Fourth Series, Vol. XLVI No. 14 Friday. November 27, 1970
Agrahayana 6, 1892 (Saka)

LOK SABHA
DEBATES

Twelfth Session

LOK SABHA SECRETARIAT
New Delhi



CONTENTS

Oral Answers-to Qunestions—
*Starred Questions Nos. 391, 393, 394, 398 and 409
Short Notice Question No. 4 B
Writtsn Answers to Questions—

Starred Questions Nos. 395 to 397, 399 o0 408-and
410 to 420.

Unstarred Questions Nos. 2565 to 2582, 2584 to 2695.
TRLlient 2697 t0-2704 and 2706 to 2764
Calling Attention to Matter of Urgent Plub'lic Importance—
Reported refusal by Pakistan ta accept India’s aid to
Cyclone victims of East Pakistan.
Re : Question of Privilege
Papers Laid on the Table
Busines-_s of the House
Coal-Béaring Areas (Acquisition and Development—
""I.Xr,tzleriidmcnt and Validation) Bill—
_;r_'la_t-r;:uci:uccd
Architects Bill—
-Motion to Consider, as passed by Rajya Sabha
- Shri Bhagban Das

ShriShmkre R N
Shri Deorao Patil e B B " A

8hri Kartik Oraon e

~8hri Madhu Limaye

Bill§' Ttfoduced—
(1) Employees Legal Aid Bill, 1970, by
Shri Sardar Amjad Ali

.No, 14, Friday, November 27, 1970 Agrahayana 6, 1892 {Saka)

CoLuMNs

1—32
. "32—43

43—66

o 66—237

e 237—47
e 24751
wer 251—58

... 258—68

. 26911

wr 27180

L2172
i 27275
ees 27576

i 27778
. 278—80

... 280—81

*The sign+marked above the name of a Member indicates that the question

was actually asked on the floor of the House by that Member.



(i)
CoLUMKA

(2) Prevention of Lotteries Bill, 1970, by
Shri Kamalnayan Bajaj ; ... 281

(3) Constitution (Amendment) Bill, 1910

(Amendment of articles 58 and 157) by

Shri Shiva Chandra Jha ; ... 281—82
(4) Code of Criminal Procedure (Amendment) Bill, 19'?0

(Amendment of Section 4 and addition of new section 566) by

Shri George Fernandes ; e 282
(5) Constitution (Amendment) Bill, 19‘.'0

(Amendment of article 145) by

Shri Nath Pai ; .. 8983
(6) Constitution (Amendment) Bill, 19".’0

(Amendment of article 356) by

Shri Nath Pai ; e 283
(7) Presidential and Vice-Presidential Elections (Amendmem)

Bill, 1970 (Amendment of section 5) by

Shri Nath Pai. ... 283—85
‘Conferment of Decorations on Persons {Abo]lthTﬁ Bill—
Motion to Consider ... 285—343
Shri Bedabrata Barua .. 285—88
Shri Madhu Limaye ... 288—92
Shri N. K. P. Salve e 292—303
Shri Atal Bihari Vajpayee .. 303—07
Shri S. M. Banerjee . 307-13
Shrimati Sharda Mukerjee .+ 313—15
Shri R. D. Bhandare ... 315—19
Shri Tulshidas Jadhav e 32025
Shri Hem Barua e 32526
Shri B. P. Mandal e 33234
Shri Onkarlal Bohra s 33440
Bhri Yamuna Prasad Mandal. ... 340—43
-Half-an-Hour Discussion re : Shifting of Industries from

West Bengal to U. P, . 34358
Shri Samar Guha e 38348
Shri Shiva Chandra Jha e 34849
Shri Beni Shankar Sharma s e 349—52

Shri M. R. Krishna e 35258



LOK SABHA DEBATES

LOK SABHA

Friday. November 27, 1970 Agrakayana,
6, 1892, (Saka)

The Lok Sabha met gt five minute: past
Eleven of the Clock

[MR. SPBAKER in the Chair|

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Mr, Kalita.

=Y gTEU  qgqw : weas  wENEw,
ST geqr 409 3 gEF arg ¥ o @y

MR, SPEAKER : All right.

Replacement of D.T.U. Buses in the
Capital ]

*39], SHRI'DHIRESWAR KALITA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state!

a) whether it is a fact that 39.3 per
cent of the DTU buses in the capital are
over-age and -it is unmeconomic to repair
them

(b) whether DTU does not have the
funds to replace these over-age buses; and

(c} if s0, whether Government propose
to advance loans to the DTU for replacing
these buses-?_

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) to
(). A statement is laid on the Table of

the Sabba,

Statement

(8) Yes. The actual number of over.
aged buses l.e, buses which are more than
8 years old, was 4C9 on the 1st April, 1970.

(b) and (c). Against this, Governo
ment had given a loan of Rs, 130 lakhs to
the Die'hi Transport Undertaking on 25th
March. 1970, which was utilised to acjuire
50 single decker and 50 doub'e decker buses.
Deliveries are in progress and will be comp-
pleted by December, 1970. A provision
of Rs. 200 lakhs has been made in he
Central Government’s budget for 1970-71
for loan assistance to the D.T.U. for the
purchase of buses. The Undertaking has
been allowed to proceed with the utilisation
of the provision and the amount will be
actually released to it, as and wheh claims
mature and bills become payable. The
Undertaking bas, accordiogly, placed orders
tor 130 buses (30 double deckers and 100
single deckers) which are expected to come
onthe road by the end of February 1971,
A further loan of Rs. 1 crore is being
given to the WUndertaking immediately,
which will enable them to purchase an addi-
tional bundred buses. ’

Deterforating D.T,U. Buses Service
in the Capita)

*409. SHRI DEVINDER SINGH
GARCHA :
SHRI N. R. DEOGHARE :
SHRI HARDAYAL DEVGUN :

Will the Minister of SHIPPING AND.
TRANSPORT be pleased to- state ;

{a) whether Government's attention has
been drawn to the fast deteriorating DTU
Bus service in the capital ; and

(b) if so, what remedial action Govern-
ment propose to take in the matter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI 1QBAL SINGH) : ‘a) and
(b). A statement giving the information req-
uired is laid on the Table of the Sabba.

Statemant

(2) and (b). There bave been comp-
laints about the deterioration of the bus
service provided by the Delhi Transport
Undertaking. The Undertaking has stated
that it has beeo makiog all possible efforts
to improve its operational efficiency. The
Undertaking has drawn up a phased pro-
gramme for the purchase of additional
buses to meet the growing requirements of
the area served by it., The actual pumber
of over-aged buses je. buses which are
more than eight years old, was 469 on the
1st April, 1970. Against this, Government
bad given a loan of Rs, 130 lakhs to the
Delhi Transport Ubdertaking on the 25th
March, 1970, which was utliised 10 acquire
50 single decker and 50 double decker buses.
Deliveries are in progress and will be com-
pleted by December, 1970. A provision of
Rs. 200 lakhs has been made in the Central
Government's budget for 1470-71 for loan
assistance to the Delhi Transport Underiak-
ing- for the purchase of buses, The Under-
taking has been allowed to proceed with the
utilisation of the provision and the amount
will be.actually released to it as and when
claims mature and bills become payable.
The Underiaking has, accordicgly, placed
orders for 130 buses. (30 double deckers
and 130 single deckers) which are expected
to come on the road by the end of February,
1971, A further loan of Rs. 1 crore is
being @iven to the Undertaking immedia-
tely which will enable them to purchase an
additional 100 buses.

There have also been complaints about
improper display or non-display of route
plates on D.T.U. buses and absence of
adequate lights on the number plates duriog
the hour of night, The D.T.U. have explained
that the position in this respect is that
the D.T.U. buses carry a full complemeat
of proper destination boards for routes for
which they are scheduled to operaie ; but,
sometimes, it happens that & bus is diver-
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ted from ope route to another in the even'
of a breakdown of a particular bus or to
meet rush of traffic. The standing orders
of the Undertaking provide that, in such a
situation, chalk written destination board
sbould be displayed, Arrangement also
exists for lighting the destination board
boxes. Sometimes, bulbs suddently fuse.
Spare bulbs are provided at the Maintenance
poinis on the routes, where they are
replaced as early as possible.

A Special Squad has been formed by
the D.T.U. to check the proper display
of destination boards. Wherever any case
about the improper display of the destina-
tion board is reported to them, strict action
is taken by the Delhi Transport Under-
taking against the defaulting staff,

SHR1 DHIRESWAR KALITA : I must
congratulate the Government that they have
provided some money to replace the old
buses. But, I would like to state the sad
plight of the Delhi bus passengers. Yester-
day evening when I was walking in the Delhi
Gate area, 1 saw passepgers were waiting
for more than one hour for buses and still
they did not know whether the buses would
come or not, I saw them shivering in
the cold.

MR. SPEAKER : Please come to the
question.

SHR1 DHIRESWAR KALITA : I bave
to. give a little background. This relates
to the people. of Delbi and this applies
also to people serving in Parliament and
other offices, because they cannot come in
peak hours. When the office starts, the
Delhi people cannot take the bus.

MR. SPEAKER ' Please ask a straight
question,

SHRI DHIRESWAR KALITA : My
question is this. How many buses are
actually nerded to be replaced, to ease the
situation which is now prevailing in Delhi ?
This is my first question. The Government
has not replied to these points so far. So
this is my first question, How many buses
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are needed to case the present situation of
the Delhi bus passengers ?

SHRI IQBAL SINGH : At present there
are 1193 buses, Buses more than 8 years
old are 469, Out of that at least 222 buses
need to be replaced. We are taking steps
in that direction and we have allotted Rs. 3
crores, Rs. 2 crores have already been
given to the D.T.U, for purchase of buses
apd we are giving one crore more. We
propose to add this year at least 300
buses.

SHRI DHIRESWAR KALITA : Second
question. This is regardiog the private
buses plying under DTU operation. The
DTU has entered into contract with private
bus owners and they have engaged those
private buses and they are paid on mileage
basis. The result is, these privatz buses
which are taken on contract by the D.T.U
pever stop; they go on running and running.
everywhere. The passengers show their
bhands ; the buses mever stop there, Itis
because, they arc paid on mileage basis,
This is a curious situation. Yesterday, the
House heard the statement of the hon.
Home Minister that the Goveroment of
India are not going to give Statehood for
Delbi, Therefore, it is the Government
of India’s own concern and responsibility.
The Government says that they are going
in the socialist way. [ want to know
whether these private buses would be re-
placed and if so, when ?

SHRI IQBAL SINGH : Regarding the
greater part of the question, may 1 say, Mr.
Speaker, that the DTU is not the Govern-

ment of India’s concern ? It is with
the Municipal Corporation. They bave
got their own commitiee, For day-to-day
working it is controlled by the General
Manager,

SHRI DHIRESWAR KALITA :

Government of India has said that there is
no Statehood for Delhi, This is the direct
responsibility of the Government of India.
When the Government's policy is a socialist
one, why ‘can the private buses not re-
placed ? [ want to know whether they
will be replaced, and if .30, when ?
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MR. SPEAKER : They are already
having socialism by having double-deckers !

SHRI IQBAL SINGH : As far as the
improvement in the services is concerned,
we are giviog loan to the DTU for that
purpose,

Regarding the private buses, they were
hired by committee of the Delhi Municipal
Corporation which controlled the DTU
because there was a great gap between the
buses required and the buses on road,
and most of the buses with the DTU were
overaged and there were a lot of break-
downs. But that was done from 1964, At
present, there are 310 private buses
which are with the DTU, and they are
paid oo the milage basis, But the conduc-
tor in the private buses is that of the DTU,
while the driver is under the private owner
of the bus. If there is any complaint,
they take action, and the conductor is
provided by the DTU so that they may not
only go on running but they may render
service also,

SHRI DHIRESWAR KALITA : When
are Government going to replace the private
buses ? This was my question, but he
has ot replied to that_

MR. SPEAKER : He has already laid
a statement on the Table of the House,
and the hon. Member may go through it.

SHRI DHIRESWAR KALITA 11 have
seen the statement and then I bave put my
supplementary question, and you have
allowed it also. So, he should answsr the
question,

MR. SPEAKER : [ think it is a good
answer that he has given,

SHRI DHIRESWAR KALITA : This
is not a good answer.

St FEEE W gegE qERY,
Wt wfRg A oA I ¥ qamr i fe
469 T IFT§ A1 1100 ¥ sarar ==y
NIET 1MW g dw g e onf
FTT Fqg a7 fegr o1 fF 7T w1
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wiiE 90 T T ded T
¥ et zied wwwfEn @ HU &

w1 ¥ fear s, afg og &iw & 99
#.% forqen woay vt femr wan ?oam
ag o A% & i 9uH ¥ 1968-69 § faw
60 wra TaaT fear mam Wi 1969-70 ¥ 1
®0¥ 3. & At faar m@n i ag o
M Em AT v e 7 W W
werw warfs @ @l # fresd
afcaga ) sqaeqr wwEy & g ¥ oY,
Efeg o Tgar wiow W & w0 H &
q1, ug A1 fear Wi = @ g7 ¥ I
1 &% 30 w1 T fear, foasr aog
¥ qg & geiawar o gk ?

MR. SPEAKER : | think this is a
question which the hon. Member is answer-
ing himself. Suggestive questions are not
allowed under the rules. Anyhow, the
hon. Minister may make the posilion clear,
1 have to foliow the rules, but sometimes.
the bon. Members do not follow me.

ot ywu fag . &wx qgE, st
W a9 gq ug A€ or=a fF & fFw
¥ qmE &, IEY ¥ qE § a1 S Fqw
21 o wya faar wmar €, 32 wied fam
smen § f5 agt 1 afafew =@ @
fagx &= gn¥ 1 §0T 30 «r€ wWAT
I 39w @0y & fag e AT 30
ATE §qAT IAE AA-QuE-wie F few femr
T | 59 89 gaw @ & fag gm
IAHY 2 §OT TgAT T | gHA wifow
fr faeelt #t ziend afade ¥ garc Y,
ZH AT I9 9L 9 91 & fag IR @19
1@, afew gyade §id1 frand adf
4, Su% Fiz daar fEw man S
T g% feur o Ay A% A9 ®{wA
& fan fear wma; wwfeo 1 #9038 409w
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v g wre ¥ feay i 2 w0
W oaE ¥ ) O wE a1 0
a1 WKt I fad samer - wdw A
93 2T A7 §F WK afafoy ¥ eryaie
o7 | W3t aw g iWifafaer @&
ATegE ¢, IAFT gH QU wgEre & ol
waifag gw war wdy @iz % fag ¥
WwWE '

S geIgTe AW : 1968-69 & cwifAN
sHWE 7 1 0% 90 W@ AT & W
T fwar q1, I¥ ¥ 1968-69 W 1969-
70 % g wgan &4} 7E) fzar mar 7

s gware fog - wwfon 4t faar
ot fF 9% X oF A a dF, 99
"R A FF ar fE o o go T &
ﬁffmm,aoﬂo Jo W%fm
¥ wa agt gz 73, AfeT I9% amEr
A 3% afen wratwa # gare ad gan)
fee ot ga¥ g% | FUT 60 &R T
faar |

SHRI LOBO PRABHU:. Normally
depreciation provides for lacking replace.
ment of any wasting asset like these
buses. In this insiance, Government are
giving mooey, Rs. 1.90 crores according to
the hon. member and the Planning Com-
mission and Rs. | crore according to the
hon. Minister, Every year this is going to
be added to the capital cost and this s
going to be ultimately reflected in the
fares,

What is wrong with DTU ? Why should
it be such a magnificent example of failure
of public sector enterprises that they bave
pot only got to get this money but also
to employ private buses ?7 Secondly, if
they are engaging private buses, why
not allow privale operators (0 ¢come
in on their own which will save Govern~
ment capital and which will also introduce
2 healtby pote of competition to DTU ?
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~--SHRL IQBAL SINGH : ] -agrée ~that

the DTU has got a per mileage income of

105 P where as the expenditure is 131 P,
When the working expenses are not covered,
we have to improve the services. They
say it cannot be covered because they are
old” buses. So we are piviog money to
replace all the old buses,

s Regarding -the- private buses, they are
given 8O P per mile, Wherever the income
is 105 P, 1 think the DTU will not be
losing much... ...

- SHRI LOBO PRABHU : Why do they
oot give permits to private buses to ply in
Delhi in competition with DTU ?

SHRI IQBAL SINGH : There are not
#0 mepy buses that the DTU can take the
who!e traffic. The private buses operatc
wherever the DTU cannot operate well.
In some of these, the income is only 50 P
whereas the expenditure is 131 P, Ifin
those routes which- are mot economical,
the DTU also operates, not only will the
resour ces be dispersed but the service will

go down. Aciually they should operate,
they are operating, where it is payiog

to them,

SHRI PRABODH CHANDRA : Will
the hon. Minister be please 1o siate whether
one of the reasons for not advancing a
loan to the DTU is that the money that
udvanced previously was used for adminis-
trative expenditure instead of buying new
buses for which it was earmarked? Is it
also not a fact that the DTU has failed to
return the instalmenis due from it for the
past.few years.?

SHRI IQBAL SINGH : Yes, Sir,

ot TS qW . wEwW AgEy,
fase) § Zieard &Y g9ET @ g9 AN
F@ awegr g, UF avg ¥ gy whw
feshig g nf & 1 w0 AEa ¥ 300 A%
T e s & fag #g1 &, w=fs
qreETdlE aUT @ gedr 469 q@TE AR
ot a¥ fawg aaa QA § A @
300 Tars , xafaq & gwwar § 5 @
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wal 3 & F17 1 a9 Keww WA -
ST QIFT, it faed & wramE) g =
7 &Tw ag WAt g, 99% fAq gw AW
50 aag s wifge & w4 Afaw A
& gara g argar f—faeet ® adw
#t foEmae 9t qrEveE A fadtawm
wlft &, 92 & 1500 33, w@fw g awq
HT9-3% ¢F 91T ad9 § | w7 S 9%
affa QAT F |57 6% AT 1500 TRG B
fafraw fagamme &, 98«1 w9 qU
O gar geF fag g e fow few
a<g & wai a7 afemd & 7

U gAA—WT §o FHo Fo N
FH W E A g g @ A WA
fr gt " TaAz g IR A, 9
SAFAT &Y, ¥ 2), FeIEIA w0
& Far FFI, A Ff Fo Ho Fo &
FAT E IHF U W w4 P oar i
8-10 mw ¥ fag @o fte o ¥ £wmH-
AzE R Az & 9w aF f5 A9
e % 7 g o ?

st grare fog : gt aw &9 w1
LT WG FIA F7T 7977 ¢ 98 71 A
grar vt 7 & aferdr &1 537 931 fia
gﬁ‘fffﬂ"ﬁﬂoﬁv guﬂ"ﬁ‘ a9 #
wTREE & fag 1% geR A s @
fre ag feat ) afsg & o, &e
o Yo ¥ gFyaie W1 7Ef GFAT &1 Ao
aogoﬁ'ﬂﬁﬁ?aﬁ* mﬂm
FE T AN 1T ot § % & w9A =iy
¥ g #7, M I GIEA § ITH gAT
FT HIT S 1A § ITF! a7T KL | A
ag #1§ g« et & fr wfewdt & iy

az &% § 5 aarfan Fitea & =@t
vq%mafalsoo /T gt Ay
ﬁfmt{@ﬂﬁmﬁw‘f& o Ao
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To T ¥1E FeAldT aff awr gt
X OE aTew ¥ gT wer & @
for g #¥ a7 avy § 1 9ot
qeE W ) OiteE af g g @
T F A ¥ A g fF w feed
FT AT § W S A awds §, g
FuR FAi N W E gz eaf W G
fe 7t a9 w0 d fored fe gume
g a¥

st wETH® O
Qo F T AR & 7

« gwate fag ;. @ dwar & @y
8 §IF FY gUAT a¥T § 469 37 frdrm &Y
g frad fag 9 €0 wwaT w@T W@
gl s ey & fu @z wuar
T T &

. SN gaadiy

it forr wTeraw - weUw ASEw, €@
T aE ¥ # qg fa¥ww s Sgan
§ f% W soaeqn o ag samn @A g,
feom w9 sifan sk ads N g
ffag ot da1 age Fifag fF g <=
faee qx @ faa &% Fifs gare fmas
AN FHATL FH FLA § TH A
¥ FIMY FW FWAE A IW W,
12-12 Mlw @ o § 1 (mAww™) "
qg FIFETL FFIMAFTT F1 GHEAT 0T g
7 #T agdr g Y o @E % v
aifgg 1 (smmaw) - -Famz g4 A olw
aq ¥ g faeelt & 7 fgrgeam F a13-909
a% g4 fawre Of afeT ag el 9%
sRAgAEl & FEAg A @ L &
s angaT @ 6 gt g wee |
T FTH ITH AT @

QTR AR : M9 TR AT F A
wz Aoy 1
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«t forw werw oo A, wae
arr wifae |

weR WY ;. A feuar w9 we
1 q1T &3 § ol @y 2 gf awl W
qa1e 2 |

Y forx aragw . a@rA Y wer
ST T W 9 W g

=it gramw oy . e &9 5@ w7
@ F4T & 927 ALY gar ¥ qq 1964
% @z 2 feaar agrar ¢ T § e
a1 &2 g w1 @wi § INH aRGAT @
T & & surad 1 7€ §

AT g@h AW aegs g, A
ot fra ATy o w awEr STEar § R
GEAsa R dufme s am @
T fawdt 3

oft 9n o wwmi ;0 www A wy
A A g § gae s ok A
F TR FW A qw@ & | F S g
B e @ & g 9 97 1966 ¥ 71 e
9t 9\ 38F qrE A ITF w9t g may
IqSr AW 9T &9 1970 F faawm gATe

g’

gRramay dwagty 5 oot o
st @&t ¥t fdafor §ift § ot o awn
e §, I H aga WA v ?
Has 9T a Ag AR F AN 9y §
"t I afere & gua g TEt F ard
I X IT N w3 ME? A
AT qrgar g e ofms I A ¥
FAF faqam dR e &1, 8.7 ¥ g
A arfow 9= W@ Y IwF R F A@Afe-
A FTH A w7
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ot xeare fag @ ag arg @ A A
s ffas sy o1 FTaeww
amFrgfes & & g dgn f5m
a1, g feady #1 agmr i @R
it w1 o= ffar oy 1 gL 0 ¥ 39N
wyaie fear s 73 g FgAT aEd
o g o AT g

gl & w8 F1 GIE g, & 1966 F
€. A g. F dEd @9 2 FUT 2 A9
1 97 9T Wa F]T 8 FUF AT |

=t wf ymw . wenw wdEE, AF
a1 ¥ S FHAT OT9F Avqid FIH F@
& o & W FET FHET § ag A
ury § FifF A aq 7 famdt g w11
gl aE ¥ FAF T4 1 SiF FET €W
& A AT qHd § | U AR R
a7 fewwa @) gg femard W@
I F | 1@ G FHATT 59
AT @Y § 1 T FoimA e g,
ag 9Ow % a¥g § A = awar g
&) WY IAF) QU FY F 47 G A o
g R § womr s wgwa g
7 W @A g g W am
gt F gway § &1 A FH=AC AR AW A
agt a2 Wiy gY § W) A9E W F Q@
g gt gfaar @ 1 fasierd gy )
waF! gfaar 37 & fag a1 ot o fadw
TGl w1 W w1 F f6T & EL g w
A EY T A | Aty 7 =
IGH fHaaT sTuT 99 W )

it peurs feg: @A 58 5
T S & € 4T A 6 aE
& fF 9. 21, g, #1 Fofes sar aifag
afew ag gw it s awa § o 5 fomslt
wgNifaea sifaw o @ @ %158
s a% feeelt #giqifaes wifaw g8 am
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=t fotidwm aff s, @ Tmr Wt A%
g § 1 a7 ol feeet Aqfaew Fifas
feeett wgfafawa woRe & &1, &1 g. &
g FEE A f5x ag 73 & e
MadRE A6 gfsar @ & | foage gard
T ga s & fag sa1 33 &
BRI EA TR

MR. SPEAKER :
ferred.

392 has been trans-

SHRI N. K. SANGHI : [ submit that
it does not pertain 10 the Defence Ministry
but to the Ministry of Tourism and Civil
Aviation.

MR SPEAKER : It will come later on.

Central Aid to Netaji Musenm and Netaji
Research Burean
L ]

*193. SHR1 SAMAR GUHA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) wheiber Government have received
apy report from the Government of West
Bengal regardiog (be giving of Central
aid to Netaji Museum and Netaji Research
Bureau ;

(b) if so, whether Government have
taken any decision to give aid to the above
organisations ; and

(c) if so, the amounmt and the lern.:ls
and conditions of such aids ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICRS (SHRI BHAKT
DARSHAN) : (a) Mot so far Sir.

(b) and (c). Do pot arise,

SHRI SAMAR GUHA : | do not
koow in what terms I will criticize the
Government this, This Government have
not dooe anything of its own about Netaji
or do not like to do anything about Netaji,
unless some pressure is brought upon it.
After going through the budget of the last
few years of this Governmemt. 1 had
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made an estimate of the roll of bonour shown
in terms of money spert for him that this
Government showed to Nelaji in comparison
to after pational leaders. If estimate in
case of Netaji is taken as the base,
as one on Nebru the Government have spent
6238 times, for Gandhiji 2080 times, for
Shastriji 800 times, for Zakir Hussain 40
times ; and for Netaji as I said one oniy.
Here iz a letter. 1 have received from
the Netaji Research Bureau, Calcutta. |
want to know from the Government whether
it is not a fact that at the time of the
discussion on education budget when 1
raised the matter in this House, Gowern-
ment agreed that they would do something
for belpiog Netaji Bhavan and Netaji
Reserrch Bureau provivide the Bureau made
concrete proposals 40 Government  Abwout
such proposals made | have the letter of the
Direcior of the Netaji Museum with me,

oot allow
much of
not

MR. SPEAKER : I will
aspeech. 1 have afbwed so
discussion this subject. Still be is
satisfied.

SHR] SAMAR GUHA : | am comipg
to the question. May 1 know whether the
Government bave received a letter on the
13th May from the Director that the esti-
mate was only about Rs, 5 lakhs for the Neta-
ji Museum and Netaji Bhavan and whether
they have enquired about it from the West
Bengal Goveroment ? If so have they
received any reply and, if not, bave they
sent any reminder to the West Bengal
Government ?

SHRI BHAKT DARSHAN : My hon,
friend has tried to compare three or four
great men. [ would beg of him notto
compare great men because cach of them
is equally great in this own right. '

ot &we ¢ : fegw @d s@ ) #r
Fea AE & 1 ag Fegm A s @ § .

MR, SPEAKER : 1 would request
Shri Guba pot to get excited so much. He
has come from the hospital recently.

teweqg: A A F and @
T 7 F fRar g faed s ww
&1 wranar fas 39 Jar st & fay ag

FCFIX TG TG T AT § |
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MR. SPEAKER : | only advice him
to look at his health. !

SHRI NATH PAl : Sir, You should
also advise the Minister to give a forth-
right reply.

MR. SPEAKER ! Do you think I can
advise the Minister to give apy type of
answers which satisfies him. whether right
or wrong ?

o e an o, F gue R R
T oF grer 81 frasa 1 ) A g
faza & f5 A o @ A @
g & waw & aff srar wifgy, #fea
a1qg) g% 59 A9 A gazr gM § fF
g9 &/ RN A9 Wl § far 4
#fea o 37 qE wiar A ag fgedr &
AT T

St guT qy . 9gF TTEr F avdw
% arg agt fg=d ¥ @ aqgt 9t
ETAT NAT FT EAOXT § AT IEF AW
% fedt & i @i w o o & ange
felt & ﬂaa‘rguh_wm:ﬂéarl;

SHRI BHAKT DARSHAN. May. I
explain to the hoo. Member and to the
House. T

Wt wes fagrd @A ;49w
giet gaigle @ § 7

SHRI BHAKT DARSHAN : Sir, when
question was raised by my estcemed friend
Shri Samar Guba, on our own injtiative
we wrote to the honorary Secretary of
the Netaji Museum to sénd their proposals,
We received some proposals to the tune of
about Rs. 5,30,000, I think that Shri Samar
Guba is well posted with it. When we receiv-
ed the estimates, we ourselves, wrote to the
Government of West Bengal to send their
comments, because, under the. rules, no
consideration can be given to such proposals,
unless we get the recommendations of the
State Government. We wrote to the State
Government on the 13th of August to send
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their comments and subsequently they were
reminded telegraphically on the 24th Sep-
tember and as recently as the 12th of
November. We are doing our best, As
soon as the comments of the West Bengal
Government on the estimates are received,
we will consider them.

SHRI SAMAR GUHA : Since there is
no complete and authentic biography of
Netaji, will the government undertake the
responsibility of setting up an experts com-
mittee of eminent bjographers of Neia__ii to
draw up and prepare a complete biography,
an authoritative and comprebensive bio-
graphy, and make the full goveromental
grant for it ?

MR. SPEAKER : This question is
about the museum.

SHRI BHAKT DARSHAN ; Sir, The
hon. Member has raised a very pertinent
point, But I beg to submit that it does
not concern this Ministry., It comes under
thé Publications Division of the Ministry
of Information and Broadcasting, 1 hope
that they will take care of it.

DR. RAM SUBHAG SINGH : May |
know whether there is any proposal to
collect all the mementos, weapons and uni-
form and also the writings of Netaji both
from inside and outside the country ? Wil
they also erect a statue “of Reml outsrde'
Lal Kila ? -

SHRI BHAKT DARSHAN @ Sir, At
present we want to help in the development
of the Netaji Museum at Calcutta, After that,
if it is conmdel‘ed necﬁsary, it will lllo be
done.

SHRI HEM BARUA : May I koow

who are tlle l'ndl&n national leaders’ whom

this govérnment ~have recognised ? Sh:mltl'
this government be reminded of the natiofial
leaders to be recognised 7 May | know
whit amotint of money has ‘been - spent on
be other national leaders and what is -the
amount that the governmient propose to
spend on Netaji Museum, research work
and all that ?

SHRI BHAKT DARSHAN : Si'r,"[he
bon, Member has asked or phrased the same
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questlon in a different way, 1 would beg
to inform him that they are all natiopal
leaders in their own right,

SHRI HEM BARUA : | do not want
to compare the national leaders. 1 want
to know the amount spent. You had to
be reminded that Netaji was a national
leader.

SHR1 BHAKT DARSHAN : The hon,
Member will agree with me that he has
asked a very wide question, We will collect
the mecessaiy information.

SHRI SAMAR GUHA : | have given
the complete figures.

SHRIMATI ILA PALCHOUDHURI
Some songs have been written by Netaji
for the Azad Hind Fauj. May 1 koow
whether this foundation have been collect-
ing the soogs and tunes and records of
Netaji and whether the Government will
undertake some responsibility for pnumng
them ?

SHRI BHAKT DARSHAN : Sir, in my
opinion this is a legitimate responsibility and
duty of the Nataji research Bureau ig
Calcutta. If they launch a schemé, we will
they to help it,

SHRI S. KUNDU : Since Nemjj. was
a great -inspirer of resurgent youth of
modern India, does the Government contém:
plate a national institute of youth dedicated
to the pame of Nataji 7. This was the
suggestion made to the government of India
by the National Committee on Neta]i.

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K R.
V. RAO) : Wé will consider that sugges-
tion, As far as tbe Ministry of Educa-
tion is concerned, 1 would like to assure
the House that we are payiog our full tribute
to the unique place which Netaji occupies
in India's history, . .

it TR AT WS wE-
T, T - Faaw FX g 23k
wfos g 73| 97 o ugw Aa F
weE & qF § A fo s § gt wnan
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& qT¢ e WA 7 owan W faeer S
I FI0 IE WIE F X 6 fE oA
oo i TR o AETSi &1 STEF a4 AT
% TET e Ad & ar § AR A
W a¥ ¥ g@ER Yy qEr A g A
IHFT Tyvz A< @ fear Srar ) oA
oY P T (AR 97 ag sarw &
fora sz @< g2 e e fF ax wwrdt
& fam ey wEwar AT @ 9w w9 AT
AT o FT TOCEF  FATAT ATAAT AT ALY
Fy S ?

St W T ¢ A, 99 EET IAT
¥ §% & gear § wifs ag gio =10
v § ag frafo qur wmaTe dAeE ¥
odiF & ; v AT BIE AEIRE &
ag gwE # SA% qTE wEe qgar § o |

&t gR W wgAW : 7F AT A W
wrer TaTfa ST F7 S |ar fFar 9
T & S A WERT g} WAmdl 9
w‘im‘@i'

qtA WERY @ W¥T, HIST | AR
HeEg ) w1 TG A AT AT &
aeg & 1w ¥ zaw  faar w3 § )

Amendment of Companies Act to Carb
Contioned Hold of Vested Interests
in Newspaper Indostry

#1394 SHRI RAM KISHAN GUPTA :
SHRI N. SHIVAPPA :

will the Minister of COMPANY
AFFAIRS be pleased to state :

(2) whether Government have any pro.
posal to curb the continued hold of vested
joterests in the newspaper industry by an
amendment of the Companies Act ; and

(b) if so, the details thereof ?
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THE MINISTER OF COMPANY AF.
FAIRS : (SHRI RAGHUNATHA REDDY)
(8) and (b). A departmental study of
ownership pattern of the Companies publi-
shing newspapers is being undertaken,

ot T foww g W owERa A
T T & waTq ¥ wgr g fF s &
mafaT 434 %1 uF feordiew @ #
s W § & T IuF fag A oF =@
i frge A oAy, W oAg w Qe
g war & Wi THE o uTE TR a -
T g ?

SHRI RAGHUNATHA REDDY :
There is no study team. The Research
Section in the Department of Company

Affairs itself would undertake this study of

the ownersbip pattern of the companies

publishing newspapers. WNo Separate com-
mittee is being set up for this purpose.

ot Tm femw e ;. & ST A TEar
gfEge & F ot o7 AT R S qeAw
tEE & A wEg g 9O% IO T Frd
TR BN WX SEET QU 94T S
#t fifuw § s 5 st fomgam ¥
I YEATH § I AG AHTIEIC
ok #oifarm w3w F@ § fs gga
e & ifas § 7 w gw foafew @
F1§ ifegried w32 T gFT ST
axdg ¢ ?

MR, SPEAKER :
thing of what he said.

You believe every-

SHRI RAGHUNATHA REDDY : That
question does not arise out of this ques
tion.

MR. SPEAKER : 1 think, he is right.

DR. RAM SUBHAG SINGH :@ No,
Sir ; bow can he be right ?

MR. SPEAKER : I think, we can
move on to the next question.
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ot v feom q ;O RAveA 4
2 fF offmd@R SAA & ot ¥ s oaw
feqrmar § 7

DR. RAM SUBHAG SINGH :
bas put a specific question and
should be a clear reply to it,

MR, SPEAKER 1 Thisis what I said
that it was a specific question and it did
not arise out of this question. This is my
ruling.

Hs
there

oft wee fagrd wodat - @ s
s &g ?

MR, SPEAKER : Thisis a specific
question that he has asked and it does not
arise out of this,

SHRI RAM KISHAN GUPTA : | have

also asked about the appointment of a
parliamentary commiittee, That is related
to this question,

DR. RAM SUBHAG SINGH: He

has used the name of a Minister and also
of one of the very important Members of
Parliament and said that they pressed him
to make & donation. Why pot allow a
parliamentary committee to go ioto the
matter 7 It is not about one paper.

MR. SPEAKER ! This
question. That is already
matter, How can you take it
ment on it unless everything comes out ?
Anything may be said in the inguiry and
you want to appoint a parliamentry com-
mittee before the Judge comes out with his
decision.

ot wew fagrdt aoda : g & wa
¥ fro dam A # s wanfa
Tg & | F= IR g arfeaniEr w3
&I ¥ 6 g amd nied ar ad

"ot T few e gwET oA 2R
¥ xromfer y ?

is a specific
8 sub-judice
up and com-
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MR, SPEAKER : Parliamentary ocom-
mitiee on what matter ¢

SHRI ATAL BIHARI VAJPAYEB
On monopoly in the press,

MR. SPEAKER : But not on that
matter which is sub fudice, 1 will request
the Minister not to declare anything as
arising or oot arising out of it. He should
leave it to me, He may answer it,

SHR!I RAGHUNATHA REDDY : Finst
of all, a study is being undertaken in
the department itself and after the results’
of the study are available, the other ques-
tions will be considered.

SHR| VASUDEVAN NAIR : The
Minisier says that his Ministry is under-
taking a siudy of this whole maiter. May
1 know what is the purpo.e of this study
and whether it is not a fact that the Govern-
ment is already in possession of all the
material concerning the influence of vested
interests on mewspapers ; if so, why are
they wasting time again in having a further
inquiry 7 May I also koow whether the
Government will definitely take steps to
curb these vested interests in -newspapers
without wastiog time on further inquiries ?

SHRI RAGHUNATHA REDDY : For
the purpose of administration of the various
provigions of the Monopolies Act the owner-
ship pattern of companies will have to be
studied io order to understand the link-up
or the inter-connections between the indus-
tries and the mnewpapers, Therefore, a
fresh study is being undertaken to have a
proper understanding of the entire subject.

st wy fowdr @ 9@ agt o gy ad
“ZIERT WG Efear 1 wreWT I3M@T M
o fea@Eny mfw R F o
Frf guwyar fear @ Suw v & @
g & 7 oasrd ¥ A Ayt w1 A
Ty A 77gR § A+ wfaffa =t # fay
A | g9 A AEET A w91 fr gaw
¥ @ wgpafagds v e &
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s wrgar § 5 e @ faerc Ow
arer & arz oft quf gom ar 4@ ?

SHR1 RAGHUNATHA REDDY : This .

isa general question regarding the ownper-
ship ‘pattern of compaonies. I request that
a . separate question may be tabled about
that,

i wy Fowd e S A g
- off oW T ag O R &
Qo ?

oft vy faed : w0 Aww Aad
¥ foar § fs wiefrew vy o W@
YedEn o9 aF  FHAT@] S PAFH
% feeard A€t fadht ¥Re e
Fow fafima simm | #4 wEew o fa
7 § a9 f5x #1 S ? wegw Ay,
ATGFT T WA TR ¥gW A @ E
orq IAH! g7 afay oix g fewarsy
YR F I A aqgagd & froag A
¥ A fgwar ) ot W@ s adl g
qwEA

SHRI NATH PAl:
Minister of State.

That too a

.- MR, SPEAKER : Why do you say
that it is too general a question 7 You say
whether you are in 8 position to reply or
not.

SHRI RAGHUNATHA REDDY : 1|
reapectfully submitted that a separate ques-

tion may be put so that I could answer.

that.

ot tfrwm : =Nt famd &1 g Tg
o1 fif 27 @27 ¥ oF 99 g %W w4
qragE gt 9 IR Forar froag
well T Ay § | AfEw oo ag T
TR
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MR. SPEAKER : H the Minister gave
an_assurance, that can be treated as an -
assurance. He can ask for the fulﬂimem
of that assurance. '

ot wy formly cog WroAR g ? .

o f T ;% wré & ok gy
glwmhwmm%n
g '

SHRI RAGHUNATHA REDDY - I-
require nutwe

ﬂﬂgﬁ!'ﬁ wift@wi g é-
ware faar

'SHRI ‘NATH PAI : It would have
been more appropriate for the Minister to
tell the House whether he gave that as- -
surance or not and, if he gave that assur-
ence, as we remember he did, what are
the difficulties in implementing the assor-
ance.

MR. SPEAKER : | was doing that

job. | asked the same question from him.

SHRI RAGHUNATHA REDDY 1 1
do pot have the information at present
with me. 1 require notice.

= wew fagrd awda @ A4 wdey
Fagmmm s oF =@ duwami mE
ot g8 ara #) ot 5T @ ¢ 5 aue
e fafge @ &1 fraar e &)
& s wrgaT @ oW sw wd Aw
N ag TR A qfo smen 5 oag qar
oy fF A & ey @RTaTGE AU
fazwt & agraar faeclt @ Wik ag fadeit
agraar o v ¥ faaar 8 7

SHRI RAGHUNATHA REDDY : I
you permit me, what I said in my answer
was that a departmental study of owner-
ship of companies pub]uhmg Dewspapers
is being undertaken. It is a purely depart.
mental study, mot a big team _going into
it .
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SHRI ATAL BIHARI VAJPAYEE
May 1 know whether that departmental
committee will go into the question as to
whether certain newspapers are receiving
foreign aid or mot ? Is the Minister not
in a position to reply to that ?

SHR1 RAGHUNATHA REDDY : The
limited purpose of the study is to see the

pattern of ownership of companies publishing

Dewspapers,

SHRI BEDABRATA BARUA @ The
Minister's reply appeared to be that it was
in connection with the monopolies Act,
The whole question is in relation to the
Companies Act. May [ know whether any
special provision in the Companiea Act not
only in relation to ownership issue but also
the type of policy contro! that is there has
been considered by the Government? A
research section it self is not sufficient. Is
the Government seized of the matter, in
spite of the repeated criticisms in Parlia-
ment and clsewhere, regarding the control
of ‘these chains of newepapers over the entire
business of newspapers industry, and has it
been under consideration so far as this Mini-
stry is concerned 7

SHRI RAGHUNATHA REDDY :@: As
far as the monopoly of the Press iscon-
cerned, there have been very wide observa-
tions made by Prof. Mabhalanobis in his
report and also the Monopolies Inquiry
Commission -report. But the purpose of the
present study isto understand the pattern
of ownership of companies publishing
newspapers and after the results of the
study are available, the other questions the
bon, Member has raised will be examined.

SHRI 5. KUNDU : Sir, one question.
MR, SPEAKER : No please.

MR. SPEAKER : Shri Ramavatar
Shastri-absent. Shri Bhogendra Jha-absent.
Shri Shankarrao Mane-absent. What
happened to them 7 To-day is the last day
of the week,

.. Shri Srecdharan,
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Payment of Income Tax by
Shri H. D. Mundhra

*398 SHRI A. SREEDHARAN : Will
the Minister of FINANCE be pleased to
state : '

(a) whether itisa fact that Income-
tax has pot been paid by Shri H. D.
Mundbra and his wife ;

(b) ifso, since when the I::.l;omt-tlﬁ
bas not been paid by them ;

(¢) the amount of Income-tax dus ;

(d) the steps taken or proposed to be
taken to recover this amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI VIDYA
CHARAN SHUKLA) : (a) and (b}
Shri Haridas Mundhra has so far paid
Rs. 1,26,567. for the assessment years 1941.42
to 1965-66 for which the arrears of income-
tax are outstanding against him at present.
Similarly in the case of his wife she has
paid Rs, 16,250 for the assessment years
1962-63 to 196970 for which the arrears
of income-tax outstanding against her at
present. Shri Mundhra has not paid any
tax since financial year 1958-59 and his
wife has not paid any tax since financial
year 1967-68.

(c) The amount of Income-tax due
from Shri Harides Muodhra and his wife
as on 31-10-1970 is Rs. 2.30,10 844 and
Rs. 45,631 /-respectively,

(d) The required information is given
in the statement laid on the table of the
Sabha,

Strarement

The steps taken or proposed to be taken
to recover the arrears are given below ;.

I. SHRI H.D. MUNDHRA ;
Movable and immovable assets of the

assessce have beenattached as per details
given below : )
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1. Lodma Colllery Co. (1930) Ltd.

(a) 8000 shares standing in the name
of Shri G. D, Bhatter were attached but
the claim made by him has been allowed
by Tax Recovery Officer, The decision of
the Tax Recovery Officer bas not been
sccepted by the Department and it has been
decided to file a suit in the Civil Court.

(b) 3900 shares in the name of Shri
H. D. Mundhra were attached end put
to sale on 3.101970. The highest bid
offered for these shares was only Rs.
12,600/- which was too low. The Tax Reco-
very Officer has been requested to fix the
punimum price.

2, Mjs. Osmanshahi Mills Lyd,

7850 shares held in the name of M/s.
Commercial Combine Ltd,, a Mundhra
concern and also a deposit of Rs. 50 Jakhs
made by this company and the interest
thereon have been attached. The case is
pending before the Tax Recovery Officer

Calcutta and the Collector, Nanded,
Maharashtra State,
3, (i) P.C. Oslar
India Ltd. 69,400 shares
(i) M/s. Brabmaputra
Tea Co. Ltd. 2,08,300 shares
(iii) Richardson Crudas
Ltd. 56,000 shares

The above shares bave been attached.
‘The Bastern Bank Ltd.,, Allahabad Bank
Ltd, and the Chartered Baok Ltd., have
submitted claim petitions before the Tax
Recovery Officer, Calcutta and 24 Parganas
in respect of these shares. The Tax Reco-
very Officer has rejected the petition of
Eastern Bank Ltd, but has allowed the
claim petition of Chartered Bank Ltd.,
and Allahabad Bank Ltd. The Depariment
has sought the opinion of the Standing
Counsel to consider suitable action against
the Tax Recovery Officer’s order allowing
the claim of the 2 banks,

‘4, Property at 2, Roy Lane, Calcutia.

The real owner of the above property
# Skri H. D. Mundhra though it stands
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in the pame of a third party In the books
of Calcutta Corporation. This property
as well as the rents payable by the tepants
of the property bave been attached. The
property was put to sale on 28.3.1969 when
the highest bid given was Rs. 6500/- only
83 against the reserve price of Rs, 40,000/-

5. Mjs. Turner Morrison & Co. Ltd.

(=) Shri H. D. Mundhra instituted a
suit in the High Court at Calcutta belng
Suit No. 600 of 1961 claiming the right
of specific performance in respect of option
to purchese 519, of the ordinary shares
in this company. This suit was decreed
in favour of Shri H. D. Mundhra on
14.71969 and this was attached by the
Certificate Officer 24 Parganas. However,
by the recent judgment of the Calcutta
High Court this order passed on 14.7.1969
has been set aside. Opinion of the Senior
Counsel has been obtained on the point
whether the option rights of Shri H. D.
Mundhra under decree in Suit No. 600, of
1961 is attachable and whether any alter.
pative action can be taken. The Depari-
ment will take necessary action as per the
advice of the Senior Counsel,

(b) 2005 shares of Turner Morrison
and Co. Ltd. forming the remaining 49%,
of the total shares held by Shri H. D,
Mundhra have been attached by the Tax
Recovery Officer. But the sale could not
be effected because of pendency of suit
No. 93 of 1959 before the High Court by
Brabmaputra Tea Co. Ltd.

6. Dividend amounting 10 Hs. 25 lacs
accumulating in the hands of Court Receiver
appointed in Suit No. 610 of 1953, has
been attached by Tax Recovery Officer and
efforts are being made to collect the divi-
dend.

7. Tax Recovery Officer Calcutta and 24
Parganas has been requested to attach
immendiately 100 shares of M/[s Keymer,
Bagshawe and Co. (1) Pvt, Ltd. and
2500 shares of Automatic Printers Pvt. Ltd,
standing in the pame of Shri H. D.
Mundhra apd 1900 shares of Kanpur Tex-
tiles Limited held by Shri H. D. Mundhra
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in the name of Smt. Helen’s Nominees
India Pvt, Limited.

II. SMT. JASODA DEVI MUNDHRA:

The arrear demands due from Smt,
Jasoda Devi Mundhra are covered by
certificates. List of assets has been sent to
Tax Recovery Officer, Calcutta and 24
Parganas to attach the shares held by her
in  Globe Motor Workshops Pvt. Ltd,,
Delhi and M/s. Apgelo Bros., Calcutta
and the various Bank Accounts maintained
by her. Steps bave also been taken to
attach the shares held by her in Globe
Motor Works Pvt. Limited and the loan
due from the said Company. The rent recei-
vable by Smt. Jasoda Devi Mundhra from
the properity known as ‘Srisadan’ situated
at Narayan Dabkolkor Road, Bombay is
also being attached,

SHRI A, SREEDHARAN : Sir, India
is one of the countries in the world where
arrears of income-tax mount like Himalayas
and Mount Ewerest and even according
to Government’s figures the arrears as on
3ist March 1970 are to the tume of
Rs. 507.79 crores and the Government has
not done anything effective to collect the
arrears from Shri Haridas Mundhra as
is obvious from a judgment of the Calcutia
High Court of last November, In that
judgment the High Court has observed that
from February 28, 1964 to 1968 nothing was
done to collect the arrears from Shri Haridas
Mundbra.

Has the Government’s attention been
drawn to that judgment of the Calcutta
High Court and if so, has Government
taken any action against those Income-tax
Officers who are obviously in the pay of
Mr Haridas Mundhra for not collecting
income-tax for so long a time 7

SHRI VIDYA CHARAN SHUKLA ;
This judgment has come to our notice
and we have taken wvarious steps as bave
been mentioned by me in this statement
that has been laid on the Table of the
House and most of the properties and
shares and income accruing from the
properties and shares have been attached
by the Department and they are being

AGRAHAYANA 6, 1892 (SAKA)

Oral Answans 30

auctioned and the money is being recovered,
In certain cases, because of the casss filed
by Mr Haridas Mundhra in courts im
Calcutta and outside West Bengal, our
proceedings have been held up by stay
order or by other orders that he has been
able to receive from the courts and that is
why the rate of recovery is rather slow.
But I can assure the House that we are
paying special attention to this particular
case and we will see that the speed of
recovery is expedited.

SHR! A. SREEDHARAN : The hon,
Minister has not replied to my question,
Ope of the highest courts in the country
bas remarked that nothing has been done
to collect the arrears.

My question was : whether the
Government has investigated to find out
whether this was due to the ipefficiency
and also because of the connivance of the
tax-collecting officers and whether Govern-
ment has conducted such an inquiry and
if so, what action has been taken ?

SHRI VIDYA CHARAN SHUKLA :
I will find out whether any such
deduction can be made about this particular
Income-tax officer and any such construetion
can be arrived at oo the basis of the High
Court judgment.

SHRI A. SREEDHARAN : My second
question is this, There seems to be hoge
arrears in the case of Mr, Mundhra and
in the case of many others also. [ wamt
to know whether the Government feel that
the Income-tax Law requires any drastic
change for the easy and speedy collection
of Income-tax.

SHRI VIDYA CHARAN SHUKLA :
The conditions keep on changing. We also
keep on changing the law. We make
certain changes every year when we bring the
Financial Bill which is presented to the
House. Recently also, just one week back,
we have enacted a law here in this House
which has made certain very important
changes in the Income.tax law. We do
try to make chapges in the Income-taa law
and the Direct Taxes law wherever
necessary. But what we find is this.
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Whenever we try to plug some loopholes,
new loopholes are found and new ways of
tax evasion or tax avoidance are devised
and then we have to take action to stop
that kind of tax evasion. Therefore, this
is a continuous process which we keep on
examining and we keep on taking action
in tbat matter. But one thing 1 would
say that no Taxation Law in any country
s perfect.

SHRI PRABODH CHANDRA : s the
hon. Minister aware of the fact that many
senior Income-tax Officers who had retired
from Government service bad joined these
big business houses and they are (he people
responsible for takiog . advantage of the
loopholes in the Income-tax law ?

. SHR1 VIDYA CHARAN SHUKLA :
There are Civil Servants’ Conduct Rules
which prescribe certain conditions and this
is also there in the [pcome-tax officers
Service and Conduct Rules. [ don’t
remember the details, but one thing I
remember that there is a provision in
the Conduct Rules to the effect that if
he has served in a particular area for §
years or 6 years before his retirement, he
will not be allowed to set up an independent
practice. or join any particular business
houses with whom he had dealings
previously. Always, the previous premis-
sion of the Government is to be obtained
before he join such jobs. This kind of
restriction applies for two vyears. After
two years after his retirement he can join
any firm and there is no restriction.

SHRI NK.P. SALVE : The question
of non-recovery of tax is not due so much
to the loopholes in the Income-tax Law,
of which there is mo doubt, but this
besically is due to the inefficient adminis-
tration of the Tax machinery, May I
kmow whether the mnon-recovery is on
account of stay of recovery by the High
Court, because High Court rarely stays
recovery ? May | know whether assessments
will be compieted in time because we see,
delayed assessments are invariably the
cause of delayed recovery 7 Thirdly, there
Is a provision in the Income-tax law that
for poo-payment of taxation or fraud of
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payment of revenue, the person can be put
in jail. What action has been taken to
put Mr. Mundhra into the jail ? ( Interruption)

SHRI VIDYA CHARAN SHUKLA :
Very few people know the loopholes in the
Income-tax law as well as Mr, Salve, [ am
not going to join issue with him, So far as
this matter is concerned, 1 have already said

that we are paying attention to this
and whatever deficiencies are found, we
are trying to make them up, We are

trying to see that these cases are handled
quickly so that the tax-recoveries are also
done quickly.

SHORT NOTICE QUESTION
12,00 hrs.

Shift in Attitude of Foreign
Tourists Visiting India

4, SHRI S. KUNDU : Will the Minister
of TOURISM AND CIVIL AVIATION be
pleased 1o state :

(a) whether there has been any shift
in the attitude of foreign tourists visiting
India ;

(b) if so, what is the shift in attitude
and expectation of the foreign tourists and
what is being done to meet this change ;

(c) the number of foreign tourists who
have come to India during the last three
years and the countries from which they
have come ; and

(d) whether any commercial bias has
been given to tourism and, if so, the details
thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION, (DR. KARAN
SINGH) : (a)and (b). Foreign tourists
are showing increasing interest in India as
a tourist destination, Their main require-
ments continue to be suitable accommodation
and transport facilities, alopg Wwith a
friendly atmosphere. Efforts in this direc-
tion are in progress both in the public and
private sectors.
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(¢) A statement is laid on the Table of valuable foreign exchange end providing

the House. employment opportunities within  the

country, This aspect is kept in mind in

(d) 1t is accepted that tourism can working out tourism development pro-
become & major ecconomic activity earning grammes.

Srarement
TABLE
Number of Forelgn Tourlsts by Country of Natlonality
1967-1969
COUNTRY OF NATIONALITY 1967 1968 1969
Canada 3,001 3,575 4,846
U.S.A. 43,041 41,721 52,836
NORTH AMERICA 46,042 45,296 57,682
Mexico 45] 683 724
Others 1,419 1,117 3,268
SOUTH AMERICA 1,870 2,405 3,989
Austria 831 1,143 1,417
Benelux 2,833 3,098 4,364
France 7,224 8,786 12,094
Germany 8,101 9,862 14,222
Italy 2,550 2,740 4,639
Scandinavia 3,366 3,792 5910
Spain 527 629 1,057
Switzerland 3,017 3251 4418
UK. 27,309 29,821 33,037
Others 755 882 1,220
WESTERN EUROPE 56,513 64,004 87,378
Czechoslovakia 778 854 1,506
U.S.S.R. 1,959 2,057 2935
Others 2,452 2,321 3,355
EASTERN EUROPE 5,189 5,232 7,79
Kenya 4,209 22 338
Malawi 205 107 228
South Africa 1,429 1,554 2,368
Tanzapia 2,453 1,733 2,078
Uganda 1,685 1,063 1,569
Others 1,797 1,891 2,91
AFRICA 11,778 8,602 |2_5;.-4
Aden 2,212 248 119
Persian Gulf Countries 2,776 3,067 3,980
Iran 1,290 1,175 1.m
Others 1,983 2,458 3,587

WEST ASIA 8,261 6,948 9,457
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COUNTRY OF NATIONALITY

1967 1968 1969
Afghanistan 2,067 3,12 3,860
Ceylon . 20,116 19,899 19,891
Japan 5,315 6,024 8352
Malaysia 7,18 8,032 8,823
Philippines 693 822 952
Thailand 1,110 1,384 1,910
Others 5,994 7,327 9,406
EAST ASIA 42,433 46,600 53,194
Australia 6,351 8322 10,615
New Zealand 929 1,234 1,832
‘Others 199 177 207
AUSTRALASIA 7,479 9.713 12.654
GRAND TOTAL c— - -1,79,565 18,820 - 2,44,7:2

SHRI S, KUNDU : It is said that
India provides a vast potential for tourism.
Some “people term it a sleeping giant, so
far as the 1ourist potential is concerned.

To sttract tourists, one of the most
important things is to study their autitudes,
8o far, 1 am informed, there is no positive,
gystematic and scienufic study of the anti-
tudes of the 10urisis coming 10 India, organ-
jsed or helped by the Department of Tour-
jsm of 1he Government of India. 1 would
like to know whether still the apprehension
or the fear that there is an oppréssive
elimate in India. very bad food, unhygienic
condition, squalor and above all, red tape,
detracts tourists from coming to India and
whether the image of India which is there
in our beawiful Himalayan mountains and
the sea-shore and the temples is not pro-
jected properly.

May I also know whether the hon,
Minister is aware that there is a positive
shift in the attitude of the younger gepera-
tion of people coming from Western Eurcpe
and America to India, those who do mot
come only for comforis and luxury here
but who want to see real India 7
As a matter of fact, a friend of mine
was tellipg me that one European lady
who came to India went to Chandni Chowk
to smell India. She saw the madding crowds
there, and then she went inside the burial

ghat and cremation ground, and ghe
smelt and said *This is India, this is India".
May 1 koow wheiher this positive shift in
the attitude of the tourists coming to India
is being studied or wheiher the same old
classical patiern of the anitude of the tour-
ists is carried on by the Department 7 I
would like to have some positive answer
from the hon. Minister who thinks gquite
a lot about these matters.

DR. KARAN SINGH : 1t is true that
it js imporiant for us to study the attiludes
of the foreign tourists visiting India, and
this in fact is being done on the basis of
sample surveys under taken by the Depart-
ment of Tourism at the main poinis of
depariure, namely the international airports.
Some international bodies also-bave made—
certain studies.

The important point raised by the hon,
Member was this. What is the image of
India that is being projected abroad 71 am
glad to say that in the last two or thres
years, our efforts to project a new image of
India abroad have begun to bear fruit,
There has been a fairly impressive increase
in the number of foreign tourists, as will be
evident from the statemesnt that I have laid
on the Table of the House. This year also,
an increase of 20 per cent is likely to be
achieved. We are projecting ebroad a
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composite image of India with its rich
cultural heritage, its temp’es and its magni-
ficent monuments and also its wild life, its
friendly pzople, its food its sh pping and all
that. It is a total picture that we try and
present including the sigh's and the sounds
and smells, as far as possible, the pleasant
ones at least in India. I can assure the hon.
Member that tFe Depariment is actually
conscious of the mpecessily to project this
new image. We have done so by promo-
tional campaigns throughout the world
and the results of that campaign are already
visible 10 us, and 1 am confident that in the
next few years, more and more tourists will
come here including 1he younger generation
of tourists that the hon., Member has
mentioned.

SHRI S. KUNDU : Another important
aspect of my question was about the com-
mercial bias of tourism, As far as | under-
stand, the Fourth Plan visualised attracting
about 6 lakhs tourists. | have my grave
apprebensions whether with
system and the machioery. we shall be abie
to attract € lakhs. tourists to India. The
important point that.1 would like to put
across to the hon. Minister is this.

" Has the Government or the Ministry

thought that tourism is a very big indusiry
which has a great potential of employment
and can earn a lot of foreign exchange, and
if so, may I know whether the hon, Minis-
ter has thought of any crach programme of
investment for this tourism so that we can
edrn ‘crores of rupees worth of foreign
exchange and improve the sagging foreign
exchapge position ?

I am extremely sorry to find here that
while world ecarning in tourism has gone
up S times, our earning from tourist traffic
bas gone down, The percentage of our
earning in 1958 was 0.67 ; in 1967, accord-
ing to the fgures with me, it was down
to 0,24, It is quite possible tourists will
keep on coming, but if we do not earn that
amount of foreign exchange which is our
due, then the entire scheme of investment
would not be remunerative, Therefore,
will the Minister say whether he has thought
of ‘any commercial bias to the invesiment
on ‘a large scale, aiid 'if so, is he in touch

with the UN for -such' :a wmassivé invest-. .
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ment 7 When the Chief of the UN in this
section came here, he said that one of the
greatest faults of Indian tourism is that we
do not know how to market tourism
abroad ? Will he give some details on
this 7

DR, KARAN SINGH ;: It is tree
that tourism has become an important, a
major, economic activity in this counrry, as
1 have said in my reply, earning foreign
exchange and also triggering off employ-
ment opportunities wich in the country,
But | must admit that so far the real impor-"
tance of tourism has not been fully accept-
ed. ... - P

SHRI NATH PAl : By whom ?

DR. KARAN SINGH : By the nation
as such (lnrerruptions).

For example, in the Fourth Plan, the
total outlay on wnurism is only Rs. 2> crores
in 1the ceniral sector and Rs. 9 crores in the
state sccior, that is just Rs 34 crores in a
total Plan of over Rs, 20,000 crores.
Therefose so far the priorny given to tour-
ism has been extremely low, However, |
think as a result of our activities in the
last wwo or three years, it has now begun to
be more widely recognised that tourism can
be extremely useful if more invesiment is
made in it. Ooe can only hope that when
the pext Plan is drawn up, more funds will
be allotied by the States and by the Centre
10 tourism,

At present, we have a modest target of.
only four, not six, lakh touris's by the end
of the Fourth Plan. We are using the very
meagre resources we have been given in the
best possible way. '

In addition, we are in touth with the
UN and uader the UNDP, a high-level team
is at present in India headed by Mr. O°
Driscoll of the Irish Tourist Board who is
one of the tourist experts in the world.
They are here op a six-week visit, They will
study the tourism potential in this country ;
they will travel from Kashmir io Kanya.
kumari and give a report which, we hope,
can become the basis for & programme of
aid through the UNDP. . .
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I can assure the House that | am very
aoxious that as many funds as possible
should be funnelled iato tourism, if possible
also through the UNDP agency,

SHRI NATH PAl ;: Itisnot a ques-
tion of inadequacy of resources; it is a
question of lack of determination and lack
of plapning, | do pot know whom he
meant wheo he said there was insu-
flicient appreciation of tourism im this
country; 1 think obviously he had his
Government in mind and not the people,
If we contipue 0 draw some tourists
in spite of all that Goveroment do to
diter them coming to this country, that
is no reason for satisfaction. 1 do mot
know what be meant when he claimed
that our tourist traffic has increased by 20
per cent, Will he agree with me that this
is not even a fraction of what we are
eniitled to draw as a big tourist country,
as one of the major tourist attractions in
the world, that the increase in world
tourist trafic s not reflected in what
we are attracting to this country 7 Is it
not a fact that the Pacific Tourist Council
after a thorough research found India a
throroughly dissatisfying country so far
a3 tourist atiraction is concerned, that of
the tourists coming to India, because of
poor botel accommedation, harassment
and all kinds of indignities heaped on them
by the Customs at the landing ports, 68
per cent refuse to come to India a second
time ? They come to India because of
ow traditional attractions, but they are so
harasseced and get so disillusioned that they
do not want t0 come to India a second
time, Is this fact or not 7

Finally, is it not & fact that much of
the foreign exchange does not go to the
Reserve Bank but is sold privately by the
rackeis which are operating near the hotels
in India, and only a very small fraction of
the foreign exchange goes to the Reserve
Bank, and if so, what does the Goveroment
propose to do on all these three counts ?

DR. KARAN SINGH : Itis troe that
(be facilities within our country are far
from adequate, but 1 do not think that the
position is as disturbiog or as pessimistic
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as the hon. Member has pointed out
It is true that our hotel facilities are stil!
inadequate. We are trying to build more
hotels both in the public sector and in the
private sector, It is true that our facilita-
tion procedures can be imporved. We
have taken certain measures, There was
a question which did not come up today
because the questioner was not here,
with regard to what we are doiog to
improve facilitation at the airports. We
have introduced the three chanmel system
50 that people can go through without-
great delay.

I am aware of the fact thar we will
bave to spend very much more money
upon our tourism plant before we can expect

more tourists. The hon, Member said
that it was oot a question of invest-
ment, but it was merely a question of
determination. I would beg to differ from
him, | can assure him that our determina-
tion I8 complete. What is in the way
really is rhe resources to put iato this

infra=structure, and it is for this reason
that I have been travelling for the last three
years throughout the length and breadth
of this country urging upon the State
Governments and the people in geoeral to
appreciate the importance of tourism to
give incentive to the private sector and
also the public sector to come Into the
field and build more hotels, build better
facilities,

SHRL RANGA :
also 1o behave.

Ask your officers

DR. KARAN SINGH: It is also
unfortunately true that a good deal of
foreign exchange leakage does take place,
My senior colleague, the Finance Minister,
is really directly dealing with this matter,
We are looking into this, in close con:ulta-
tion with the Finance Ministry, and we
are trying to sec what can be done.
Unfortunately, the official rate, as is well
known, is much less than the unofficial rate,
and therefore there is always leakage.
We are very concerned about this, We
bave set up committees at the bigbest level
to see what can be done, and we are
taking whatever steps are possible to plug
this foreign exchange leakage.
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SHRIS.R. DAMANI ; I fully appreciate

the efforts the hon, Minister is making
regarding  improving and  increasing
tourism in the country. | wanot 1o

know from the hon. Minister how much
money has besn spent during 1968-69
and 1969-70 for eolargiog the Palam,
Santacruz, Dum-Dum and Madras airports
for receiving jumbo jet air craft. [also
want to know how much money in perceni-
age has been spent on other small airports
and small cities to connect them by air.

DR. KARAN SINGH: 1 do oot
really have the percentage, but | can say
this that we have taken special steps to
improve our four international airports.
In Palam there has been considerable
improvement, two new blocks are under
construclion at present. In Bombay, at a
cost of over a crore of rupees, we are face
lifting Saniacruz airport, and that should
be ready by 3ist harch. In Madras also,
important modifications are taking. place,
and in Calcuita we have got a beautiful
new interpational terminal building cons-
tructed a1 & cost of about Rs, 2§ crores,
So, we are putting in a lot money upon
our interpational airports, and we will
continue to do s». Smaller airports are
also imporiant and, within the limitations
of our resources, we are doing whatever
we can.

SHRI 8. R, DAMANI : My question

has not been replied to. 1 wanted the
percentage.
MR. SPEAKER ;: He can give separate

notice, He is going too far beyond the
scope of the question,

&t gze fagr amdd : weqw wE-
za, gfmar wT & arit a7 wElg & S-
gfa # 2@ & fag ggoaw o €
I & g & mifadl Y gw W@ Wl
& fag wrFse #T %40 1 &fws wr@
o7AT &Y gX 2@, F g I gfear #r R
seain adf w4 &, #ifs qae gfemr &
faara it a% dw-wlT AEY STaT § | W
sfifas wgy *1 &% T fRar @, & ;0
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FEFR Iz Ffasa N fe A gm
737 aT faa frar § f5 gz €femr
afaq ¥7-gftz A o JrE Tifge ?

o w0 fag : 73 v fawrafn
R faarat @

=t wwT AT wred ;e qA APy
At wAwrd it 5 Feafear 5 wrg
F 9GT 7 AT FIA AArAE w7 A7
2 afm-gdt qfrar & fafeer do¥ &
Az ot ¥ gperdt, ok I afafw
o7 qf 2% o, wga € dwar A wrew A
o &3 & fag wAr qUEd §—n Faw
tfagrfas ot #1 d@R & faq, wfeg
wor Sifas Wi 7 WA F fag o
afgq wma # arar ot g geendt
glawrd 7 @3 ¥ 1w ¥ woAt ArFAwt
Fqu agt sTa §1 & ag oA
srga § f fadult g1 & wofa, 97 @l
# qifas  aarat 1 qfy ot qdew
IO W WG 3 A efer ¥ sqr @
=AY w1 @ aig fasfan fear s f
afgs ¥ wfas denr § atg v A ¥
o drd-ea=t ) qrar T AR

o & fog : oY, gh1 g g &
wMid ¥ rwai@RL o
agl 77 § AR gwa oA fayq faig wa.
ufr @it § | Tvw g & 9 faw e
fanii sF g @ T ST q e @ &
f argmrar, wrapn site g, Tl
« 17 wrAt &, o gl ¥, el &
fag gfasrd & 1

it <fy o : #4T #Y wERT w1 s
glo o Jo WIfgEHIT & I8 ¥ M
ats mar g, faad g wgr -

“Indla bad grear potentiai for
developmens of touriem provided the
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marketing of India was done abroad
by the Tourist Department,”

TR fadel ¥ feax odea faam &t
wrel ¥ @ifagt &1 faw fFar g =
R ¥ Ao AgieT war o I QG §?

e w0 fag : wifgesa aga AN
garTEE T ¥ Y g 1 9% qaEa gh
ot g § g o g &, gw S
9 9gT SAAESF fqari W I gm
oyt ofewfadt ol wyiww &1 F9 #%
@ § 1 W 2o wifgesta 1 AF gw
T, & gu I X Wy T w460

SHRI S. M, BANERJEE : It is gener-
ally seen that tourists who come to India
are sometimes more informed than the guides
we provide them with. We want to know
whether guides who are really qualified and
know something about the couniry are
provided, Somebody came here as a
tourist and when he reurred from India
after passing through the Red Fort and
secing some washerman washing clothes,
be said in his country that India wasa
wonderful country where he had seen people
breaking stones with clothes. They did
not know that aciually they were washing
clothes,

MR. SPEAKER : That foreigner must
also be a wonderful man,

SHRI S. M. BANERJEE : Suppose
some guides show a tomb; they do not
know whose tomb they show. [ request
the hon, Minister to utilise 1the services of
unemployed youth and afier giving them
proper training they could be utilised for
the purpose of guides.

DR. KARAN SINGH : We did have
programmes in the Archaeological depart-
ment to train guides but I must admit
that the position is not sarisfactory. We
do not bave in this country guides upto
the required standard and this matter is
receiving our consideration. We are even
considering the possibility of seiing up an
institute where guides can be properly
trained in our history, culture and civilisa-
uon po that they cap_ pressot a proper
picture of our couatry. )
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Difficulties experienced by Forelgn
Tourists at Delhi Alrport

*395. SHRI RAMAVATAR SHASTRI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state -

(2) whether his attention has been
drawn to a report appearing inm the
State-man dated the 6th September, 1970
under the caption ‘‘Celhi Airport Ordeal”
which describes the d fficulties experienced
by foreign tourists in the matier of customs
clearance and other formalities; and

(b) if so, what steps bave been taken
to remove these difficulties 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION {DR. KARAN SINGH):
(a) Yes, Sir.

(b) Apart from the construction of two
pew blccks at Delhi airport at a cost of
Rs. 34'24 lakhs, the following measures
have been taken ;

(i) the introduction of a three channel
system for the quick :learance of
incoming passengers;

(i) & composite disembarkation card
" combining 1he present immigration
and health forms and the customs

58 will ke introduced shortly;

(iii) airport restaurant and banking
facilities are being improved.

_ (iv) adequate parking arrangements bave
been introduced and further steps
are being taken to control the flow

of taxis.

Proposal made by Administrative Reforms
Commission to set up a separate
Financial Agency for Small Sector

*396, SHRI BHOGENDRA JHA:
Will tbe Minister of FINANCE be pleased
to state : - =
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made by -the Administrative Reforms
Commission to set up a separate financial
agency to look after the needs of the small
sector exclusively; and

(b) if so, what is the decision of
Government in this regard 7

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) 1 (a) Yes, Sir.

(b) The matter is under consideration,

Long Term Loans to Small Farmers

*397. SHRI SHANKAR RAO MANE:
Will the Minister of FINANCE be pleased

to state :

(a) whether it is a fact that Government
bave decided the loans to small farmers
should be a lonmg-term basis and those
sanciioned to 1the more prosperous counter-
parts should be on a short term basis; and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI
Y. B CHAVAN): (2) snd (b). During
my discussion with the Chairmen and
represematives of the Cooperative Land
Develorment Banks on October 24, 1970
it was suggesied that the Land Develop-
ment Banks should be permitted to advance
loans for a lopger period ranging from
20.25 years as against 7-15 years as at
present, in deserving cases, particularly
to small farmers, This suggestion is being
examined by the Reserve Bank of India.

Sarvey to assess potential of
Internal Toarism

*199 SHRI P. C. ADICHAN ; Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to siate :

(a) whether any comprehensive survey
has been made to assess the potential of
internal tourism in the country ;

(b) if s0, the results thereof ; and
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(<) the steps taken to develop internal
tourism during the Fourth Plan ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Ioterpal tourism, which
includes pilgrim travel, has such wast
dimensions that it is difficult to undertake
apy comprehensive survey within the limits
of available resources.

(¢) All the facilities and infra-structure
provided for tourism is also awvailable for
internal tourism. In addition, efforts are
being made to build Youth HDsch! and to
increase the accommodation available in
the Wild Life Sanctuaries and alsp in
the Tourist Buogalows. The benefits of
the Hotel Development Loans Fund
Scheme have also been extended to one and
two star hotels at key tourist centres.

Neglect of South India in the
development of Toorism

*400, SHRI VASUDEVAN NAIR ;
Will the Mipister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that South
India has been generally peglected in the
development of tourism in the country ;

(b) whether any plan has been drawn
up for developing tourist ceotres in the
South ; and

(c) if so, the details thereof 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
(a) No, Sir.

(b) and (c). Tourism Plan are not drawn
up on regional or Statewise coosiderations
but on the basis of the actual or potential
attraction of a place for tourists. A state-
ment showiog tourism schemes in South
India to be taken up during the Fourth
Plan period is laid on the Table of the
House,
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Statement
(Rs. in lakhs)

Name of the scheme Plan Qutlay
1. Kovalam Beach Resort 221.50
2. ITDC Hotel at

Bangalore 150,00
3. Son-et-Lumiere at

Meenakshi Temple.

Madurai 18.00
4. Tourist facilities at Mysore 20,00
§.  Tourist facilities at

Nagarjunasagar 15,00
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Goveroment
have scen the newspaper reports which are
incorrect in certain respects and are also
exaggerated,

(b) Some account books and docu-
ments were seized indicating transactions in
silver in large quantities. Investigations so
far made indicate that the firms involved
bad made large transactions which were not
recorded in their books of accounts.
Furtber investigations are in progress.

6. Tourist facilities at Madurai 2,00 ¢} The following measures have been
7. Tourist facilities at adopted to unearth smuggling rackets :—
Hyderabad 1.u0
8. Youth Hostels at Madras, Systematic collection and follow-up of
Trivandrum and Hamm r.50 information, keeping a watchful eye on
suspecied vehicles, vessels or aircrafts,
435,00 patrolling of vulperable sectors along the

1n addition, Periyar is included in the
sclecied game sanctuaries where accommo-
dation and tran:port facilities are proposed
to be provided within a total allocation of
Re. 50 Lakhs.

Unearthing of Silver smuggling
in India

*401. SHRI SHASHI BHUSHAN : Wwill
the Minister of FINANCE be pleased to
Btate :

(a) whether Government have seen
reporis appearing in the newspapers oo the
27th Qctober, 1970 to the effect that links
between Indian smugglers of silver and their
ecounterparts in Africa, Iran, Dubai, Pakis.
tan and other countries bave been disco-
vered ;

(b) whether some accounts books were
also seized from some firms which revealed
startliog facts about black money being
pumped into silver smuggliog ; and

{¢) the specific measures adopted o
unearth the smuogglers racket and check this
illegal business ?

coast and land frontiers. To prevent smug-
glipg of silver ouwr of India, Customs Act
bas been amended providiog for a specified
area extending upon 50 km from the West
coast of India and that part of the East
coast which falls within the tate of Tamil
Nadu and Union Territory of Pondicherry,
Within this area premises in waich silver
exceeding Rs, 15,000 is stored have to be
declared before hand, Traosport of silver
under cover of transport voucher and main-
tenance of prescribed accounts and reasona-
ble steps wo avoid sales in the pams of
fictitious persons have also been observed.

Economic Development by slashing
Taxes

*402, SHRI S, K. TAPURIAH :
SHRI N, K. SOMANI :

Will the Minister of FINANCE be plea-
sed to state ;

(a) whether Government'’s attention
bas been drawn to the new experiments in
foreign countiies where by slashing the taxes
the revenues were boosted considerably ;
and

(b whether Government propose to
adopt such measures which would ultimately
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increase per capita income, solve employ-
meat problem and expand th, industries ?

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN) : (a) and (b). The Govern-
ment are aware of the efforts made by some
of the advanced countries to lower rates of
taxation, although it bas no information as
to how far the reduction in tax rates was
accompanied by increases in revenues. The
role of tax policy varies from country to
country, depending upon the pattern of
social and ecomomic organisatic.n and the
type of development visuvalised, In India, a
major objective of 1ax policy is to augment
domestic saviogs and thereby stimulate
investment and the rate of growth of the
economy.

World Peace Research Body

SHRI SITARAM KESRI :
SHRI HIMATSINGKA :

*403.
Will the Minister of EDUCATION &
YOUTH SERVICES be pleased to state :

(@a: whether India bas wurged ° the
UNESCO to set up a world researéh body ;

(b) if so, the details of the proposed
body ; and
(ci the reaction of the other countries

to the proposal 7

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K R.V. RAO):
(a)- i0: (c). During the recent General
Confererice of -Unesco in Paris (12-10-1970
to 14-11.1970) India moved a Resolution
recommending that the Director-General of
Unesco may explore the possibility of . esta-
blishing an International Institute for Peace
Research to undertake enquiries, with spe-
cial reference to.Gandhian philosophy, into
factors which promote peace or contribute
to the peaceful solution of conflict situa-
tions, The Resolution was adopled by the
Programme Commission of the General
Conference. with the slight modification
suggested by the leader of 1he Indian Delega-
tion that instead of the word *Gandhian
philosophy™, the words “Gandhian appro-
ach™ be substituied. Further action by
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Unesco on the basis™ of -the Resolution is
awaited. It is for Upesco (o finalise the
details of the proposed Institute, if the
acheme is found feasible.
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Workshop Discussion on Deposit
Mobiltisation held in New Delbi

*405. SHRI ESWARA REDDY : Will
the Minister of FINANCE be pleased to
state : ) -

_(a) whether a three day workshop
discussion on ceposit mobilisation was held
recently in New Delhi ;

(b) if so, the suggestions made to
intensify the deposit mobilisation drive
especially in the rural areas ; and

(¢) what steps are being taken to
implement these suggestions ?

THE MINISTER OF FINANCE (SHRI
Y. B, CHAVAN) : (a) While there was no
such workshop held recently, the National
Institute of Bank Mangement organised a
three-day workshop on ‘Deposit Mobilisa-
tion® in New Delhi in November, 1969,

(b) and (c). A Statement about the
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suegestions made at the said workshop and
action taken thereon is laid oo the Table
of the House.

Statement

The maio suggestions of the workshop
on '‘Deposit Mobilisation’ were briefly as
follows

(i) Banks should try to discover what
the depositor wants and what he
would need in future ;

(ii) In order to reach out to new areas
and segments of customers, banks
should pay more attention to
mobility and flexibility in their
operations. This would help the
banks to tap savings in the rural
sector on a wide scale ;

(iii) Staff for rural branches should be
chosen from enterprising young
people ;

(iv) Cash drain should be reduced by
offer of near-cash instruments like
travellers’ cheques etc. ;

(v) Special inducements of depositors
should be offered e g. through sav-
ings promotion campaigos etc. ;

(vi}) A ratiopal distribution of branches
over a wider geographical rigion is
‘needed,

2. Measures taken to step up deposit
growth in recent months ere briefly indicated
below :

(i) As a major step for tapping depos-
its from rural areas, banks have
teen exiending  their net-work
rapidly in all parts of the country,
particularly in the unbanked and
rural areas.

(ii} The urgency of deposit mobilisa-
tion was stressed by the Finance
Minister at his meeting with the
Custodians of the pationalised
banks held om July 22, 1970.
Various aspects of the problem and
measures which could be taken to
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strengthen the deposit drive were
discussed at length at the meeting.
1t was agreed that 1o achieve signifi-
cant results, active canvassing for
deposits and staff involvement were
essential. Besides, 1o suit the
customers’ needs, banking hours
should be flexible, essential forms
should be in regional languages
and there should be special schemes
1o encourage depositors of varying
means, Publicity should be car-
ried on more through local langua-
ges than through English language
newspapers, Following up the main
cooclusions reached at the meeting,
Reserve Bank issued a circular
letter to the banks indicating the
broad lines alopg which action
should be initiated by banks to
achieve a substantial improvement
in deposit growth,

Banks are continuously adapting
their procedures and practices to
suit the customers’ needs, prefer-
ences and motivations,

(i)

(iv) Various deposit schemes have been
evolved to encourage small deposi-
tors.

(v) Bankiog hours are being suitably
adjusted. Mobile bank offices and
satellite offices are being operated
in some areas.

To assist the banks in these effors,
Reserve Bank has relaxed the
restrictions on the payment of brok-
erage on small deposits,
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Development of Central Tostitute of
- Sanskrit, Puri

*407. SHR1 RABI RAY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state ;

" (m) the progress made for the develop.
ment of the Central Institute of Sanskrit at
Puri in Orissa after it was taken over by the
Central Government ; end

(b) whether it is a fact thut the Minis-
ter of Education of Orissa met him on the
28th October, 1970 in this connection ; if so,
the result thereof ?

" THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN): (a) and (b). An Autonomous Organi*
sation, namely, Rashtriya Sanskrit Sansthan,
has been set up under the auspices of the
Unioo Ministry of Education and Youth
Services. The Sansiban will manage all the
Kendriya Sanskrit Vidyapeethas, including
the two existing ones at Tirupati and Delhi.
The first meeting of the Sansthan is sche-
duled to be held on December 21, 1970. A
copy of the Rules and Memorandum of
Association of the Sapsthan has been sent to
the Education Minister, Orissa, eand he has
been requested to transfer the requisite plot
of land in favour of the Sansiban and also
1o confirm the availability of accommodation
for the Sadashiv Kendriya Sanskrit Vidya-
pectha, proposed to be set up at Puri.

Doubtlel Working of *Ows Your Home
Scheme® of L.1.C.

*408. SHRIMATI SUSHILA ROHATGI
Will the Minister of FINANCE be pleased
10 state

(8) whether uttention of Government
bas been drawn to doubtful working of the
“Own-Your Home Scheme” started by the
Life Insurance Corpuration : and

(b; if so, \he lacuna, if any ?
- THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : (a) and (b). Government
and the L.I.C are aware of the criticism
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that procedures for grant of loans under the
“Own Your Home Scheme™ are cumber.
some. While in transactions of this nature,
certain minimum formalities have to be
observed 1o ensure safety of investment, the
L.1.C, has taken measures from time to time
to simplify forms and procedures in the
light of experience. Recently, it . bhas also
issued guidelines for complete briefing of
the applicants,

Settiog up of Fertllitzer Credit Guarantee
Corporation

*410. SHRI S, M. KRISHNA :
SHRI DEORAO PATIL :
Will the Minister of FINANCE be

pleased to refer to the reply given. to Unst-
arred Question No. 1051 on the 3rd August,
1970 regardiog setting up of Fertilizer Credit
Guarantee Corporation and state

(8) whether Government have since
decided 10 set up a Fertilizer Credit Guar-
antee Corporation ;

(b) if so, the detuils thercof ; und

(¢} the time by which the Corporation
will be set up 7

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : (a) to (¢). A decision
bas since been taken to have a Corporation
under the Companies Act 1956 10 guarantee
loans given by eligible institutions to small
borrowers of various cawegories including
fertiliser dealers, In wview of this, the
proposal to have a corporation exclusively
for guarantecing credit to fertiliser deslers,
vaz., Fertiliser Credit Guarantee Corpora-
tion, is not being proceeded with.

Kolar Gold Mines

*411. DR. RANEN SEN : Will the
Minister of FINANCE be pleased to state :

(a' whether the Administrative Reforms
Commission's Recommendations regarding
the working of Kolar Gold Mines bave since
been examined by Governmient ; .

(b) if so, what decisions
taken thereon ; and

bave becp
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(¢} whether any concrete steps have
been taken to improve the working of the
mines ? )

THE MINISTER OF STATE IN THE
MINISTRY FINANCE (SHRI VIDYA CHA-
RAN SHUKLA) : (a) and (b). The Admin-
istrative Reforms Commission had prepared
a study report on the working of the Kolar
Gold Mioing Undertskings. A  statemént
showing the recommendations made in the
report and the action tcken by Government
thereon is laid on the Table of the House.
[ Placed in Library. See No. LT-4418/70]

(¢} Several measures for improving the
working of the Mines are under considera.
tiom.

A R C, Recommendation regardiog
Expenses und Inve'gment Policy
of LIC.

.. 412, SHRIMATI SUCHETA KRIPA-
LANI : Will the Mipister of FINANCE be
pleased to state :

(a) whether Government have considered
A, R. C's recommendation regarding
appointment of a Commission or Committee
10 inguire into the expenses of the L, 1 O
and its investement policy : and

(b) if so, the nature of decision taken in
this regard 7

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): (a) and (b). The
Admipistrative Reforms Commission did
not recommend the appointment  of
a Commission or Committee to enquire in
to the cxpenses of the Corporation,
However, on July 21, 1967, the Government
appointed a Committee known as Morarka
Committee to investigate into  the causes of
the high level of expenses of the Corporation.
The recommendations made by the Adminis-
tralive  Reforms Commission and the
Morarka Committee. including the recom-
- mendations made by the former regarding
the investment policy of the Corporation.
are under consideration of the Government
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Realisation of Arrears of locome Tax

* 413 SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to
state ;

(a) the measures taken so far (0 realise
the income-tax arrears ;

(b) whether as a result of these
mersures, there has been any improvemeng
in the realisation of arrears ;

(c) if so, 10 what extent ; and

. (d) the amount of outstanding arrears at
present 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SI-IRI YiDYA
CHARAN SHUKLA) : (a) The requisite
information is given in S:atement laid on
ihe Table of the House,

(b) Yes, Sir.

(¢) The Collections out of arrear demand
upto September, 1970 amouanted to Rs. 96.29
crores as compared to the collection of Rs.
72.65 crores during the corresponding period
of the last year,

(d) As on 30th June, 1970, the arrear of
Income-tax amounted to Rs, 627,85 crores.

Sratement

The following specific measures has beca
(aken for speedy collection of arrears ;

(i) Takiog over of recovery work
hitherto done by officials of the
State Governments,

Work taken over fully in
Commissioners’ charges at Delhi,
Andlra Pradesh, Gujarat and
Rajasthan.

Work taken over partly in Commi-
ssiopers’ charges of West Bengal,
Madras, Mysore, Uttar Pradesh,

Efforts are being made  for taking
over recovery work in the remain-
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ning charges also before the end
of the current year,

(il) Introduction of Functional
Distribution Scheme under which
the work of collection of taxes has
been made the specific function of
one or more income-tax officers in

the Range.
(iii' Creation of Special Recovery
Units in the Commissioners’

charges to look after the expediti-
ous recovery of outstanding
demand.

(iv) Rate of interest in case of delayed
payments has been raised from
6% to 9% with effect from Ist
October, 1967,

fv) Acceptance of cross=d cheques by
the Department and opening of
special receipt counters for this
purpose in the Income-tax Offices,

(vi) Publication of name of assessces

-who are defaulters in the payment

- of taxes over certain prescribed
limits.

(vii} Arrear Clearance fortnights arc

being observed all over the
country. During the period,
special emphasis is laid on

carrying out pending adjustments/
rectifications, giving effect to
appellate orders and collecting the
pet demands due from the
assessees,

(viii) Creation of 4 posts of Additional
Commissioners of Income-tax in
the City charges of Bombay,
Calcutta, Delhi and Madras,

(ix) Sixty posts of Income-tax Officers
(Collection) have been recently
sanctioned by the Government for
attending to the work of liquida-
tion of arrear demands,
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Recovery of Income Tax Arrears

*415, SHRI CHENGALRAYA NAIDU )
SHR1 R. BARUA:

Will the Minister of FINANCE be

pleased io state ;

{a) whether it is a fact that income-tax
arrears particularly with the big businessmen
are fast accumulating in the country ;

(b) whether there has also been evasion
of income-tax due to inordinate delays in
their recovery ; and
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(¢) if so, the steps planned to effect
speedy recovery of the income-tax arrears
and to check their accumulation in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) No statistics of
income-tax arrears outstanding against big
businessmen assessed over specified income
are maintained separately. Information is,
however, maintained regarding the cases of
arrear demends of Rs, 5 lakhs and above
Ap apalysis of such arrear demands as on

30-6-1969 and 31-3-1¢70 does not reveal an
upward trend.
1b) Some delays in ipitiating and

pursuing the recovery proceedings do lead to
difficulties in the colleciion of taxes. In most
of the cases such delays arise due to factors
beyond the controi of the Ilncome-tax
Depariment such as court litigation, stay
orders by the courts, assessees pot being
traceable etc.

(c¢) The Government have already taken
various administrative and legal steps to
effect speedy recovery of the income-tax
arrears and check their accumulation. These
are given in the Statement laid on the Table
of the Sabba.

Sratement

The following specific measures have
been taken for speedy collection of arrears :

(i) Takiog over of recovery work
hitherto done by officials of the
State Governments.

Work taken over fully in Commis-
ssioners’ charges at Delhi, Andhra
Pradesh, Gujara. and Rajasthan.
Work taken over parily in Commi-
ssioners’ charges of West Bengal,
Madras, Mysore. Uttar Pradesh,
Bombay and Poona.

Efforts are being made for taking
over recovery work in the remain-
ing charges also before the end
of the current year.

(ii) Introduction  of  Functional
Distribution Scheme under which
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the work of coliection of taxes has
been made the specific function of
one or more income-tax officers in
the Range.
(iii} Creation of Special Recovery
Units in the Commissioners charges
to ook after the expeditious
recovery of outstanding demand.

(iv) Rate of interest in case of delayed
payments has been raised from
6% to 9% with effect from Ist
October, 1967,

(v) Accepiance of crossed cheques by
the Depariment ard opening of
special receipt counters for this
purpose in the Income-iax Offices,

(vi) Publication of names of assessees

who are defaulters in the payment

of taxes over certain prescribed
limits,

(vii) Arrear Clearance fortnights are

being observed all over' the
country. During * the period,
special emphasis s laid op

carrying out pending adjustments;
rectifications, giving effect to
appellate orders and collecting the
net demands due from the
4ESE558E5.
(viil) Creation of 4 posts of Additional
Commissioners of Income-tax in
the City charges of Bombay,
Calcutta, Delhi and Madras.
(1x) Sixty posts of Income-tax Officers
(Collection) bave been recently
sanctioned by the Government
for attending to the work of
liquidation of arrear demands.

Increase in Non-Development Expenditure

*416. SHRI LATAFAT ALI KHAN ;
SHRI D. N. DEB:

SHRI MAYAVAN :

Will the Minister
pleased to state :

or FINANCE be

(a) wheiher there has been an increase
in the non-developmeni expenditure of the
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Centre between 1968-69 and 1970-71 despite
the . operation of various economy
measures |

(b) if so, the actual increase registered
during the period and the reasons therefor ;
and

(c) whether any further steps are being
contemplated to ensure ecopomy in
G_nvcmmcm expenditure 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a" and (b). There
has been an increase of Rs. 126 crores
between 1968-69 (Accounts) and 1970-71
(B.E) in respect of non-developmental
expenditure on revenue account (excluding
Defence & Railways) according to the
analysis contained im Appendix 1V to
Annexure 1 of the Explanatory Memo-
randum on the Budget of 1he Central
Government for 1970-71 (Part 1), Ilaid
before Parliament. This increase is spread
over a pumber of heads and the reasons
are explained in Part 11 of the Explanatory
Memerandum on the Budger (1970-71).

The non.developmental expenditure
meptioned above covers such items as
Debt Servicing, Tax Collection, Police etc.
where there has been an ipevitable giowth
on account of compelling circumstances,
In other arecas also, some growth in the
normal course is inevitable,

(c) Government have been giving
continuous attention to the gquestion of
costaining the growth of such expenditure,
Several ecopomy measures, for keeping the
administrative expenditure under check
bave been taken during the last few years,
such as intensification of staffing studies by
Staff Inspection Unit of this Ministry,
ban on wupward revision of pay scales,
ecopomy in Travelling Allowance expendi-
ture and partial ban on recruitment to
Class 11T and Class TV posts.
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Growing Naxalite Influence in Delhi
University Campus

*418. SHRI HEM BARUA : Will 1he
Minister of EDUCATION AND YOUTH
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SERVICES be pleased to state :

(a) whether it is a fact that the
Naxalites influence {s growing in the Delbi
University Campus : and

(b) if so, whether the causes of the
same have been ascertained and adequate
measures taken in the matter ?

THE MINISTER OF EDUCATIONAND
YOUTH SERVICES (DR. VK R.V. RAO):
(a) and (b!. Strict vigilance is being
maintained in respect of the activities of
extremists. Extremist activities in Delhi
have been, so far, largely confined to
slogan writing on the walls of the Delhi
University campus. Delhi Administration
are keeping a close watch and, wherever
necessary, A&ction would be inmitiated
according to law,

Strike by All Indla Port and Dock
Workers Federation

*419. SHRI BENI SHANKER
SHARMA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
state :

(2) wherther tbe All India Port and
Dock Workers Federation has deferred the
pation-wide strike following an assurance
given by bhim ; and

(b) if so, the issues ralsed by the
employees and the steps taken to redress
the grievances ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) and (b). The All Iodia Port and
Dock Workers Federation adopted certain
Resolutions at a conference coovened by
them at Madras on 25 August, 1970
putting forward various demands relating
to foodgraln bhandling labour at ports,
Port Trust workers and stevedore and other
dock workers. So far as Port Trust
workers are concerned these demands
included liberalisation of the definition of
the pay for purposes of pension, revision
of piece-rate schemes in force in the Ports,
abolition of differences between scheduled
and non.scheduled staff of the Porn
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authorities, basis of recovery of rent from
those provided with houses by the Port
and Dock authorities, removal of anomalies
in classification and categorisation of the
staff and grant of deccasualisation benefit
to certain categories of share labour.
The conference bad authorised the President
the Federation to announce a date fora
strike at the major ports if po negotiated

settlement was reached oo the various
demands within one month )
2. The Federation's demands were

examined and the position was explained
to them, Subsequently, the President and the
General Secretary of the Federation met
the Minister for Shipping and Transport on
the .9th September, 1970. Their attention
was drawn to the replies which had already
been sent to them in which Government
had gone quite far to meet the points of
view of the Federation in regard to various
important jtems. The lines on which
further action would be taken on some of
the points were also indicated, They were
advised Dot to precipitate matters by
going on & strike but allow reasonable
time to reach satisfactory settlement on the
pendipg lIssues. Further action is accoord-
ingly being taken to deal with the
outstanding issues expeditiously.

Introductlon of air Taxis for Short Distance
Non.schedaled Flfghts ~~

*420. SHRI KEDAR NATH SINGH :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have
plans to introduce air taxis for
distance non.scheduled flights ; and

any
short

(b) if so, the details of the scheme ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{a) No such proposal is at present under
consideration.

\b) Does not arise.
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Improvement of Caleutta Port

2565. SHRI ABDUL GHANI DAR :
Will the Minister of SHIPPING AND
TRANSPORT be pleased 1o siate

(a) whether there is any proposal
under the consideration of Government to
divert water from river Brabmzpuira to
Hoongly river for the improvement of
Calcutta Sea Port ; and

(b) if so, the details of the proposal,
with estimated cost and time in which the
proposal will be successful 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS.
PORT (SHRI 1QBAL SINGH): (a) No,
Sir.

(b) Does not arise,

Promotion of Noo-Engincering Teachers
of Polytechnics in Delhi

2566, SHRI DEVINDER SINGH
GARCHA : Will th: minister of EDU-
CATION AND YOUTH SERVICES be
pleased to state :

(2) whether it is a fact that the noo-
engineering subjecis teachers of Delhi
Polytechnics bhave been complaining of dls-
crimination in respect of pay scales and
promotional avenues since 1964 ; and

(b) the reasons why they are not being
promoted as Leciurers, Heads of Depart-
ments, Assistant Director/Deputy Director
and Principals ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) The Junior Lecturers
and assistant lecturers in mon-engineering
subjects like Physics, Chemisiry Mathema-
tics and Eoglish in D:lhi Polytechnics
bave been representing that they shouid be
provided with opportuaities of promotion
to higher posts on par with the teachers
of epgincering subjects.

(b). According to the approved staff
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pattern for polytechnics, higher post of
Leciurers and Heads of Departments bave
been sanctioned only for engineering subjects,
Therefore, the question of parity beiween
teachers of epginecring and non-engineering
subjects does not arise. For the post of
Assistant Director, Deputy Director and
Principals, Engineering qualifications are
required, Three posts of Leciurers have,
however, been created for non-engineering
subjects to provide opportunities of pro-
motion 1o junior teachers in those subjects.

Appointment of former Chairman
of Life Insvrance Corporation
in M/s Voltas Limitcd

2567. SHRI BABURAO PATEL
Will the Minister of COMPANY AF-
FAIRS be pleased to state :

(a) whether the services of Shri MR,
Bhide, 1.C.5, and former Chairman of
Life Insurance Corporation were acquired
by M/s Voltas Ltd. on a salrary of Res.
7,000/- per month plus & commission of
one per cent on the pet profits of the
company apart from other emoluments ;
and

(b) the consideration weighed with the
Company Law Board to sanction this high
remunperation ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGAUNATHA RED-
DY) : (a) Yes Sir. The sharchulders of
the compapny at its i5th Annpual General
Meeting held on 26th  March, 1970, had
approved the appointment of Shri M, R.
Bhide as Executive Vice-Chairman of the
company oo the remuneration since appro-
ved by the Company Law Board,

(b) Voltas is a giant size company
with effective capital of 12 crores, turn.
over of 60 crores and average net profits

of—2 crores per annum, Its Chairman
gets remuopcration of Rs,  73500-8500
and evecutive director Rs, 6000-7000,

Remuneration of Rs, 70.0-7500 appro-
ved for Shri M, R. Bhide as Executive
Vice-Chairman was not therefore considered
by the Company Law Board as excessive
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or gpecially favourable having regard to
bis responsibilities, position, Yualificatlon
and experience. It is within the approved

ceilings, and falls in the pattern of remu-

neration in this compaoy

and other
comparable companies. '

Concesslonal Assistance from Financial
Institations for Small and Medium
Bcale lndustries

2568. SHRI K, P. SINGH DEO :
SHRI K. N, PANDEY.
Will the Minister of FINANCE be

pleased to state :

(a) whether It is a fact that Govern-
ment have formulated a scheme for conces-
giopal finance from various fioancial
institutions for starting small and medium
scale industries and that certain indusiri-
ally backward districts have been selecied
by Government in various Stutes ; and

(b) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). Two
All India Financial Institutions in the
Public Sector pamely the Industrial Deve-
lopment Bank of India and the Indusirial
Fipance Corporation of India have recently
anpounced B scheme 1o cxtend financial
assistance ©On concessional terms to small
and medium sized industrial enterprises
in backward Districts. The concessions
to be extended are briefly as follows :-

() a concessional rate of interest
on loans to industrial units which
will be 29, above the Bank rate
with a minimum of 7% as against

the present normal rate of inier-
st of 81/2%

() extension of the initial grance
period for repayment of loans
{rom the normal period of 3 years
to 5 years ;

(fif) longer repayment period of 15-20

years (as against the normal re-
payment period of 10-15 yeams) ;
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{iv) reduction {n the commitment char-
ges on the undrawn balaoce of
the loan ;

(v) @ lower underwriting commisslon
in  underwriting of shares and
debentures ;

(vi) participation by way of under-

writing or otherwise in the share

capital of the industr.al concerns
located in a backward area/State
to a greater extent as compared
to the projects located elsewhere ;

(vil) relaxation in the usual terms per-
taining to the promoter's contribu-
tion in relation to the cost of
the project and margin for loans
and

(viii) the Industrial Development Bank
of India may also bear initially
the cost of consultancy services
to prepare feasibility reports sub-
ject to reimbursement later when
the project reaches the profita-
bility stage.

The various copcessions mentioned
above would normally be available for
projects where the total project cost does
oot exceed Rs, 1 crore  For bigger pro-
jects such of the concessions as may be
considered nccessary will be extended on
a selective basis,

Similar concesslons will also be extend-

ed by the Industrial Credit and
Investment Corporation of India, an
All India Pinaocial [lostitation in the

Private Sector.

Only those projects will be eligible
for assistance on concessional terms which
are located in the districts in the various
States or Union Territories sclected for
such assistance by the Central Goveroment,
8n far, the distric's in the different State
Union Territories seiecied as  qualifylng
for concessional flnance are given in the
statement laid on the table of the House.
[Placed in Library. See No LT,—4419/70].
Qiher districis are likely to be nouified
shorly.
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The Industrial Development Bank of
India is already offering a concessional
rate of refinance at 44,% for all loans
glven to small scale industries by eligible
institutions like State Financial Corpora-
tions and Commercial Banks, To enable
the State Financial Corporations end Banks
to provide assistance to entreprepeurs in
bakward arcas on softer terms, the Indus.
trial Development Bank of India will offer
refinance to the full extent at & concessional
rate of 3§/% 1o small apd medium units
opto Rs., 20 lacs provided such financial
institutions do mot charge a rate exceeding
6% per anoum to the borrowing unit.

Smoggling of Sflver

2569, SHR]1 K. P, SINGH DEO:
Will the Minister of FINANCE be pleased
o state :

(s) the quentity of silver exported
during the years 1967-68 and 1968-69 and
the foreign exchange earned as & result
thereof ;

(b) the quantity of  unauthorised
export of smuggling of silver made during
the above period and the extent of loss in
foreign exchange suffered as a result
thereof ; end

(¢) the extent 10 which smuggling of
silver has been checked as & result of
Silver Control Order ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Exports of
silver bullion during the years 1967-68 and
1968-69, as reflected in the Foreign Trade
statistics, were as follows :—

Year Quantity Valus
1967-68 Nil Nil
1968-69 54,340 k. 332 lakn

(approximately)
) There is mo  reliable data to

etimite the quantity of upauthorised
export of silver made during the above
period apd the cxtent of loss of foreign
exchange suffered as & result thereof.
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Hc_uéeve'r, the quantlty and wvalue of gliver
scized by Customs authorities during the
Years 1967.68 and 1968-69 is as under «—

Year

Quantity Yalue

(Kg.) (Rs, lakhs at the

Indian market

price).
1967-68 69,999 166
1968-69 49,462 285

(c) Smuggling of silver out of India
appears to have decreased considerably as
@ result of the amendment of the Customs
Act in 1969 and the enforcement of the
regulatory provisions on the custody and
movement of silver along the Western
Coast of the country, introduced through
that amendment,

Smoggling of Chemicals and Dyestuffs

2570, SHRI BABURAO PATEL ; Wil
the Minister of FINANCE be pleased to
state :

(a) whether there is a large &cale
smuggling in some expensive chericals and
dyestuffs ;

(b) if so, the pDames of emuggled
chemicals and dyestuffs seized during the
last six months and their value with the
names of persons arrested ;

(c) the
persons ; and

action rtaken agaipst these

(d) the stepy taken to
type of smuoggling in future 7

prevent this

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI YIDYA
CHARAN SHUKLA) : (a) The Govern-
ment are not aware of any large scale
smuggling In  expensive

chemicals and
dyestuffs.
(t)end (c). Information contalning

relevant details is being collected and will
be laid on the table of the Sabha
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(d) The following steps have been
taken to prevent =muggling o©f contraband
goods including chemicals and dyestufls :—

Systematic collection and follow up of
information, keeping & watchful eye on the
suspected sn-ugglers, rumupgg'ing of suspec-
ted wessels or mircreft an! patrolliog of
vulperable sectors along the coast and the
land frontiers, Some senior officers of the
rank of Collectors of Customs, Addl.
Collectors of Customs and  Assistant
Collectors of Customs bhave been posted
in wvulnerable areas to look afier anti-
smuggling work exclusively. The position
is algo reviewed frequently in the light of
information collected for suitable action.

Pushpak Trainer Aircraft Crash near
Sheveroy Hills in Salem District

2571. SHRI BABURAO PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(2) whether it is a fact that a Pushpak
trainer aircraft of the Madras Flyiog
Club crashed near Sheveroy Hills in Salem
District on October 4, 1970 ;

(b) if g0, the reasons for the aircraft
suddenly losing beight ;

(c) oumber of accidents to Pushpak
aircraft afier the ban on using them was
lifted with dates and ature of accident
and places where they occurred ; and

(d) whether Pushpaks are likely 10 be
grounded again ; if mnot, the reasons
therefor 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH):

(a) Yes, Sir.
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(c) and (d). No ban has ever been
imposed on the use of Pushpak airceafe
However, Pushpaks were grounded tempora-
rily on 27-12-1968 as fatigue cracks on
some of the rear-wing strut  bottom
attachment lugs were detscted. The
required modifications were completed on
all those aircraft that were affected. Al
Pushpak aircraft registered in India bolding

current certificates of airwortbiness were
flying again after the modification by
May, 1969,

There have since been 19 accidents to
Pushpaks details of which are given in the
statement taid on the Table of the House.
[Placed in Library. See No. LT—4420/70)
None of these accidents was due to aoy
structural weakness of the aircraft,

Top Alr-Indla Officlals holding
Forelge Passports

2572. SHRI BABURAO PATEL ; Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the mames and designations of too
officials of Air India in India or oversess
holding passports other than Indian, with
countries of their passporis and the salaries
they draw ; end

(b) the reasons why forcigners are
employed in such responsible posts 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
{e) end (bi. The top posts in Air-India
are thoss of the General Manager, the
Assistant General Manager, and  the
Departmental Heads. These posts arc
held by Indians, At the grades immedia-

) tely below, the following officers hold
(b) The acident is uader investigation, foreign passports :
Name Dtlisnll!on _ Country of passport Salary
Skri P. F. Mahta Deputy Commercial U.S A Rs. 2600.00 p.m,
Director, Bombay.
Shri M. I. Qadir Regional Manager, U K. U. 5. Doliars 1972 p.m,

U. S. A, end Canada,
New York

Resident Rgpresenta-
tive, Scattle.

Shri N.D.©' Neal

U. K. U. S. Dollars 179 pad.
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These three officers bave been in Aire
Tndia ever since fts jnception in 1953,
baving been absorbed from the Ex-company
along with other officers and staff.

Amalgamation of the Institute of
Chartered Accountants with Institute
of Cost and Works Accountants

2573, SHR1 G. VENKATASWAMY -
Will the Minister of COMPANY AFEAIRS
be pleased to state :

(8) whether the Institute of Cbariered
Accountants hes asked Government to
amalgamate with it the Institute of Cost
and Works Accountants which has been
questioning the eligibiliity of Chariered
Accountanis to conduct cost sudit under
the Com panies Act of 1956 : and

(b) the reaction of Government thereto ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) The Institute of Chartered

Accountants of India has requested Govern-
ment to give consideration to  the
recommendations of the report of the Joint
Committee of Institute of Chartered
Accountants of India and Institute of Cost
and Works Accountants of Ingia on the
future of the accountancy profcssion, which
was submitied 10 the Government in
June, 1968

(b) The recommendations of the Join
Committee that the affairs of the Accoun-
tancy profession should be regulated by a
single body were not acceplable to the
Institute of Cost and Works Accountants
of India. However, a fresh proposal for
the development of the accountancy pro-
fession in India with different specializations
but under & unified regulatory body is at
a preliminary stage of consideration and the
Government expect to have some coasul-
tations with the Institute of Chariered
Accountants of India and the Institute of
Cost & Works Accountants of India on the

subject.

Nationalised Benks working
Brokers.

as Pawmo

2374. SHRI MANIBHAI J, PATEL :
Wil the Minister of FINANCE be pleased

NOVEMBER 27, 19%

Written Anevars *
to state -

(a) whether there I3 a proposal that
two natfonalised banks would shortly start
working as pawn-brokers ; and

(b) if g0, the details of the proposal
aod the reasons why only two banks have
been selected to work as pawn brokers ¥

THE MINISTER OF FINANGE (SHRI
Y. B. CHAVAN) : (a) and (b). Some
nationalised banks have introduced schemes
for granting loans against gold ornaments
eic. primarlly with a view to render assis-
tance to the agriculturists, The objective
underlying the scheme is to make fnanclal
assistance available to them for productive
purroses and to enable the small borrowers
and agriculturisis to free themselves from
the grips of pawn brokers or usurious mone-
leoders, The adoption of this scheme by
other nationalised banks would bave to
depend on the experience gathered in its
Implementation.

Tranport Problem in Galcatta

2575, SHR1 K. HALDER : Wil the
Minisier of SHIPPING AND TRANSPORT
be pleased to siate :

(a) whether the Planning Commission
bas conducted a study of the problems of
transport in the city of Calcutta ;

(b) whether this study bas revealed
that the Transport Corporation will have to
add 156 buses to i1s fleet ;

(c) whether the Planning Commission
has allotted Rs. One Crore for the first year
(1970.71) of the plan ; and

(d) if so, whether the requisite number
of buses have been purchased 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI JQBAL SINGH) : (a) A
Woiking Group on mMetropolitan Traosport
Scrvices, appoinied by the Plaoning Com-
mission, has casried out a study of the pro.
blems of public transport in four metropoli
tan cities of India, includiog €alcusa.
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(b)  The Working Group has observed
that the Calcuua State Transport Corpora-
tion would bave 10 add 350 tuses 10 its fleet
during the years 1970-T1 and 1971-72, by
renovating 150 existing old buses and
procuring 200 new buses,

(c) The Plannicg Commission recom-
mended the inclusion of a provision of
Rs. 50 lakbs in the Aornual Plan of the
Calcutta Metropolitan Distniet for 1970-71
for the programme of the Calutia Siate
Transport Corporation. Io makiog this
recommendation, the Commission ook note
of the fact that the Corporation would obta-
in a loan of Rs, 50 lakhs from the Indus-
trial Development Bank of India, The
Working Group, mentioned under part (a)
above, suggested that the provision for this
Corporation duriog the current financial year
should be augmented by Rs. 60 Jakhs. The
Corporation has, however. obtained a loan
of Rs. 100 lakbhs from the Industrial
Development Bank. The balance of Rs. 60
lakhs would be met from the provision in
the State Plan for the purpose and the plan
resources of the Calcutta Metropolitan
District Authority,

(d) According to the information
available, the Calcutta State Transport
Corporation has placed orders for the
the purchase 20 double decker and 133
single decker buses during the current
financial year.

Incentive-Bonus Payment to Hotel
Staff from Service Charge

2576. SHR1 M.L. SONDHI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to siate ;

(a) whether attempts bave been made
o ensure that service charge deducied from
customers is actually paid to hotel staff in
accordance with modern conceptions of
incentive-bonus payment ; and

(b) how Government are going to
tackle the serious problem of non-payment
of service charge in Ashoka Hotel and other
public sector hotels and instilutions like the
India Interpationai Cenuie, New Delhi ?

THE MINISTER OF TOURISM AND
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CIVIL AVIATION (DR. KARAN SINGH):
(2) and (b}, Service charges collected
from guests are appropriated in the manper
iccommended by the Wage Board for the
Hotel lodustry in Delhi. The Public Sector
Hotels in Delhi have fully implemented the
recommendations of the Wage Board, The
India Interpational Centre is an entirely
private institution.

Discussion at the International Geogra-
phical Conference regarding Soviet
Maps showing Indian Territory
wrongly.

2577, SHRI R K, AMIN :
SHRI V. NARASIMHA RAO :
SHRI BENI SHANKER
SHARMA :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased (o
state :

(a) whetber an Ioternational Geogra-
phical Conference was held recently in
Tehbran ;

(b} whether the question of publica.
tion of wrong maps by Russia about the
territory of India was discussed there ;

(c) whether the Indian representative
impressed the Conference that the Russian
maps should forthwith be corrected ; and

(d) If so, the reaction of the Soviet
representative io this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) No International Geogra-
phical Conference as such was held at
Tebran. However, the Sixth United Nations
Regional Cartographic Conference for Asia
and the Far East was heid there from 24th
October to Tth Novemoer 1970,

(b) to (d). This was purely a techmical
Conference, convened to discuss the latest
surveying and cartographic techoigues and
their application to the surveying and
mapping work beiog done in different
countries. Political questions regarding
national boundaries were outside the pur-
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view of the Conference and were therefore,
oeither raised nor discussed,

Applications from big Induatrialists
for Liccnces

2578. SHRI RABI RAY : Will the
Mipister of COMPANY AFFAIRS be
pleased to state :

(a) whether on the 25th October, 1970
his Ministiry had directed all undertakings
with assets of more than Rs. 20 crores and
dominant undertakings to submit applications
for industrial licensing ;

(b) if so, the details thercof ; and

(¢) the respoose received from these

firms and 1he details thereof ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a' The Department of Company
Affairs issued a Press Note on the 25th
October, 1970, Indicating that in cases where
undertakings are reguired to obtain licence
under the Industries (Develop t and
Regulation) Act, 1951, and also approval
under the Monopolies and Restrictive Trade
Practices Act, 1969, it would be desirable for
the undertakings concerned to make appli-
cations under both the acts simultaneously to
.ensure that the matter is cleared by the
Government without avoidable delay,

(b) A copy of the Press Note is laid on
the Table of the House. [Placed in
Library, See, No. Lt— 4421/70]

(c) The Press Note was intended to
advise 1he under-takings on a point of
procedure.
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Import Licences to Hoteliers

2580, SHRI
Will the Minister of TOURISM
CIVIL AVIATION be pleased to state :

H. N. MUKERJEE :
AND

(a) whether the working of import
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licences issued to such peop'e as hoteliers
onder the scheme of tourism is regularly
_examined ; and

(b) whether in view of the availability of
quality Indian products, viriually guaranieed
entitlement to import of this sort should not
be drastically curtailed, if pot entirely
abolished ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Licences for the import of
esgential items of equipment and provisions
are issued to hotels, restaurants, tourist taxi
operators and shikar outfitters on the appro-
ved list of the Department of Tourism, only
if quality producis are not available from
indigenous sources and their import is
considered essential to enable the approved
agencies to maintain international standards,
Checks on the uwtilisation of the imported
articles are made as and when necessary.
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Corns struck by Indlan Miots
for Thailand

* 2581 SHRIMATI ILA PALCHOW-
DHURI; Will the Minister of FINANCE b=
pleased to state :

(@) whether it is a fact that Government
of India’s Mints had struck eoins for
Thailand in June, 197 worth R« 1 20 crores |
and

(b) if so, the terms and condhions op
which the coios were minted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b): A
Contract for the sale of 86 million picees of
cupro pickel coin blanks to the Government
of Thailand for Rs. 122 55 lakhs CIP
Bangkok was concluded by the State Trading
Corporation of India on 17.6 "0, Production
of the coin blanks was taken in hand in the
India Government Mint Bombay in July,
1970 #nd so far 55 million pieces have been
shipped in accordance with the delivery
terms of the contract, The balance is to be
shipped by 17.1.71

Himalayan Geology Held
Institute of Himalsysa
Geology

2584. SHRI HEM RAJ: Will the
Minister of EDUCATION AND YQOUTH
SERVICES be pleased to stats.

Seminar on
by Wadia

(a) wheiber a seminar on Himalayan
Geology was held rec:nly by th: Wadia
lostituie of Himalayan Geology ;
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(b) if so, what was the outcome of
...{1_!_ dcliberations and coocrete suggestions
made by it ; and

(c) which of the suggestions Govern-
ment . propose to implement ?

THE MINISTER OF STATE IN THE
OF EDUCATION AND
YOUTH SERVICES (a): Yes, Sir,

(b) The main object of the seminar
was 10 review the work dooe by research
scholars on various aspecis of Himalayan
Geolegy and outline further short and
long-term studies io this field. 1nall, 31
Tesearch papers were read and discussed
at the scmioar,

(¢) As the Seminar bas pot made
+ary specific recommendations Or sugges-
tions 1o the Government, question of their
implemeniation does not arise.
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Complaints Agalnst Morarkas Re :
Working of Ganesh Flonr Mills
Delhl

2586. SHRI KANWAR LAL GUPTA :
Will the Micistry of COMPANY AFFAIRS
be pleased to state :

(a) how many complaints have been
received by Government against the Morar-
kas who control Ganesh Flour Mills, Delbi
and on what dates ;

(b) the details of complaints and the
action taken by Government on those
complaints ;

(c) whether it Is a fact that delay is
being made because some senior officials are
interesied in Morarkas ;

(d) the amount which bas been taken
by Morarkas in the form of interest and
commission etc, so far ; and

(¢) whether Government propose (o
ask them 10 refund the amount to the small
sharecholders ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY
(a). (b), (d) and (e). There have been comp-
laints Inter Alia regardiog the provision of
funds by Morarkas and payment of com-
mission on sales and purchases to certain
companics belonging 10 Morarka Group,
and the Company Law Board has looked
in'o the allcgations against the management
of the affairs of the company and necessary
legal action is proposed to be taken expedi-
tiously.

(€) The Government is not aware of
any basis for this,
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Scheduled Castes/Tribes and Backward
Classes Employeces in Public
Undertakliogs

2587, SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be pleased
1o state

(a) whether it Is a fact that the number
of class [ and class Il officers belonging to
Scheduled Castes/Tribes and Backward
Classes, employed in the public uaderiakings
constitutes even less thap one per cent ;
and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE I[N THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) (a) and (b),
According to available information it
appears that the representation of persons
from the Scheduled Castes/Iribes (Back-
ward Classes) in classes I and 1l caregories
in the public enterprises is less than 19,
whereas, it is comparatively higher in the
lower catagories. Though the public enter-
prises have been following the policy adop.
ted by Goveroment in respect of their
emp oye¢es ia the matter of reservation of
quotas for persons from the Scheduled
Castes|Tribes (Backward clases), the repre-
sentation in the higher catagories has been

low for want of ad.quidte ‘numbeér of suitas "~

ble persons from (hese communities since
a large oumber of posis in public enters
prises would require technical or profession-
al qualifications. The Commitnee on the
Welfare of Scheduled Castes and Scheduled
Tribes (Fourth Lok Sabha) in their Second
Report bad examined the various aspects
relating to the adequate representation of
Scheduled Castes/Tribes in the employmeat
of public enterprises. and made certain
recommendations to improve the position in
this "regard, Action bas been taken by
Government on the recommendaiions made
by the Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes,

Persons Belonging to Backward
Communlties on the Boards of Dircctors
of Public Undertakings

2588. SHRI ABDUL GHANI DAR ¢
Will the Minister of FINANCE be pleased
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to state ;

(a) whether it is a fact that the number
of persons belonging to Scheduled Castes/
Tribes and other Bickward communiries in
the Boards of Directors of Public Seclor
Undertakings coastituies even l=ss than oas
per cent ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISIRY OF FINANCE SHRL VIDYA
CHARAN SHUKLA}: (a) and (b . Govern-
ment d» nor mainrain @y community-wise
break-up of th: membxs of the Boards of
Directors of Public En erprises, Appointe
m:nis o the Boards of Directors of thess
Public  Enrerprises are made purcly on
merit and sudability,

Loans Sanctioned to Industrles In
Kerala by Industrial Finaoce
Corpuration

2589, SHRI ANIRUDHAN : Will the
Minister of FiNANCE be pleased to
state ;

(a) the to:al amount of loan sanctioned
to the industries in Kerala by the Iodase
trial Finance Corporation ;

(b) whether it is a fact that the major
poriivn of the loans bad been given to
Maharashtra State during the year eaded
30ib Jupe, 1970 ;

(c) whether. the Corporation proposes
to give loans to those States which are now
industrially backward ; and

(d) if oot, the reasons thereof ?

THE MINISTER OF STATE IN THE'
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The net finan-
cial assistapce sanciioned by the Industrial
Finance Corporation of India since its
iocepiion io July, 1948 10 30ith Juae, 1970
to indusirial concerns in Ke'ala amounied
to Rs 1 34 crores of which lvan ass.stance
was of the order of Rs. 5.60 crores,

(b) Out of the toial loan assistance of
Rs, 15.70 crores sancioned by me_lqdni_l-_
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trial Finance Corporation of Tndia in 1969-
70 (Ju!y-June) industrial concerns in Mahas
rashtra, (mostly Sugar and Textile Cooperas
tives) got about Rs. 6.46 crores. Financial
assistance by the industrial Finance
Corporation of India is not granied on regi=
onal basis but depends on receipt of appli-
cations from viable projects. 1he Corpora-
tion has not rejecied any application for
financial assistance from the Kerala State
during the last 12 years.

(¢) The Industrial Finauce Corpora-
tion of India has been directed to assist as
far as may be practicable, the industrial
development of backward States and areas
in order that such reglons may attain a
more balanced economic development, The
Corporation  considers  applicaiions for
financial assistance from projects located
in less developed States sympathetically sub-
ject to such projects being found technically
and financially viable. The Corporation has
also recently announced lis scheme to ex-
tend financial assisiance on concessional
terms to small and medium sized industrial
eaterprises in backward States/areas,

(d) Does oot arise.

Finapcial Ald to Flood Affected
States

2890. SHRI S. M. BANERJEE :
SHRI TRIDIB KUMAR CHAU-
DHURI 1

Will the Minister of FINANCE be
pleased 1O state :

(a) the financlal aid given to the vari-
ous States for helping the flood affected
people ; and

ial aid demanded

{b) whether the i
been given in

by the States has mnot
full 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) A Siatement
is laid on the Table of the House,

b) Central assistance to States towards
sxpenditure on reliel measures necessiiated
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on aceount of floods and other calamities; is
provided against ceitings adopted “on the
basis of the recommendations of Central
teams deputed 1o the Siates to make an
on the spot assessment of the situation and
the requirement of funds for such relief
measures. The Central teams make their
recomimendations afier holding detailed dis-
cussions with the representatives of the
State Govermments, taking into considera-
tion, {nter-alig, the estimated expendiiure
on the relief programmes proposed by the
State Government, the exient of the disiresy -
resultiog from the nawral calamity, popa-

lation affccted, the extent of Joss to
crops, buildings and property,
the type of prcgrammes  that

should be updertaken for relief purposes,
the financial position of the State Govern-
ment, eic, The aciual release of assistance,
subject 1o the ceilings fixed, is by way of
reimbursen.ent of expendiiure to be inpitial-
ly incurred by the concerned State Govern.
ments themselves and reported by them
from time to time.

Statement

Details of financial assistance glven to
States towards expendilure on flood rellef -
measures during 1969-70 (upto 2éth Novem- -
ber, 1970)

(Rs. in crores)
1. Assam 2.00
2. Bibar * 2.00
3. Gujarat 2.00
4. Kerala 1.00
5. VUuar Pradesh 3,00
6. West Bengal 7.00

* Iocludes drought relief expenditure
also,

Lavestigation Conducted into the Affalrs of .
Indian lastitute of Public Administration

2591, SHRI N. SHIVAPPA : Will the
Minister of FINANCE be pleased ‘to state 1

(a) whether some investigation - has
recently been conducted into -the - affaim of*"
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the Indian. Iogtituie of Public Administras
tion ; and

(b} if so, the resu'ts thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FiINANCE (SHRI VIDYA
CHARAN SHUKLA) ; (a) No, Sir.

(b) Does not arise.

Transportation of Ligquor to Damsn and Diu

2592. SHRI1 E.K. NAYANAR : Will the
Minister of FINANCE be pleased to state ;

(a) whether Goveroment are aware
that serious loopholes in the permit sysiem
introduced by the Goa Excise Depariment
in transpsorting liquor to Daman and
Diu, bave greatly helped smuggling of
liquor on a large scale ;

\b) if so, the action :aken by Govern-
ment to put an end to the loopholes ; and

(€) if no action has been taken, the
reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) As far as
Government is aware three are no loopholes
in the permit sysiem introduced by the Goa
Ex:ise Department for trensportation of
liquor 10 Damao sad Diu. Permiis for
transporting liguor to Daman and Diu
are being issued by the Goa Excise
Deépartment according to gquota of liguor
fixed by that Government.

(b) and (). Do oot arisc.
* Complaint againt Public Undertakings

2553, SHRI DEVEN SEN: Will the
Minister of FINANCE be pleased to state -

(@) whether a detailed letter, alongwith
some enciosures and Press cutiings, has
been writien 10 the Prime Minister by the

Convenor of ‘Forum for Public Grievances®-

(‘Dc]hi)_iu the momh of Ocrober, 1970
through which aiteation has beéen drawn

owards corruption and mepolism rempant

io various Publie Secior Undertakings ;
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(b) if o, the details of the letier ; and

(c) the action iaken by Gom.nmr-
thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : :a) No such lettar
has been received.

tb) and (c). Do not arise.
Accounts Cell for Major Ports

2594, SHRI S§. KUNDU : Will the.
Minisier of SHIPPING AND TRANSPORT
be pleased to state -

(a) whether it is & fact that au
Accouots Cell was set vp for the major
ports and if so, the reasor and the period
for which it was set up ;

(b) whether such Accounts Cells are
stlll continuing even though the date has
expired and there is no work for them ;

(c¢) whether Trustees of the Bombay
Port Trust bave passed a resolution sating °
that they should pot be compelled to
contribute any expenditure even on pro-
rata basis for the maintenance of Accounts
Cell ;

(d) if so, Government's reaction to this
resolution and whether the resolution has
been honoured by Goveroment ; and

(¢) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE MINI-
STRY OF SHIPRPING AND TRANSPORT- -
(SHRI IQBAL SINGH) : (a) and (b): With -
a view to fu!fil certain undertakings given to
to the World Bank and the Imternatiooal
Development Associarion, the Bombay Port
Trust and the Calcuita Port Commissioners
appointed firms of Chartered Accountants °
to report on the changes, if any, to be made
in the accounting system of the two ports
in order ihat their accounis may reflzct the
true financial results in accordance with *
the generally accepted commercial account-
ting principles and in order ithat the e¢ost -
of providiog the principal services and -
oparations may be more readily -and quickly -
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determiped. 1o their reports, both firms
suggested & thorough revision of the
accounting sysiem obtaining in these Ports
In accordance with the respeciive Port
Trust Acts, the form and manner in which
the accounts of the different ports should
be maintained has to be prescribed by the
Central Government. While decidiog 1he
form and manner in which the accounts
are to be kept, the Central Government has
ne cessarily to consult the Comptroller and
Auditor Geoperal of India, who is responsible
for auditing the accounts of the Port
authorities. Even though the Bombay and
Calcut:a Port authorities only had appoint-
ed firms of Chartered Accountants for a
study of their arcounting procedures, it
was felt that the revised procedures would
bave 1o be applied to the other major ports
also so as to ensure wuniformity in the
maintenance of accounts at all the major
ports. It was, thercfore, decided in
consultation with the Port authorities and
the Comptroller and Auditor General of
India to set up an Accountiog Cell, with
headqarters at Bombay, for evaluation and
actual implementation of the changes
suggested in the reports of the Chartered
Accountants, The Cell was placed under
the charge of a senior officer of the 1A &
AS pomipated by the Comptroller and
Auditor General in order to ensure that
it could maintain proper liaison with the
Comptroller and Auditor General's office
aod to get his advice wherever necessary
in the imp'ementation of the changes,
The Cell was set up in November, 1965
inltially for a period of six moanths.
In view of the magnitude of the task
which related to all the major Ports of the
country, the life of the Cell had to be
extended, Although most of the work has
by now been compleied, there are still
some oulstanding poiots 1o be finalized
and it has been consid:red necessary to
extend the term of the Cell upto the
31st December, 1970.

(€), (d) and (e). The expenditure on the
Coll is being shared from the beginning by
all the Major Port awhorities in certain
agreed proportions, This has been the
positign till the 30th September, 19/0  The
Major Port authorities bave been requested

to coniinue this arrengement for. asother ..
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three months ie. till the end of December,
1970, So far, a reply has been received
only from the Bombay Port Trust.
Although the trustees of the Bombay Port
bave not passed any resolution to this
effect, the Bombay Port Trust has informed
the Government that they would net bear
any part of the cost of the Cell after
30ih September, 1970. A final decision on
the sharing of the expenditure of the Cell
after this date will be laken when Treplies
are received from all the port auhorities,

Setting vp of a Committee to take
Stock of work done by the University
Grants Commisslon

2595. SHRI N, K. SANGHI :; will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to siate :

(a) whether Government propose to
set up a committee to take stock of the
work done by the University Grants Com-
mission from its inception and to chalk out -
a course of action for the future ; and

(b)

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) and (b). No, Sir, However, the
University Grants Commission has decided
to appoint a group of experts for under-
taking & s'udy of the achievements of the
Commission since its inception aod evalua-
tion of the same.

if not, the reasons therefor ?

Running Grades for Teachers In
Universities

2596. SHR! N.K. SANGHI : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether any decision has been
taken for the introduction of ruaning grades
on the pattern of All India services, in the
Universities, as demanded by the Teachers’
Upions of Deibi, Jodhpur and other
Universities ; if so, the details thereof ; and

(b) whether the University Grants
Commission proposes to lay down norms
for selection of yarious caiegories of teachers
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as has been recommended by the Standards
Committee, as ofien considerations other
than merit are being brought to bear on the
selection of teachers in the Universities ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V. RAO):
(a) The demand made by some Teachers”
Associations regarding introduction of run-
ping grades in the Universilies is under
consideration of the Committee on ‘Govern-
ance of Universities and Colleges set up by
the University Grants Commission,

(b) The University Grants Commission
bas no proposal under consideration to lay
down porms for selection of various catego-
ries of teachers.

Negotlation with College Teachers’
Organlsation and Secondary and
Higher Secondary Teaehers'

Association in West Bengal

2597, SHRI SAMAR GUHA :
DR. RANEN SEN :
will the Minister of EDUCATION

AND YOUTH SERVICES be pleased to
state :

(a) whether Government undertook
pegotiations with the College Teachers'
Organisation and also with the Secondary
and Higher Secondary Teachers® Association
in West Bengal with a view to find out a

. reasonable solution of their problems ;

(b) if so, the salient points in regard
to their grievances ; and

{c) the outcome of such negotiations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A K. KISKU):
(8) to (c). There were no negotiations
with the Teachers’ Organisations of West
Beogal. However, an officer of the Union
Ministry of Education and Youth Services,
along with Education Secretary of West
Bepgal, met represcntatives of the West
Bengal College and University Teachers'
Association on 22nd  August, 1970 at
Calcutta to ascertain their problems, Two
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major issues raised during this meeting were:
irregular payment of salaries to teachers and
immediate fixation of pay in the new
integrated pay scale for certain categories of
teachers. The issues raised are wunder
examipation.
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Selzure of concealed Moaey

2599, SHRI N, SHIVAPPA :
SHRI ONKAR LAL BERWA :
SHRI RAM SINGH AYARWAL :

Will the Minister of FINANCE be
pleased to state :

(a) the number of raids conducted by
the Income Tax Depariment to unearth
unaccounted money during the last, three
years ; and

(b} the amount of unaccounted mone
upnearthed during the period 7 h

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) : (a) and (b). Neces-
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tary details are being collected and will be
laid on the Table of the House.

Extension of a Separatc Flight
Bervice on Madras-Bangalore-
Mangalore Roate.

2600. SHRI N. SHIVAPPA :  Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state

(a) whether Government propose to
extend a separate flight service on the
Madras-Bangalore-Mangalore route ; and

(b) whether it is a fact that a large
number of passengers are not able to obtain
tickets on the Bombay-Mangalore air
flights ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(a) Due to fleet limitations it is not possi-
ble to provide a separate flight on this
secior.

(b) No Sir.

Formation of Bank of Bibar Branch
Local Implementation Committee

2601. SHRI RAMAVATAR SHASTRI :
Will the Minister of FINANCE be pleased
to state :

{a) whether it is a fact that on the
initiative of the Agent of the Sta'e Bank of
India, Bank of Bihar Branch Local Imple.
mentation Committee has been formed thzre
under bis Presidentship ;

(b) whether it is also a fact that the
Secretary, Bank of Bibar Employees’
Association had prolesied against the proce.
dure followed while forming this Com.
mittee ; and

(¢) if so, the reaction of Government
thereto ?

MINISTER OF STATE IN THE MINI-

STRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c).
In conformity with its  established

practice the State Baok of Iondia, bas formed
a Local Implementation Committee at
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the Bank of Bihir Branch, Patna  with the
Ageat of tha branzh as its ex-ofizio Prosi-
dent. The membars of the Award Staff on
the Committee ware nominated by the bank
in consultation with ths Local Unit of the
recognised staff Association. A complaint
was received by the bank from a person
claiming to be the Secretary of the Bank of
Bihar Emp'oyees’ Association. It is under-
stood that as the Association is not a
recognised one, no action was taken by the
State Baok oo the protest.
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Devélopment of Rajendra Stadivm in
Patea

2603. SHR1 RAMAVATAR SHASTRI :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether itis a fact that Central
Government have agreed to provide some
definite amount of money for the develop-
ment of Rajendra Stadium in Patna ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) No, Sir,

(b) Does not arise.

Confirmation of Staff in Income Tax
Department, Delhi

2604, SHRI RAMAVATAR SHASTRI :
Will the Minister of FINANCE be pleased

to state :

(a) whether it is a fact that confirmation
in the cadres of U.D.Cs,, L.D.Cs, Notice
Bervers and Class 1V employees are pending
for the last 5 years as on the 25th July,
1970 in the Income-tax Department, Delhi ;

(b) whether the Deparimental Promo-
tion Commiitee which met in the month of
December, 1969 in the Income-tax Depart-
ment, Delhi, bave finalised the above con-
firmations in the cadres referred to above
and whether orders were issved ; and

(c) if not, the reasons therefor ?

'THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
VIDYA CHARAN SHUKLA): (a)
TFhe confirmations in the cadres of
LD.C. and Class 1V had been
pending since December, 1%05. In the
cadres of U.D.C, and Notice Servers, such
confirmations prior to 25th July, 1970 were
last made in July, 1967 and January, 1970,
respectively.
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(b) and (c). The Departmental Promo.
tion Committee which met in December,
1969 considered the question of confirma<
tions in the cadre of Notice Servers only
and these were duly confirmed in January,
1970. Confirmations in the other cadres
mentioned were not considered at all by the
Departmental Promotion Committee then,
Subsequently, in March. 1970, the Depart-
mental Promotion Committee met again zad
considered confirmations in the cadres of
L.D.Cs and U.D.Cs and orders of con-
firmation in compliance with the recom-
mendations have since been issued. For
considering confirmations in Class IV and
also more confirmations in other cadres, a
meeting of the Departmental Promotion
Committee is due 1o be held soon,

Loan applied for by small Shopkeepers
of Devigarh Patiala from State
Bank of India

2605. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the sinall shopkeepers of
Nandi Devigarh, Patiala District, Punjab
bad applied for loan from the local branch
of the State Bank of India ;

(b) whether it isa fact that nonme of
them has been given loans so far from
the bank ;

(¢) if so, the reasons therefor ; and

(d) whether any instructions have been
seot to the bank to provide loan to the
shopkeepers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). State
Bank of India has po branch at Mandi
Devigarh, Patiala District, Punjab, How-
ever, there is one man office of State Bank
of Patiala at Devigath, This branch did
not decline any request for grant of credit
lacllity from any shopkeeper, Moreover
no loan application is pending with the
Bank at present,

(d) Yes, Sir.
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Standard Uniform in Schools and
Colleges

2606, SHRI SHANKER RAOD MANE:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether there is any proposal
under Government's consideration to check
the spirit of tight dress and prescribe a
standard uniform dress in the schools and
colleges ; and

{b) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES {DR‘ V. K.
R. V. RAO) : (a) and (b). There is no
such proposal under consideration of the
Government of India.

UNESCO Sponsored Seminar on Education
Management held in Delhi

2607, SHRI A, SREEDHARAN :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether a UNESCO sponsored
seminar on the application of modern
management techniques to educational ad-
ministration was held in Delhi recently ;

(b) if so, the main points discussed
at the seminar and the decisions taken ;
and

(c) the reaction of Government there-
to ?

THE MINISTER OF EDUCATION
and YOUTH SERVICES (DR. V. K.R. V.
RAO) : (a) Yes, Sir.

(b) The Seminar discussed some of
" the modern management techniques, such
as, sy analysis, operation 1 h, use
"of computers, net work analysis (PERT &
CPM), personnel management techniques,
O & M; and performance budgeting and
PPBS  (Performance Planping Budgeting
System). This Semipar was not called upon
to 1ake decisions as such, However, the
deliberations at the Semipar led to
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the conclusion that the application of
modern maoagement techniques is a posi-
tive step in the direction of making educa-
tional administration more efficient and
effective, At the same time, it stressed
the need of experimentation, research and
adaptation of modern management techni-
ques to educational administration. It also
emphasized the importance of training of
educational administrators in these techni-
ques,

(c) The Government of India are not
immediately concerned with the recommen-
dadtions made or the conclusions reached at
the Seminar. The concerned Member-States
in the Asian Region including India and
UNESCO will consider these recommenda-
tions in due course and endeavour to imple-
ment them (o the extent considered feasi-
ble.

Decisions taken at the Conference of
Civil Aviation Directors of Asia
and South Pacific Countries

2¢08. SHRI A. SREEDHARAN
SHRI MANIBHAI J. PATEL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether a conference of Civil
Aviation Directors of Asia and South
Pacific coupiries was held in New Delhi
in the first week of November, 1970 ; _

(b) ifso, the subjects discussed and
decisions taken in the said conference ;
and

(c) Government's reaction thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, . KARAN
SINGH) : (a) Yes, Sir, The Eighth In-
formal Meeting of Directors of Civil Avia-
tion, Asia and South Pacific, under the
suspices of the International Civil Aviation
Organisation, was beld in New Delhi from
20d to 6th November, 1970,
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(b) The subjects discussed at the

meeting related to—

(i) Aerodromes

(ii) Air Navigation Facilities &
Services

Aircraft operations & Safety
problems

(iii)

(lv) Training, and

(v) Air Transport.

The conference was not called upon to take
any decisions.

(¢) A number of papers were read
and discussed at the meeting, The meeting
bas proved useful for exchange of ideas
amongst the delegates in regard to the
various techmical and operational problems
confronting the civil aviation administra-
tions of the region,

Loan from Netherland

2609, SHRI A. SREEDHARAN :
Will the  Minister of FINANCE be
pleased to state 1

(n) whether Netherland has recently
given a loan to India ;

(b) if so, the amount of loan and the
terms and conditions of the same ; and

(c) the purpose for which it is pro-
posed to be utllised ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) 1! (a) Yes,
Sir.

(b) The loan which is for an amount
equivalent to Rs. 8,29 cjores, carries a
rate of interest of 23% per annum and
is repayable over a period of 30 years in-
eludin' an initial grace period of § years.

" (¢) The loan is to be utilized for finan-
cing the import of components, raw materi-
als, . wpares and capital =qulprnent requl.md
for “our” developmental needs
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Development of Eovalam Beach in
Kerala as a Major Toarist

Centre
2610. SHRI VASUDEVAN NAIR -
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state :

(a) what progress has been made so
far in developing Kovalam Beach in Kerala
as a major tourist centre ;

(b) the expenditurs so far incurred in
this respect ; and

(c) how long it will take to complete
the project ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Possession was taken on the 23rd
October, 1970 of the palace property and
land along the beach at Kovalam acquired
by the State Government. The hotel is
now being managed by the India Tourism
Development Corporation Ltd. Work on
40 cottages, 100-room hotel and the beach
service centre is expected to start before
the end of 1970.

(b) A sum of Rs. 1490 lakhs has
so far been incurred on the project by the
Department of Tourism, and Rs. 1,04 lakhs
by the ITDC,

(c) It is hoped to complete the pro-
ject during the Fourth Plan period,

Foreign Experts engaged on Renovation
of Ashoka Hotels

2611, SHRI R, BARUA @ Will the
Minister of TOURISM AND CIVIL
AVYIATION be pleased 1o state :

(a) the total amount spent on the fore-
ign experts epgaged recently for the reno-
vation of Ashoka Hotel, New Delhi ;

(b) the details of improvements made
in the Hotel ; and

. (¢) bow these bave proved useful in
"improving the working of the Horel and in
in¢reasing its occupancy?



103 Written Answers

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) 1
(a) Asum of Rs, 48,404 has so far been
advanced to Messrs Steigenberger, Con-
sultants GMBH, West Germany, towards
consulting fee in connection with the reno-
vation of Ashoka Hotel.

(b) The public arcas such as the front
approach, elevated road, main entrance,
lobby, shop arcades, travel counters etc,
rooms and bathrooms om the 6th & Tth
floors have been completely renovated. The
repovation of one of the restaurants is
nearing completion and apother restaurant
and rooms onthe 3rd & 4th floors are
under renovation.

(¢) The renovations have improved the
standards of comfort and elegance of the
botel ; consequently bed occupancy has
improved by 1820% over that of the
last year.

Steps to Improve Working of Ashoka
Hotel, Delhi

2612. SHR1 R. BARUA 1 Will the
Minister of TOURISM AND CIVIL AVI1A-
TION be pleased to state :

(a) whether it is a fact that the emp-
loyees of the Ashoka Hotel, New Delhi
are still agitating and normal functioning
of the Hotel has not yet been restored
after the recent strike ;

(b) the number of employees of this
Hotel dismissed from service during the
last six months with a view to restore
pormal working of this Hotel ; and

(c) the steps proposed to improve the
working of this Hotel ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH) :

(a) No, Sir.
]
(b) None,
(c) The following steps have been taken
by the Management in order to improve
the working of Ashoka Hotel :

(1) The public areas, rooms and
restaurants are being renovat-
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ed according to phased pro-
grammes. The renovation of
rooms on the 6th & Tth floors
and the Lobby including the
Front Office bas already been
completed, The mew restau-
rants are also under construce
tion.

(2) Supervision at various levels’

and in different areas of
operation has been strengthe-
ned by appointing more

supervisory staff,

(3) Some training schemes have
been taken in band and more
are being formulated, It is
proposed to train the staff in
foreign languages,

(4) Grades of pay of staff have
been revised upwards,

(5) Central Room Service is
being introduced,

(6) It is proposed to introduce
services like Health Club,
Turkish and Saunabaths and
a Beauty Saloon in the Hotel,
An art gallery has recently
been opened,

(7) The Hotel Kitchens are being
modernised and new equip-
ment installed,

(8) The services of five foreign
experts have been secured
under the Technical Assistance
Programme of the Govern-
ment of West Germany with
a view to iotroducing the
latest hotel techmiques amd
formulating training program-
mes,

Pay Scales of Officers Employed
in Nationalised Banks

2613. SHRI YAMUNA PRASAD
MANDAL ;: Will the  Minister of
FINANCE be pledsed to state ; .

(») whether as a result of signing of
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agreement between All India Bank Emplo-
yees Association and Indian Bankers Asso-
ciation, the scales of pay of subordinate and
clerical staff in all the 14 npationalised
banks have come at par *

(b} if so, whether it is also a fact that
the scales of pay of officers including Pro-
_batiopary Officers in all the 14 nationalised
Baoks vary widely ;

(c) whether there is a lot of dis-
contentment among the Officers on account
of huge disparity in pay scales of different
banks ;

(d) if so, whether Government propose
to fix the pay scales of all the officers, in-
cluding Probationary Officers, in the 14
pationalised banks at par with those in the
State Bank of India ; and

(e! if so, by when and from which date
the new pay scales will become effective ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA). (a) to (e). While
it is a fact that there is uniformity in the
scales of pay of subordinate and clerical
staff in the fourteen nationalised banks,
the scales of pay of officers and probatio-
pary officers in these banks vary, Govern-
ment is not aware of a lot of discontent
among the officers on account of different
scales of pay obtaining in different banks,
The scales of pay of its employees are deter-
mined by the respective Boards of Directors
of the banks. Government has no proposal
under consideration to fix the scales of pay
of officers in the fourteen nationalised banks
at par with those in the State Bank of
India,

Trainleg of Probationary Officers of
Indian Overseas Bank

2614, SHRI YAMUNA  PRASAD
MANDAL : Will the Minister of FINANCE
be pleased to state ;

" "(a) wheiber it is a fact tbat Probationary
Offiers in Indian Overseas Bank are required

AGRAHAYANA 6, 1892 (SAKA)

Written Answers 106
to undergo trainicg for two years, while
in other natiopalised banks it is only six
months to one year ;

(b) if 80, whether Government propase
to reduce the probation period of Proba-
tiopary Officers in Indian Overscas Bank
also to one year ; asad

(c) ifso, by when and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (). The
period of probation is fized at two years
not only in the Indian Overseas Bank but
also in some of the other nationalised banks,
The period of probation for Probatiomary
Officers is fixed by each bank with reference
to the programme it has drawn up to train
these officers in the various aspects of bank's
work. It is for the Board of Directors
of the Bank to determine the terms any
conditions of service of Probationary
Officers.

Senlority of Female Post Graduate
Teachers Employed under Delhi
Administration

2615, SHR1 SHASHI BHUSHAN :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state ;

(a) whether it is a fact that the Delhi
Administration had recently altered the
seniority list of female Posi-Graduate
Teachers employed wunder the Delhi
Administration ;

(b) if so, the reasons therefor and the
number of teachers affected adversely
thereby ;

(¢) whether the seniority has been
refixed with the motive to provide benefit
to certain teachers who are very near the
bigh officials ; and

{d) the steps Governmeat propose (o
take to ensure justice to the teachers mm
restore the sepiority of teachers who wems
affected in this -wiy to tbeir ofigisal
positions and by when ?
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THE MINISTER OF STATE IN
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRl BHAKT
DARSHAN): (a) to (d).  According to the
information furnished by the Delhi Adminis-
tration, a tentative senpiority list for post-
graduate lady teachers upto the 30th July,
1965 has been prepared in accordance with
the rules and keeping in view the dates of
their regular appointments, Objections have
been invited from the teachers concerned
regarding this list. After giving considera-

THE

tion to any objections, if received the
seniority list will be finalised.
Siiver and Gold Smuggling
2616. SHRI SHASHI BHUSHAN : Will

the Minister of FINANCE bte pleased to
state

(a) whether it is a fact that the
smuggling of gold into the country and
silver out of the country is on the
increase ;

(b) the total weight of gold and silver
seized by the Customs and Revenue
Intelligence officials during the current
financial year so far and the value thereof ;

(c) whether it is also a fact that silver
valued at Rs. 11 lakhs was seized in South
Bombay on the 28th October, 1970 which
was packed in boxes which were marked
‘nails” ;

(d) the number, names and other details
of persons arrested in this connection and
the action taken or proposed to be taken
against them ; and

(e) the measures being adopted by
Government to unearth the smuggler’s
racket and stop his illegal business ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) There are no
reliable data to suggest that the smuggling
of gold into the country and silver out of
the pountry s on tbe lpcmae

(b) The quandty and value of aclla
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and silver seized by the Customs and
Revenue Intelligence officials during the
period April to September, 1970 are given
below :

Quantity Value
kes. (Ra. lakhs)
Gold 2,875 243 (at the inter-
national monetary rate)
Silver 12,913 65 {lt Indian
market price)
(€) Yes, Sir, Silver worth Rs, 11 lakhs

was seized from one consignment lying out-
side the shed at 14, Victoria Dock, Bombay
on the 28th October. 1970 The consignment
was brought inside the dock declaring it
to contain ‘‘nails” and the packages bore
the marking “M.K. Dubai".

(d) No arrests have been made in
connection with this seizure. Investigations
are being made.

(e) The following steps have been taken
to prevent the smuggling of gold into and
silver out of the country :—

Systematic collection and follow-up
of information, keeping a watchful
eye on the suspected smugglers,
rummaging of suspected vessels or
aircraft and patrolling of vuluerable
sectors along the coast and the land
froptiers, Gold Control Act has
been passed. A specified area
extending to 50 kilometers inland
from the West Coast and that part
of the East Coast which falls within
the State of Tamil Nadu has been
specified within which the regulatory
provisions will apply in regard to
silver bullion and coins. Seoior
officers of the rank of Colloctors of
Customs,  Addl. Colloctors  of
Customs and Assistant Collectors of
Customs have been posted in vulber-
able area 10 look after anti-smuggling
work cxclusively. The position is alse
reviewed frequently in ihe lls‘ht of
" the information collected for ‘séitatie
action.
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* - Redoction in L.I-C. Premium Rates

2617. SHRI EBRAHIM SULATMAN-
SAIT : Will the Minister of FINANCE be
pleased 10 state :

(a) whether Goveroment have since
taken any decision in regard to reduction
in the premium rates of the Life Insurance
Corporation ; and

(b) if so, the pature of decision taken
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). Premium rates,
under some without-profit plans of assur-
ances were reduced with effect from 1.2,
1970. As regards reduction of premium
rates under with profit plans of assurances,
in view of the uncertainty of the trend of
future expenses, the Corporation decided
to defer consideration of any revision till
such time as expenses have been stabilised.

Assistance given by Indian Missions abroad
for Promotion of Tourist Traffic

2618. SHRI G. Y. KRISHNAN : Will
the Mipister of TOURISM AND CIVIL
AVIATION be pleased 10 state :

(a) whether it is a fact tbat the number
of foreign rourists is increasing every year ;
and

(b) if so, the assistance being extended
by Indian missions abroad for promotion of
our tourist traffic, specially from E

and African countries 7

THE MINISTER OF TOURISM.AND
CIVIL AVIATION (DR. KARAN SINGH):
(8) Yes, Sir. The figures of foreign
tourist arrivlas in India during the last five
calendar years were as follows :

P

1965 — 1,47,900

1966 —_ 1,59,603

1967 — 1,79,565

1968 — 1,88,820

1969 —_ 2,44,724

1970 (till end— 2,28,056
of October)
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‘(a) indian missions abrodd supply
tourist literature and provide other relevant
information on customs & currency regula~
tions, etc. in India, They also issue
Tourist Liquor Permits.

Shipping Target during Fourth Plan

2619. SHRI S. K. TAPURIAH :
SHRI P. K. DEO1

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state -

(a) whether aitention of Government
has been drawn to a press report in the
“Economic Times" of [5th October, 1979,
n:garding shipping target during the Fourth
Plan ;

(b) if so, the reaction of Government
io this regard ; and

(c) whether the targets are likely to be
fulfilled ?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS, AND SHIPPING AND

TRANSPORT (SHRI K. RAGHU-
RAMAIAH) : (a) Yes Sir.
(b) and (c). The target for shipping

by the end of the Fourth Plan is 40.00 lakhs
GRT out of which 35.00 Jakhs GRT is
envisaged as operative and the balance of
5.00 lakhs GRT as firmly on order. As on
1.10.1970, the operative tonbage wds
23.42 lakbs GRT a further 6,63 lakhs :GRT
were firmly on order and negotiations ars
expected to be finalised for acquiring ap
additional tonoage of 2.04 lakhs GRT
presently, While it is true that the
copstraints on the availability of foreiga
credit continue to be presemt, Government
are endeavouring to obtain suitable . Inter-
Governmental Aid Suppliers’ Credit to
facilitate the acquisition of tonnage yet (o
be ordered, for the fulfilment »f the Pjan
target. . . :

Committee to Review. ;Deteriorating - -
Condition of University Education

2620. SHRI S, K. TAPURIAH
SHRI MUHAMMAD SHERIFF
SHRI G. VENKATASWAMY -

Will ‘the Minister of EDUCATION
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AND YOUTH SERVICES be pleased to
‘state

(a) whether the University education
in the country is deteriorating and there
are political obstacles to reform the system ;

(b) whether a Committee shall soon be
appointed to review the whole system ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.V.
RAO) : (a) There is inherent difficulty
in the objective measurement of standards
over a given period and 1o say definitely
to what extent and in what respects they
have been falliog or rising, However, as
observed by the Education Commission
(1964-66), over a large area of education,
the content and quality are inadequate for
our present needs and future requirements
and compare unfavourably with the average
standards in other educationally advanced
countries.,  Similar concern has been
expressed by the U.G.C. also. Every effort
is being made within the available resources
to improve the conmtent and quality of
education and to provide more
facilities for higher education. It is diffi-
cult to say that there are no political
obstacles that come in the way of reforming
the system.

(b) No, Sir. The Education Commis-
sion (1964-66) has already studied in a very
comprehensive way the position with regard
to University education in the country,
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Functioning of Nationalised and
Private Banks.

2623. SHRI MRITYUNJAY PRASAD :
Will the Minirter of FINANCE be pleased
to state :

(a) since when nationalised banks ‘and
Banks in the private sector have stopped
accepling cheques on the Swate Bank of
India for collection ;

(b) whether the Bank clearing houses
have started functioning normally, and if
50, at which centres they were pot function-
ing upto 31st October, 1970 ;
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(c) the reasons for such stoppage in
Bank work and the steps taken by Govern-
ment to resolve the deadlock ; and

(d) the estimated loss to production
and to industry and trade in general ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (c). Presuma-
bly the information is desired in respect of
suspension of bank clearance in Bihar. Bank
clearing house operations were suspended
in Patpa from 27th August, 1970, as cheques
and other instruments drawn on the State
Bank of India were refused to be handled
by the emplovees of most of the banks
including the nationalised banks. This was
on account of the suspension of four of its
employees by the State Bank for alleged acts
of indiscipline, Besides Patna, clearing
houses at Jamshedpur, Gaya, Muzaffarpur
and Ranchi were not functioning as on the
31st October, 1970. The State Bank of
India, after consulting the recognized union
bhas reviewed the position and withrawn
orders of suspension on the four employees.
Normal working in the clearing houses has
since been resumed.

(d) It is not possible to quantify the
loss of production nor the loss to industry
and trade in geoeral.

Disposal of Aundit Objections

2624. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
state :

(a) what steps his Ministry takes when
audit objection is not disposed of the target
date ;

(b) the date of the oldest undisposed
of audit objection ;

(c) whether his Ministry has drawn
attention of Ministries to the rule for
recoveries, if mot, whether Government
propose to do so now and also prescribe an
annual report for each Ministry on the
Josses discovered and the recoveries made ;

(d) what iaction is taken by the
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Accounts Section on provisional authorisa-
tions, particularly in respect of date for ob-
taining the sanction of competent authority ;
and

(¢) the reason why such dates are not
invariably fixed, with temporary authorisa-
tions ceasing on target date fixed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) It is primarily
for the administrative Ministries to take all
necessary steps for the settlement of out-
standing audit objection speedily. Lists of
outstanding objections are, however, sent by
the accounts authorities to the concerned
Financial Adviser who reviews them at
suitable intervals in consultation with the
administrative Ministry. An updated Stand-
ing Guard File bas recently been prepared
in the Finance Ministry and circulated to
all administrative Ministries containing
general instructions on the the action to be
taken by various authorities for the speedy
settlement of audit objections.

(b) As outstanding audit objections are
not centrally processed or watched in the
Finance Ministry, this information is not
readily available,

(c) The instructions regarding effecting
recovery from the officials responsible for
losses are a part of the sianding instructions
contained in the General Financial Rules
and Ministries are, accordingly, aware of
them,

(d) If the requisite authority is not
received by the due date, the Accounts Sec-
tion brings the matter to the notice of the
appropriate authorities and seeks itheir
orders regarding the further action to be
taken.

(¢) This is dome wherever possible.
There would, however, be certain cases
where the rigid application of the target
date may cause hardship and special accom-
modation may be necessary.
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Premium and Booos rates of L.I-C.

2625. SHRI LOBO PRABHU ; Wil
the Minister of FINANCE be pleased to
state 1

(a) the percentage constituted by
bonus on the premiums paid for endowment
policies ;

(b) bhow this percentage is justified
when the yield from investments of the Life
Insurance Corporation in preference shares
is 945 per cent and in equities 11.11 per
cent ;

(c) If the percentage is diluted by the
return on Government Securities, the justia
fication for not reducing the investment on
Government Securities to the Statutory
minimum ; and

(d) what are the premium and bonus
rates on endowment policies respectively in
Life Insurance in India, U.K,, U.S. Pakistan
and Ceylop, as available from the latest
statistics 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) to (d). Necessary informa-
tion as may be available is being collected
and will be laid on the Table of the House,

Strike by Laboratorics Staff of Delhi
University

2626, SHRI JAGESHWAR YADAY ;
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state ;

(n) whether it is a fact that the labora-
tories staff of they Delhi University were on
strike from the 1st October, 1970 ; and

(b) if so, what were their demands ?

MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K R.V. RAO):
(a) and (b). The laboratory staff went on
a pay strike by not drawing their salaries
for the month of September, 1970 payable in
October, 1970, They demanded 1

(1) Change mode of placement of
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laboratory attendants in the selec.
tion grade ; and

(ii) Relaxation of gqualifications for
promotions to various categories of
posts for laboratory staff,

The staff collected their salaries In the
Ist week of November, 1970,

frrra ¥ warfea fivg @ andy
tfamr quegw §EW
93 frqr sy e =y

2627, =t vy 7 fag watfar: s
qdzw qat wafas SgEaw @ ag T
wr gar 3 fw

(F) mx argw & sawfat @
afeeror 24 & faw gawame & oorfaw
feFg S 197 oF AT WWT F gEE 9T
g foamr =93 g &1 wgAE ;W

(@) sgfafiszor @ e N
qU FW ¥ I3 ¥ @ deww F fad
g faaen &7 syerey faar s ¢

qiEA aat w@fas IgwEw @ (W
w0 f8g) : (F) o (|). @@ o
gfegs graT=w & fa=rada §

Setting up of Regional Press at
Bhubaneswar

2628, SHRI RABI RAY : Will the
MINISTER OF EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the Minister
of Education of Orissa met him on the 28th
Qctober, 1970 in connpection with the set-
ting up of a Regional Press at Bhubaneswar
and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
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YOUTH SERVICES (SHRI A. K,
KISKU): (a) and (b). No, Sir. The
Education Minister of Orissa was to meet
tbe Union Minister of State for Education
on the 28th October, 1970 but the meeting
did not actually take place. The Orissa
Minister, however, had a meeting with the
officer .of the Department of Works, Hous-
ing & Urban Development on the 30th
October, 1970 at which he suggested that
the building of the Bhubaneswar printing
press which was scheduled to be ready by
September, 1971 may be completed earlier
and the commissioning of the project
expedited. The Staie Minister was informed
that the concerned officer would soon visit
Bhubameswar and study ip detail the pro-
gress of the building and other essential
services needed for the installation of the
machinery.

Setting up of Institute of Physlcs In Orissa

2629. SHRI RABI RAY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to siate

(a) whether it is a fact that the

Education Minister of Orissa met the
Chairman of University Grants Commission
in conpection with the seiting up of an
Institute of Physics in Orissa ; and

(b) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : () and (b). The Education
Minister, Orissa met the Chairman,
Universily Grants Commission in the last
week of October, 1970 and discussed with
him, among other matters, the proposal
of the State Gowvernment, submitted earlier
to the Commission regarding the establish-
ment of an Institwe of Physics at
Bhubaneswar for furthering the cause of
fundamental research in all branches of
Physics and allied topies. The Commission
bas constituted an expert Committee to
eXamine the proposal in consultation with
tha Utkal University and the Siate. Govera.
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ment, keeping ip view the resources likely
to be available for the purpose, The
Committee is likely to visit Bhubanneswar
some-time in the middle of December, 1970,

Plenary Session of UNESCO Held at Paris

2630. SHR1 RABI RAY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state -

(a) whether it is a fact that he attended
the plenary session of UNESCO beld
recently at Paris ; and '

(b) if so, what are the achievementa
of the Conference ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R.V.
RAQ) : (a) Yes, Sir.

(b) A statement is placed on the Table
of the House. [Placed in Library. See
No. LT—4423/70].

Amenities at Elephanta Caves near Bombay

2631. SHRI DEVINDER  SINGH
GARCHA ; Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that the
Elephanta Caves near Bombay lack even
some basic Elephanta amenities ;

(b) whether it is also a fact that there
is only one well in the area and the wsnars
are put to great incon
there is not enough water ;

AU

(¢) whether it is further a fact there
is no proper restaurant facility aod -the
only restaurant there has a ahnbby look
and primitive sanitation ;.. .. .
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(d) the steps beiog taken by Govern-
ment 10 augment water supply and provide
better restaurant facility ; and

(e) whetber Government have formulat-
ed any scheine to provide other facilities
to the visiting tourists to this cave, if so,
the details thereof 7 '

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH);
(a) and {b). The watar supply on the
Island is inadequate, Since there is no
natural water source, water. .is ‘collected in
a cistern.

(¢} The India Tourism Development
Corporation operates a seasonal restaurant
on the Island.
presents a hadicap.

(d) The State Government are consi-
dering measures to  augment the water
sapply and the scheme will benefit the
restaurant also,

(¢) A proposal to provide electricity
to the Island is under consideration,

Noao-Recovery of Loans Advanced by
Nationalised Banks

2632.. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FINANCE
be pleased (o state :

(2) whetber it is a fact that Government
are faced with a problem of non-recovery
of loans advanced by patiopalised banks
to the agricultural sector in certain States ;

(b) if so, the details thereof ;

' {(c) the sieps taken to - -ensure the
recovery of such loans ; and
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"(d) the estimated amount which could

pot be recovered so far from the agricultural
sector in various States on the due dates ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (d). Infor-
mation is being collected and will be laid
on the Table of the Sabha as soon as
possible,

Utllization of PL-480 Funds

2633, SHRI DEVINDER SINGH
* ° GARCHA: -
SHRI VASUDEYAN NAIR :
SHRI BENI SHANKER
SHARMA 1

Will the Minister of FINANCE be

" pleased to state :

(a) whether it is & fact that the Govern.
ments of India and USA have not been able
to ind some common schemes and
projects to use the accomulated ruppes
held by the US Government with the
Reserve Bank of India against the supply
of agricultural eommodities to India uader
PL-480 programmes ;

(b) if so, the details thereof -

(c) the amount accumulated under shis
programme ; and

(d) the main points of difference, it
any, in the utilisation of this money 7

THE MINISTER QF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA.
CHARAN SHUKLA) ; (a), (b) and (d),
As stated in reply to Unstarred Question
No. 1768 answered on 20th November, -
1970, discussions about the utilisation of the
US rupee funds are proceeding. It wdll
take some time before final decisions
CmETEE.

(¢) A statement giving the raquisite
information is laid on the Xable .of M
House,
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Statement

A. Total deposits
from 1956 till 30.9.1970

for PL-480 imports
amounted
to Rs. 2231.12 crores. Their use-wise

allocation, actual expenditures there-
from and the wunspent balances
available with the U.S. as on 30,9.1970
wero as follows | —

(Rs. crores)

Total Balances

accruals Expenditure available
1. Loans to GOIL 1412.15 1360.75 51.40
2. Grants to GOI, 388.63 356.69 31,94

3. Cooley loans to Indo-

US enterprises 141.58 81.95 59.63
4. US-uses 288.76 274 40 14,36
TOTAL : 223112 2073.79 157.33

B, Plus the rupee funds which have
accrued to the U. S. cumulatively
gince 1956 on account of (a) repay-
ments made by India on PL-480 and
other rupee loans, (b) interest on
such loans and (c) interest earned by
U. S. on their rupee bolding ia the
R. B. L 603.02

Total upused rupee funds available
with the U.S. on 30.9.1970 (Balances

under A+B). 760.35

Complaints of Tourlsts

2634. SHRI N, K. SOMANIL: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased (o state :

() the number of complaints received
by the Tourist Facilities and Standards
Unit of his Ministry during tbe last one
yeaar ;

tb.). the action taken on those com-
plaints ?

THE' MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):

(a) 516 complaints were received by the
Complaints Cell during the period 1.8.69
to 30.7.70,

(b) Specific complaints were taken up
in each case with the agencies concerned
such as shops, botels, Indian Airlines
Railways, Customs, etc., for appropriate
action,

Forged Alr India Teckets discovered
during fl ghts to Tokyo at the
time of Ex Po-70

2635. SHRI BABURAO PATEL :
Will the Minisier of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it'is a fact that several
forged Air India air-tickets were discovered
during flights to Tokyo and other South
East Asian cities at the time of Expo 70 ;

(b) if so, their number and the amount
of loss to Air India ;
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(¢) the names of persons involved in
this racket and the steps taken against
them ;

(d) whether itis also a fact that the
International Air Transport Association
discovered that Airline Companies were
losing over six and balf million dollars every
year by way of forged air tickets ; and

(e) the steps Air India bas taken
to prevent 1be forging of their own
tickets ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(8) to (c). Air India have reported that
up to the present moment no forged Air
India tickets for travel to Tokyo and
South [East Asian cities at the time of
Expo '70, have come to notiee.

(d) In  August 1970, the Director,
Security and Fraud Prevention of | A T.A.
advised all airlines that counterfeit ticket
of Japan Airlines and Philippines Air-
lines had been detected on travel between
the U.S.A. aod the Philippines.

(¢) The recommendations of the Fraud
Prevention Commitiee of 1. A T.A in regard
to special semsitive ink, carbonisation of
the flight coupons, gluing of the tickets,
etc., have been incorporated by Air India
in prioting their tickets.

Proposal for Construction of East
Coast Road

DR. RANEN SEN: Will the
TRANS-

2636.
Minister of SHIPPING AND
PORT be pleased to state ;

(s) whether there is any proposal
before Government to construct an EAST
COAST ROAD ; and

(®

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHR IQBAL SINGH) : (a) and (b).
The East Coast Road is already in exist-
ence and it is 465 miles long out of which
there is a2 missing link of only 25 miles,

If so, the details thereof ?
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Details of the entire length are indicated
below . —

(1) Double-lane blacktopped
road (24 ft, wide carria-
geway) oe -e 14 miles,

(1) Single-lane blacktopped
road (12 ft. wide carria-
sgeway) ..

(111) water Bound Macadam/
Gravel Road with 8-12 ft,
wide carriageway ... 251 miles.

(IV) Missing link from Maha-
balipuram to Markanam
...... 25 miles.
465 miles

The road in question is a State road.
Its  development is, therefore, primarily
the responsiblility of the State Govero-
ment, [In order, However, to assist them
in developing this road, the Government
of India made to the State Government
in  December 1966, a grant-in-aid upto
Rs, 16° lakhs to meet 509, of the cost of
ccostructing  the missing  link between
Mahabalipuram and Markanam, the balance
of the cost being met by the State
Gnvernment from their own resources.
This work is in progress.

Problems of Mass Transportation In
Metroplitan cities

2637, DR. RANEN SEN !
SHRI YASHPAL SINGH :
SHRI DEVINDER SINGH
GARCHA

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state ;

(a) whether the team set up by the
Plapning Commission to study the problems
of mass transportation in  metropolitan
cities has submitted its report ;

(b) if so, the main recommendations
thereof ; and

(€) the decision 1aken thereon
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THE DEPUTY MINISTER IN THE MINI-
STRY OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) Presumably,
the referenceis to the Working Group on
Metropolitan Transport Services, which
was appointed by the Planning Commission
in March, 1970, to evolve an integrated
approach to the problems of public trans-
port and to draw wuwp a time-bound
programme to improve public transport
services in metropolitan cities This Group
studied the position in the metropolitan
cities of Bombay, Calcutta, Delhi and
Madras and submitted its report in Septem-
ber, 1970,

(bi The Principal recommendations of
the Group are shown in the statement laid

on the Table of the House. [Placed in
Libarary. See No. LT-4424/70.]

tc) The recommendations are under
consideration, in copsuliation with the

concerned State Governments, Siate Trans-
port Undertakiogs and the Ministries of
the Government of India.

Demand of Dethi University Teachers

2638. SHRI KANWAR LAL GUPTA :
“WiHl the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that a deputation
of Delhi University teachers met the Presi-
dent 1ecenily ; and :

(b) if so, what were their demands and
what is the reaction of Government
thereon _':‘-

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
ARAO) (a) Yes, Sir.

(b) In the Memorandum submitted to
«the President. the Association had stressed
the need for immediate reforms in the
_University bodies and provision of statu-
tory safe-guerds against termipation of
service of university and college teachers.

The general question of composition of
various statutory bodies of the Univer-
sity is under copsideration of a Committee
on Governance of Universities and Colleges
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get up by the Unversity Granis Commis-
sion, The other demand of the Association
has been referred to the University for
consideration.

Loans Advanced by Natlonalised bsnks -
to Sugar Industries

2639. SHRI KANWAR LAL GUPTA
Will the Minister of FINANCE be pleased
to state :

(a) how much loan has been advanced
by the pationalised banks to sugar industries
since nationalisation ;

(b} the total amount of loans advanced

by the npatiopalised banks, after their
nationalisation to industries, trade, agri-
culture etc ;

(¢} the break-up of the aforesaid total

lvans into small, medium large scale indus-
tries, trade, agriculture etc., afier the nation-
alisation of banks ; and

(d) the reasons why Government do
not fix the quota of loans to the aforesaid
sectors 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VID¥A
CHARAN SHUKLA : (a) to (d). The
information is being collected and the same
will be placed on the Table of the House,

Predaction of  Certificate . of having
Passed Elementary Hindi Examination
for Admission to Delhi University

2640. SHRI'SARDAR_AMJAD ALL:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state ;

(a) whether it is a fact that students
from West Bengal seeking admission in
Delhi University and other colleges in Delhi
are required under an order issued by the
university to produce compulsorily a certifi-
cate of having passed Elementary Hindi
Examination ;

(b) whether such order is applicable
only in cases of students from West Bengal ;
and
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(c) 1If so, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a)and (b). There is no such
requirement only for West Bengal students.
The compulsory test in Hindi is prescribed
for all the undergraduate students (except
non- Indian nationals, students from Naga-
land and students belonging to Mizo Sched.
uled Tribe), who have not studied Hindi at
their Matriculation or Higher Secondary
Examination Jlevel, such' persons have to
pursue & course of study and to pass an
examination in Hindi at the end of first,
second or subsequent year,

(¢) Does oot arfse.

Routrs Operated by Private Civil
Aviatlon Companles

2641, SHRIMATI SUCHETA KPIPA-
LANI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state 1

(3) whether Government have since
taken any decision to take over the routes
operated by private civil sviation com-
panies ;

(b)  the names of routes on which the
private civil aviation companies are operat-
ing their fljghts together with the names of
Civil Aviation Companies ; and

(c) whether difficulties are being faced
in taking over these routes and if 50, the
details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH}:
(a) No such proposal is under considera-
tion at present,

(b) A statement giving the requisite
information is attached.

() Does not arise in view of the reply
to part (a) above,
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Statementy

Name of the
Company

Places between which
operation

1. Airways (India) Ltd ,
Calcuita,

(i) Calcutta-Ambari.

ri) Calcutta-Agartala (Scheduled
freight services om  behalf of
Indian Airlines).

2. Jamair Co. (P) Lud.,
(i) Delhi-Hissar-Patiala-Ludbiana
(1i) Delhi-Jaipur-Kona-Jodhpur
(i) Delbi-Hissar
(iv) Calcutta-Jalpaiguri-Telepara
(v) Calcutta-Jalpaiguri-Bhatpara
(vi) Calcutta-Jalpaiguri.Paro

(vii) Calcutia.Jalpaiguri-Saugaon-
Bbatpara

(viii) Calcutta-Jalpaiguri-Grassmore-
Telepara

(ix) Calcutta-Jalpaiguri-Sougsoo-
Telepara

(x) Calcutta-Agartala (Scheduled
freight services on behalf of
Indian Airlizes)

Permission to Chartered Accountants
to do Cost Accounting under the
Companies Act

- 2642, SHIR INDRAJNT GUPTA : -Will
the Minister of COMPANY AFFAIRS be
pleased 1o siate :

(a) whether the Cost Audit {Qualifica~
tion) Rules, 1970, permit Chartered Accou-
niapis 10 do cost accounling as required by
section 233B of the Companies Act ;

(b) whether the Institute of Cost and
works Accouantants of India bas objected to
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the permission given to Chartered Accoun-
tanis to do cost accounting ;

() If so, on what ground the Insti-
tote has raised the objection ;

(d) the reaction of Government there-
to?

THE MINISTER OF COMPAINY

AFFAIRS (SHRI RAGHUNATHA REDDY):

_(a)' Accordiog to the Cost Audit (Qualj-
fication) Rules, 1970, a Chartered Accountant
withio 1he meaning of the Chartered Accoun-
tan's Act, 1949 who is a Follow of the
Institute, for a period of 10 years and is in
practice within the meaning of the said Act
is eligible to conduct Cost Audit under Sec-
tion 233B of the Companies Act, 1956.

(b) Yes, Sir,

(¢) According to the Institute of Cost
and Works Accountants of India, Section
233B envisages that cost audit under seclion
233B shall be conducied by Cost Accoun-
tants in practice alone s> long as suffiient
pumber of them are available for such work
and the prescription of qualification for
Chbartered Accountants and other persons
s onty 8ty endbling provisioa if the number
of cost accountantts in practice 2re found
insufficient to cope up with the oumber of
cost audits ordered by the Ceniral Govern-
ment,

(d) According to legal advice tendered
by the Minisiry of Law, prescription of
qualifications for Chariered Accounisants
under sub-section (1) of section 233B is
mand tory.

_Evasion of Taxes by Colliery Co nranies
in West Bengal

2643, SHRI INDRAJIT GUPTA ; Will
the Minisier of FINANCE be pieased o
siate :

(a) the total number of cases of tax
evasion by Colliery Companies in  West
Bengal which had been reported to Govero-
ment in the last three years ;
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ib) the total amount of taxes evaded in
each of these cases and the names of com-
panies which have evaded the tax ;

(c) whether Government have fully
investigated into these cases ; and

@

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Four cases.

if so, the result thereof ?

(b and (c). The cases are still under
investigation. It would be possible to
furnish the names of the companies and the
extent of tax evasion only when the
!'nmtigaiions are completed and tax evasion
is established. )

{b) Does not arise,

Progress Made by Committee appointed
for Translating Central Manouals etc.

2644. SHRI RAJ DEO SINGH :
the Minister
YOUTH
state :

Wwill
of EDUCATION AND
SERVICES be pleased to

(a) whether it is a fact that a Com-
mittee was appointed for translating various
Central maouals, rules and regulations into
Hindi ; and

(b) If so, the progress made in the
direciion 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) No, Sir. However, the
Central Hindi Dsrectorate was set up in
1960 and one of the duiies of that Direc-
torate was to trapslaie non-statutory Central
Manuals, rules and regulations into Hindi.

(b) A statement is attached.

Statement

The rprogress of translating the proce-
dural literature including manuals etc,
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rocelved and translated so far as foliows :~—
Standard Pages

(a) Procedural literature 1,75,000

etc. received uplo
October, 1970.

(b) Material translated 1,17.623

upto October, 1970
including that under
various stages,

(¢) Material  sent to 1,01,217

Ministries/Departments
upto October, 1970,
out of material given

at (b).
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vggz gfeqr gor gfwas qoe-
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() garg dAl 1 wlrEd
wgean wfufqaw, 1968 & wyi9 ufF-
i yardl & ©9 & aiiga fear T @)

Complaints agalnst Chit Fund Companles

2648, SHRI CHENGALRAYA
NAIDU : Will the Minister of FINANCE
the pleased o stale !

(a) whether it is & fact that Smarts
Chit Fund and some other Chit Fund
companies are involved in fraudulent charges
with the clients and bumerous complaints
bave been received by Government
regarding cheatiog eic. by these Corpanies ;

(b) whetber apy ipvestigations bave
peen made into the working of theseé Chit
Fund Companies and if so, with what
results ; aod

NOVEMBER 27, 1970

Written Answers 1%

-(c) whether Government propose. ito::
close these Chit Fund Companies as most
of them are not fuoctioning within the
regulations and are embezzling -money
particularly from Government servants 7

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The
facts are being ascerrained and will be
laid oo the Table of the House,

(¢) The Banking Commission is
examining the issues relating to non banking
companies 1ocludiog chit funds. The future
course of aclion would be considered in
the light of the recommendations of the
Banking Commission.

Palaces of Ex-Rulers offiered
Development Councll

to Tourism

2649, SHRI CHENGALRAYA NAIDU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state !

(a) whether it is a fact that a number
of Ex-rulers of princely States have recently
offered their palaces t0 the Tourism
Development Council for conwverting them
into hotels ;

(b) if so, details of the
received in tbis regard ; and

proposals

(€) the decislon taken by Government
on those offers 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir, but any such conversion by
the parties concerned would be welcome
as it will strepgthen the towrism infrastrue.
ture.

(b) and (c). Do oot arise.
Recommendations of Fourteenth All Iadia _
'Tourist Development Council '
2650, SHRI C, JANARDHANAN Y

Will the Minister .of TOURISM AND.
CLVIL AVIATION be pleased to state ;
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(2) what are the main recommendations
made by the fourieemb All India Tourist
Development Council which recently met
at Madurai ;

(b) whether Government have accepted
these recommendations : and

() if so, what steps have been taken
to implement these recommeadations ?

. THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH);
(8) A copy of the Resolutions passed
by the fourteenth meeting of the Tourist
Development Council heid at  Madural
in October 1970 is laid on the Table
of the House. [Placed in Library. Ses
No. LT —4425,70].

(b) and (c). Copies of the Resolutions
bave been sent to ithe Central Ministries,
State Goveromen's and other organisalions
concerned for examination and necessary
action,

Auctlon Sale of Right, Tl'le and
Interest of Dr. Teja and Othzrs In
Jayantl Shipping Company

2651. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of SHIPPING
AND TRANSPORT be pleascd to state

(a) whether his attention has been
drawn 10 a potice issued by the Sheriff of
Bombay for auciion sale of the Right,
Title and interest of Dr, Jayanti Dharma
Teja and others in 212472 shares of Jayanti
Shippiog Co,, Ltd. to recover income tax
arrears ;

(b) whether every intending bidder is
asked 1o deposit Rs. 500 lakhs with the
Sheriff of Bombay before he is allowed
to bid and that in the event of the bid
amount exceeding Rs. 50 lakhs, he has to
pay the balance within 48 hours of the
acceptaoce of his bid ;

.. (c) whether in view of tho restrictions
placed by i1he Monopolies and Restrictive
Trade Practices Act and the Indusirial
Licensing Policy on companies with assets
over Rs.5 crores, the above stipulation
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would deprive Governmeat of the best
bid ; and

(d) if so, the steps proposed to be
taken to ensure that the said stipulatiom
does not deprive Government of the best
bid 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH);
(a) The proclamation by the Sheriff of
Bombay on 16.9,1970 pertains to the auction
sale of the right, title and interest only of
Dr. Jayanti Dharma Teja in 2,12,472 shares
of the Jayanti Shipping Co., Lid., standing
in his name. This proclamation was issued
following decrees passed by the Bombay
and Delhi High Courts on Civil suits filed
by the Jayanti Shipping Company, and not
for recovery of income-tax arrears. The
arrears of income-tax and wealth-tax due
from Dr. Jayaoti Dharma Teja will
be the first charge on the sale proceeds of
the shares,

(b) Yes, Sir, The proclamation by the
Sheriff contains this provision,

() and (d). The stipulations in statutes
and policy decisions are matters to be
oecessarily complied with,

Annual Aodited Accounts and Report of
Jayaotl Shipping Company Limited

2652, SHRI VIREDRAKUMAR SHAH:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state : '

(a) whether the annual  eudited
accounts and report of the Jayantl Shipping
Company Limited, have beea published
as per the Company Law requirements ;

(b) if so, the salient features themf,

{c) if not, the reasons for not publishing
the same and time in which it would be
done ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(0 By effect of the nouificasion issued by
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‘Government in exercise of powers conferred
by Sub—Section 2 of Section 8 of the
Jayanti Shipping Co. (Taking over of
Management) Act 1966, the Javant Ship-
ping Co., have been exempred from the
operation of Sections 1¢6 and 210 of the
Company Law, which require the holding
of an apnual general meetiog and the
laying there-at the annual accounts and
balance sheet, and profit and loss account,

(b) and (c). Do oot arlse.

Anction Sale of the Right, Title and
Interest of Dr. Jayanti Dharma Teja
and Ouhers

2653, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state

(a) whether his attention has been
drawn to & notice issued by the Sheriff of
Bombay for auction sale of the Right, Title
and Interest of Dr. Jayanti Dharma Teja and
others in 212472 shares of Jayanti Shipping
Co., Ltd.

(b) whether Government are conslder-
ing to transfer the Management of Jayanti
Shipping Co. Ltd., to the intending buyers
of the said shares ; and

(e) if the answer to part (b) above be
in the pegative, whether it would act as a
restraint on the prospective bidders and may
result in lower bids thus depriving Govero-
ment of the best bid 7

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(s) The proclamation by the Sheriff of
Bombay on 16th September 1970 relates to
the auction sale of the right, title and
interest only of Dr. Jayanii Dbharma Teja
for 2,12,472 shares of the Jayanti Shipping
Company Lid,, standing in his name.

(b) end (c). The Board of Control
appointed under Section 3 (1) of Central Act
22 of 1966, has its tepure for 5 years from
10th June 1966 unless extended. The future
of the management thereafier will have to
be considered by Government at the appro-
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priate time with referenca to ths proviso to
Section 3(6) of the Act.

Deterforating Condition of University
Education lo 'odia

2654 SHRI YIRENDA KUMAR SHAH-
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether standard of the Ualver-
sity education io India has been deterioratin g
of late ;

(b) whether there bave been several
instances of university authorities condoning
malpractices in examioations under pres-
sure

(c) whether people have started show-
ing open cortempt for ceriain universities,
as indicated ir a recent advertisement for a
certain post which pointedly asked Vikram
University products not to apply ;

(d) whether inefficient admioistration
on the one hand and entry of politics into
education on the other leadjng to frequent
student agitations and teachers’ strikes have
paralysed several universities ; and

(e) if so, the steps proposed by him to
improve the situation ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R,V.
RAQ) : (a) There is inherent difficulty in
the objective measurement of standards over
a siven period and 1o say definitely to what
extent and in what 1espects they have been
falliog or rising. However, as observed by
the Education Commission (1964-66) over a
large area of education, the content and
quality are inadequate for our present needs
and future requirements and compare
unfavourably with the average standards in
other educationally advanced countries.
Similar concern has been expressed by the
Universiiy Granis Commission also.

(b) The Government has no specific
Information in this regard.

(¢} No such instance has been brought
to tho notice of the Government. ‘
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(d) Some cases of agjtation by stud-
ents and teachers have been reporied. These
have affected 10 some extent workiog of
educational ipstitwions. It may, however,
be difficuit to say whether political parties
bave any hand in these agitations.

(¢) The University Grants Commission
within the limited resources available with
it, is making earnest efforis 1o improve the
quality and centent of higher education in
accordance wilh its statulory responsibility.

Strikes by Baok Employees

2655, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that unlike
previous strikes by the employees, junior
officers also participated in the recent strike
by the bankmen ;

(b) whether the total and paralysing
effect of the above strike on the mopey
market has hjghlighted the dangers of
pationalisation of all the major units in a
single industry ; and

(c) the reasons for the belplessness of
Government in dcaling wiih the  strike
effectively and its inability to proteet the
interests of the bank customers ?

THE MINISTER OF STATE IN THE
MINISTERY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a). Facuual
position is being ascertained and informa-
tion will be laid on the Table of the House.

(b) and (c), Governmen: does not agree
with the inferences drawn by the Hon’ble
Member.

Agreement with US.S R. for Improving
Technical Education

2656. SHRI VASUDEVAN NAIR :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that India has
concluded an agreement with U.S.S.R. for
improving technical education ; and
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(b) if so, the details thereof ?

THE MINISTER OF BDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) and (b). Under the Indo-
U.5.5.R, Credit Agreement of 10th Decem-
ber, 1966 on Economic and Technical
Cooperation, the following projects have
been approved ;

I. Establishment of centres of advanced
studies and research in ;—

(i) Aeropautical Engincering at the
Indian Institute of Techoology,
Bombay.

(ii) Metallurgy at the Indian Institute
of Techoology, Kharagpur.

(lii) Geophysics at the Osmania Univer-
sity, Hyderabad.

(iv) Automation and Computers at the
Indian Institute of Science, Banga-
lore.

I1. Pilot projects for the trainingo-f
technicians in cooperation with industry
in the following ficlds ;—

(i) Metallurgy at the Durg Polyte.
chnic in cooperation with the ahlhl
Steel Plant.

(ii} Heavy machine building at the
Ranchi Polytechnic in cooperation
with the Heavy Engineering Cor-
poration, Ranchi.

(iil) Electrical machine building at the
Training Centre of the Bharat
Heavy Eleciricls” Limited, Hard-
WAr.

(iv) Oil and Gas iodustry at Baroda
University Polytechnic in coopera-
tion with Gujarat Fertilizer Cor-
poration, Gujarat Refinery and Oil
& Natural Gas Commission.

(v) Electrical machine building at S,V.
Government Polytechnic, Bhopal
in cooperation with Heavy Elu:—
tricals Limited, Bhopal,
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(vi) Radlo-Electronics and Power at
the Government Polytechnle,
Hyderabad in cooperation with
Hindustan Aeronautics Limited,
Electronics Corporation and Bharat
Heavy Electricals Limited, Hydera-
bad.

The total Soviet assistance for all thesz
projects is estimated at about Rs. 3.00
crores to be utilised for the services of
Soviet specialists, training of Indian faculty
in USSR and supply of specialised equip-
ment for the centres,

Control over Misuse of Funds Between
Closely Held Companies with
Ideatical Mapagement

2657, SHRI N. R. LASKAR: Wil
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that in 1968-69
the Golden Tobacco Co. took loans of
about Rs. 4 lakhs from the Golden Chemi-
cals (P) Ltd,, a company under the same
management,

(b) whether similar loans had been
taken in 1967-68 and 1969-70 ; and

(c) if so, whether Government propose
to take any steps to control the possible
misuse of funds between closely held com-
panies with identical management ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) The Balance Sheet of the
Golden Tobacco Company Private Lid, as
on 30th June 1969 shows outstanding loans
and advances from Golden Chemical Private
Ltd. at Rs, 4,23,966,

(b) The Balance Sheet of the Golden
Tobacco Company Private Ltd. does not
show any outstanding loan from the other
company as on 30th Junme 1568. Since the
concerned compapies have not yet filed
copies of their balance sheets as on 30th
June 1970 with the Registirar of Companies,
Bombay, the position in this regard as on
30th June, 1970, is ot known ;
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(c) Section 370 of the Companles Act,
1956, is designed to regulate loans from
public companies and private companies
which are subsidiaries of public companles
to other bodies corporate which may or may
not be under the same management, In the
particular case, the lending company belng
a private company simpliciter the provisions
of section 370 will not apply. Certain
amendments to the provisions of section 370
of the Companies Act, 1956, are, however
under consideration,

fessit o1 @ cfvwaw quceneew
& fawm w1 dTRds 9T IA@
¥ fag wiew frar @
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Overdrafts by States

2661, SHRI R. R. SINGH DEO :

SHRI D. N. PATODIA :

Will the Minister of FINANCE be
pleased to state :
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{a) the details of overdrafts by the
various States from the the Reserve Bank
of India as on Ist November, 1970 ;

(b) whether Government have reviewed
the budgetary position of the States ;

(c) the action, if any, taken to curb
tendencics of the State Governments to
resort to overdrafting frequently ; and

(d) the reaction of the State Govern-
ments in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) A statement is
laid on the Table of the House.

(b) Review of budgetary trends in
the States is a continuing process.
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(a) whether the Chief Minister of
Gujarat has expressed his views regarding
shifting of about 100 villages and even cities
like Broach which have to face the fury of
floods ; and

(b) if so, whether the Central Govern-
ment propose to reduce this burden by finan-
cing interest free loan to the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) ond (b). The
Government of India have not received
any communication of the pature referred
to in the Question, from the Government
of Gujarat.  However, the Central team
which had visited the State recently for an
assessment of the flood situation and the
requirement of funds for wvarious reljef
and rehabilitation measures, was given
a memorandum by the State Government

(C) and (d). The State Gover
concerned have been urged to review their
budgetary position and to make adjustments
in their expenditure outlays, both on Plan
and pon-Plan account, in order that no
overdrafts remain at the end of the year.

Statement

Overdrafts of State Government
(as oo 2nd November, 1970%)

(Rs. in crores)
Andhra Pradesh 43.56
Bihar 1.32
Kerala 876
Mysore 0.60
Rajasthan 44.33
Tamil Nadu 12.06

Financial Assistance to Guojarat

2662. SHRI P. M, MEHTA : Will the
Minister the of FINANCE be pleased to
state .

proposing, infer alia, the shifting of about
200 villages te pew sites which would be
free from floods. The report of the Central
team is awaited,

Voting Rights to Nationalised Banks in
respect of Shares Pledged by them

2663, SHIR S. KUNDU :
SHRI RAM AVATAR SHARMA :
SHRI G. VENKATASWAMY :

Will the Minister of FINANCE be
pleased to state :

(a) what is the latest position regard-
ing the proposal to convert loans to equity
and the proposal to give voling rigbts to the
natiopalised banks in respect of shares
pledged with them ; and

(b) when these proposals will be given
effect to and in what forms ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIVIDYA
CHARAN SHUKLA) : (a) and (b).
Detailed operational arrangements necessary
to give effect to the decision of the Govern-

( * Ioformation as on 2nd Nowvember,
was a holiday.

1970 has been furnished as Ist November,
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ment requiring the public financial institu-
tions to exercise option for converting
loans given by them into equity are under
active consideration of the Government.

As regards voting rights in respect of
shares, a directive has been issued by the
Reserve Bank of India to all the com-
mercial banks including the nationalised
banks on 28th August, 1970 which, inrer
alla, stipulates that shares pledged for ad-
vance limits over Rs. 50,00(/- should be got
transferred to the bank's name and it should
have exclusive voting right in respect
thereof, The Government are examioing in
consultation with the Reserve Baok of India
the question of devising a machinery to
ensure that the exercise of voting right by
the banks and the public financial institutions
like L.1.C, and U.T.I, which hold shares in
their investment portolios follows a uniform
and consistent pattern.

Although it is not possible to lay down
any time limit, every effort is being made
to finalise the aforementioned arrangements
as early as possible,

India’s Forelgn Exchange Reserves

2664, SHRI HEM BARUA : Will the
Minister of FINANCE be pleased 10 siate ;

(a) whetber India's foreign exchange
reserves are of late depleted ; and

(b) if so, the steps Government have
taken to strengthen our foreign exchange
reserves 7

THE MINISTER OF REVENUE AND
EXPENDITURE (SHRI VIDYA CHARAN
SHUKLA) : () No, Sir.

(b) Does not arise.

Natlopalisation of Small Banks
2665,

SHRI  BEN! SHANKER
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SHARMA 1 Will the Minister of FINANCE
be pleased to state :

(a) whether the desirability of nation-
alising small banks has been considered ;
and

if so, with what results ?

(®)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKUA) : (a) and (b). The
small banks cater mainly to the needs of
small borrowers and local clientele. Also,
the limited geographical coverage and the
lack of administrative personnel and mana-
gerial resources would make it difficult to
gear them up to serven ational objectives,
Having regard to these, Government bave
considered that it is wnot worthwhile to
nationalise the small banks.

Accommodation for Incometax Officers
at Calcutta, Bombay and Delbi oa

transfer
2666, SHRI BENI SHANKER
SHARMA : Will the Minister of FI-

NANCE be pleased (o state :

(a) the number of quarters needed in
Calcutta, Bombay and Delhi for housing the
Income-Tax Officers and Assistant Commis-
sioners sent on transfer :

(b) the pumber of officers who have
been given accommodation and the number
of those whose requests are pending at
present ; and

(c) the steps takem to meet the

shortage 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) (8s) to (c), The in-
formation in regard to Delhi and Bombay
is given in the enclosed statement.
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. As regards Calcutta the information is Table of the House as soon as possible.
being collected and will be placed on the
Statement
Delhl Bombay . -
1. Number of quartes needed for Income-tax Officers 238 172 -
and Assistant Commissioners of Income-tax sent -
on transfer
2. Number of officers provided with accommodation 79 74
3. Number of officers whose requests are pending 159 52%
4.

Steps taken to meet the shortage

Unsold Publications of Lalit Kala Akademi

2667. SHRI BENI SHANKER
SHARMA :
SHRI K. M. ABRAHAM :
SHRI S, A. AGADI :

Will the Minister of EDUCIKTION
AND YOUTH SERVICES be pleased to

sate :

- MINISTRY OF

(a). whether it is a fact that books and
brochures worth Rs. 4,50,000 published by
the Lalit Kala Akademi have been lying
in the Akademi godowns for over two
years because his Ministry has yet to
sapction a ‘Marketing Manager® ;

(b) if so, the reasons for the delay in
giving the sanction ; and

(c) the steps proposed to be taken in
the matter 7

~THE DEPUTY MINISTER IN THE

EDUCATION AND

"YOUTH SERVICES (SHRI A. K. KISKU):

Proposals to construct addi-
tional flats at Delbi and

Bombay in the depart-
mental pool are under con-.
sideration.

(a) The question of engaging a Marketing
Manager is under coosideration of  the
Lalit Kala Akademi in consultation mth
the Executive Board and the Review
Committee for the staff set up by the
Ceneral Council. No formal reference has
been made by the Akademi to the Ministry
for the sanction of the post.

(b) Does not arise.

(c) The publications on art have a
limited market, but ‘the Akademi is fully
conscious of the possibilities for better
returns. Improvements in marketing arrange-
ments have been made, which are . expecred
to yield better results in the future, .. .. -

Revision of Pay of Calcutta Tramway
Workers

2668. SHRI MOHAMMAD Isn'rh!ﬁ;
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether any revision ‘'has been
made in the grade and

% This excludes officers who are low down
accommeodation.

pn):Apf the

in sepiority and have not applied for
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‘Caleutta Tramway workers by the Company
recently if so, the details thereof ;

(b) whether the workers had launched
strikes several times in support of the
demands for revision in the grade and pay ;

() i so, the total number of strikes
launched duriog the last three years ; and

(d) whether Government propose to
revise the grade and pay of the Calcutta
Tramway workers ; if not, the reasons
thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
‘PORT (SHRI IQBAL SINGH): (a) The
grades and scales of pay of the
employees of the Calcutta Tramways
Company were last revised in 1964,
when the three-grade system was substi-
tuted by a two-grade system in all
categories except that of Foremen. The
scales of pay of some categories of posts
were also revised and the maximum of
she grade was increased, though a longer
span was fixed to reach the maximum
(e.g. the period of service to be completed
by Conductors and Drivers to reach the

the maximum was increased from 16 to
19 years),
(b) and (c). The workers of the

Company went on strike on two occasions
during the last three years (i.e. from 1967
to 1969).

(d) The Calcutta Tramways Employees’
Upions bad submitted a demand for
revision of grades and pay scales last year.
The management of the Company examined
the financial implications of the demand
and placed the matter before the Statutory
* Advisory Committee. This Commitiee noted
‘that the total emoluments of the workers
of the Calcutta Tramways Company were
relatively better than those of the Calcutta
State Traosport Corporation and came to
‘the conclusion that the financial position
of the Company ptecluded consideration
,of the domands, for . the. - time -being.
“The - mmor was thcronfur referred to
coficiliation dnd is now pendfog before the
Conciliation Officer.
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Registration of Companies Under
Monopolies and Restrictive Trade
Practices Act

2669. SHRI D, N, PATODIA 1
SHRI KANWAR LAL GUPTA;

Will the Minister of COMPANY

AFFAIRS be pleased to state :

[n} how many companies were expected
to register themselves with Government
under the Monopolies and Restrictive
Trade Practices Act and how many of these
companies have in fact registered themselves
so far ;

(b) what are the reasons for many
companies not being registered ; and

() whether Government have received
representations regarding the difficulties
experienced by the companies in registering
themselves, if so, the particulars of such
difficulties and the measures adopted by
Government for the removal of the difficul-
ties 7

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a! and (b). It is not possible

to make an estimate of the number of
undertakings required to be registered under
section 26 of the Monopolies and Restric-
tive Trade Practices Act, 1969, 646 under-
takings have so far been registered,

(¢) Certain representations mentioning
difficulties about interpretation of the
provisions of Monopolies and Restriction
Trade Practices Act as to the applicability
of section 20 have been received. ~The
undertkiogs seeking clarifications are béing
suitably advised. .

Repayment of Forelgn Loans

2670. SHRI D. N. PATODIA : W:ﬂ
‘the Minister of FINANCE 10 be pleased sl.au

(a) the present anoual debt repayment
‘commitments hy India to foreign countries
with rr,;spectwe break-up different munl.dﬂ
and how does-it compare with  the, lnmal
.apecied  receipt  of loans during | the
curreni year ;
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(b) the total repayment commitments
including interest and service charges for
the next 3 years ;

(c) whether Government consider ful-
filment of such repayment schedule to be
difficult, if so, whether any measures have
been adopted to relieve the burden of
repayment, and whether any success has
been achieved ;

(d) whether Government are hopeful
.of obtaining foreign assistance in line with
Ahe provisions made in the Fourth Five-
Year Plan and, if so, from whieh source ;
and

() if not, what would be the expected
shortfall and how it is likely to be met ?

~ THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA ) : (a) A Statement
showing country-wise estimated  debt
repayments against foreign loans during
19’:‘0—?1 is laid on the Table of the House.

As againt the estimated debt repayments
amounting to Rs. 434 crores during 1970-71,
the commitments of fresh aid for the
current year are expected to amount to Rs,
640 crores.

(b) The total repayment commitments
on existing ouistandiog foreign loans are
expected to amount to Rs, 458 crores
during 1971-72, Rs. 453 crores during
1972-73 and Rs. 441 crores during 1973-74,

(c) Government consider the debt
servicing on foreign loans as a first charge
on the country's foreign exchange earnings
through exports and other external
transactions, However, in order to have
‘i.doqunte resources of foreign exchaoge for
economic development, Government have
been adopting several measures like export

promotion, import  substitution and
obtaining of debt relief, where-ever
appropriate. A Statement showing the

" export and import trend during the last
three years and debt relief obtained
during the same period is also laid on
the Table of the House. [Placed in
Ytbrary. See No. LT—a426/70).
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id) and (e). Since most of the dooors
pormally consider the requirement of
assistance only on an annual basis, it is
not possible to assess, at this stage, what
the shorifall would be, if any, in foreign
assistance during the Fourth Plan, :

Galidellnes for investment by Life
Insurance Corporation

2671. SHRI D, N. PATODIA ;
SHRI R. K. BIRLA :

Will the Minister
pleased to state :

of FINANCE be

(2) whether Government have finalised
guidelines for investment of Life Insurance
Corporation money :

(b) if so, the details thereof ; and

(c) if not, how long it will take to
finalise the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (c). The
matter is under the active consideration of
the Government. 1t is expected to finalise
the guidelines in about two months® time.

Collection of Commission from Loan
Seekers by Self-Appointed agents In
Madhya Pradesh

2672 SHRI D. N. PATODIA :
SHRI A, SREEDHARAN

Will the Minister of FINANCE be
pleased to state :

(2) whether it is a fact the some self-
appointed commission agents are collecting
commissions from loan seekers in the name
of the pationalised baoks i Madhya Pra-
desh ; and

(b) if so, whether Government have
taken any steps against such agents ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
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CHARAN SHUKLA ): (a) and (b),
It has been ascertained from the nationalised
banks operating in Madhya Pradesh that
they have not come across any such case,
However, banks have been advised that
in financing small borrowers they should
not in any way encourage middlemen.

Loans given by Nationalised Banks
in Muadhya Pradesh

2673. SHRI D. N, PATODIA : Will
the Minister of FINANCE be pleased to
state !

(a) whether it is a fact that loans
are given at the discretion of the bank
mapagers of nationalised banks in Madhya
Pradesh and there is no check by the bank
on the proper utilisation of the loans given !
and

(b) if so, what efforts have been taken
to plug the loopholes ?

THE MINISTER OF STATL IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The
branch managers of nationalised banks bave
been given discretionary powers upto spe-
cified limits to sanction loans. This has
been done for the expeditious disposal of
loan applications, The braoch managers
are expected to satisfy themselves that the
loan given is utilised for the purpose for
which it has been granted. The Head Office
or Regional Offices exercise supervision
over the working of the branches, including
the advances granted by the branch mana-
gers,

Construction of Stretch of Lateral
Road Linking Gorakhpar with

Forbesganj
2674, SHRI BHOGENDRA JHA :
Will the Minister of SHIPPING AND

TRANSRORT be pleased to refer to the
reply given to Unstarred Question No. 4343
on the 28ith August 1970 and state :

{(a) whether any plan has since been
finalised for linking Gorakhpur with Forbes-
gapj by & road or by linking the present
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lateral road by constructing a bridge oves
Kosi ; if so, details thercof, and =

(b) by what time works under the
Lateral Roads Project in Bihar are to be
completed and gaps made traffic worthy ?

THE DEPUTY MINISTER [N THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI 1QBAL SINGH) : (a) The
portion of the road from Gorakhpur to
Kasia in U, P. and from Piprakothi to
Muzaffarpur in Bibar already exists. Cons-
truciion of the missing gap between Kasia
and Piprakothi is in progress as part of
the Lateral road Project, and from Muzaffar-
pur to Darbhanga, a link road of the
Lateral Road. The proposal 10 construct
a bridge over river Kosi with immediate
approaches is under consideration,

(b) According to the latest review, the
sanctioned Lateral Road Project in Bihar,
by and large, is expected to be completed
by the end of March, 1971 except for the
bridge across the Gandak river in Bihar
which is likely to be completed by March
1972 and some other minor works which
will be completed within a few months be-
yond March 1971,

Applications for Loans pending with
Branches of State Bank and Central
Bank in North Bibar

2675, SHRI BHOGENDRA JHA':
Will the Minister of FINANCE be pleased
to state the total number of applications
for credit for the purposes of agriculture
and small scale industries in the District of
Darbhanga, and in North Bibar, separately,
disposed of or pending before various
branches of the State Baok of India and
Central Bank during the last year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : Data about the
amount of advances and the
oumber of proposals pending for such
advances in respect of agriculture (direct
finance) and small scale industry by State
Bapk of India and Central Bank of India
in the Districts of Darbhanga and North
Bibar are not readily available. However,
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data regarding the amount of .advances
made to Agriculture (direct finance) and
small scale industries by State Bank of India
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and Central Baok of India i Bihar Site
as on the last Friday of Jupe 1969 and
Jupe 1970 are given below — .

(AMOUNT IN LAKHS OF RUPEES)

STATE BANK CENTRAL BANK
OF INDIA oF INDIA

Particulars of No. of Balance No, of Balance
- Advances Accounts Outstanding Accounts Outstanding
Advances to egriculture
{Direct Finance)
Jupe 1969 826 21.00 7 0.30
June 1970 T017 273.00 181 8.20
Advances to small scale
industries
June 1969 414 118.48 111 102.16
July 1970 588 282.78 174 122.56

e s ¥ aTETR FAT AR A5
# waifaa af weafaat

2676. it TOATAATT AT FAT HFHEATA-
wTg G ag qa@y Fr 591 F4 fF

(%) @ar i awt ¥ wew w2 F AT
T a1 A-HIFT He-a fwadr af
wwafaal 1 frafas Farman g

(@) 38 wafe & = faast Fw9-
gt w1 woeT F14 agw A wgwfa &
t;

(7) & wwafat &1 FTAET wr'a;
LIS

(%) =1 3§ Fwafqat ga § A=< G
w # o afe g, 41 @ s
oy TS ?

wRam-eT |/At (s TgA ) o
(%) 1967-68, 1968-69 T@1 1969-70 ¥

aqt §, #eq R H, fasl g ¥ 48 F-
frat qar a<w1d &7 ¥ oF FEAAT, FIIAT
wfafraw 1956 ¥ srwadia dofiga gf a1 1

(@) s (). 39T wfaq wafa &
weg uF w9 &1, fEwimd, &eeld-
Mad, graemd aqr qa safaew 7ifa
¥ fanfg & wwfes fawe s fag &
wrfirs Mgde aur oF Afnng o a9
9zd 93 T faur @ g 1 [veew ¥ e
faar mun | el e LT—4427-/70]

(w) F9< wfaa swafe &, qeq Rw §
treg Feafaal & s/ d=re €3 fvar an)
=0 ¥, &1 Feafaat, gawmg swfEy &
wH awey & ggrd af 4 =
gzedl & tfsgs, ©d uF Amey §
sRw &, @wfa @ af of ) g
FeAr M gra fafade o | 7% R
g faawo-oy # fag g §
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WA T H FEE 4% WG SOAT §
fieTE T Fmatea

267/. =i TwrEATT Tt Fav faw
wAT g T A1 FO LA {7 ¢

(%) @ widt & wmw gaaa
IO FUA F AT aTFIC FT ZW &
fafw=r ardta &4t & 22 45w gfem
#1 50 §39rge wET FEATET GrEAF F
fra &;

(=) afz gf, a1 aeavanit ®WRT W&
g

() 37 wET & (TSEATT) ATH wT
¢ gt ¥ WA @ty w1 S g

() w73 mEmHl g &1 S ATy
gfawsi w1 st v §; AWK

(%) 77 3%a marsl F @A F
vy ¥ qeg wew wg frg@ usy o+
srafagar 1 sraadr ?

faer woerg A oww St (o faen-
/0 gvw) ¢ (F) ¥ (7). www w®e
4% WEETAEF AN 9% {Ot
7 MW wrEs (I9 Aq9) F AR OAR
afasa< 45 Waga aretor &A1 §  sovw
50 3 Fitaa (GFigE wifea) @tew
YT gt @ afza &F s gfa-
HIC TqFEIT ®T & 93 FAF e d
frarr st &

IU-RAINT AT ST W &
g atwa & §7 § oF fafsaa ¥=
a3, fafase awg o< =t fafse el
fraa fed mr Sogaa w49 X F10 F0W 1
faw fav agt w1 @7z grm 9w fea v
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F1 HIGTT MET 9T AT FF-29 FA FT
wgwfa gt |

femgiw, e dF & wawar, avEr
T 7Y et qfovesY & % adam,
AYAgCH WX wyaEt wan 1, gfy-
war 5-6 SyFEfwy gwd & fag g
AT § | TS, WETE, HTAGL AT TSI~
a1z qfcroest # ot 5@ 9FC & FE @
AT & wTeT @

I9-FIial § frafafas swcw -
FHETH FI FT FGF § —

(1) wwg &% o wrafe I =3

(2) sfy 71 wrag syl & fag
O (Faa i F w4 F
HTHTT 9%) |

(3) % w1 T TFLHF 7 FW-
o7 IgAr & foag @Ee Fm

(4) o1F s WX g
FET

(5) % & w7ar arf-4 F1 T
wIAT |

(%) afz ag s awa fag g @t
o W EF @t usdi § 0w srafEw
wqrfaq fF 91 9F3 & aur T\ 33 990
frgg gu weat 7 fadw mawsaEt @
afaq &7 ¥ =q § <@ F7 |

wigi § gewTal @ oA

2678, st TrATEwre sl @ FAT foen
aqt gaw {40 #HAT ag @A F7 FIO0FLA
f& :
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(%) 7r gz wa ¢ fw o gty
F1a1dr WA ¥ wiat § graFTR warfen
37 %1 g 77 4t ;

(@) mrogfraag fswaeg mw
& O qar oA gl wew wE Ry

1950 ¥ wnitwr geastad Q9T gE
FY 4 )

() afz g, §1 71 TFR w1 =
T AT H1 FFET qrEAT FAar g
" #T R ER

(w) afx gt, @t F=m s@R g
ey F1 fradr agraar & arinft ?

v g gaw o ot o At Fo
WTCo Hto Ta) (%) v &f |

(=) & (). g=ar oFF #F o
@Y § A g1 g2 9T @ & S |

FWITAE qqT AT FeATA WG FI
fadsit Wi 99 @ & wei w0

fet § wgaE

2679. =t rATERATT WY @ faew
q91 ga® {A HA 4 AT FT FA FOA
fF:

(#F) #mrag ax g & dmfs qar
v weRTaST WA A fa3er s
& gewerdra g9t &1 @ fg=h § Agane
T, 797 3951 gFINT w7 ¥ fa¥ oF
FITAT ATTEA F7T 4 ;

(@) 71 s wife & faq & a9t
®T Fg FgAIH F1 fagy 14v 91 ;
(w) afz gt, &Y wa aF fra a4i &

wgaTe < faar war §, wwHT @AW
%< foar Tar aqr wFwT g T g qar
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TR /qAdaw F fao feadr @ 9
& o

()@ am@ 1 ema & @ &
T FU 9T Y g g @ & g
@ mmw &1 faw 9% mEm,
AT W IFAT Fd F1 GrEET ¥
U & F fau s@aEt @ w18 60w
gfe gf 1 acavawdr sar Far 7

fen @1 gaw ¥ar Amwa @ o
N (ft W T@A) (F) & (%)
1968-69 & 9w daTfA® quT qEAIEY
werast s, fafwa fae-faaegt
T A-EETD wHET F qgaw ¥ e
aqr w7 IfoFs warH ¥ fawafaaag
W AAF 7741 & fwtar, wgaw qar
SFEOE FT DFAT FT1 FFIfET FT @
q1 | 915 #, I HAAT F Gz afzq g
arafas warsi 7 fasafaams @7
RIS & (AWl & fag 12 #108
U KT FKEFE T FT 77 9 9,
fora® wmada wisgl #1 wod-ne A7
warEl # fawafamsa a6t 41 ngugeasi
¥ frofor & faw g F0% =97 qw 1
faditg ggrar €1 sir—awfas qar
FFAIFT TegraAT ATENT FT gUAT FFAT
AT FT & T | GAA DA F ww
AT X wgaE e @ fafae o
freai #Y aar fafws  faeafarag) &
afeg w'q fanto #eff #1 432 widw
fedt # wgae & faq wafes fFo
432 wirasi ¥ &, 145 A7 g% gHI0T 2Y

™

fawafaaray s 1 wag-geas fg=<h
% (wgmz wfga) ssifoq s &1 519
wa fgdi-ndr  gig  weai gra A faar
T @ ) WA § I q41 g%a7 giA-
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fraa v & forg, fa=f-wdl Teai & o=
sfafafa geves $ eqrgr A ™
qET ¥ oF guaq afafg o g
wAE & faq Mdsi 1 qar Nfes Fwq
¥ fa fawal 1 gam #7401 &, faeg A=
H WOt FTEAE! a9q7 gH79q F g g
fegrdt-wrdt wsgt & ada g & swnia
wqifag fedt ve wwefadt &t oEfm
F7 fear s & 1 fafusa faoat & sganz
& faw 1170 wias aar #faF Fgq &
faq 809 fagair anaq afafy & w&ka
frr g1 fardt & dufamfom & w174 =
geatg a1 faFfar ew 2 A A
fe oz w14 9z ¥ =ufas afa & miF

qET |

Views Expressed by Finance Minister
Regarding Interim Reliefl

2680 SHRI SHRI CHAND GOYAL :
Will the Minister of FINANCE he pleased

to state :

(a) whether he has recently said in the
meeting of the Consultaiive Committee for
his Ministry that the amount of the interim
relief to Central Government employees
would not be enhanced ;

(b) if so, the reasons for taking such
an attitude ; and

(¢) whether Government are contemp-
lating to supp'y subsidised food to the
employees 7

THE MINISTER OF STATE IN THC
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The question
of enhancement of ioterim relief did not
figure on the agenda of the last Consultative
Committee meeting of the Finance Ministry.
There was, therefore, mo discussion on this
subject as such, However, when a passing
reference was made to it by an Hoa'ble
Member, the Finance Minister had stated
that there was no proposal to enbance the

AGRAHAYANA 6, 1892 (SAKA)

Written Answers 166

interim relief to the Central Government
employees.

(b) The Third Pay Comimssion had
carefully examined the question of interim
relief and their recommendations have been
accepted in toto by the Government,

(¢} Mo, Sir,

Aeronautical Engineering Department
of Indian Institute of Technology.
Kbaragpur

2681. SHRI H, N. MUKHERIJEE :
Wiil the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that after
careful assessment of resources and poten-
tialities, the Indian Institute of Technolegy,
Kharagpur was selected, along with its
sister institutions at Kanpur and Madras,
for the first systematic course in acronauti-
cal engineering several years ago ;

(b) whetherit isa fact that in spite
of eminently satisfactory working, 1.IT.,
Kharagpur’s  Aeronautical Engineering
Department is likely to be closed down ;

() what, ifany, are the reasons for
such aclion ; and

(d) whether, in view of . additional .
out-turn of aeronautical engineers being
essentizl in the comiog decades, expansion
rather than diminution of facilities for their
training is not called for ? e

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R,
V. RAO) : (a) The degree course in aero-
nautical engineering was iostituted at the
Khbaragpur, Madras, Kaopur and Bombay
Institutes of Technmology some years back,
on the recommendations of ao expert
committee which made an assessment of
the aeronautical eogineers needed for the
Fourth Plan periods.

{(b) to (d). The Central Government
bas decided that pending a detailed exami-
pation of the recommendations of the
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Subrahmaniam Committce regarding aero-
nautics development, the sfatus guo of the
aeronautical engineering courses should be
maintained at all the centres including the
Kharagpur Institute.

Delayed or Canelled Flights of Indian
Alrlines

2682. SHRI P. C. ADICHAN :
SHRI RAM KISHAN GUPTA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the pumber of times the Indian
Airlines flights were delayed or cancelled
since 1st July, 1970 ; and

(b) the reasons therefor ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) and (b). A statement giving the requi-
site information is attached.

Sratement

1. Total number of times Indian
Airlines flights were delayed be-
yond 30 minutes (including can-
cellations) 8873

2. Break up of item 1 above.

NOVEMBER 71, 1970

Delays Cancella- Total
tions

i

(1) Eopgioeering 752 22 774

(2) Traffic & 359 23 382
Catering

(3) Operations 132 30 162

(4) Transport 40 3 43

15) Weather 448 372 820

(6) Consequsatial 5519 465 5984
(7) Miscellaneous 532 147 679

(L] Air Traffic 17 12 29
Control
(D.G.C.A.)
TOTAL 7799 1074 8873
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Natlonalisation of General Insurance

2683, SHRI S. M. BANERIJEE : Will
the Min'ster of FINANCE be pleased to
state :

(a) whether a final decision has since
been taken to nationalise the General
Insurance ; and

(b) if not, the reasons for the same 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH) : (a) and (b). Goverpment is
fully seized of the matter.

Agreements for Loan from UK,

2684, SHRI S. M. BANERIEE : Will
the Minister of FINANCE be pleased to
state

(a) whether two agreements in respect
of a British Loan were signed in Delhi on
the 24th September, 1970 ;

(b) whether this will epable India to
make maintenance imports and partly to
gear up the Durgapur Steel Plant ; and

(c) whether India has to use this loan
to import components, commodities and
other items of service from Britain only ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA : (a) to (¢). Yes, Sir.
The following two Joan agreements were
signed between the Governments of the
U.K. and India in New Delhi on 24th
September, 1970 ;

(i) UK|India Maintenance Loan No. 2,70
for £ 26 milion (Rs, 468 crores) :  This
loan will enable India to finance imports
from the U.K. of the full range of the
maintenance requirements of the economy
such as spares, components, commodities,
small equipment, other minor iiems and
related services; (if) UK|India Durgapur Loan
1970 tor £ 3 I million \Rs. 558 crores)
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This loan is for financing ihe cost of
imports from the U K. of spares, steel rolls
and capital machinery for the Durgapur
Steel Project of M/s. Hindustan Steel Lid,
This is a new loan extended in lieu of the
unutilised balance out of the old Durgapur
Loan of 1962.

Finallsation of Report of Third Pay
Commission

2685. SHRI S5, M. BANFRIEE will
the Minister of FINANCE te pleased to
state :

(a) whether it is a fact that the Third
Pay Commission has been asked to finalise
its Report latest by the 31st March, 1971 ;
and

(b) if so, the reaction of the Commie-
sion thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a). No, Sir.

(b) Does not arise.

Postponement of Golden Jubilee Celcbra-
tion by Aligarh University

2686. SHRI ABDUL GHANI DAR:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the
Aligarh University has postponed its Golden
Jubilee ; and

(b) if so the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V.
RAO) : (a) and (b). Yes, Sir. According
to the University, the Golden Jubilee Cele-
brations were postponed as the University
could not complete its preparations for the
same,

Protest by Students agalost Amednment
to Aligarh Muslim University Act

2687. SHRI ABDUL GHANI DAR :
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Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state : .

(a) whether students, old or present,
of the Aligarh University, have made any
protest against the amending Bill proposed
for this Universily ;

(b) whether any memorandum has
been presented to Government in this
regard ; and

(¢) whether Governoment propose to
place that memorandum on the Table of the
House 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.KR.V,
RAO) : (a) Yes, Sir.

(b) and (). A number of representa-
tions have been received from individuals
and organisations in this regard. Govern-
ment do not propose to place them on the
Table of the House,

Recognition to Korukshetta University's
B.Ed, Degree by Central Government
and otber Universities

2688. SHRI RAM SWARUP VIDYA-
RTHI : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state

(2) whether it is a fact that the
Kurukshetra University awards B,Ed. degree
1o its students ;

(b) if so, whether it is recognised by
the Central Government and other sister
Universities for purposes of appointments of
teachers ; and

(c) ifnot, the reas~-s :hereof and the
justification for awarding such degrees by the
Kurukshetra University ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (DR. A, K. KISKU) ;
(8) Yes, Sir. Composite B A. B. Ed. and
B Sc. B.Ed, degrees were being awarded by
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the Kurukshetra University to ils studenis
on completion of the four year integrated
courses of teachers’ education after their
matriculation as against 5 years of study
which matriculates of other Universities are
required to put in for getting their B Ed,
degree,  The Kuruksheira University have,
however, now decided to discontinue the
courses and bave not been admitting any
pew students to the courses from 195970,

(b) and (¢). Degress;Diplomas awarded
by Universities in lodia which are incor-
porated by an Act of the Central or State
Legislature in India and other education
Institutes established by an Act of Parlia-
ment or declared to be deemed as Universi-
ties under Seciion 3 of the University
Grants Commission Act (1956) are recog-
nised automatically for the purpose of
employment v:nder the Central Government.
No formal orders recognising such degrees;
diplomas are necessary for tbis purpose.

As regards the recognition of the B.A.[
B.Sc. B, Ed. degrees of the Kurukshetra
University by other Universities, the Inter-
University Bourd of India and Ceylon which
is an autonomous body has not accepied
the degree as equivalent to the B.A. B Sc.
B.Ed. degrees of other Indian Universigies.
The main reason advanced for non-recogni-
tion of tte degrees concerned is that the
entrance requirement is $.S.L.C. as against
P.U.C, or Higher Secondary in other
Universities. The University Grants Com-
mission had appointed a Commitiee 1o
examine the problem and had advised the
University to discontinue the course. The
University Grants Commission has taken
up the mat-er of solving the problem of the
students w' o have already obiained the
BA. BEd or BSc, BEd. degrees of the
Kurukshetra University.

Separ .t: Elucation Act for D:hi

2689. SHRI RAM SWARUP VIDYA-
RTHI : Wil the Minister of EDUCATION
AND YCUTH SERVICES be pleased to
siate ;

(a) whether the Delhi Administration
. bave recommended to the Central Govern-
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ment
Delhi ;

for a separate Education Act for

(b) if so, whether Goverament have
given their approval to it ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI PHAKT
DARSHAN) : (a) to (c). The Delhi
Admipistration have sent for enactment the
Secondary Education Bill, 1970 as passed by
the Metropolitan Council ; and it is now
under the examination of the goveroment,

Fmias aar asNE) geIrEs A W7
& fadsmea # o2 w1 oW

2690, =it 7w @y faangt: Fr e
aar gaw &av €A fosy waem § fir
ggaRF! M gfamfai §1 @eafa &
are # #aeg 21, 1970 & wareifeg 9=
HEqr 3608 F ST F "FITT § 947 qaA
1 w97 F0 fF

(%) 37 @A ot & Far A0 § T
" F &30 AW F1 A9 A= T a0
o F:dm 7 faguran i dwfas
qqr EAET WERTASA HEn § gAfeT
g % g7 731 9 frafaa fgfmaar s
¥ T4 9 AT /AT WG A A JAT ®
F4T FIIT § ;

(@) Tg 24 q5f Fr fgg 7 W@ F
1 F13@ &, favasw 77 & O Faiai
FT A g aF T A 981 701 fraw
& AT g

(mysmrazfTgs g & W w
agq wrare o< frgfEar 7 gu dm
# ot wios gag gl Y mar & ;

(w) #a1 sTmT 1 fa=wc gd g
9e} qx frafar ma v frgfeat s
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gg weafadi  #1 Wnd FA & faddw
T JAT WA T AFAT FH AT
LIES

(z) afe adi, A @F e FRw g ?

foam aut gas ¥ Aarma § wew
Hat (0 wea 39A): (F) 9 921 F A
fawifed § :—

1. garq rfas afusrd 2
2. it famrat 1
3. gufRws (faeare srdwa) 1
4, &g wigwTd 1
5. HIHETH AEAT 2
g8 987 ¥ Fg fgdt feareg dmfas

qAT AHFAFT [EEEHT TGN F TS T
el avEIT & fasradia § 1 ow qal
& @rg g 937 7 A fa=y fFan sgm
f& Far g7 2wl fawiat & gifes = &
IR TR AT WFEEIAr gt agr
Fraw g 7 37 9di 1 faafeq fagfeaal
¥ for g9 NF ¥3r maw w0 faawyg
WSAT 77 TF ATTIAFT T FHWT 74T |

(@) 57 a1 sgiadl & gaafea &7 &
W1 g9 24 01 FT WMAGFAT WEAT & 5H-
fao za o=t a1 fAafag A g @ &
fan @9 M7 far g & @A fa
AT 4r |

() sfr, A2

(=) =t (). sar fs azar & qamar
a1 9w § ¥ gt fawrag @ dan-
fas qur aFF1 wegrASAT WA F I4-
W57 ¥ grataa fAura =1 efizma @ go
& & 9 #1 faafag meT o @ F
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forq g9 =% Far FAT F1 A7 AH F
g o7, fa=rT faar s

FAfE  aqr AFAR!  IeATESl W
FT1 QAN

2691. =it Trw Tqwq {@aat : F71 e
aql gaw @ AT awfAF aar as-
AIFT GREAT WA F GAAA & ARXHA
21 W, 1970 & HATGied 93 §=aT
3609 F IO F TEeg H 4g a9 F1
FqT F407 fF -

(%) =ar dafas qur qwET weT-
T STEN § FETAT T TET 7 47
qu w7 faar mar gy ;

(=) afz gt, &t a1 swefas &4
93 fagea afees s wfawd qar
aFAt®! sgiwal &1 33§ gorafas 14 &
271 fzar a7 € aor SAFY awEFT F1
"7 fzar qar g

(w) afe gmizs agi fem g, a1
fasra & Freor FaT §; WX

(%) 97157 F4 Fq qF T g1 AL
a17 &= 1frug afawifal qar s safeay

F1 74 7% 3% wwafas @ § gar
faar st

ftart @ gaw = AATEA A sy
A= (o e wA) < (F) & (7). dwfaw
TAT AFATFT T=ATTHT HAN, HYT A9 JF
fedt fwrera & faw gwfew it g
gt gwr & 1 ofvwma: wHA GT ¥
arafag feafa gamqa o gd &1 24
faav #1 g7 Fraw 3g ¢ 5 awwC a9
swarfat & fag, st dafas qar @
ATHT WERTEET ATGNT F FwAd: a5 g1 AT
& ofemregey sfafea & g, -
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feqs ®10 & wr=za 1 @19 W g | 9% g
oY g% 7@ 97 #1% ufaw  fawg adf
faarmr 1 wm: fafma awa #r, f8
F9 qF AT THICT F TG A G794
sfamfat &1 gwafas w191 & wregsa
& fagr i, gar awar wfe7 g0

Opening of shop for sale of Foreign
Exchange by Reserve Bank of India

2692, SHRI YASHPAL SINGH : Wil
the Minister of FINANCE be pleased to
state

(a) whether there is any proposal
under the consideration of Government that
the Reserve Bank should open its own shops
for selling foreign exchange at a higher
price than the official rate ;
the such a

(b) if so, details of

proposal ; apd

(c) by what time the final decision will
be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) : (a) No, Sir.

(b) and (c). Do not arisc.

Fire at Dum Dam Airport, Calcutta

2693, SHRI B, K. DASCHOWDHURY :
SHRIMATI! SUCHETA KRIPALANI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 1o state :

[a] whetber any enquiry was held into
the fire at Dum Dum airport on the 25th
October, 1970 ; and

(b) if so, the details thereof and
approximate loss suffered due to the fire ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{(2) Yes, Sir. The fire broke out at the
switch board of the control tower in the
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Dum Dum airport at 1025 p.m. on
28.10-70.
\b)  An enquiry was conducted by the

Executive Epgincer (Electrical), C.P W.D,
The cause of the fire is auributed to a short

circuit in the multicore conirol cable ter-
minals, The damage is estimated at
Rs. 250/-,

Recommendations of Fourteenth All
India Tourist Development Council for
Grant of Liberal Liguor Licences

2¢94. SHR1 B. K. DASCHOWDHURY -
SHRI NARAYANAN :
SHRI N. R. LASKAR :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased 10 state :

(a) whether the fourteenth A'l India
Tourist Development Council recommended
that the State Governments should grant
liquor licences liberally to establishments
frequented by foreign tourists ; and

(b) if so, the details thereof and the
reaction of the Central and the State Govern-
menls thereto 7

THE LINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). One of the Resolution passed
by the Tourist Development Council at its
14th meeting held at Madurai on October
18-21, 197J, recommended that the State
Governments should liberally grant bar
licences to establishments frequented by
fereign tourists, such as hotels on the
approved list of the Department of Tourism,
Tourist Bungalows and Restaurants at the
Airports and important tourist centres.
Since it is the State Governments who are
concerned, copies of the Resolution have
been sent to them for consideration.

Recommendations of the Third Pay
Commission Regarding Intenm

Relief
2695. SHRI B. K, DASCHOWDHU-
RY: Will the Minister of FINANCE be

pleased to state ¢
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(a) whe her the Confederation of Cent-
ral Goverrment employees and workers had
urged Goveroment to consult the Employe-
e¢s Unions tefore taking a decision
on the recommendations of the Third
Pay Commission about the grant of interim
relief to staff ; and

(b) if so, the steps that were taken
by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA}: (a) and (b). As
desired by the Staff side representatives
on the Mational Council of Joint Consul-
tatives Machinery, they were given an
opporiunity to place their views on interim
relief before a Commitiee of Ministers
consisting of the Prime Minister, Finance
Minister and Labour Minister, before
Government took a decision on the interim
recommendations of the Third Pay Commis-
sion. In view of this, no action was con-
sidered necessary on the representation of
the Confederation of Central Government
employees referred to.

Opposition to Increase In Freight
by all India Shippars, Council

2697. SHRI B. K, DAS CHOWDHU-
RY : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether the freight rise proposed
by the foreign shipping lines had been
opposed by the representatives of the All
India Shippers' Council in the meeting held
in New Delhi on the 2Ist Getober, 1970;
and

(b) If so, the details thereof and the
reaction of Government thereto 7

THE MINISTER OF PARLIAMENTA-
RY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
() and (b). India-US, (Atlantic) Con-
ferences propose to make a general increase
in freight rates by 10-159, effective from
January, 1971. This proposal was discus-
sed at New Delhi by the delegation of
the Conferences with the Goverament offi-
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cial on 2Mh October, 1970 and with the
representatives of the All India Shippcru‘
Council on 21st Ociober, 1970, The Coun-
cil pleased for dropping the proposed
rate increase aliogether or failing that for re-
ducing the quantum of increase to a reasona-
ble level giving special treatment to sensi-
tive commodities, The Conference delega~
tion agreed 10 consider the points urged
by the Council at their meetings in New
York shortly, The matter is being pursued
with Conferences,

Request reccived from L I C. employees
for grant of increased gratuity

2698. SHRI GEORGE FERNANDES :
Wl the Minister of FINANCE be pleased
o staie :

(a) whether he has received a request
from the L.1.C. employecs who retired du-
ring the period from Ist January, 1967
to 3lst March, 1969, for the grant of in-
creased grawity as per the agreemem
arrived at between the employees and the
L.I.C. in Juoe, 1970 ;
employees

tbj il so, the plea of

conceroed ;

(c) the amount of money involved if
their request is granted ; and .

(d) when Government propose fo
gran: their request ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI K, R.
GANESH) : (a) Yes, Sir.

(b) The employces have demanded gra-
tuity at the rate of 20 months' terminal
basic salary insiead of 15 months paid to
them.

(¢) About Rs. 20 lakhs,

(d) This is a matter for the LIC to
deal with, The LIC has rejected the de-
mand as thése ex-employees aré not entit-
led to the enhanced gratvity under the
award, which canmot be given retrospective
effect,
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’ Disposa! of Confiscated Waiches

2699, SHRI GEORGE FERNANDES ;
Will 1he Mipisier of FINANCE be pleased
to slate ;

(a) the total number of seized smugg-
“fed watches in possession of Government
4l present ;

(b) the total value of these watches
on the basis of the price at which they
must bave been  purchased ; and

(c) the ection proposed to be taken
for disposal of - these watches ?

THE MINISTER OF STATE IN THE
MINISIRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The
number of the waiches, incluting clocks
-and 1itne-pieces, confiscated by the Customs
Depaniment and pending disposal as on
3k, 1970 15 22834, While it is not possible
.0 estimate 1he price at which these wa ches
might have been purchased, their whole
sale market va'ue in lndia is esiimated 1o
be Rs. 31,24,036.

() According to the existing procedure
confiscated wa:ches, which are ripe for dis-
posal, aresold 10 the consumers through
the MNMational Consumers’ Co operative
Federation Lid,, New Delhi, the Canieen
Siores Department  (Iodia) snd the Central
Government Eniployees Consumers® Co-ope-
rative Society Lid, (run by the Minisiry
of Home Aairs). A Commitiee was ap.
poinied by the Government 1o suggest best
‘meussures for dwsposal, The report of the
Commiiee 18 waned,

~ Commiiting on Disposal of Confisca-
L ted Guods

2700. SHRI GEORGE FERNANDES :
Will the Minister ot FINANCE be pleased
10 5.8l

(a) whether the Committee appointed
by Loveinn emt on dispesal of coufiscated
guods bas submitied its 1eport ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISIRY OF FINANCE (3HRI VIDYA
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CHARAN SHUKLA): (a) Commilttes
has not yet submitied its report.

(b) Does not arise,

'Fleet expansion by Indian Alrlioes

2701, SHR1 GEORGE FERNANDES :
Wilt the Minisier of TOUR'SM AND CIVIL
AVIATION be pieased 1o state :

(a) whether the Indian Airlines have
planned 1th: fl.et ex ansion keeping in view
the increase in traffic during the next 10
years ; and

(v)

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(2 and (b)  Indian Airlines have ordered
7 Bocing 717-200 and 10 additional HS-748
aircraft 10 expand their fleer, and are exams:
iniog their furtber requirements.

if so, the details of the plan ?

Merchant Banking Service Announced
by National and Grindlays Bank

2702 SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unsiarred
Question No, 159 dated the 27th July, 1970
and siate :

{a) whether Merchant Banking Service
has since been ‘tarred by the National and
Grindlays Bank ; and

(b) if so, the terms and the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). There
has been no change in the position stated in
reply to Unstarred Question No., 199
answered on 27th July, 1970, '

Meeting of Asian Highway Co-Ordin-
ation Committee at Bangkok

2703. SHRI NARAYANAN :
SHRI SAMINATHAN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to siate :

(2) wheiber it is a fact that tho Asiag



181  Written Answers

Highway Co-ordina‘ion
ECAFL met in Bangkok in Oclober,

Committee  of
1:70 ;

(b) if so, whether India also partici-
pated in the Conference ; and

(¢) the subjec's discussed there and
decisions arrived at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-

PORT (SHRI 1QBAL SINGH) : (a) and
(b). Yes, Sir.

(c) The Committee mainly reviewed
the progress  made by the various

countries on the development of the main

routes

System and also
connec'ed matiers like facilities for

inc'uded in the

Asian Highway
considered certain other
training

of engincers and rescarch, sieps required

for promoting

traffic alorg Asian High-

ways, eic. It made the followiog recom-
mendations :

)

2)

®

a Second 5-Year

The Committee wurged upon the
countries concerned 1o formulate
Plan for the
development of Asian Highway
Sysiem and 1o forward those Plans
to 1he Asian Highway Transport
Technical Bureau,

Whi'e noting the pr-ogress and
problems of various countries, the
Committee appreciaied 1the assist -
ance provided by ithe Government
of India for the investigations of
the Nam Ngun and Mam Cadinh
bridges in Laos and wg:d that
the Government of India night
consider giving furher assistance
in the preparation of the tender
papers and relaied requirements
prior to the invitation of bids,

The Committee noted the training
programmes proposed 1o be arran.
ged during the next year inc'uding
fnter-alig 1he Fourth training pros=
gramme 10 be arrenged by India
at the CRR.I. for 14 Highway

Engineers from the ECAFE regi-
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on, It approved the idea of
oiganising roving technical Semi-
mars in the Asian H g-way Coun-
Iries 50 as 10 enabe a much larger
number of paricipanis o derive
th: benefit.

The Committee urged that the
conperating  countries  and  aid
giving agencies should provide as-
sistance to the Asian’ Highway
Technical Informa jon Centre €t
up at Bangkok in 1he lorm of
technical cooperation as well as
technical literature. The Commits
tes also recomm:nded for oopor-
tunity heing given to the officials
of the Centre 1o visit the countries
of the region to acquaint them-
selves with the local problems.

The Commitiee appealed to the
cooperating countries and aid giving
egencies Lo exiend their. assistance
to the countries in supplying ad-
ditional equipment required for
strengthening the testing aod qua-

_lity conirol laboratosies,

The Committee also recommend-
ed the neced for a chan of small
field laboratories controlled by
Ceniral Laboratory to denve muixis
mum benefit. .

The Committee recommended that
pilot surveys on the linss of simi-
lar survev being made in Afghanis«
tan and Iran for the development
of and prospects for in ¢ natonal
traffic might be extended 10 neigh=
bouring countries, countries in
the South-Last Asian sub-region,
where cons'derable amount of data
would be available from the irans+
port survey that is being carried
out by the Asian Development
Bank, and Nepal where large-scale
road development  programmes
bhave 10 be undertaken to overcome
the shoriage of © mimun cations
for the traffic from Asia to
Europe.
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®)

®

(10

(11)

(12)

(13)

The Committee expressed its grati.
fication to the Government of
India for assistance in getting the
Highway classification and Design
Standards printed through the
I.R.C. and requested for 1he supply
of another 250 copies for distri-
bution to meet additional require-
ments.

The Committee expressed the hope
that it would be possible to have
the early ratification of the UN,
Conventions on Road Signs and
Sigoals, Traffic Rules and Pave
ment Markings from all the coun-
tries of the ECAFE region .

The Committee npoted that the
Transport and Communications
Division of ECAFE and a work-
ipg Party would shonly carry
oot a further siudy in depth of
facets of facilitation of interpatio-
nal traffic. The Commitiee recom-
mended the requirement of easing
of Fromier Formalities for goods
traffic would also need sudy so
as to have them streamlined as
far as possible.

The Committee recommended con-
cerned action by each couniry
o provide ancillary services on
completed routes of 'he Asian
Highway so as help in the growth
of traffic on these routes. It was
feit 1hat while it would be desir-
able 10 have some degree of uni~
formity in the selection of these
facilities, a certain amount of
flexibility was pecessary to meet
the wvarying conditions and the
intensity of traffic obtaining along
the routes.

The Committee also considered
ways and means of obtaining
furiher assistance for the develop-
ment of the project and for giviog
publicity of it,

The Committee expressed the hope
that following the Second Asian
Highway Motor Rally beld from
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Tth 10 15th November 1970 bet-
ween Tearar and Dacca, it would
be possible to organise a third
motor rally in 1971 over a sec-
tion of the wesiern portion of
Route A-2,

Commmittees set up by Reserve Bank of
India to Examine Differential rates of
loterest

2704, SHR1 NARAYANAN :
SHRI SAMINATHAN :
SHRI G. VENKATASWAMY :

Will the Minister of FINANCE be
pleased to state

(a) whetber it is a fact that the two
Committees set up by Reserve Bank of India
on differential rates 10 be charged and con-
cessional lending by natiopalised banks to
the weaker sections, have been constituted ;

(b) if so, the personnel of these Com-
mittees and their terms of reference ; and

(c) when these Committees are likely
to submit their recommendations ?

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA : (a) 1o (c). In pur-
suance of the conclusions reached at the
meeting of ihe Finance Minister with Chief
Executives of the public sector banks beld
in July, 1970, Reserve Bank bas constituted
two Committees, obne to study the question
of chargiog differential raies of interest and
the other to review the special credit schemes
of banks with particular reference to their
employment potential, The terms of refer-
ence to the Committee on Differeqtial
Rates of Interest are as uonder ;—

(1) to review the scope and the extent
to which differ:ntial ioterest rates
are already being charg:d by banks
to borrowers in each sector ;

(2) to determine the criteria for identl-
fying the borrowers who could be
granied the benefic of a lower
interest rate within each sector ;
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(3) to indicate the range of the differ-
ential that could be allowed in
each sector ; and

(4) to examine if any other conces-
sions could be granted eitber in
liew of or in addition to lower
interest rates.

The Committee is headed by Dr. R. K.
Hazari, Deputy Goverpor, Reserve Bank
of India, and consists of (1) Dr, A M,
Khusro, Professor of Economics, Delhi Uni-
versity, (2) Shri K. P J. Prabhu, Custo-
dian, Capara Bank, (3) Shri T, R. Shah,
Economist, United Bank of India, (4) Dr.
Ashok Miwra, Chief Economic Adviser,
Ministry of Finance, Government of India,
(5) Shri T.R. Varadachary, Managing
Director, State Bank of India, and (6) Shri
M. Narasimham, Secretary, Reserve Bank
of India, as members,

The terms of reference of the Com-
mittce on  Special Credit Schemes of banks
are as under :—

(1) to review the exisiing institutional
arrangements and the special
schemes now in operation in come
m-rcial baoks (includiog in parti-
cular the public sector banks)
for meeting Lhe credit requirements
of wvarious categories of self.
employed persons ;

(2) to identify the types of self-
employed persons who should be
considered for special financiog ;
and

(3) to evolve guidelines in respect
of security, rate of interest, period
of repayments and other terms and
conditions.

The Committee is headed by Shri V. D.
Thakkar, Joint Geperal Manager of the
Baok of Baroda, The other members of
the Committee are (1) Shri H, E. Chaelier,
Chief Officer in 1he State Bank of India,
(2) Shri C. T, Das, Deputy General Mapa=
ger, United Bank of India, (3) SbrilJ. J.
Khambatta, Assistant General Manager,
Central Bank of lodia, (4) Shri A. N.
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Mookerjee, Development Manager, Punjab
Natjon Bank, (5) Shri M. S, Parthasarathy
Vice-President, Federation of Associations
of Small Industries of India, (6) Shri V, P.
Luthra, Managing Director, Telestar &
Television (Private) Ltd. New Delhi, and

(7) Shri A. Raman, Director, Credit Plan-
niog Cell, Reserve Bank of India.
The Committee on special Credlt

Schemes is expecied to submit its report
within two moniths and the Committee on
Differential Rates of Interest within three
months,

glaardt &1 qar @ & g gk ay
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faw s § wow wat (=) fawt-
QW A7) : (F) @1g ad 1 war afgal
g7 iw waE fawna gru &1 faghag
g 1971-72 & fa¥ T fautwa &7 -
ardt § Aga 1 g, faas fay faa-
gt Tifgs a7 a1 wfan ade 30
g7, 1971 & | gafaz, afz aadifas o=t
ggar st w1 fgom 07 g7 &y A
@ T 2§ 9§ TEW T WIS
Famr feagra gsaT 75

(w) 5% & wir (%) & seea 2@y
T g NI AET e |

Completion of Berths in Major Ports
during Fowth Plan

2709, SHRI D. AMAT ; Will the
Minister « f SHIPPING AND TRANSPORT
be pleased 1o siate :

(a) the pumber of berths which will
be completed by the end of the Fourth Five
Year Plan period in major poris like Kandla
Haldia and Paradeep §

(b) the quantity of goods handled in
each of these poris in 1929-70 ;

ic) the r1easons for alloting less
oumber of cargo ber:hs in Paradeep ; and

(d) what will be the capacity of each
of these poris by the end of tbe Fourth
Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) The
pumber of additional berths which will be
completed by theend of the Fouith Five
Year Plan at the poris of Kandla, Paradip
and Calcutta will be as follows :—

Kandla .2
Calcurta (Haldia

Dock System) ... 6
Paradip |
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(b) ‘The quantity of goods handled
at each of these ports in 1963-70 was as
follows :—

: {In millions of tonnes"

L2

Kandla

Calcutta (including

Haldia Oil Jetty and -
Haldia aochorage) ... 6.89
Paradip . L75

(c) Paradip has been initially planned
a3 a mono commodily port with one ore
berth, with facilities to handle about 2 to
2.5 million tonnes of jron ore, The faci-
lities are proposed to be improved in the
Fourth Five Year Plan so that four million
tonnes of ore can be handled. 7This traffic
will not require any additional berth, It
bas since becn decided on the basis of a
traffic study, to construct a General Cargo
berth ar Paradip.

(d) Itis difficult to forecast precisely
at this stage as 10 what will be the capacity
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fereit gar graf & aEerl & @ w
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271C. =Y gow " g : ¥ faw
gt g qa F1 FOT &0 fF

() 1 s34, 1970 & 57 % oot
o qeaf § qesdt & fRaar @A gy
T ;

(=) 972 a7 @1 F1 W< gar &
faaar gea & ; o=

(7) = grary ¥ frad safay frewme
fedr w1 otz % fasg ® FEATd A
T ?

far A & e HAY (ot farene
AT ) (F) 9% (@). 1 T4 1970
& feeett qar arad § 99§ 171 N0-fed
A A FIT KT ATAT AT IHFT oF ATY
fag wgme § -

of each of these poris by the end of the
Fourth Five Year Plan as the capacity will
deperd not only on the number of berths,
but on several other faciors such as avail-

ability of cargo handling equipment, nature
and type of cargo, regular arrival of cargo
and ships and the number of shifts worked.
It is expected that these ports will be able

1 qraT graUsET IT T
(fFe wme #)  (7maw) g

qFas 3260 276 @@ ©qq

faedl 79 7 aT@ WU

to handle the traffic aniivipated at these
ports by the end of the Fourth Plan viz,
14,6 million tonnes at Calcunia (including
Haldia', 2.65 million tonnes at Kandla and
4.2 million tonpes at Paradip.

(M @ Frg ¥ i ok faeh
¥ g f5 aq safeaat £ gear qar
3% fae® 67 aF €1 7 FEAE ®@
T § \—

&1 qaT wrdardy
wqrq | fawgare fed | foq safaqdn | €2 | A9 ) a1 | wOw | faa
n efagEt | & feww | oy | gE | Rend | fasrs.
T gear gy FT | SiFgdl zzOA | TET Eis & c- N
widaigr & | & | W | RGN
n§  gAxr | dem  eafeat 1
&7 =T gEaT
qrag 77 9 1 1 5 2 68 safaw
feeeit 17 - - - - - 17 safaw
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Tndo-Thal Air Service
1711. SHRI MAYAVAN :

SHRI N. R. LASKAR :
SHRI DHANDAPANI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that a delega-
tien from Thai Government recently visited
India to bave talks on Indo-Thai air
service ;

(b) if so, whether any agreement has
been reached : and

(c) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir. Discussions were
held in New Delhi from 19th to 22nd
October 1970 between the delegations of
the aeronautical authorities of the Thai
Government and the Goveroment of
India ,

(b)  Yes, Sir.

(e} It was agreed that effective Ist
January 1971, the total number of frequen-
cies operaied by the designated airlines
of the Thai Government and the Govern-
ment of India  to/through each others
territory would not exceed b per week in
each direction and may be operated with
aircraft of their choice.

Remarks made by Chairman, University
Grants Commission, on Adoption
of Modern Management Techni-
ques in Educational
Adminlistration

2712, SHRI MAYAVAN: Wil the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(8) whether the Chairmun of the Uni-
versity Grants Commission bas in a UNESCQ
sponsored Conference held in Delhi recently
cautboned against the adoption of modern
mapagement technigues in educatiopal ad-
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ministration without careful
nation ; and

prior exami.

(b) if so, the reaction of Goverament
to the said remarks made by the Chairman,
UG.C.?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.KR,
V. RAO) : (a) Yes, Sir. He emphasized
the need for experimentation and adapta-
tion.

(b) The Government are in geveral
agreement with the views expressed by
the Chairman, U.G.C., in this behalf.

Indian proposal ifn Aslan Highway
Coordination Commitiee of
ECAFE beld at Bangkok

2713, SHRI N. R. LASKAR : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased 10 state :

(a) whether it is a fact that India
also participated in the Asian Highway
Co-ordination Committee of ECAFE which
met in October, 1970 in Bangkok ;

(b) if so, whether India’s representa-
tive made any proposal in the Confer-
ence ;

() if so, the details thereof ; and

(d) how many countries accepted the
proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) Yes,
Sir.

(b) to (d). The Committee mainly
reviewed the progress made by the various
countries on the development of the main
routes included in Asian Highway System
and also considered certain other connected
matters like facilities for training of engi-
neers and research, sieps required for pro.
moting traffic along Asian Highways, eic,
The Indian delegation indicated the position
so far as this country is concerned.
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areitiw (wowwn) feaq dw d% o
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2714. =t gwaea fag goaE © Far
faa ==Y ag aam 57 g FO 5

(F)Fraga= g fega & 8 @
& Ggq 4% 1 AWEA (FEFAT) WAT
# 20 9TE ®IU F NIAHIA FT 9@ A E;

(@) afz g, a1 a@=a~ T @
EAH 1
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¢ fr fgrw #Y s wfs w21 s &
fae aw 3z17 @ & M &% wfww &1
mifga amd #T @ gFT # fgamad
I FWF A A fme w ow@
ot afasn § @ wFR F DargEr
F mraet &1 gAuafa FT AF F faw
g § | Ty fod 5, 9 @ =
At & gafefaa g, Jfa & faswdt @)
o # TEd g0 II9FET FIH I & AT
g fa=re &3 |

Proposal Received Re: Revisien
of Pay Scales

2715. SHRI DEORAO PATIL : will
the Minister of FINANCE be pleased 10
state :

(a) the number of posts for the revision
of scales of which proposals have been
received by his Ministry from various
Ministries during the last two years ;

(b) the posts in respect of which pay
scales have been revised ; and

(c) the number of posts the pay scales
of which are under consideration in the
Ministry for revision at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The
information for the years 1968-69 and
1969-70 is not readily available in this
Ministry. However, some information for
the years 1966-67 and 1967-68 is readily
available and is given in the statement laid
on the Table of the House. [Placed in
Library See No. LT—M.’S{'?O]

(c) Proposals for the revision of the
scales of pay of 3l categories of posts are
currently with this Ministry, The number
of posts in case of these categories is
not readily available,

45 1oy aF & awal w fuges
fewart

2716. =it taon wifew : Far
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WOt guw ¥y WA A @I A A
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W a9, g foar gERER 9F
w1 fawifaa & wgaTe, 14 90 71g aF &
Teal 71 fages foer 37 it swawar F3
¥ fag dqafas fiw s1qu s &
faega av 1 9dem F@ HR W Ty
# diw gwE 3 & fau, oF wfafa & @
w3 fwar wr @4 =@ wwa gAde A,
fareAr T S wife SiF STl qr &TeE
sperr wifeer grm 1 afafe & fad @
SEET 81

Numerical Number Plates on
Moter Vehicles

2717. SHRI RAM KISHAN GUPTA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to refer to the
feply given to Unbstarred Question No.
2859 on the 14th Avgust, 1970 and state
the present stage of the proposal to have
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numerical oumber plates on motor vehl-
cles ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): The
matter is still under consideration.

Arrest In connectlon with theft of Idol
from a Temple at Vaiyacherl

2718, SHRI S, A, AGADI : Willthe
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state 1

(a) whether it is a fact that an Advo-
cate and a Peon have been arrested in
connection with a tbeft of Idol from a
temple at Vaiyacheri near Ayyampur in
Tamil Nadu ; and

(b) if so, the details of the temple
property involved in the above theft and
the further action taken against the
offenders 7

THE MINISETR OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERIVCES (SHRI BHAKT
DARSHAN) : (a) and (b). The temple
at Vaiyacheri in Tamil Nadu is not a
centrally protected monument, Therefore, no
details are available with this Ministry
regarding the theft or the arrest of an
advocate and a peon, as alleged in the
question.

Removal of Plllars with Dwarapalaka
Idols

2719, SHRI S. A. AGADI ;: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it has come to the notice of
the Union Government that two giant size
pillars with Dwarapalaka idols belonging to
the Medieval period have been removed
and erected at the entrance gate of a restau-
rant on the Veer Nariman Road on Marine
Drive, Churchgate Station, Bombay ;

(b) whether efforts have been made
to find out from which temple these have
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been removed and with whose permission ;
and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (c). The necessary
enquiries are being made and the informa-
tion thus collected will be laid on the table
of the Sabha as soon as possible,

Method of Writing Script and Distance
on Sign Boards on State Roads and
National Highways

2720, SHR1 8. A, AGADI ;: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether it has come to the notice
of the Government that there is no uniform
practice of writing script and distance in
miles or kilometres on sign boards displayed
on State Roads and National Highways in
the various States ; and

(b) whether any action has been taken
to direct the States to adhere to fa uniform
practice of writing miles or kilometres on
the sign boards and if so, the details
thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) There
is & uniform policy on script of place-names
shown on highway sign boards. As per
the policy for National Highways, distances
are not shown on sign boards but are
shown on mile/kilometre stones. There is
also a policy on script of place names and
form of numerals for distances to be showa
on mile/kilometre stones along highways.
The policies containing standard designs
have been circulated to all the Siates for
adoption. Certain deviations in practice
from these policies in some States have been
brought to the notice of the Govt. of Indis.
State roads fall within the sphere of State
activities.

(™ Yes, Sir. Apart from taking up
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the matter with the State Govts, officially,
the matter has also been brought to the
notice of the State Chief Engineers through
the forum of the Chief Engineers’ Conference
several times. At the last meeting of the
State Chief Engineers held on the 29th and
31st August 1970, it was agreed that the
State Chief Engineers would complete the
work of removal of deficiencies and discre-
pancies on sign boards and Km/Mile stones
on National Highways before the next
meeting of the Chief Epgineers and report
the position at that meetiog to be held at
Madras in December 1970. The matter is
being pursued further accordiogly. This
question was also brought up before the
Standing Committee on Roads of the Trans-
port Development Council beld at Bangalore
on 17th September 1970 where apart from
the official representatives, Ministers in-
charge of Roads from several States were
also present,

Coanstruction of Aerodrome at Hospet,
Bellary District, Mysore

2721, SHRI S. A. AGADI :  Will the
Minister of TOURISM AND CIVIL AVIA.
TION be pleased to refer to the reply given
to Unstarred Question No. 3760 on the 12th
December, 1969 and state ;

(a) whether the question of financing
the Project for constructing an Aerodrome
at Hospet, Bellary District of Mysore State
from the Civil Aviation Development Fund
has since been examined ; and

(b) if so, the nature of the decision
arrived at 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Yes, Sir. Due 10 other priori-
ties it will mot be possible to finance the
cost of the project from the Civil Aviation
Development Fund.

Aerodrome at Hubll-Dbarwar In Myson

2722, SHRI 5. A. AGADI1 Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased 10 refer to the reply given
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to Starred Question No. 439 on 14th August,
1970 and state :

{8) whether the offer to provide land
free of cost from the Hubli-Dharwar Corpo-
ration for the coostruction of an Aero-
drome at Hubli-Dharwar, Mysore State, has
been examined and accepted ;

(b) if so, whether any action is being
taken to acquire the land from the Hubli-
Dharwar Corporation ; and

{c) when the comstruction is likely to
be commenced and the work completed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(2) and (b). It is proposed to accept the
offer of land frec of cost, received from the
Hubli-Dharwar Corporation,

() Construction work will be under-
taken as and when adequate funds become
available for the purpose.

gfoeus queemgeR ST § ghax
Ffew wfewdsl & ot « Frgfeemi
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Crash of a Indian Airlines Service Plane

2726, SHRI LAKHAN LAL KAPOOR ;
SHRI RAMACHANDRA
VEERAPPA :
SHRI R.R, SINGH DEO ;

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that a service
plane Silchar-Calcutta (1.A.C) crashed on
the 29th August, 1970 ;

(b) whether any enquiry has been
ordered to find out the causes and circums-
tances of the crash ;

(c¢) if so, the details of the accident ;
and

(d) when the accident was actually
located ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(@) to (¢). Yes, Sir. On 29th August,
1970 Indian Airlines Fokker Friendship
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aircraft VT-DWT while on a scheduled
passenger flight from Silchar to Gaubati
crashed on a hill at an altitude of approxi-
mately 5000 feet near village Khasi Jatinga
about 38 kilometers from Silchar, resulting
in the death of all 34 passengers and 5 crew
on board. A court of inguiry presided over
by Mr, Jusiice S K, Dutta, a retired Judge
of Calcutta High Court, has been appointed.
The inquiry is in progress.

(d) The wreckage of the illfated aircraft
was sighted from the air by an LA.F.
helicopter on the morniog of 1st September,
1970.

Steps taken to meet the demands of
Indian Alrlines and Air India
Employees

2727, SHRI DINKAR DESAI: Will
the Minister of TOURISM AND CIVIL
AYIATION be pleased to state:

(a) whether it is a fact that a large
number of Indian Airlines and Air I[ndia
Employees in Bombay atiended Offices with-
out shirts recently ;

{b) if so, the reasons therefor ; and

(l:) the steps taken to meet the demands
of the employees ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). The Air Corporations Employers’
Union of Air-India’s Bombay Region laun-
ched an agitation on the :3rd October, 1970
for enhanced bonus, This took the form
of employees reporting for work with pro-
test badges and without their shirts and
without having shaved. The agitation was
called off on the 6th November, following
a meeting between the representatives of
the Union and the Chairman of Air-India.
The matter has sioce been referred to adjudi-
cation.

There was no such demonstration by
smployees of India Airlines.
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Fall in Movement of General Cargo,
Coal and st by Coastal

Shipping

2728, SHRI DINKAR DESAI ; Will
the Minister of SHIFPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that the move-
ment of general cargo, coal and salt by
coastal shipping has dropped ;

(b) if so, the reasons thereof ; and
(c) steps taken to improve the same ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRAN-
SPORT (SHRI RAGHURAMAIAH) 1 (n)
Yes, Sir,

(b) In the absence of long term availas
bility of traditional cargoes like coal in
adequate quantities, shipping companies
have not been able to acquire any new
ships either as replacements for existing old
tonnage or as further additions. The redu-
ced dry cargo tonnage on the coast could
lift only reduced quantities of cargo.

(c) The prospects for maintaining a
viable coastal fleet are being examined in
all their relevant aspects,
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Selection of Income tax Officers by
the Departmental Promotion
Committees

2710. SHRI MAHARAJ SINGH
BHARATI: Will the Minister of FINANCE
be pleased to state :

(c) whether the Departmental Promo-
tion committees for selection of Income Tax
Officers (Class 11) have met in almost all
the Commissioners’ charges in India except
Delhi in 1970; and

(b) whether it is a fact (hat the In-
come-tax employees have protested and re-
presented to the Central Board of Direct
Taxes for not convening the Departmental
Promotion Committee’s meeting early 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA : (a) No, Sir. Besides
the Delhi charge, there are five charges of
Commissioners of Income-tax in respect of
which the Departmental Promotion Commit-
tees for selection of Income-tax Inspectors
for promotion to the grade of lncome-Tax
Officers (Class 11) have not met in 1970,

(b) A telegram on the subjects has been
received from the Delhi Income-tax Staff
Association.

Selection of Income-Tux Officers
2731, SHRI MAHARAJ SINGH

BHARATI: Will the Minister of FINANCE
be pleased to State:
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(a) whether the Ceniral Board of
Direct Taxes is conlemplating the change
of date of eligibility for the selection of
candidates for Income Tax Officers’ post
from 1st April, 1970 to some other date ;
and

{b) if 8o, the reasons therefor 7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE SHRI
VIDYA CHARAN SHUKLA (a) and
(b). The posts of lncome-tax Officers, Class
11, are filled mostly by promotion from the
grade of Inspector of Income-tax. These
promotions are made from the select panels
drawn up by the Departmental Promotion
Committees for the respective charges of
the Commissioners of Income-tax. Inspec-
tors of Income-tax who have :

(i) qualifed in the Departmental Exami-
nation for Income-tax Officers, Class 1I,
and

(ii) completed 3 years’ service as Inspe-
ctors, are eligble for consideration for pro-
motion, Meetings of the Departmental
Promotion Committees are, normally, con-
vened for the purpose in the latter half of
each year. Accordiogly, the practice inthe
past was to fix the 1st of August of the year
in which the concerned Departmental
Promotion Committee meets, as the crucial
date for computing the prescribed minimum
period of 3 years' service as Inspector.
Early this year, 150 additional posts of
Income-tax Officers were sanctioped. In
order to fill up these posts in some of the
charges where the select panels bhad already
been exhausted, it became necessary to  bold
Deparimental Promotion Committees during
the first half of this year to draw up fresh
select panels. As these Departmental Pro-
motion Committees were being convened
earlier than usual, it was decided to fix Ist
April, 1970 as the crucial date for computing
the prescribed minimum period of service
in the grade of Inspector for determining
eligibility for promotion, Thus the fixation
this year of the Ist April as the crucial date
itself represented a departure from the
practice usually followed in the past. The
special situation created by the sanction of
150 addilional posts of
Income-tax Officers has ceased to exist.
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Departmental Promotion Committees for
the remaining charges of the Commissioners
of Income-tax are now proposed to be
convened and having regard to [the timings
of these Departmental Promotion Commi-
ttee, it is no longer necessary to restrict

the field of choice to those Inspectors
who had  completed the prescribed
minium 3 years’ service as  far

back as on 1.4.1970. The crucial dates for
the purpose would now have to be deter-
mined with due consideration to the timings
of these Departmental Promotion Commit-

tees.
Gheraoces by Students of Delhi
Colleges
2732. SHRI P, VISWAMBHARAN :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) the number of gheraoes by students
of Delhi Colleges during the first week
of November, 1970 ;

(b) the reasons for these gheraoes ;

and

() thesteps to restore pormalcy in
the colleges ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R,
V. RAO): (2) Ope by the students of
Ramijas Colleges, Delbi.

{b} The students of this College ghe-
raoed the Principal to get their demands
fulfilled,

(c) Steps werc taken to restore por-
malcy in the college after an understanding
was reached between the Principal, teachers
and students to redress the genuine griev-
ances of students,

Loan Advanced to Tata lntercoctinental
Hotel, Bombay

2733, SHRI P, VISWAMBHARAN -
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state 1
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(a) whether itisa fact that Govern-
ment bhave advanced a big loan to the
proposed Tata-Intercontinental Hotel in
Bombay ;

(b) if so, whether this loan is more
than the loan advanced to Oberoi Inter-con.
tinental Hotel in New Delhi ; and

(c) what is the time limit for the re-
Payment of the loan ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(2) A loan of Rs, 25 lakhs has been advan-
ced for the renovation and expamsion of
the Taj Mahal Hotel, Bombay, owned by
Indian Hotels Company Limited, who are
also constructing an adjacent hotel of 306
rooms in collaboration with the Intear-conti-
pental Hotels Corporation, U.S.A.,

(b) No Government loan was advanced
to  Oberoi-Intercontinental Hotel, New
Delhi.

(c) In .} years.

Repayment of Loan Advanced to
Oberol-Intercontinenial Hotel
New Delhi

2734, SHRI P. VISWAMBHARAN 1
Will the Minister of TQURISM AND
CIVIL AVIATION be pleased to state 1

(a) whether the Oberoi-Iniercontinen-
tal Hotel in New Delhi has repaid the

loan advanced to it by Government ;
and

(b) if not, the steps taken to recover
the same ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The Department of Tourism has pot
advanced any loans to Oberni Interconti-
nental Hotel in New Delhi.

(b) Does not arise.

Offer to sell a New Type of
belicopter by US.S.R.

2735. SHRI P, VISWAMBHARAN ;
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :
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- (). whether it is a fact that the USSR
Government have offered to sell a new type
of helicopter;

(by if-s0, whether Government have
accepted the offer ; and

(c) whether these are to be used in
Calculta for the transport of passengers
from Calcutta Air Port to lhc City Booking
Office 7

" THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH) ;

(a) No such offer bas been received in
the Ministry of  Tourism and Civil
Aviation ; but a Russian KA 26.helicopter
did - give some demonstration flights re-
cently,

(b) and (c). Do not arise,

- Problems ereated for Finanelal
Institations following Natiosal-.
isation of Bauks

s 3936,
Will the Minister of FINANCE be pleased
to state :

(a) - whether some problems have been
created for financial institutions following
the ‘Nationalisation of Baoks and subse-
quemt chamses in the Governmem s Credit
Policy ; and =~

(b) if so, l‘heldttalli lhﬂ‘cbf and the
steps taken by Governm:nt 0 solve those
Dmb{ems ?

"THE MINISTER OF STAI’E IN THE
'MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) No, Sir,

[bf Does not arise.
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7. fagelt swwAY & @Eew &
FTIICEE ATHET WY FHIEA |

¢ drramg’
1. fewsm 1 fg= & wgang

2. ¥mer gwIiEm weREEw ¥
g% oT g afaw-fgRr w=ww
®1 %A |

3. wEwi ) g &

Ralds by "ncome-tax Officers on Busi-
pess Houses In Punjab

2739. SHRI DHANDAPANI: Wil
the Minister of FINANCE be pleased to
state:

(a) whether the Income-tax Officer
raided the business houses in Chandigarh,
Amritsar and other places on the 25th
September, 1970 and seized upaccounted
money and jewellery worth lakhs of rupees;

(b) if so, whether any action was taken
againat the businessmen ;

(¢) whether the account books seized
from them disclosed any transactions in
black money during the last three years:
and

AGRAHAYANA 6, 1992 (SAKA)
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Searches were
carried out by the Income-tax Department
on the 25th September, 1970 at Ludhiana
only. Currency, jewellery and hundies
exceeding Rs. 22.5 lakhs were seized.

(b) to (d).  The books and documents
which have been seized are being scrutinised,
If, on completion of the investigations,
it is found that income had been concealed
by these persons, tax and penaliy would
be imposed in accordance with law,

Recruliment of Staff for Nehra
University

2740 SHRI BALERAJ MADHOK:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o sate:

(a) whether any staff for ths Nehru
University has been recruited so far; and

(b) if so, the bumber of the administra-
tive and academic staff, category-wise,
recruited so far and the procedure of their
reciuitment ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K R.V. RAO)
(a) Yes, Sir.

(b) Caregory No.
Academic Staff ; 60

Administrative staff : 60

Procecure of recruitment

(i) One on deputation from the Cen-
tral Government; and

(i) eleven were appointed in accordance

with procedure prescribed in the
Statuies of the University,
(i) Fourteen on  deputation from

Central Government.

(ii) Forty-four were appointed on the
recommendations of the Selection
Committees  coostituted for the
purpose from amongst the candida-
tes who had epplied direct or in
response (0 advertiscment aod those
sponsored by the Employment
Exchange.

(iii) Two were appointed by the Execu-
tive Council of the University.
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Memoranda on future set up of Aligarh
University

2741, SHR1 BAL RAJ MADHOK:
“Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased o state;

(a) whether Government have received
any memoranda from the citizens and stu-
dent organisations of Aligarh regarding the
furure set-up of the Aligarh University; and

(b) if so, the broad details of the mem-
oranda end the reaction of Government
thereon?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V.
RAQ) (a) Yes Sir,

(b) There is a demand from one group
that the recommendations of the 8-Man
Committee which bhad been appointed by
Shri Fakhruddin Ali Abmed to consider
the suggestions received from a large body
of Muslims in connection with the amend-
ment of the Aligarh Muslim University
Act and to give shape to them, may be
accepted by Government and incorporated
in the legislation to be undertaken in that
pehalf: also that the minority and residen-
tial character of the University be preserved,
“The demand of the other group is that the
communal character of the University
should be changed and the local colleges be
affiliated to it; also thar there should be
po discrimination on grounds of religion or
caste in the matter of admissions or
appointment.

A Bill to amend the Aligarh Mouslim
University Act bas already been introduced
by Government in the Rajya Sabha on
August 31, 1970, Long term legislation in
respect of the Aligarh Muslim University
and other Central Universities will be
undertaken after the receipt of the Gajendra-
gadkar Committee Report on Governance
of Universities and its consideration by
vatious asuthorities when all the relevanmt
aspects of the matter will be taken into

acoount.

Afliation of certain Institations with
Nehru University

..:2M42. SHRI BAL RAJ MADHOK :

NOVEMBER 27, .1970-,
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“Will the Minister of EDUCATION ‘AND

YOUTH SERVICES be pleased -to state :

(8) Whether apy decision bas been
taken to affiliate the Indian School of
Interpational Studies, New .Delbi; Indian
Institute of Technology, New Delhi; All India
Institute of Medical Sciences, New Delhi;
Jamia Milia Islamia, New Delhi and Indian
Institote of Advance Study, Simla with the
Nehru University, and ’

(b) If so, the Steps taken iff this  regard
s0 far 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V. K. R. V.
RAO): (a) and (b), The Jawahar Lal Nehru
University Act does not provide for affili-
ation of any institution as such. The
Indian School of International . studies,
New Delhi (redesignated as School of
International Studies) bas been merged,
with the University with effect from June 5,
1970 and is pow an integral part of the
University. )

A proposal for active association with
the All lodia Institute of Medical Sciences
is under consideration of the University.
There is, however, no proposal with the
University for association or otherwise of
the Indian Institute of Technology, New
Delhi, the Jamia Milia Islamia, New Delhi
and the Indian Institute of advanced study,
Simla, '

Exchange of Scholars between
India and Lran

2743, SHRI BAL RAJ MODHOK :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether apy arrangement exists
for exchange of scholars and students
between India and Iran ;

(b) if so, the details thereof

(c) the number of Indian students and
scholars gone to Iran under this scheme
end pumber of Iranian students and scho.
lars who came to India duriog the last

three years ;
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(d) the reasons for the failure of the
Government of India to find suitable scho-
lars to fill the Chairs of Indian studies in
Tehran University for vears ; and

(¢) the steps being taken to set up
simiilar  Chairs in other Universities of
Iran ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI A, K,
KISKU) : (a) to (c), There is no program-
me of exchange of scholars and students
between India and Iran. However, under
the General Cultural Scholarships Scheme
operated in the Ministry of Education and
Youth Services, students from certain
African, Asian and other foreign countries
are awarded scholarships for Studies in
India. Under this Scheme, students from
Itan are also awarded scholarships, During
the last three years, 6 lranian students
have come to India for Studies.

Under the Technical Cooperation Scheme
(Colombo Plan), provision exists for pro-
viding training to candidates from Iran,
but duripg the last three years, no traimee
from Iran has come to India,

(d) The Chair was first established
by the Indian Council for Culiural Rela-
tions (pow under Ministry of External
Affairs) in the year 1950. It first fell vacant in
1962. Between 1962 and 1964 the Council
decided not to fill the Chair. From 1964 to
1968, three suitable candidates were Selec-
ted, but they could not take up their as-
signpment as the University of Tehran
cowid-pet provide essential facilities to them,
Since 1969, an Indian scholar is occupying
the Chair.

(e} There is oo proposal at present 1o
set up similar Chairs of Indian Studies in
other Upiversities of Iran.
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Growth of deposits in Banks in
rural Areas

2745, SHRI M. N, REDDY : Will the
Minister of FINANCE be pleased to state *

(a) whether the growth of deposits in
the Baoks in the rural areas has not been
encouraging inspite of the green revolution ;

(b) whether this is due to the fact
that the rich farmer can lend his surplus
money at a very high rate of interest to the
rural borrower ; and

(€) if so, to counteract his strong hold
on the poor farmer ; whether Government
propose to instruct Banks to increase the
rate of interest on rural deposits and offer
facilities and services to the farmer to help
him to increase his per-acre yield ?

THE MINISTER OF STATB IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Deposit mobi-
lisation by banks in rural areas is low as
compared to those mobllised in the urban
areas, Out of Rs. 504 crores collected as
deposits by the 14 pationalised banky It the
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pew offices opened by them between July 19,
1969 and end-June, 1970, Rs. 14 8 crores or
about 29% came from the branches in the
rural areas (i.e. centres with population
below 10,000), There is, however, considera-
ble room for improvement in deposit growth
in the rural areas particularly in those areas
which are enjoying considerable prosperity
as a result of the rise in agricultural

production.

(b) and (¢). Reasons for the slow pace
of deposit growth in the rural areas are
many and complex, Attraction of other
forms of investment including lending to
the rural borrowers at relatively high rates
of interest could be one of them. However,
the primary factor impeding rapid rise in
deposits in the rural areas is the unfamili-
arity of the rural people with commercial
banks and the distance of bank branches
from far flung villages. To help villagers to
take to banking, banks are branching out
rapidly in the rural areas, But banking habit
will paturally take time to grow io such
areas. Banks are making every endeavour
to extend their facilities and services to the
farmers in an increasing measure, Some
rise in the rates of interest on longer matu-
rity deposits was also allowed with effect
from April, 1970.

NOVEMBBR 27, 1970
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Stamp duty on Bank Lomns

2746. SHRI M. N. REDDY :
SHRI HIMATSINGEA :

will the Minister of FINANCE be
pleased to state :

(a) whether the high rate of stamp
duty is discouraging people from seeking
loans from the Baoks for their economic
betterment ;

(b) whether it is a fact that the State
Governments are not willing to reduce the
stamp duty on such loans ; and

(€) If so, whether Government propose
to ask the State Governments to grant
exemption from stamp duty in the case of
borrowers or alternatively the Central
Government would agree to bear the cost
of the stamp duty in such traosactions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). It is
presumed that the question refers to agri-
cultural loans from commercial banks From
the comparative figures available with
Goveroment regarding the progress of direct
finance to agriculture, as indicated in the
table below, it cannot be held that the rate
of stamp duty has generally discouraged
farmers from seeking loans from baoks.

Table
End of June 1969 End of August, 1970
No. of Outstandings No. of Outstandings
Alcs. (Rs. lakhs) Alcs. (Rs. lakhs)
171,880 3802.0 686,415 175257

The question of stamp duty arises oanly
when a legal mortgage of land is created in
favour of a commerical bank as security for
an advaoce. Several State Governments
have recently granted certain concessions in
stamp duty in respect of commercial banks
lending to agricuture, Broad details of the
copcessions extended by them are indicated
in the statement laid on the Table of the
House. [Placed in Library. See No. LT-4431f
?0,] Some other Siates are also considering
the  question of extending concessions in
stamp duty under similar circumstances.
Moreover & number of States have notified

all district beadguarters and some other
towns as places for creating equitable
mortgages, This enables farmers to create
equitable mortgages in towns necarby and
thus avoid the existing procedure of execu-
ting, stamping and registering the written
documents necessary in the case of legal
morigages. In view of the foregoing, it
cannot be generally stated that the State
Governments &re not willing to reduce the
stamp duty on such loans.

(c) Government have pointedly drawa
the attention of State Governments and
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Union Territories to the need for granting
facitities to commercial banks and removing
legal impediments standing in the way of
the banks’ financing the agricultural sector.

Decrease in deposites following
rise in prices

2747, SHRI M. N. REDDY : Will the
Minister of FINANCE be pleased to state :

(a) whether deposits in the banks have
been decreasing since July, 1969 ; and

(b) whether the main reason for the
fall in savings is the incessant increase in the
prices of all items of consumption ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR[ VIDYA
CHARAN SHUKLA) : (a). No, Sir.
Deposits of the scheduled commercial baoks
have increased from Rs. 4669.3 crores on
July 19, 1969, the date of nationalisation of
14 major banks, to Rs. 5552.0 crores on
October 30,1470, the latest date for which
deposit figures are available. For the banks
in the public sector, i e. the 14 pationalised
banks, Siate Bank of India and its 7 subsidi-
aries, the deposits have increased from
Rs. 3884 8 crores to Rs. 4651.0 crores during
the same period.

(b) Reliable estimates of current rate
of savings are not available. However, from
the trend of growth of bank deposits (about
14.7%, in the first 10 months of the year
1970 as compared to 13.4%, in the correspon-
ding period last year) savings do not appear
to have declined.

Desrease in number of Policles issued
by L. 1. C,

2748, SHRI SHIVA CHANDRA JHA
Will the Minister of FINANCE be pleased
to state :

(a) whether there has been a decrease
in the number of new policies issued by the
Life Insurance Corporation ;

(b) if so, the reasons therefor ; and
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(¢) if not, the total policy holders at
present vis-a-vis the last three years, year-
wise 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : (a) and (b). The pumber of
new policies issued annually went up steadily
from 8.16 lakhs in 1957 to 16.46 lakhs in
1963-64. 1t fell to 14.44 lakhs in 1964-65
and has fluctuated around that level since
then. It is not possible to be certain as to
the causes that have given rise to this
feature, Difficult economic conditions and
lack of sufficient effort on the part of the
organization may have contributed to the
stagnation.

(c) Does mnot arise as there has been
no decrease. ’

Hartal by Radio and Electronics
dealers of Delhi

2749. SHRI NARASIMHA RAO:
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of FIN ANCE be
pleased to state :

(a) whether the Radio and Electronic
dealers in Delhi observed hartal on the Tth
October, 1970 to protest against the haras-
sment by the Excise staff ;

(b) if so, the nature of harassmeot
pointed out by these dealers ; and

(c) the reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a). It is reported
that a partial harral was observed by the
Radio and Electronic dealers in Delbi on
Tth October, 1970 to express their 1esent-
ment against the search of a shop by the
customs authorities on 6th October, 1970,

(b) and (). There was no barassment
as the component parts seized bore foreign
markings and the party concerned bad no
satisfactory evidence to show their bonafide
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import, The case will be investigated and
will be disposed of on merits in accordance
with the provisions of the Cusioms Act 1962.

Subsidiary Company of Air India to
operate Tourist Charters

2750. SHR1 V. NARASIMHA RAO :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any proposal has been
mooted that Air India should start a subsi-
diary company to operate tourist chariers;
and

(b) If so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (Dr. KARAN SINGH):
(2) and (b) Air-India are examining the
feasibility of forming a Company for ope-
rating passenger and freight charters.

Probe into the Ownership and Personal
Control by a few Familics over news-
paper Industry in Gujarat

2751. SHRI V. NARASIMHA RAO :
SHRI MUHAMMAD SHERIFF :

Will the Minister of COMPANY
AFFAIRS be pleased to state :

(a) whether Government bave decided
to probe into the ownership and the extent
of personal control by a few families over
the newspaper industry in Gujarat ;

(b) 1f so, the names of the persons
who will probe into the matter ; and

(c) the names of the newspapers about
whom probe will be made ?

THE MINISTER OF COMPANY AFF-
AIRS (SHRI RAGHUNATHA REDDY):
(a) and (b) . A departmental study of
ownership pattern of the companies publi-
shing newspapers is being undertaken.

Expiry of term of Hindi Advisory
Committee

2752. SHRI V., NARASIMHA RAO :
Will the Minister of EDUCATION AND
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YOUTH SERVICES be pleased to state :

(a) whether the last term of the 27
member body of Hindi Advisory Com-
mittee of Government ended about four
months ago ;

(b) the reasons for not making . any
official anpouncement in this connection ;
and

(c) the
Committee ?

present composition of the

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) :  (a) to (c). These

appears 10 be some misunderstanding about
this question. As far as this Ministry "is
concerned, we have an Advisory Com-
mittee, known as the Hindi Shiksha Samiti,
It consist of 48 members, both officials and
non-offizials, It was last reconstituted with
effect from 1-1-1969 and the tenure of the
existing members of the Samiti will conti-
nue upto 31-12-1971, '

Concentration in Certa in Industries

2753. SHR1 BHAGBAN DAS : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a} whether as per findings of
the Monopolies Inquiry Commission
1965, there is high degree of concentration
in some industries in the private sector,
viz,, Soap, Rubber products, Cigarette and
Pharmauuuca1s

(b) if so, what is the préscn! po.a'ition
in these industries :

(c) what steps, if any, bave been taken
by Government since 1960-61 to check the
concentration and restrictive trade practices
in the above-mentioned industries; and -

(d) how far the steps taken so far have
helped the country in this regard ?

COMPANY
RAGHUNATHA

THE MINISTER OF
AFFAIRS  (SHRI
REDDY) : (a) Yes, Sir.
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: '(H fo (d) Informstion is being collected
from concerned Ministries/Departments,

- Tndlan School of Infernatiopal stodies,
New Delhi

2754, SHRI BHAGABAN DAS @ Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to stace :

(a) when was the Indian School of
International Studies, New Delhi set up;

(b) whether it is a society registered
under the Societies Registration Act, 1860 ;
and

(c) whetber the required periodic
reports have been submitted by the School
to the Registration Office, if so, the details
thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V.K. R. V,
RAO) : (a) October 3, 1955.

(b) Upto June 4, 1970 the School was
being run by the Indian School of Inter-
patiopal Society, which was registered uader
the Societies Registration Act, 1860, There

after the Society was dissolved and the

School was emerged with the Jawaharlal
Nehru University.

(€) Yes, Sir. The reports included . the

pames and desigoation of the members of -

Governing Body of the School and changes,
if any, in the rules. as are required to be

submitted under the Societies. Registration

Act, 1860.

- Todian School of Internationai studies,
New Delhl

2755. SHRI BHAGABAN DAS : Will
the. Minister - of EDUCATION AND
YOUTH SERVICES be pleased to state :

-(8) what are the subjects taught in
the Indian School of International studies,
New Delbi ;

(b) the number of students now Eetu-
dying in this school, pationality-wise.
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(¢) the salaries and emoluments -ptid.
to each teacher ; o

-

(d) whether it is a fact that American
teachers of this school get their salary and
emoluments in U, 5. Dollars ; and

(e) ilso, the reasons thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R,
V. RAO); (a) The Indian School of
International Studies has been merged with
the Jawaharlal Nehru University with
effect from Juoe 5, 1970 and is known as
“School of International Studies, Jawabar-
lal Nehru Universisy”, The School pre-
pares candidates for Pn, D, Degree:
in International Affairs and Area Siudies
and teaching work is orgapised in the
following Departments :-

1. Department of American Studies ; .

1. Department of Commoowealth Stu-
dies ;

3. ‘Department of International Politics
& Organisation ; -

4. Decpartment of West Asian studi-
es;

5. Department of International Econo-
mics ;
6. Department of International Law ;

7. Department of Central Asian Sttde; .-
dies ;

8. Department of South East Asian -
Studies :

9. Department of Sowmh Asian Studies

10. Department of East Asian S't:.iﬂiei )
and ’

11. Departinent of Russian Studies.

(b) A statement is laid on the Table of
the House [Pigced in Library. See. No.
Lt — 443270,
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(¢) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT.—4432/70.)

(d) end (e). Yes, Sir. The School had
some American Visitinog Professors under
the Ford Foundation granis for American
History and lnierpational Law in the for-
mative years of the School, The amount
budgeted for Visiting Professors’ expen-
ses out of these grants was transferred by
the Ford Foundation to the Institute of
Interpational Education, New York in 1956
and thereafier under tbe instructions of
the Vice-Chancellor, Delhi Univershy, to
which the School was affiliated at that
time so that the payments to the
Visiting Professors could be made by them.
The grant was available in dollars, The
arrangement under which American Visi-
ting Professors were employed in the School
ceased in Japuary, 1462,

Indian School of Internationa)
studies, New Delhl

275%6. SHR1 BHAGABAN DAS : will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased 10 state :

(8) the amount of Central aid given
to the Indian School of International
Studies, New Delhi year-wise during 1967-68
to 1969:70 ;

(b) the details of the assets and lia-
bllities of the School ; and

(c) the particulars of its office bea-
rems ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V, K. R.
V. RAO): (a) to (c). Statement are laid
on the Table of the MHouse. [Placed in
Library See No LT—4433/70]

Disbour t of Fi
by Financial lnstitutions

lal Aasieta

2757. SHR1 BHAGABAN DAS : Will
the Minister of FINANCE be pleased to
state the purpose-wise disbursement of
financial disbrusement of financial assist.
ance by cach Central financial institution
including Public Sector Banking institution
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to cach State in 1967-68,
19¢9-70, year-wise ?

1968-69 and

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : A State-wise and
purposewise classification of assistance dis=
bursed by the Industrial Development Bank
of India, an all India Public Sector financial
institution during the financial years 1967-68,
19¢8-69 and 196-70 is given in the Statement
laid on the Table of the House [Placed
in Library, See No, LT—4434/70],

Similar information in respect of the
Industrial Finance Corporation of India
and Life Insurance Corporation of India
is being collected and will be laid on the
Table of the House.

Statistics regarding advances of public
sector banks are not maintained in the
manner asked for.

Expenditure in connection with the
contenary celebrations of Calcutta
part and iovitations to members

of Parliament

2758, SHRI JYOTIRMOY BASU:
Will the Mipister of SHIPPING AND
TRANSPORT be pleascd to state :

(a) the estimated expenditure incur-
red under each head in connbection with
the Centenary Celebrations of the Calcutta
Port ;

(b) the names of Members of Parlin.
ment who bad been specially invited on
this occasion ;

©
ment from West Bengal
ted ;

(d) if not, the names of Members of
Parliament who had been left ont, and

bether all the bers of Parlia
bad been invi-

(¢) on what ground they had not
been invited ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH): () The
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estimated expenditure incorred in connec-
tion with the Centenary Celebrations of
the Calcutta Port Commissioners under
different beads was as under :—

Exhibition at Calcutta Rs. 2,00,000
and Haldia.

Conference on  Pon
and Harbour Manage-

ment, Rs,

60,000

Cultural shows in
Labour lines, staff quar-
ters and public audito-
riuom aod sponis aod
games during Cente
nary week,

Centenary  brochure,
press publicity, {llu-
mination of Port area,
presentation of plagues
to ships ete, 70,000
Inaugural function, re-

ception ete. 15,000

Function for Centenary
Hospital Openjog (still
to be held) including
commemorative plaque

etc. 15,000

Release of the comme-
morative stamp at New

Delhi, 1,400

Rs,

——— ———

Total : Rs. 4,001,000

(b) to (d). It has been ascertained
from the Port Commissinners that the only
Members of Parliament invited were Shri
Indrajit Gupta and Dr. (Mrs) Maitreyee
Bess, who are conpected with the Port in
their individual capacity, the former as a
Port Commissioner and the latter as a
former Port Commissioner and Port labour
leader,
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Vazir Soltan Tobat¢o Company,
Hyderabad

2759, SHR1 JYOTIRMOY BASU : Wil
the Minister of COMPANY AFFAIRS be
pleased to state ;

(2) the pames of the owners of Vazir
Sultan Tobacco Company, Hyderabad ;

(b) the number and value of ordinary
and preference shares held by Imperial
Tobacco Co. (now India Tobacco Co.) and
its associared companies in the Vazir Sultan
Tobacco Co, ;

(c) the details of the sharestructure of
Vazir Sultan Tobacco Co.;

(d) the number Indian and non-Indian
share-holders and value of shares, ordinary
and preference, held by (i) Indians and (ii)
non-lodians ;

(€) whether the company manufactures
any of India Tobacco Company brand such
as “Wills” ; and

(f) if 10, the details thercof ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
{a} According 1o the latest Aopual Return
filed by M/s. Vazir Sultan Tobacco Com.
pany, there were as many as 289 Equity
Shareholders and 659 Preference Share-
holders of the company as on 16.i.1970,
This siatutory document which indicates the
names of the Shareholders s open to public
inspection in terms of the provisions of
Section 610 of the Companies Act, 1956 on
payment of & nominal fee.

(b) M/s. India Tobaceo Ce. Ltd. does
not bold any Equity or Preference Shares of
M/s, Vazir Sultan Tobacco Company.
However, its holding company, viz: M/s,
Tobacco  Manufactures  (India) Ltd,
registered in U.K. holds 3,12,242 equity
shares.

(c) The details about the share-structure
of Vazir Sulian Tobacco Company as oo
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30.9.69.are shown below :—
Subscribed Capital :

-20,00,000 Ordinary shares
of Rs, 10/- each Rs, 2,00,00,000

29543 7%  Taxable
<'z:\Chmulative Rédeemable
Preference shares of

Rs. 100/- each Rs. 29,54,300

Total  Rs. 2,29,54,300

(d) ~Under the provisions of the Com-
panies Act, the Annual Return does not
disclose the npationality of shareholders,
‘However, & study is being made.

(¢) and (f). The company is oot
required to furnish this information under
the provisions of the Companies Act, 1956,
Accordingly this informution is not available
with the Depariment of Company Affairs,

Loans Advanced by London Branch
s of the State Bank of Indla to
M/s. Walker Broihers

2760. SHRI JYOTIRMOY BASU :
"SHRI P, P, ESTHOSE :

.~ Will the Minister of FINANC_E be
pleased to state 1

(a) whether M/s. Walker  Brothers
borrowed £600,000 from the London Branch
of the State Bank of India ;

(b) . whether it is a fact that in early
1969 the said Company went into liquida-
tion ;

(c) whether it is also a fact that as a
result of the said transaction, the London
Branch of the Bank incurred a loss of Rs, 78
lakhs ;

(d) whether a high power probe into
the workiog of the London Branch is pro-
posed 10 be ordered by Goveromen: ; and
if not, the reasons therefor ?

(c)

<" THE MINISTER OF STATE IN THE
MIMISTR¥ OF FINANCE-(SHRI VIDYA
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CHARAN SHUKLA) : ..(a). Presumably
the reference is to the London branch of
Bapk of India and not the State Bank of
India. The facilities granted to M/s, Walker
Brothers at the London branch of Bank of

Iodia, which were in force in Dmmber

1967, were as follows :

Borrowing facilitles Limiy
Negotiation of bills £350,000

Clean overdraft £ 30,000 £380,00
Non-borrowing facilities,

Letters of credit £570,000
But maximum under both

borrowiog and non-borrow-

iog facilities not to exceed £600,000

(b) The company came into serious
financial difficulty in November, 1967, due
to the failure of a Scandinavian group of
importers which involved it in a large loss
and it decided to go into voluntary liquida-
tion. A liquidator was appointed at the
Creditors” meetiog of the company on 2nd
January, 1968,

(c) The present position of the account
with the London branch of the Bank of
India is as follows ;=

Outstandings £47,889-13.2¢
Less amounts held in
suspense being proceeds
of collection bills and
amouot received as
interest omn advance £26,731-10.7
bills
£21,158. 2.7
Less amount received
"7 from  Liquidator on
account £3, 000- 00
Net liability £18,158-2.7

(*Reduced from £4498.}- as - m
27-11-1967)
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. From advices since received by the bank
frem its London branch, further dividends
to the extent of about £ 9,700/- are exp.cted
to be received from the Liquidator and as
per the bank’s estimates, the loss on this
account is cow likely to be about £ 8,500

(d) and (). The Reserve Bank of India
‘bas already deputed its officers to inspect
the U, K. branches of Bank of India whose
report Is awaited.

Valoables Be'onging to the Nawab of
Rampur Kept in State Bank's
Locker in New Delh!

2761, SHRI JYOTIRMOY BASU ; will
the Minister of FINANCE be pleased to
state :

(a) whether in 1964, the Calcutta Cus-
toms seized the jewellery of the Nawab of
Rampur valued at about Rs. 2 crores and
the said jewellery was locked in the State
Bank of India, New Delhi ;

(b) whether at the time of putting the
jewellery in the State Banok's locker, it was
made clear by Government, that the Rampur
family could pot take away any piece for
ceremonial use without official consent ;

(c) if so, whether it is a fact that it
was recently discovered that the jewellery in
the baok's custndy is fake, being subsiituted
for the original ones, as reported in the
-*Blitz" dated the 19th September, 1970 ;

(d) whether Government have investi-
gated into the matter ; and

(¢) if so, the findings thercof and the
action taken in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI YIDYA
CHARAN SHUKLA): (a). No, Sir. It

. was only in 1954 that the jewellery belong-
ing to the Late Nawab of Rampur was
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brought to” Delhi on the advice of the
Government, and was kept in the State
Bark of India, New Delhi.

(b) *‘No Sir, but as an informal arran-
gement the boxes were to be reopened only
in the presence of an officer of the Ministry
of Home affairs ™ :

(c) to (¢). The matier is under inves-

tigation,

JET T & g Wi sy
fasi ¥ 2= o9& wre ¢ fam
Lkl

2762. =it ArrmaT @3 : v fw
4 78 a7 U F4r {F g9 12w
F Ay ATy fasi § o wqre
F qar 7w § Wl vz ¥5 " ¢ fear
wETd GIAY 1 TEAT g AL GF e o
&9 7% fAara fod o & geaar g 7

fawr wererm ® wew W (s
T G IO 93| F FAg forer §
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aYe &5 o7 oo wwa ¥ fem wdE@
w0 fyad &5 giyardl £ awa w@-
@FAT § | 9 FT g F G &Y A
Fae, WaNd ot dF wras &
oI fagrd &1 (F TW-aF FAFA §q1C
fwar srdem |

Release of Forelgn Exchange for
Import of Reclaimer for
Paradip Port

2763. SHRI K, P. SINGH DEO : Will
the Minister of SHIPFING AND TRANS-
PORT be pleased to state :

(a) whether Government of Orissa
bave requested the Ceniral Government for
allocation of foreign exchange for the import
of a reclaimer and two belt wagons to aug-

ment the loadiog rate at the Paradip
Port ;
(b) if so, the details thereof ;

(¢) whether the Central Government
bave mgreed to the request made by the
Government of Orissa ; and

@

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) to (d).
Paradip is a major port under the controi
of the Central Government, After consider-
ing proposals submitted by the Paradip
Pore Trust for augmenting the loading rate
in regard to iron ore, the Central Govern-
ment have sanctioned the purchase of a
reclaimer for Paradip Port at an estimated
cost of Rs. 54 65 lakhs, with a foreign exch-
“ange component of Rs, 32.30 lakhs, The
pecessary order for the sume was placed by
Paradip Port Trust oo M.AM.C. on
19,8,1970,

if so, the reasons therefor ?

. As regards the belt wagons, the Paradip
Port Trust have decided to purchase 2 Tata
P&H Shovels instead at an estimated cost of

.-Ra, 21.21 lakhs. Sanction for the procure-
ment of this item was accorded on 20.7.1970.

""Ome of these two Shovels has already been

NOVEMEER 27, 1970

Written Answers %

delivered and the other is expected to be
delivered in November 1970,

Scheme for Promotion and Develop-
ment of wild Life Tourism in
Orissa

2764. SHRI K, P, SINGH DEO : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to stato :

(a) whether Government of Orissa have
submitted to the Ceniral Government a
scheme for promotion and inwensive
development of wild life tourism in the
State ;

(b) if sq, the broad features thereof ?
(¢) Whether Central Govcrnment have

agreed 1o the proposal made by the Govern-
ment of Orissa ;

(d) if so, the financial outlay involved
and the extent of the Central assistance pro-
posed to be given 1o the Siate Government
for the imp!ementation of the scheme ; and

(¢) If answer to part (c) above be
in the negative, the reasons thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH);
(a). Yes, Sir,

(b} 1he scheme envisages provision of
accommodation and transport facilities as
construction of roads and bridges to improve
communications, at a cost of Rs. 12 lakhs,
over the 1970-71 to 1974.75 period. The
areas as suggested for development are :—

1. National Park proposed at Simlipal
Hills, in Mayurbbanj District.

2. Biological Park (Nandankanan) near
Bhubaneshwar.

3, Chilka lake for bird.

4, Bhitarkanika block (for birds &
crocodiles).
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(c) to (¢). Due to the limitation on
funds & other priorities, the Department of
Tourism is not in a position to offer finan-
cial assistance for any of these schemes.

12.20 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED RETTSAL BY PAKISTAN To
AOCEPT INDIA'S AID To CYOLONEB
VIOTIMS OF EAST PAEKISTAN

SHRI NATH PAl (Rajapur) . Before
I read the Cali Aventicn I would like to
point out that in the printed form of the
text there is a superficial “1". If it is
dropped, it will save the time of the House
and also that of the Secretariat. It is my
humble suggestion.

1 call the attention of ihe Micister of
External Affairs to the [ llowing matter of
urgent public imporiance and request that
he may make a siatement thereto :

**The reporied refusal by Pakistan to
accept aid and assistance directed
towards the victims of cyclone in
East Pakistan and the reaction of
the Government thereto.”

THE MINISTER OF EXTERNAL AFF-
AIRS (SHRI SWARAN SINGH) : Asthe
House is aware, the cyclone which struck
East Pakistan two weeks ago left behind a
trail of uoprecedented disaster and death,
The Prime Minister made an immediate
announcement on the 16th November of an
initial and token contribution of Rs. §
lakhs for relief to the victims of the cyclone.
Press reports later indicated that the
magnitude of the calamity and the extent
of the damage were much greater than was
originaily thought. The Prime Minister
announced on the 19th November that as
an expression of our friendship and concern
for the people of Pakistan in their hour of
distress, the Goveroment of India bave
decided to raise the guaotum of contri-
bution to Rs. 1 crore, This amount was
intended to be utilised broadly for the
supply of rice, sugar and esszntial commo-
dities such as medicine, baby food and
coal. The Government also offered to

Ald 1o cylone Victims (CA)

send two mobile 50-bed hospitals fitted
with X-Ray and other facilities as well as to
make avaiiable the services of rivercraft
with crew for assisting in transporting relief
supplies. Subsequently, the Government
of India also offered IAF helicopters and
IAF transport aircraft to the Pakistan
Government ior assistance in transporting
the supplies,

We got into touch with the Pakisian
Goverament and mutually agreed arrange-
ments have been worked out about the
items to ba supplied and the mode of their
transport. We have been informed by the
Pakistan Government that they do not
require the mobile hospitals, rivercraft and
IAF helicopters and transport aircraft,

We sent two emergency consignments
of medical supplies by commercial airline.
Further supplies of medicine, clothing and
foodstuff have started moving by road
across the West Bengal-East Pakisian border
at Haridaspur.

SHRI NATH PAI : Mr, Speaker, when
the pews of this tragedy that hit East
Pakistan reached this country there was a
spontaneous upsurge of sympathy and
fellow-feeling throughout the country and
once taking the mood in the country the
government reacied quickly, as was reflec.
ted in the anmouncement made by the
Prime Minisicr in the House. One is,
therefore, a litrle saddened to know of
Pakistan's reaction. I thiok our sympathy
was perhaps reflected in  the blanket clear-
ance given to Pakistan's military transpon
aircraft to fly across this country which was
in the best humanitarian tradition. There
are two developments which hurt one.
Firstly, it may have remotely to do with
the Indian Air Force being distrusted by
Pakistan because the last but one para of
the Minisier's statement reads :

““We have been informed by the
Pakistan Government that they do
not require the mobile hospitals,
rivercraf's and IAF helicopters and
transport aircrafts '

If we read the reports io the lodian
press—and the Indian press is not encouraged
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to go and sce what is happening there; 1
learn it on wvery reliable authority — if we
read the reports in both Indian and some
of the foreign papers, there is an awful
shortage of helicopters and whea the US
Ambassador®s helicopter was the first
belicopter to reach the affected area, the
shortage of food and medicinss was so
much that he had to run into his helicopter
because there was a scampering on the
helicopter to get small food packets. 1 am
not condemning them. One:can understand
the agony through which the people had to
pass through when they were maroorned
for five to ten days without food or other
necessities, | am not at all condemning
them. But what surprises us is when
there is a shortage of food materials,
shortage of transport, shortage of helicop-
ters and hospirals we allow their aircraft to
fly over us and still the reception from the
other side unfortunately seems to be one
of suspicion. T quite appreciate, of course
the Foreign Minister trying to play down
the suspicion which is reflected in the
rejection of the spontancous offer of belp.

There is also another aspect. When
we are giving aid, assistunce and sympathy
we are heariog the call of jebad in Pakistan.
When we are worried about how to give
succour, aid and assistance to the victims
of the cyclone in East Pakistan in what is
called Azad Kashmir, according to today’s
paper, the slogan is *"Kashmir Pakistan
banega™, jehad eic, In the light of this,
may I kpmow what steps the goveroment
is going to take to allay the suspicion in
that country 7 Will the goveroment or the
Minister try to convey to Pakistan the
remarks of Eric Maria Remarq “‘Zeit Zo
Leben; Zejt Zo Sterbern™, that is to say,
if we want to fight, we will fight, but when
we want to love, we love; there is no
mixture. Now fear and suspicion vitiates the
whole atmosphere. What will the government
do,to remove this atmosphere of suspicion
and to convey our sympathy to the affected
people 7 Will they take it up at the highest
level 7 Perhaps, our Prime Minister can
contact tbeir President and assure him that we
are not interested in getting some petty little
information, when we offer to send our
belicopters it is because of our genuine
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feeling of sympathy to the affected people.
We have to remove their suspicion and
give a proper perspective to the aid which -
the whole country and the Parliament have
s0 spontaneously offered because Pakistan
has rejected it on the ground of suspicion
of our intentions. Sn, what do we do to
allay her suspicion 7 Perhaps the issus can
be taken up at the Prime Minister’s level,
or the Przsident’s level so that the aid
does reach the cyclone-affected victims of
East Pakistan

SHRI SWARAN SINGH ; On the
factual side [ have given already all the
information. They have agreed to take
food, medicines corrugated iron
sheets, sugar, clothing and several other
items. About transport facilities, either
aircraft or holicopter and mobiie hospitals
they have mentioned that they have not
got the requiremen:s for this, When they
are facing this difficult position we think
that the better course would be to make .
supplies of such items as they say are
required by them and are acceptable to them.
It is on that basis that we are proceeding,

SHRI NATH PAl: What was their
objection in accepting mobile hospitals which
they undoubtedly need ?

SHRI SWARAN SINGH : 1 wish 1
could amswer that. [ cannot answer why -
tbey are mot accepling this.

it mee fagt awmd (Feaag) -
qg 9T AE A1 AIgd At Wi ;i 2 Q@
§?

o vut fog : gfeg @Y & sy
firaidwagafisgEmemafi
e

This is exactly what | am saylog. It will
not perhaps be proper for us to plead
with them that they should take such of .
those items which they say they are not
interested in. [If we could leave it at that.
the matter will short itself out,

SHRIMATI SHARDA MUKERJBE
(Ratnagiri) 1 It is said that even in their hour
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of need Pakistan would not accept aid from
India in regard 1o medical relief and such
other things, But, before we offcred this did
the goverrment find out whether this kind
of medical relief would be acceptable of
Pakistan ? Because, the refusal of Pakistan
bas created an unifortunate situation and
feeling in India. So. in view of all the
diplomatic chanpels which are open to the
country, it would have been beter if the
government had first found out whether
Pakistan would accept aid. Secondly, it
is a well-known fact that Pakistan bas de-
fence agreements with three countries-USA,
USSR and a secret agreement with China-
and we are faced with a very difficult
position on our eastern borders, Has the
government made any enquiries as to whe-
ther in the Ganga-Brahmaputra deita and
the islands which have been badly affected
there is any kind of actual evidence of
the secret defence agreement which exists
between Pakistan and China ?

It is surprisinpg that Pakistan shouid
accept the help of British marines and actu-
ally bhave British people working there but
should not accept help at this eritical time
from her mneighbour, As [ said in the
begioning, the thing which really concerns
us is that we should have put ourselves in
a situation which would create further
tepsion,

My first question, there, is: Why
did the Government offer this without first
confirming whether Pakistan would accept
it or mot? My second question is that
in view of the critical condition which exist
in certain area on the eastern border, does
Government have any reason (o believe
that about the Chinese aid eic., which its
being found to be given to the terrorists
in the eastern sector, there is any conoeclion
with those areas of Pakistan wbere this
cyclone havoc bas occurred ?

SHRI SWARAN SINGH: To put
the matter in proper perspective 1 would
like to mention the items that they require
and about which there is agreement about
our supplying them, These are vaccin2s.
antibiotics, sulpha durgs, food items like
chura, dal, mustard oil and  milk
powder, kerosene, clothing items like lung-
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is, saris, cotion blankets, chaddars, and
aluminium drinking glasses and utensils
and corrugated iron sheets, These are the
items which we have agreed 1o supply and
they have agreed to take. The House
will appreciate that these are items that
are required by common people and these
are the items that they require.

It is true that they have indicated
that they are not in necd of the transport
requirements by air, ei:her in the form of
helicopters or other aircraft. They have also
said that they have got enough of medical
people and, therefure, do oot require the
held of mobile hospitals.

We should view it in the proper perspec-
tive and take into consideration those items
which they feei are required the most at the
present moment. If any particular offer
that we have made they arc unable to accept
we should take it at that and oot try
vonecessarily to read something which
perhaps may not cven be there.

SHRIMATI SHARDA MUKERIEE
Why did we offer to send them a mobile
hospital ?

SHRI SWARAN SINGH : Ip a matter
like this when the necessity is there and s
pressing, obviously whatever occurs to us
as something that would suit them, we make
an offer. We made an offer of medicine,
food articles and clothing, We also said
that we were prepared to help them even in
the transport effort. In the course of the
1alk they said that  ibhey would
consider it and let us know what out of
that they required. Afier a day or so they
conveyed that to us. We should not regard
this as something that we have offered some-
thing and they have rejected it, In a matter
like this when their people are sudering,
they bave to settle certain priorities, If
they do not want to get from us anything
thar they can easily get from some other
source, 1 think, we should leave it at that,

About the other question about defence
arrangements, that is a separate matter and
1 would piead with the hon Member not to
mix it with the question of supplies. In the
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present call-attention potice we are dealing
with supplies and not with defence matters.

SHRIMATI SHARDA MUKERIJEE :
Why did we offer things which they did
not want ?

SHRI SWARAN SINGH : My difficulty
is that T cannot answer for them.

sl fomaeem W (FgEAT) s
witea, fom &9 & ag argaar qat @ifw-
A & wmar A faw qg agt F 9w
qifeq gu I9% gw @9 g@t 2| frgmm
T oTfeaTa & @17 OF 3 HiT gW 93U
fawng & fr uF fo7 frgem o ofs-
W & T EFT W | g eErarfa®
q fegmm & fau f& @@ awfa
w1 ®way foagg & ag wfwsaw &
wee ¥ foq o a7 | 9w faq wow W
S ¥ 99 §eq ¥ qi9 41" T FI S1FA
e 1equA 1 ue fFar, 3, weae wal-
ZT, W HIA1 AEE9 €2rd, A & gaq
g e f3ar o) w7 T+ a2 9w &,
oy s g Anfen | wfa, fegm=
T IEF qEAT—AZ U F AT § H
gAY F wFE & W SEl 9T
T F HAFA & A1 A WA F qLE
# feqf @ cadifay M &@w & fau sk
o FiefAg #1 As1 FT femars v 1

gEe sy § o arg & @A Jrgar §
ag 1z & fF 97 oifswm, & a2z E=-
FNEL, UHAT-FIGE JT HiAgd greeea &
w9 W g T AR §, A A G @R,
SHE GFT W1 T f& arfewmt
gt wgmi & far 91 fergeaa & wa-
AF & qAL, IAF1 wgAla & fad wm
qrfeea 7 fgrgeaa &1 faar i 63 faae
& wwL aTAT Uw ue | fgrgeam 7 gas
wiwe faawm 2 4 afe @0 =
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Ft Aeg & foF, feEieT ar AETEe
gferew & o wgam § e g feel s
F o A5 g )

dra = § § ag FEAr Tgar §
f& ot g5+ fele fegam @ @R,
ZE gl ¥ W ST A foeis wr W g,
W AT o e afEera @1
& ymrae &, fom g #7 2F oF A
Hoyga @i o1, famd e aese A
JUF AT AT I T AT, A
HAHT AT F2 g, THH efer F
gren qu famiwd & fegmmma o
g & M feelis agi A, ag
HIH FAAT F F A GG T, qEL
X EMA F a1 A W o g ¥
qgam, dH-Aarf diw F mwET ar
ST |

weug wglgw, qdf aifara &% oF
FAr—eAr s —wf w9 a
Haewa ¥ gt §1 gaa #1 |a &,
afea ag ot aesrdiA 97 @—qam fEar
g fF 3 25 aawaT ¥ 29 amaw qw Mz
74, FEifs wiffew gt 39
& T @ § | e qIFT F g
fear @ 1% g7 40 ficllw wed @tw 9%
g, wfew g¥lwa @ @1 gw § 1 ag v
o gfvear #t ga< §, wad foar g—

S i athough the  Governmesnt
announced it had set up 40 relief
centres on the bard bit island of
Bhola, he had seen only 2 of them."

40 FT UFH FTE HAG 2 gEd § T
307t feemr | A FRY W AAET AR &
o axg aawr wwET e g, 9 awe
¥ %1 3WEA W " &, & 9% gaAr
EFMT 98 Alwag20 21 W
Al § w7 § w7 waw §eAl Tigal g-
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1. SN 9 waiee fomr 2 2gd ey
g 5 F=ioqum @1 ¥ qer %7 | 0%
FC fear mar @1 & A AwEar
& arg arm 751 w1 1 g fFar &, ar
95 are Tvar s fear & ar aiw @@
YT 91, SEF HEET 1 FUF w1 A
faar g—zaat awrE T 7

2. arfFem g SR Sarge
giferes & = A ArFR AT @ —
& qr wrgar § 5 arfee A, s 0
FAT 4T 5 AT FT 722 WG & & a7 AT
frar 8, saw) wgz o & a1 9w
foger < wr g ? afe foge adi #<
T@T & A7 7T M9 77 A7 Afefom, A
T« grfeqew a1 gEdr Wi & wETET S
LA A afe fw F S At feaar
T A9 AW ¥ I §, fFE A
¥ fearg st & f& wwAed
SuF! foar g—ag o agwd ?

3. 9t foeite fergeam & arfFena 9
AT, qF ST & 9 G, IJHHY BF
w1 ¥ 790 F f7x s wrw aifeA
FIFIT & HHA 9g 9579 @v ¢ fF G
T FY ATgvE AAAG a7 arfsw agr
&7 X ST ¥ geA & fAw 3 )
F qgrar o1 &% | afz we YAy e
T § d 999 qifFEE qET &1 4
Feaaom ar,? afz a8t < g ot 39¥ adf ?

St g1 ag & & oifeema wER
A9 Fg A, T ZF AT E, ATE
W g WA g AG FEOS 2
Ffew griewes AT Eefiwre & w7avd |
St qOIed & SAH gF G 0 Afe
W AT F1 aTh ¥ wrg wfafy ar g0
& aag . § 9w fr agw wwfee
qEt £ a7w ¥ oF fuefre FaEr s T
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2 AR T@ SHIT FT G |OAE AT qTHA
o1 wFdr § afe 3 oifeemw G
TE FL a1 AT WY F@T AIR S
arfs 98 foefi aad &1 A1 g7 a5 ?
T A7 1T marEl &7 q9r] & owew
SEATE |

SHRI SWARAN SINGH : The entire
amount is Rs. 5 lakhs plus Rs. 95 lakhs
and Rs, | crore,

About the second question we are not
paying aoything in cash and this amount
will be utilised in supplying the articles a
list of which 1 have broadly given in reply
to ap earlier question.

(3) There is no question of our asking
for a joint machinery with Pakistan for
the distribution of these relief items.
It will not be proper and it will not be
practical and we should not give an
impression that when we give relief, we
want to use it in the sense of having some
foothold or wrying ourselves to do the
distribution which is not proper.

About his fourth question, if the SSP
Relief Commitiee has collected certain arti-
cles and if they want to send them to Pakis-
tan, 1 will be grateful 10 get a list and I will
try to arrange that the list is sent to Pakistan.

SHRI HEM BARUA (Mangaldai) ; I
must congratulate the hon. Prime Minister
for the prompt relief of Rs. 1 crore to the
cyclone-affected people of East Pakistan on
bebalf of the people of India.

Sir, the people of East Pakistan have
nothing but hopes of friendship with Indian
people and they want the relations between
the two countries, India and Pakistan,
to improve, It is a fact that the Pakistani
authorities view this with disfavour and,
therefore, they are putting so maoy
handicaps and obstacles against our help
to the cyclone-affected people of East
Pakistan.

Now, 1 know they wanted visas for our
aircraft crew they refused to give the visas
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also, Itis a very unfortunate matter that
Pakistan is trying to exploit the situation
of misery s0o far as the people of East
Pakistan are concerned and they are
playing a political game against India
because they bate India, Therefore, they
do pot want these giftis from India
on the other hand, about relief
work in East Pakistan, Pakistani students
and young people held demonstrations in
London and Dacca that the relief work is
not sufficient, On the other hand, it is
also reported that different countries of the

world are pouring into Pakistan with
relief. Im this context, may 1 koow
whether  in  refusing to accept our

help, Pakistan has also refused the
help of any other country in the world
and in refusing our help of two fifty-bed
mobile hospitals and also aircraft and
riverine craft, may I know if Pakistan has
adduced apny reasons for refusal and if so,
whether Government has gone into this
fact or not 7

SHRI SWARAN SINGH: The only
reason that was given was that they have
not got requirement of this type of means
of transport and we bhave po intention to
pursue the matter further with them,
If they say, they have not got any pecessity,
we chould accept it,

SHR1 HEM BARUA : You have not
replied 10 my question. | wanted to know
whether they have refused help from any
other foreign country who are pouring
help into East Pakistan... ..

SHRI SWARAN SINGH : They have
not refused help but they have mentioned
certain items which they would require
and we are supplyiog them. It is true that
they have accepted aircrafts from certain
otber countries and helicopters also, from
vertain other countries,

12.45 hrs.
RE : QUESTION OF PRIVILEGE

CHAND GOYAL
am raising a gques-
tion of Privilege. You might have read
in the papers today tbat the Prime
Minister has made a statement......

SHRI  SHR!
(Chandigarh) : I
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MR. SPEAKER :
you,

I bave not allowed

SHRI SHRI CHAND GOYAL : This is
a very serious matter. When the House
is in session and when the Commission of
Inquiry to go inoto the circumstances of the
death of the late Pandit Deen Dayal
Upadhyaya was announced in this very
House because of persistent demand made
by the Jan Sangh Members, and when the
Home Minister himself aonounced the
appointment of the Commission, it is really
very strange thet the Report of the
Commission was not supplied to the
Members and yet the contents are being
disclosed outside the House,

MR. SPEAKER :
of privilege.

It is not & question

DR. RAM SUBHAG SINGH (Buxar) :
At the ipstance of the House this
Commission was appointed, No body can
disclose the contents of the report before
the Members koow it.

it wzw fagrd addt (gwomR)
werE wgRa, w9 gfay

SHRI SHRI CHAND GOYAL -
quoting from a book ...

oeow AgEn ¢ 3 gowm gEwm
a7 #, fRr Y w7 @@ @y w

ot sflevg naw ;. FAT FEwET Ao
T A AT W@ R |

st wes fagrd aodd ; weqe qg1-
29, 919 38 ¥ & wiawrd & @ ag
FO @1 o FY w0 ?

DR. RAM SUBHAG SINGH : The
Report has not been placed so far on the
Table of the House,

SHRI SHRI CHAND GOYAL - It has
not been circulated to Members,

&t wew fagrd oy @ gEar) §
foiE g7 @ &1 & omard 7 Qg 247 -
A AT g 1 (swAww)
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MR, SPEAKER : 1 am informed that
the Report is being placed oo the Table
now,

wit s fagrdt aroda - 62 3 77
FArT Ay 7R | W9 7w g - (-
m)...

MR. SPEAKER : It is a guestion of
propriety ; but not of privilege,

st wzw fagr@dt awaar @ & A9
sfzw f& s T Y g @®
e $% waifoa g 7

MR. SPEAKER : | am lookiog iato it,
Hon, Members need not get up again and

SHR! SHRI CHAND GOYAL : This
matter concerns the whecle House. Kindly
permit me for a minute, (Interruptions)

=Y gETER e (3193) ¢ Aead
o1, AT SoTEqT & AW & | TR €L
gy i wi g4t oreA 9T ¥ Fafs |
FIQ G397 § Fgr W 91 fF @A A=
.lwm) Y

oenw Wk # T[@FT IS
At ths most it may be impropriety .

)l gerET qeEn - AT A gaa
2 wrawt guferfa & @@ GG A AT
Fgeg g fwagats ¢ AW
Az § A7 | @ qo@ | FJfE qtq
o g 9X Fg Wi 5§ &1 9t A
W gzt 48 @ T @ ag A FER
I A T @A & A7 WA
IgF1 9 gzt 9 fedid wwAr afgg

& wzw fagrdt Ayt | HeAH qE-
g, g% 337 weaw § 5 we g ad
g § 1 73 79 927 F1 s F AH
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gfraga ) dow @ g, Foavd v
FY ¥y oz & Ay et § Afww S
Ft Hifenr & @13 woard § @< gy T
fF gureqma st &1 gar F  worifaw
@ T8 T | § w@ar<t 1 9 q3F v
¢ agifs st &7 €1 qar aEr § wfEw
R FAY § oY w9 g e A
A% Tg & 72 <@ awdt

WET WEIRT : A & AR AqTAT—

| am looking into it.

&t wew fagrdt aoda @ A5 ot W
HIAA ® "9 FYT FOT a5 IATET |

MR. SPEAKER : I am looking into it,

SHR1 SHRI CHAND GOYAL :
Kindiy give me a mioute. 1 am supported
by an aumbority and | would like to quote
from the book written by our Secretary and
Mr. Kaul. Kindly permit me.

MR, SPEAKER :
without my permission.

You are aspeaking

SHRI SHRI CHAND GOYAL ; lam
not speaking something which is irrelevamt,

MK. SPEAKER : You cannot speak
if | have not allowed you, [ will look

into it. But, it is not a privilege issue.
SHRI K, M. ABRAHAM (Kotta-
yam) : I bappened to see in the Malaya-

lam Manorama of the 25th instant a
statement made by the Transport Minister
of the Kerala Siate. It was in conpection
with the strike of the transport workers
there. 4000 buses are off the road and
40,000 workers are involved in the strike.
It is ip connection with the implementation
of the wage board award. The Transport
Minister there says that it is the responsi-
bility of the Central Government to give
the sanction for the implementation of the
wage board award ..

MR. SPEAKER: It is a matter concern-
ing the State Government. How can it
be raised here 7



SHRI K. M, ABRAHAM :
report about what the Transport Minister
of Kerala bas stated :

Will you please direct the
Minister to issue a statement to this effect 7

Papers Laid

This is the

“The Minister said tha the Gowvern-
ment would require time further to
consider the gquestion of enforcing
the recommendations of the wage
board or increasing the tramspsport
fares. In order to enforce the wage
board award, an ordinance has be
promulegated or some other legal
enactment has to be done, For a suchb

procedure, the endorsement of the Cen-

tral Government is also required. The
Centre's stand is that such a course
can be adopted only after the
examination of the possibility of
enforcing the award wage board
recommerdations voluntarily.”,

Labour

12,52 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF AGRICULTURAL
REFINANCE CORPORATION, TAX CREDIT

CERTIFIOATE SUHEME,  INCOME-TAX
RULES aA¥D NOTIFICATTONS ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): Ibegto lay con
the Tahle —

(1) A copy of the Annual Report

(Hindi and FEnglish versions) of
the Agriculiural Refinance Corpora-
tion, Bombay for the year ended
the 30th June, 1970 along with the
Audited Accounts, under sub-
section (2) of section 32 of the
Agricultural Refinance Corporation
Act, 1963. [Piaced in Library. See
No. LT-4407,70].

(2) A copy of Notification No. GS.R.

1798 (Hindi and English versions)
published in Gazette of India
dated the 1Tth October, 1970,
issued  under
the Income-tax Act, 1961

section 90 of
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(4)

(5)

©

Papery Laid 252

and section 24 A of the Compa-
nies  (profits)  Surtax Act,
1964 regarding  giviog effect
to  the Protocol modifying
and suppl ling the Agl

between the Government of India
and the Government of Japan

for the avoidance of double taxa-
tion in respect to taxes on income.
[Placed in Library See No, LT-
4408/70].

A copy of the Tax Credit
Certificate (Equity Shares) Amend-
ment Scheme, 1970 (Hindi and
Eoglish versions)  published in
Notification No, G.S.R. 1822 in
Gazette of India dated the 23rd
October, 1970, under sub-section
(4) of section 280 ZE of the
Income-tax Act, 1961. [Placed in
Library. See No. LT-4409,70],

A copy of the lnzome-tax (Third
Amendment) Rules, 1970 (Hindi
and English versions) published in
Notification No. §, 0. 3398
in Gazette of India dated the
15th October, 1970, under section
796 of the Income-tax Act, 1961,
[Placed in Library. See No. LT-
4410/70],

A copy each of the following
Notifications (Hindi and English
versions) under sub-section (4) of
section 26 of the Bengal Finance
(Sules Tax) Act, 1940, as in force
in the Union territory of Delhi :—

(i) The Delhi Sales Tax (Fourth
Amendment) Rules, 1970
published in Notification No.
F. 4/160/69-Fin. (G} in Delhi
Gazette dated the 3rd August,
1970,

fii) The Delhi Sales Tax (Fifth
Amendment] Rules, 1970
published in Notification No,
F. 4 (33)/67-Fin (G) in Delhi
Gazetie dated the 6th August,
1970. [Placed in Library. See
No., LT-4411/70].

A copy each of the following
Notifications (Hindi and English
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versions) under section 159 of the
Customs Act, 1962 :—

U

)

(uii)

(iv)

G.S.R. 1750 published in
Gazette of India dated the 3rd
October, 1970,

G.S.R. 1951 published in
Gazette of India dated the 3rd
October, 1970.

G.5.R. 1790 published in
Gazetre of India dated the
17th October, 1970,

G.S.K., 1896 published in
Gazette of India dated the
10th November, 1970 together
with an explanatory memo-
randum.

| Placed in Libiary. See. No.
LT. 4412/70]

A copy each of the following Noti-
fications (Hindi and English wver-
sions) under section 159 of the
Customs Act, 1962 and section 38

of the

Act,

(i)

(i)

(iii)

Central Excises and salt
1944 :—

The Customs and Central Ex-
cise Duties Export Draw-back
(General) Sixty-fourth Am-
endment Rules, 1970, publis-
bed in Notification No. G.S.R,
1739 in Gazetie of India
dated the 3rd October, 1970,

The Customs and Central
Excise Duties Export Draw-
back (Geoeral) Sixty-fifth
Amendment Rules, 1970, publ-
ished in Notification No.
G.S.R, 1740 in Gazette of
India dated the 3rd October,
1970.

The Cusioms and Central
Excise Duties Export Draw-
back (Geocraij Sixiy-sixth
Amendment Rules, 1970, publ-
ished in Notification No.
G.5.K. 1741 in Gazette of
India dated the 3rd October,
1970,
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(iv) The Customs

)

(vi) The Customs

(vii)

(viii)

(ix)

(x)
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and Central
Excise Duties Export Draw-
back (General) Sixty-seventh
Amendment Rules, 1970, publ-
ished in Notification No,
G.S.R, 1742 in Gazette of
India dated the 3rd October,
1970.

The Customs and Central
Excise Duties Export Draw-
hack (General) Sixty-eighth
Amendment Rules, 1970, publ-
ished in Motification No. G.5.
R. 1743 in Gazette of India
dated the 3rd October, 1970,

and Central
Excise Duties Export Draw-
back (General) Sixty-ninth
Amendment Rules, 1970, publ-
ished in Notification No.
G.S.R. 1744 in Gazette of
India dated the 3rd October,
1970,

The Cusioms anod Central
Excise Duties Export Draw-
back (Genperal) Seventieth
Amendment Rules, 1970, publ-
ished in Notification No.
GS.R. 1745 in Gazette of
India dated the 3rd October,
1970,

The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-first
Amendment Rules, 1970 publ-
ished in Notification No.
G.5.R. 1746 in Gazette of
India dated the 3rd October,
1970, together with an expla-
natory memorandum,

The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-second
Amendment Rules, 1970,
published in Notification No.
G.5.R. 1747 in Gazeite of
India dated the 3rd October,
1970,

The Customs and Central
Excise Duiies Export Draw-
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(xi)

(xii)

(xii1)

kxiv)

(*v)

(xvi)

back (General) Seventy-third
Amendment Ru'es, 1970, publ.
ished in Notification No.
G.S.R. 1748 in Gazette of
Iodia dated the 3rd October,
1970,

The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-fourth
Amendment Rules, 1970, publ-
ished in Notification No.
G.SR, 1749 in Gazette of
India dated the 3rd Ociober.
1970, together with an expla-
patory memorandum.

The Customs and Central
Excise Duties Export Draw.
back (General) Seventy-fifth
Amendment Rules, 1970, pubi-
ished in NMotification No,
G.S.R 1787 in Gazette of
India dated the 17th October,
1970.

The Customs and Central
Excise Duties Export Draw.
back (General) Seventy-sixth
Amendment Rules. 1970, publ-
ished in Notification No.
G,S.R. 1788 in Gazette of
India dated the 7th October,
1970.

The Customs and Central
Bxcise Duties Export Draw-
back (General) Seventy-seventh
Amendment Rules, 1970, publ-
ished in Notification No.
G.S.R. 1789 in Gazette of
India dated the 17th October.
1970,

The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-eighth
Amendment  Rules, 1970,
published in Notification No.
G.SR. 1819 in Gazette of
India dated the 24th October,
1970.

The Customs and Central
Excise Dutiea Export Draw-
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back (General) One hundred
and twenty-ninth Amendment
Rules, 1970, published in
Notification No. G S.R. 1859
in Gazette of India dated the
31st Qctober, 1970,

[Placed tn Library. See No. LT-
4413/70)

ot frreer w1 (RgEEY) 0 e
vEiey, ¥ gg Nifads &1 Gvw areid
o19% | g

weqR AEIRG : WTET WEl | AqH g
&t 3rF wYT & Ege

REPORT OF COMMISSION OF [NQUIRY
0K DEATH CF SHRI DEEN DAYAL
UPADHYAYA AND
ANNUAL REFORT ON SCIENCE AND
TeoBNOLOGY

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS OF
ELECTRONICS AND SC!ENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K.C.

PANT) : 1 beg to lay on the Table ;—

(1) A copy of the Report of Commis-
sion of Inquiry regarding the facts
and circumstances relating to the
death of Shri Deen Dayal Upa-
dhyaya ; [Placed in Library. See
No, LT-4414/70]

(2) A copy of the Annual Report on
Science and Technology, 1969-70.
[Placed in Library. See No. LT-
4415/70)

Regarding the first item may 1 just say
one word 7 Shri Shri Chand Goyal has referr-
ed to the Prime Minister, I would like to
say that she has not issued any stalement...

MR. SPEAKER : That was why | was
saying that 1 would look into it, but then
bon. Members are so impatiznt about it.
‘The Prime Minister has not said any thing.
That is what the bon. Minister says.
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ot swTE et (71g9) - #fae
FT W ¥ WIS g1 ™ 7

SHRI'K.C. PANT : Nor has there been
any official briefing. 1 made inquiries this
moming. There was no official briefing.

st gFm 97T wgEa (IwT): Arfas
IFTT &1 Moty G #F e
¥ g9 it ? gy w4 g oaf ?

MR. SPEAKER ; This is not a budget
document about which the question of
leakage can arise, There is no question now,
because the Prime Minister did not make a
statement.

it waze g (faeedt @) @ w9
THFT A1F FAT A g gem ! awI
Ft Mg fodid amareedt & ara o2y
¥ g9 ?

weqy WgEd : 3Z at #4 Far fF &
I AR F G A HAT AEEA 3 qoan
¢ 5 5 ag dfadiz § feenw garar Ak
U I IH AFTRE

SHRI K.C. PANT ; The decision was
taken last evening and we could not have

brought it before the House earlier than we
have done.

it s fagrdt ATl (FwOagR)
ag feaie o7 #1 7= faelt ?

Wy REIRA © 4 AT ¥ 9y Afe-
T

&t mEw fag(l addr ;. A § 74
og TemeAa W Qg ?

ey FEET - TH1 WEIRA 9 Fg W©
& s mw & 3 Ffez T @ ax
Tat #Y st feqtun faar @fag ag sv
faoie &) oo ¥ g2+ grag A A O
T FTFFA |
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ot wem @ o7 ;W FIT ¥ qpN
F33z ¥ g F<r gz &

—_—

12.53 hrs
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING & TRA-
NSPORT (SHRI RAGHU RAMAIJAH) :
With your  permission, Sir. [ rise to
announce that  Government Business
in this House during the week commencing
from 30th November, 1970, will consist
of : —

il} Consideration of aoy item of
Government Business carried over
from today’s Order Paper.

{2] Consideration and passing of ; The
Indian Medicine Central Council
Bill, 1970, as passed by Rajya
Sabha,

(3) Discussion and voting on :

Demands for Excess Grants
(General) for 1968-69,

Supplementary Demands for Grants
(General) for 1970-71,

Demands for Excess Grants
(Railways) for 1968-69.

Supplementary Demands for Grants
(Railways) for 1970-71, i

(4) Consideration and passing of :—

The Supreme Court Judges (Condi-
tions of Service) Amendment  Bill,
1968,

The Chartered Accountants
{Amendment) Biil, 1969,

The Maternity Benefit (Amendment)
Bill, 1967, as passed by Rajya
Sabha,
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[Shri Raghu Ramaih]

The Industrial Disputes (Amend-
ment) Bill, 1968, as passed by
Rajya Sabha.

The Prevention of Insults to  Nati-
opal Honour Bill, 1970.

(8) Further discussion under Rule 193
regarding establishment of Cotton
Corporation of India at 430 p.m.
on Wednesday the 2nd December,
1970.

DR. RAM SUBHAG SINGH (Buxar):
The question of unemployment should be
given priority and some time shﬂ!.lldbe
allotted by Goveroment for its discussion.

MR.SPEAKER : We are committed to
conclude our business this session on the
18th of next month. Personally also I stoo_d
committed to certain discussions during this
session.

AN HON. MEMBER : On what 7

MR. SPEAKER ; Some members raised
eertain issues when they saw me and 1 said
‘we will find time'. So 1 convey to the
Minister that if we are not able to find
time for these during the programme already
jssued, we will bave to go on for another
day two, If we do not finish the discussion
of all the various items, about which refer-
ences were made, [ give advance notice to
the Minister that we may have to sit on the
21st and 22nd also. Otherwise, as things go
on at this speed, we will not be finishing
the business to which we stand committed
from the previous session,

SOME HON. MEMBERS—rose.

MR. SPEAKER : You must be know-
ipg that the Bbim Club is having a lunch
today |

SHRI RAGHU RAMAIAH : As

regards extension of the session, may 1 be
permitted to consult Government ?

MR. SPEAKER : He may ; he must.

ot wEw fagrdy wreddt (ITALT) -
qf gy aweg ¥ uer w0 oY KW
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g ¥ wrgy wfnew &1 o www &
W g datn s g Faw
fiE ax g @ [aTw S ¥ N
qET ¥ agq g1l Wfgd | g7 N d®
g g @ ofgd sw o fame ¥ fem
gag fwre ST

o v g fag: K q@ abr &
qHEA F@T § 0

st wze fagrd ardd @ gwd A
7 & % 3% 2o Ty guw faz ¥ 30
F agat gf gawar .3 w+9f 50 F fog
o oy ¥ oy fAasey S am @
Iq @wedy 9Tt 991 FA F g aww
1 g faemr afge |

SHRI R K. AMIN (Dbandhuka] ; You
wlll remember that during the last session,
you gave a promise that the Fourth Plan
would be discussed in the next session, that
is, this one. 15 hours were allotted then for
it. You even said that it would be taken up
in the first week. Now two weeks are over and
we are at the end of the third, and yet there
Is no trade or indication of any discussion.
coming.

MR. SPEAKER : My promises are not
commitments ; they are for presentation
before the Business Advisory Committes,

SHRI R K. AMIN : Can we have a
discussion before the Plan is over 7

SHRI PILOO MODY (Godhra) : Before
it starts,

SHRI R.K. AMIN : Now a mid-term
appraisal will come.

SHRI SHRI CHAND GOYAL
(Chandigarh) : A pumber of hon. mem-
bers give notices of no.day-yet named
motions. It is unfortupate that hardly one
or two of them are admitted and discussed
in each session, Last time, a meeting of
that Committee was held and it was said
that this was to be decided in the Business
Advisory Committee, Some time must be
found to discuss some of these motions
becauss some of them are really concerned
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with very important subjects, We know that
Shri P.V. Shastri’s motion 1egarding subver-
sive activities was considered in three
successive sessions. Time could not be
found in one session for one motion. So,
my respectful submission is that more time
maust be found for such mortions.

13 hrs,

st gww W wgEw (swr) - fe-
& ¥ g sogr gam #1 feafa aga
T § 5K w9 fad g @6 ST @Y
&1 w7 FH R 9% w9 w0 W g
feac et & ? ¥ Al Usai ¥ a@gw
¥ s AogT OX € o Sre-Ae @ S
AT FI7 F q19 o T ad fFy &
w1 97 9T =91 FA ¥ fay avwc any
fasrenty ?

SHRI S.M. BANERJEE (Kanpur): 1l
am really sorry to learn that the hon. Minis-
ter of Parliamentary Affairs did not consider
it fit to have a discussion on the Prevention
of Violent Activities Act of 1970 which has
been implemented in West Bengal, You
koow this Act was never discussed by the
House. It was simply discussed in the
Advisory Council, and this House did not
get an opportunity to discuss it. Some of
the Members of this House have already
tabled & statutory resolution, which has
been admitted and circulated on the 26th
November, 1970, reading :

“That the Prevention of Violent
Activities Act, 1970, rereplaced by the
President by e naciiog a replacing
Act, This House becommends to
Rajya Sabha that Rajya Sabba do
concur in this Resolution.”

This House has been ignored completely,
and so0 we want a discussion on that.

Secondly, for long time we have been
demandiog that the case of the policemen
who are still roatting on the streets should
be considered. 1 know that the Homse
Minister bas teken a decision, Let him
announce it,

AGRAHAYANA 6, 198 (54KE8

the Bonw R

ot ofw v (q) : wreR AT v
fr vefafrfer fomd s #t oafw
Famt ¥t fool dromda #agm
An AT gey ¥alvs @ Afs
xza v wifgw | 9% avaeg ¥ oF s
Mazgmegfd s T o
yu5iw 1 wHEr aAr w7 Lefufregfen
frered Faeia &1 @lRE & aX & o,
GHE 7 JAR! WeH A F Hifw
or i & wfad @ gwm F
® grger @ge @ wifgg) & &
weft #1 €@ At &1 wwda s §
g A qLd e ag fear g
fafeFardz & groIw o g
e I wifgd ) dmd e ag
ff wurmgie Ak § W gz #
TEw g wigr

st vy fawd (397) : g & Wy
AT AT IS § IATT TATT WL ®Y
W wgIRa F1 v Awfge | afew R
arT Frgia &g fe & wowr A A
F AT F T IEH AR WA qE
T #1E garar a8 fer ) gw @ S
gard I3 dA gzt o IF AT F A4
AEET FY FYT FATE AT AT 72X WK
ark ¥ dgen AT wifgy |

Fhaatag o wem § &
T qEAr § wal w1 @ § & qer
faafaaras a= @ v | SEET W@
agg fe o fawmfeams & s0d §
am-difm, A9 gearT & sy agl
oierd Wt TS Y W @y
muwr § 1 oy gfrafadt orew e o
AT &, WiEy g5 9T o 789 w7 /4w
faar wifgg 1 gfafedr T w@&
Fem fagaa %1 dr ) vaw @ fod A
wrk & | & st wngar § e v fend
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[ faa]
& WAy | gl ¥ a2 gEeg gl <@
- ¢ wdify favafamay wwas & gan a1
feemradifam wrg & fam sve ¥
.9 §WT # 59 9X 9gW g5 § 9 avg
& qn gAS) wyaT agf fawen wfgy ? e
e HEET §HHT Aq1F &9 7

m@w:ﬁwmmgﬁﬁ
g =fEd

SHRI NATH Pal (leapuri) 1 Mr,
Speaker, T should draw your attention to
the fact that there was no mention in the
Minister’s statement of any of the important
matters mentioned by Dr. Ram Subhag
Siogh, The issues arc very explosive, Take
for instance, unemployment, 1 think the
House should be given an adequate oppor-
tunity to disscuss it because ultimately 1
think this will be the issue to assume
dangerous proportions unless we discuss it
very seriously and offer reasonable solu-
tions,

It is nearly three weeks since you direc-
ted the Minister of Defence to come with
a statement arising out of my privilege
motion against him,

. MR. SPEAKER : You have already
been informed about it

SHRI NATH PAI : When is he making
the statement 7 For the three weeks
1 waited patiently. In between the issue is
being prejudiced by all kinds of things.
Have you any indication of the time ?

MR. SPEAKER : | was informed after
_you received information.

+ft s R (§ER) © FaAd agw
# g & Aar o Fuorddr v g® Wi
w1 gET T g = dagars gareary
# gy ¥ sl 1 A9 73 F A @
Tt £37 91 9% fO? a2 ggw Y
Byl o,
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¥ agag fag i wmsa g fs
forad oorifas dar §, @iw st -
FEIgT W AT 310 Afgar, A 1y
FaRAqaan F w1 § wF g, fadmex
=t wfqar met & 79 §, 39F Taew
H §ad #1 g 987 FTA &7 AT e
=fgd |

adr aig ag fr smw gwy w @eg-
19 A0t & afca & foer o= &1 a5y
sear g 5 ot famfaea & &
TG @ATTF /Y FT A & fowa
a4 gt aF aret A4 fwan g, famafaar
=g ¥ afawifedl & mIw F a@gz @&
TE frar 8, 3% weaeq ¥ foer 401 5
faeelt FY grATT AT FT TE § 7

Y faraaer s (wgaEeT) @ Wit ew
fam ot & 7z @19 =i 4 fF =4y g9-
adtg Fvaar a3, faw qeaze # fag aeag
o2 @Y ar €, Fz@ g ar adt gax
gar #f wEard ar af }, gH 9y A
wigA P T 8 o3 9 z@ S ar @
g1 AT 9 Agea F 919 ¥4 A9 4
at 20-21 feawa a% @37 F1 =0T ][R
gl T | A Az N &E A grar
29 AN §23@ F1 95 aF7 § 6 IW %
T F GF & |

SEqH REAW : dTIE F WY |

=Y foawra W1 a9 gw W SEw
g1 a1 g9 #1 25 ardt@ ¥ &g Y &ar
qaFa g |

zad ara 7z v gt 9 &9 A wm-
#1ar gz agw A wfzd | fegmm w
§ facge eaaex 78 1wt Ox maE
WTaT a1 FfFH I 9 TA FR F
adl faar forgena w1 d9 omi AW
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ruTE AE -3 | drew a f7 98 a7 gaf
FET FgH Z1AT 9TiET |

dledrag gz g fF  ma s1 &
fadws ms amaee tfsefada ez mmar
¢, faed goifias g Wiegwa @
¥y W AH §, S9 9T AT 4g® ger
aifgd | ag uF i wwar g faw
a8 ¥ Al 7 Ve U3 Farar a7 g€
a@E a g AT W wos fegeaam &
AT Tae § | T9 9T F29 A1 AraWEF
g1

it Aveg wAR (afwriT) o # wE
qreaw ¥ HAGFA AT F TAAT ACEAT
g% qamn Gema @iz 5 wowTEw
fagsr ax # wegugaifaars nfafmy 51
awidt =9 F1 1 fadasw qra 3 T
g1 g7 IGFT A g¥ F 40 FE@ F7T 9
Frew fagre g ? Siowir g N
FEars & 1§ ¢ IAA WA qAWAA T
2 | zafay gasr agamar 7 fF ag =
I ¥ qor SFT ov@ 0 ar Ag ¢

SHRI BAKAR ALl MIRZA (Secundera-
bad) : Sir, 1 submit to you with gicat
respect that whenever we pass a Bill in this
House we expect that within a reasonable
period of time it becomes an Act. The
Lokpal and Lok Ayukt Bill is lying with
the Rajya Sabba for more than one year,
We took four years to pass this Bill jn
this House and it is now more than one
year with Rajya Sabba. 1Is this being
done to shield some Ministers 7 Do they
want to postpone it so that it will come
only after the next elections ?

Secondly, a oumber of delegations are
meeting the Prime Minister every day and
we are told that the Prime Mipister bas
been telling 0 many people so many things
abour Telenganga. Afier the recent eleciions
there is a complete change. | would sub-
mit that you should give some time so that
we can discuss the Telengana question.
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s T wet (grgE) | - fogw
A gFNT ¥ F oamar WoAm A
ar A @ § W WOF F1A A
arz w7 fe st o faarg faaf @ s
WIS 3gTgT WAl o F1 gy F g &
HEWGF FIATT AT G @A F1 HATGA
fear o1 1| a@R 37 FTAE @ G @
WY @y agaw #r wifast 6
TReW R Gatagagmg e
¥ FIAE Ao F FedT ;A AT AF qT
@ 9 AT 39 g 99 F1 wgw} faan
1T |

I amag g fs fam a @ oww
AT *1 gz gEa faar & grEmwE
F1 freqerat a1y w@d ¥ faq oF fsqe
oTE Wiw A & fAQ aqm@r qw, g6
ag ¥ «f= sraw 41 fAgfea & wvam
Hos w9i 1 "Iqg &F &
foerar =fz

dadt ara gz @ & Fgmh &
graeq # §% woar gF fadaw faar § e
IR A Fr 2 fF wdw IQamT w®
Qs & sy, AL A AATS FT_war
fear s W FFE WIEE A FE AAE
FHel § weae § 5 ag 5o+ grafasan
g2 aifs oot aremm & swoaT wei @
H1C |

ot g® W (FITET) : wGFY A Gr
f& mxadiz 7 dwonr #Y 4 5 fgmw
s2w Ft Rege ¥ faar srrm . w7
wrar ¢ fF madiz 9w fadas w2 wm s
o7 T R 1 Fg qWT AA-wgave ar faw
21 % arrm wgae g 5 o o faw oy
WIS |oqrg 9w FT faay sg ?

ft Yoy qrfew (gagwre) : eeA
oF A wreETea far qr Ent oaw §
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[sft 2o wifew)

WTOHT ST @year wrgar g fRaw 193
& WRAE 12T FICOE 9T G0 g T
| R quFE F fau 8w
fadt w1 oY | T 28 W &Y Sferg
1 2§ | 3u ¥ wgr @1 fr agw o A
wifzd | ¥ 9T, TSI WA, WA T
a fis gnit 1 mo @fzd ) g R W A
I | & wrdar w7 g R e ge-
fawar & st wifey | a7 wgw AeATW
¥ | o g AR faw mifas o
FIOT 9 FE FT S TH X A FLE
g ewfemaai gz F73 & @ &
g et faw wifas e =
g Aammswrg fF 3w 9T Wl
Jgw g Wt 91 99 @ 1, IR
qur fear s @R srafasar € s

SHRI SONAVANE (Pandharpur) : It
is necessary that the session should be
extended in order to cover s0 many poines.
When there are so many important matters
to be discussed I do npot understand why
the session should be curtailed to five
weeks, It is impossible to transact all the
buosiness and we do not get rest at all, We
come here at 9 A. M. and go back at 9.30
P. M, Is this the way we should work ?

We should have rest also. It is beiter to
extend the session.
SHRI RAGHU RAMAIAH :

Regarding the Cotton Corporation I have,
already stated that it is going 10 come up
on the 2nd December. Shri  Madhu
Limaye raised several points. Actually,
last two times as many as 35 points were
raised.

AN HON. MEMEER ; Today ?

SHRI RAGHU RAMAIAH : 1 have
not counted yet, The Ministers bave to be
consulted, Some are suggestions for action,
some are suggestions for statement and
some have to come by way of non-official
motions, The only thing I can do is 10
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eonvey to the Ministers the strong feelings
of the Honse.

SHRI RABI RAY : And then come to
the House with a statement on what he has
done.

SHRI RAGHU RAMAIAH ; Such of
them as can be embodied in our business
we do include. On the Five Year Plan
there will certainly be a discussion. It is
now proposed to have it in the last week,
as it stands. The exact date will be noti-
fied laier, but there will be a discussion in
this session.

As regards the point raised by Shbri
Goyal, this poiot did arise in the No-Day-
Yet-Named-Motion ~ Committee, They
suggested certain things, The Business
Advisory Committee makes some suggestions
and in the House also some suggestions
are made. The Government will have to
decide that within the available time what
is possible to be done. The moment a
suggestion is made | cannot promise *‘yes,
everything will be done.” Government
have their own legislative business; then
there are taxation measures and some time
is set aside for non-official business. We
will certainly try to put as many discussion
as are possible consistent with the time
available before the Government.

Mr. SPEAKER : [ thiok we will bave
to revi.e our procedures now. We are
following the British pattern. In a federal
system with such a big country there are so
many things happening here and there and
hon. Members want to reflect them
in tbe  House. Most of the
countries are  considering these
issues by referring them to committees ;
USA, USSR and many other countries
are doing it. We will have to seriously
think of that. After all, we are sitting
for cight months in the year, The rest
of the time is taken by the committees —
financial commitiees and Joint Committees.
Members get very little time to go to their
copstituencies. We come here early in the
morpning and go back st night and our
constituency people think ws are enjqying
bere in Dalhi,
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13.15 brs.

COAL BEARING AREAS (ACQUISI-
TION AND DEVELOPMENT (AMEND-
MENT AND VALIDATION) BILL*

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI NITIRAJ  SINGH

CHAUDHARY): | beg to move for leave
to introduce a Bill further to amend the
Coal Bearing Areas {Acquisition and Deve-
lopment) Act, 195 and 1o validate certain
acquisitions of land or rights in or over land
under the said Act.,

Mr. SPEAKER : Motion moved :

“‘That leave be granted 10 iotroduce
a Bill further to ammend the Coal
Bearing Areas (Acquisition and
Development) Act, 1957 and 10
validate ceriain acquistions of land
or rights in or over land under the
said Act.”

=i} fara wew a6t (AgEdT) ¢ g fa-
% & afy s w@for ofase &
(ufeafawe qoz fedemeiz) &1 agw #1
T wt a1 @ ] 1 weuE "giRg, Wi
e g & fF Tiw %z w1 gt aw ;A
I FTFgr g fF ag AT e A%
aa 3 W@ 1 agt ¥ fash faafeaa w1
ara &< § 1§ awwar § f ag o fad-
a% § THY oY gATT 9FNE §, I QA
* g g 1 & =rgar § fr e wre Aafo
cf@rs &1 Awmegaa S50 1 fadaw
AT W md Ak g wreArad

T A E, A ¥ qawr fadw s §

MR. SPEAKER : There is no reply by
the Minister, The question is :

“That leave be granted to introduce
a Bill further to amend the Coal

Dev.) (Amal. and Valid) Bill
Bearning Areas (Acquisition and
Development) Act, 1957 and to
validate certain acquisitions of land
or rights in or over land under the
sald Act,”

The Motion was Adopted.

SHRI NITIRAJ SINGH CHAUDHARY :
I introduce®* the Bill.

MR. SPEAKER : We will now adjourn
for lunch.

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT(SHRI RAGHU RAMAIAH) :
Till 2,30 p.m.

MR. SPEAKER : Unless it is specifically
mentiooed by the Speaker as to at what
time we will re-assemble, normally we will
re-assemble after lunch after one bour. So,
I specifically mention that we will meet
today at 2.30 p.m. after lunch.

13.20 hrs.

The Lok Sabha adjourned for  Lunch
tiil Thirty Minutes past Fourteen of the
Clock.

The Lok Sabha re-assembled after Lunch
at 1hirty-five simutes past Fourteen of the
Clock.

[SHRI K.N. TIWAKY in the Chair]

MR. CHAIRMAN : Shri Randhir

Singh — not present.

off fovereer w1 (wgadt) @ gaefr
AEIEE, WU WG FTLATE Y IEA, A
qar s f5 & mre-gfoear ey &
fagars @ fafadw &1 saw far e,
efiFx arzd A gAF Ak & wgr R ¥ 9w

*Published in
27-11-1370,

the Gazette of

India Extraordinary, Part II,

Section 2, dated-

** Introduced with the recommendation of the President,
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[ fora=z W)

AT @I E | A I I WA AL W
w99 T @ | ot aw g agw
&, wr-gfvear ey ¥ starg oy @ 0
g favrarfas 1 /@7 &1 A9 IqF
L 7§ wowr sfea § )

aviifa wglE@ @ w9 gg wWAr
AT SNHT q1EE F arde 937 fear g
ag 9% fa=giuda g gafae @y #gz-
T F3& I & @ Fifaw ) T |
Iy # dger F4GT

14 36 brs.
ARCHITECTS BILL—Contd.

MR, CHAIRMAN : Shri  Raodhir

Singh ~not present.

Shri Bhagaban Das.

st wrmw T (seaw) o @aafe
7gRy, ag st mineazy fam aza ¥
gat & fao amar mar g, agf miT & ag&
3% o< fede #9210 fa=m gam 3
WAty oF AT A wuAr A% 6w
fedz faam &, ofeT ey @90 ¥wad
gusT auda fFar & | favae w9t ¥ ag
fawr agd & g9 9@ gUT ¥ | BA AT I
faw & Fa= wiFEREE I ARG IE
¥ 4t | fawse F/E I IEH FG ENET
& ag gfan & & fe fom Selifeast &
giw 1w a% wiwae &1 #19 fFar g,
g®! wiFgar &1 wadAr 1 EE fae an
faerdez TS 71 TWAR AT § |

R W A g AWl & @
& fag www adl &1 gafag miweEx
¥ vy ¥ dar e @ar wifey, fo|
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¥ gey AT 9ga foq aF fowd ary www
FATY AT @F | @ gAg dAr Ad fEar

AR

foget di7 g=-adiz  @isaed ®
g ¥ Totfeast, a@ad o gegEEA
AN A frar g, afFr ga i B g@
fasr =t afefy & argz <@r mar &1 &w
gawd g froag 3iF adt & mir o
AW AT AZT FLEAT FA AT AW R |
mfY gurt aw ¥ fafeen weedl w1 aga
fawma frar ar g 1 zafaq A sde
¢ f& 37 =t &1 5 zER mfae fFar
1ol

aga & wiAAlg 3wl ¥ 9 wied
fzar & f& dara 3 e fqaneg ¥ e
ge il w1 At gwH faan w3 F g
¢ fF st w@iag ga wieHz w1 @A F

wwafa AgRT . W™ fag & fag o
ZTER uarE fean wan g, sAR Faw gz
fae g 7% € | 1 §3 wAdlg wEw
&AAT FTET & |

i fas

ot fard (dfow) @ wamfr o, oF
ATTH FEIAT ALIUET & 0F G2 F Oiw
¥ ST ardl 97 | ATEF FOAT & ArfEw
3zt & fagz & wfas :1 &9 fFar
o gad 731 f5 qn wov @fenr sw@
arar Efafuaa, Umaeizax adg ot §
ITH! A @ | AR A IR G
AT AT ITE Fg 7 gwmy s dare
& Fgits g ¥ N 7 §F 110 T 147
oF & ARET T €1 9w faleT v
®H FA FraT THAfGEA, YEgeigme
a9 £G OF & o 91 1 @1 qEr afe-
fafrge gzaamia g &1 T &
T G g’ TiE § miweEE &1 w1y
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i #33 §, zioeEda &7 § o
ofsas 738 fAA9) 70 90 &1 q%-
qrAT AT § T WY CAYULST AT AAH
Trer ghr § 97 o & 1 e afdeafa
g g uiat § i g G mg #
gt & oY ofifeafs s faiex &
arfe® & o | @ §F 9 maE § sAn
qgs Meang & Jifge 9w 5 o faw
% ag w1 ¢ fr mfsdwe @ wire
Hga gdF #1 Fw FO& 1 gmR ag
mar # oF by ofdeafy g @ 2 fr
wg fa= agr @ fear sdar & g
T3 ¥, G- andd & FfeAveai ¢
&Y sdY qgifs g e § 5 oaar #
FA-AT A AR TF F AT
& qigl ® o7 zreq enfan FAfzat @
7€ AT zZr3A caifan #3997 @F
fafeen &1 q9wr a7 § g7 FF w0
fafeem am adf awdr &1 @1 =a @
gfcfeafa or s fs «it g2 e grza-
# A g ifAad afitg aFm A A
I F1 & IAFT @1 Fw A7 fAeem
WX F1 #t7 w0 P owrfwzaz o gAr
aft yww Nt s7 gt & a@
T SR YA FHIAR F owEE
wWhaa s s FT A FT B A\
wfew g ag A8 @1 fw g gr
wiEt # ST TTIW H AT AN FTOFHIA
FOY qrer WY € a2 Fq7 &0 7 Aq0ifE AT
wifsdeed #1 £ 98 F9 FLA F TE@EAT
fear wrgm, gafag ag st mit a5 a3g
®IH F WQ ¢ 9g gaiEq & 93T | gq
A e & 2ar g F 97 91 mifees &
are wirar § S At fafegw w0 q
TA R FgAI Az FEd § 5 W
Tl G WX FE Far ? SAAT S
@ew § Ifag e AT &1 W @A
&t fafezg v @17 smod @ 34 I
w1 i s fadel @1 g fafeen F1F7
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miFdsz adf Ty aqifs o . owd Aw
7 ol | gafan Gt ofdfeafs qat
gnit & &Y ®) wfEargat s

Fagrmar Fa ¥ 9 oF @
Wi Aimiagag g 5 s e
&az fear aar § 3a% @ wirdra ga-
afgdta ¥ faawr rzesnar a1 feat fast 3
Fawr Waegaa g swar y Ffe mar &
937 AT wiagar 9t st w3 Aar
TET graar @t fag dae w7 9™
£ 3791 wraz 7z Mgy 7 & 5 aaw A
W WiFITL FT F1A FA I ¥ A
gima ar g - glaafas ¥ feeatmy
faq g & 1 &t 3a@r st agwT . qER
gar nfzu o33 /vt &1 ff wfesr #
F9 FW & glaar faadr =ifge ) #
#4 f F wfor f5 M owm ghoafadh
gima ) o grAw F1 § IAw faegix
fedt ar feeatar foar @ g ot ag 3w
¥ wmifnw @ F71 7t £ ga Tzt
St FAGAR a1 a8 AT Areqq { @r
R g Arerw ¥ A fowar qY ¥ 9w
& gima & ar ardftw # ¥ fel ar
feeatar & faq srar qgar g1 & 9%
it # o gaw wifgws @A wifig o o
¥ & oFft arg AR FgAr WEm fr oS
ag-{fagd & a1 qamadtg § s W
gt & w3a fawar gy wifzg AfeT g%

‘§19 /19 OF AT 93 WK CIREIREEs &

wil 943w FAfAafen S @F Ta7 FIE
ge @ aar & g% AT gar 5 g
¥ Frass w19 § Wt qda@ms wAr-
frafon &1 geama w33 arr Y sFmT
a9t 9371 g f5 afwwr warosy W
St qar Ay Fgr qrar ¢ 5 7z fadga
argee yfw ¢ afFa Fgar F ofeax &
YFFT WA IAF A% WigA gAr & 43
qEIT W g@AT &TIE- WEN &1 a1 AW
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TR

%3 43 3 e o wdsaw Gerfafar s
fecantar faw gu § a1 &7 sA= o T
mfna fFar arg wifs 9 w9 a3 &
o yFe og @ awa § U 9wl A Sy
TATW a4 ag Hdr aaqr A< IaF fag
g% o At § wa 7 g
grit | gwfag sasr ot wmfaa fFar
Lt l

o daoy wifew  (FEEma) @A
ofq wgiga, W9F 1 g% 991 81 TR
fawr 9wy faw & wew a3 §
W T AR A AW grgw faw wv S
wiis2sed #1 @1 s & fag =
Ty IEF @@ KW E | WA A
watfee (wifsese) ain agd & 9t a9
WG T AEF A S QT GG
ag &€ Agaqy F19 50 § AfFT I
Y AFATH ©17 ag ¢ (F 9 q€ q@Y
WU & AWM @I § IR T F
QAT qg AT FIRXFW § | W@ TE
WH-SEA 30 g SR W A W FET
SF @ TR IAEEAT 71 @A gg 8
w02 18 Tiw g FY Fut 1 B FAL 18
wr g FF WEAEFAT § W gafag @
WIFHIT A TG O 9L A g FF AN
F 1A WK THF qFET ®1 gee fwar
o ga% oF of@eET T | g7 afc
QRaH T 99F [{ET ’ FF AT a7 7
ST S AIgT § | TW AT B [T
e ¥ M0 33 $07 w97 1 wraEsa
§ ¥ % fau gF avw @iy & fmfw
) fer AT | gR W ag A faE
gfsmgwiAs § 97 & A1 o9
Wi s am s o sagw
WE § 9 AN F AFW QA A 3
Wi wfag 73 333 wgagy & 5 agan
wifva (wivdse) @ § @3 fag faw
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F T [E I F Frasm«
A TAT ST FIX F1 H16 W1 Iad wifaw
fear stig s ag wrw o A= fam
WY | 3T T TH AT TR HA@RAL
1T gafag &3 ag #3715 fag &1 @
agr FX ag wifasww sad fear sran
Tfgg) gau i T gwa g f5 @
fadas ¥ gyare gat 2w ¥ faediw
wmad # oI o Fr gE g, W%
grifaat famnt fasr g & sas faex
e s afFw gud sd1 g 5 I9
ST FIHI A 1 @t Ioifiat & §
AT A& |AT AMANr ) TWAAT ¥ W
a7 AL 91 Y FEAwA A1§ g, I9%
garfas 2500 7 388 dfaa & waw
T GHT ST IFR FU AT EqIqH
Far feeatar fzar strar 8, sasr qem
| A o7 W R, TEET afeua e
F foit ar feeayar 37 & wfasg®
fagara agf @ 1 WFIT TE AT 14
aqT &7 TFAT @ FART 2500 feeaAr-
wifcal &t qr+qq7 arq@  wAT  Wgar g
O gA0 AT ad A FF A &
fau, faq#r axEe 7 gwarg g, fa3d
"IHTT & AT 9F F1 AFGAT E G
gafag 3v gwa ¢ 5 gad & =
@ & A @l 1 glaar & a@fgy,
&t 5 avg /a7 girar &r g

T PHRA—IY TG GHIR Y,
g ag a5A% gL 91| gEfag #
gareA fear & f5 wgrasg | @
a7 AT A€ FWR F @ WK
sasifas gral 1 fGar qar saiq Far
feesitar w1 faar 9@

awafa Agea, sk qudy qur & §,
zfae & 77 faw &1 fog & =7 s
g T AT @ AHieT @ IEF AR A&
faq wrad Srdar F3aT )
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SHRI KARTIK ORAON (Lohard-
daga) : 1 rise to support the Architects
Bill as reported by the Joint Committee,
I bad occasion to go through the original
Bill in which the architect was defined as
a person who can design and supervise the
eréction of a building. This caused certain
difficulties with regard to the engineers,
and the engineers were adversely affected,
As a matter of fact, architecis have a
limited scope of designs, because so far as
design is concerned, they are merely
concerned with the architectural design, and
the supervision is also confined only 10
such special cases as would be prescribed
for architectural work.

However, the Joint Committee has
#uggested something by which the definition
of architect has been changed so that an
architect means a person whose name is
for the time being in the register, This
means that those who are practising as
architects, whether architects or mot, will
be on the register, if they meet the
requirements of this  Bill. Therefore,
this Bill has a sigoificant part to play,

I would like 10 say one thing in this
connection that o this Bill or for that
matier in aoy other Bill, the situaiion
obtaining in the counrrv has got to be
taken into account, You are aware
that there arc lakbs of degree and
diploma-holding engineers all over
the country who without
jobs, In that context we  have
to see how far the -engineers and
overseers and diplomahoiders can be
accommodated. There are about 3500
architects in this country according to the

are runoning

register, out of whom about 3000 are
practising as architects. If we coofine ths
architectual  designs merely to  these

architects, then the cost of conostruction
will go high, becaus: the architects will
monopolise and they can charge aovihiog
between 5 to 7 per cent.  But if we include
these practising engineers also, then th:
archilects fees can be reduced to something
between 2 and 3 per cent.

1 would like to say & word in crmmec-
tion with the qualifications for a person to
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be registered as an architect.

Therefore, 1 would suggest that those
persons who are holding a degree or
diploma in civil tngineering or architecture
from Indian or overseas upiversities showid
be recognised as qualified for registration
as architects under thé Bill. Such m case
arose in the UK also when 1hey were
trying to enact the Architects’ Registration
Actin 1931. Those epgineers who were
working for two years as architects have
also been recognised as being eligible for
registration  as  architects. Therefore,
applications, for registration made by engi-
ecrs who  have been praciising for twe
years in India should also be sllowed and
they should be put on the rolls of practising
architects,

st 7y fond (397) : qwafy =@-
W BWATW A AT e qr areEn
agar g f& o4 g o garet 9
TR s, afes oo3 fados § -
s afiada At #30 9R 3g g Fd-
ardl oft 4t | awafa ogrzT, o T
ZATL I A TUTTAT T 7907 TAT F 6T
IAFY AT FT FIA A T4 7 AT §
A A AR AL T FF 7@ q@wQ
HEGLUT HOHAW FL @ & 1 a1 4T 5
qZRg 793 FAE F §@ oA wTogaat
F4 5 731 IT9T g9 a7 w1 qar ¢ f*
ot o g AEd §O§, @ @R
wy & wfas qaearg o § 3 v ae-
F147 franl % vz s @ Tt wwmel
F 39 FTFA FTQ §, Fray 47
sefifaad o wifsddea § s 0N
g7 & e §

gurafa weEg, AR O o ql=w S
T §—uw ¢ difmr miRdee, fafaw
ofaem fearddz, gad §—w miivdwe,
faeelt e3wie AraTfE—& g Al
& g ST AN A @ § wife e
grafa I513 §, cafay 3a®r Fad ow
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[=7 wg famd] . )
AT g—dEy " g—ﬁkf‘m
wifstaz, dre o zago o, = §—
% AIFEz, THe 1o QHo Hlo, HIX
qted wgqeed §—aifaaT wifadae, o
o Tago o | T Y whaw & §
iy e90 NuTA AAY St W HH-IEW
fere fear... . (sgaaw)...... EEL
AT off @7 WgA) § A9 &, 99 TX W
gi9w fearza s &1 w1 Hifvag wiw-
Eae, diodtogagedle A frar § 1 7g 19
s o) 7y sifadse ar genfrae
fear qiar @1 sef R I famd 1 R
aga afgar ® g@mAr =wed o, @
gWIR 4.9 Widr |§rzF q, I F1  A)
qg FqT qEIM §—aT FIEQ FAaw Ay
Ui @ WA FATT FH F A
®WE @F L UF s & fag &F
faw % 71 § 7

"'ugf ot g5 e wf § fr aeerd
Hﬁ?ﬁ ¥ o mfveaz §, 97 @wi & WA
97 % ¥ A0 # §, @i 2 7 e i,
AT 8, AF0 ¥ @A F 9xFd IS0
M FEA, T FE Q@US 4G §

gahramaz g fy wmw fams &
g I8 At i@, ¥y H Fg fagw
Fwatfzal &1 Fmifafedaw F @t o fas
g gEaar o § oAy o s @
Certificate of Fellowship awarded by the
Frank Lloyd wright Foundation, U. 5. A.

AT %g3 § 9g @€ar gea 79 wfeaa
¥ agf ¢, orsamge F wfeg & =@
fawifei aig 33 &1 &) faw aled
qostt &1 &1 a1 faqr s gam W
#1 &9 gr3q femgm s aw § = F
forg 7 ag vadl Sitg faar mar @ ok
aa’rerta%ﬂei’rwﬂ‘rrrn&tg |
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a frav-akmfed gz g g fs
A ZEAT WG FAH AT W@ §, w7 AN
qig A A1 F A T /) oA, ¥ Eag A
g fr fas wifsdse & garal 1 a7
FT FTH %3, 59 qg 31 feafy garx &w
¥ Q979 917 & ag g7 Seor gl aedr
g1 mft A gark agt faed & [wcad
| F FTH FIAT 73T § W §F AT
& fau o€ war | 917 ¥ A g A A
gl & fF & o ®afeen Sofod WX
mffeazd § SA7 oF cEfgoew § A
oY WIT S1gAR TATA AT @ & AW I
Ft W wigfafaes difvg arfs saF  figal
1 o T g AF |

o wfaw gEr ag & f ag g @
EfF AT IR ga I A famw w1 AR
forerr &t s@ie ar s & A7 Ay
fadraw dar g1 §I¥ 933 o wifsed
¥ ¥ FIE CFISEET G A, IAST
FAl F1F A g I W 9N q@
¥ sfrese §f #17 #X ag fafy o=
qE F TT Y AT IFA § AR W A9
v ag feafa €Y & a sar afeT £
frad st sifFeage 1 0t giegaw
afafafue T wg =% fgdl & <
FX At a7 F7 qifF wfasy o) agwm
THT FT §H7T WX N TEATIGT &Y /% |
W T & g% FeAT °T |

1503 bre,

EMPLOYEES LEGAL AID BILL*

SHRI SARDAR AMIJAD ALI
(Basirhat) : I beg to move for leave to
iniroduce a Bill to provide for legal aid to
mrkeu in matters arlsms out Of lhd.l'

employment in faciories,

‘Puhhs.h:d in the Gazete of India Emraordmary. Part 11, Secuon 2, dated 27- n-;m ’
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MR. CHAIRMAN )

“That leave be granted to introduce
a Bill to provide for legal aid to
workers in  matters arising out of
their employment in factories.”

The question is :

The motion was adopted.

SHRI SARDAR AMJAD ALI: 1
introduce the Bill.

PREVENTION OF LOTTERIES BILL*

SHRI KAMALNAYAN BAJAJ
(Wardba) : 1 beg to move for leave to
introduce a Bill to provid= for the preven-
tion of State and Central lotteries.

MR. CHAIRMAN ;

"*That ieave be granted to inmtroduce
a Bill to provide for the prevention
of State and Central lotteries.”

The question is:

The motion was adopted.

"SHRI KAMALNAYAN BAJAJ : 1
introduce the Bill,

MR. CHAIRMAN: Shri Nath Pai.

Absent.

15.04 hre.

CONSTITUTION (AMENDMENT)
BILL*

(AMENDMENT OF ARTICLES 58 AND 157)

st frre &7 W (vgaEAl) @ # s
s g fs o F afqam &1 Wk
gutee s AT fa9T® 1 3w S A
vigafa & s |

MR, CHAIRMAN :

“That leave be granted to introduce

The question s i
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a Bill further to amend the Coostitu«

tion of India."
The motion was adopted,

ot fora wvx W : & fadgs 3w s
g1

15.05 brs.

CODE OF CRIMINAL PROCEDURB
(AMENDMENT) BILL*

(AME¥DMENT OF SEOTION 4 AND

ADDITION OF XEW SECTION 566)

st o s (Tvad afao) : &
v F@ g 5 oqwe wfwar sfr,
1898 &7 1T dutem #<A ™ fayaw
F qw FF 71 wgafy & a@r

MR. CHAIRMAN :

““That leave be granted to Introduce
a Bill further 10 amend the Code
of Ciriminal Procedure, 1898."

The question is :

The motion was adppted.
ot ot RAw . & faQaw A
F@IR

MR, CHAIRMAN : Now we will

take up Acharya Kripalani's Bill,

SHRI NATH PAl (Rajapur): 1 am
sorry, Will you permit me to introduce
my Bills ?

MR. CHAIRMAN : Al right,

N

15.06 hrs,
CONSTITUTION (AMENDMENT)
BILL®

(A!EEDHEHT OF ARTIOLE 145)
SHRI NATH PAI (Rajapur): I beg
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[Sbri Nath Pai]

to move for leave to introduce a Bill
forther to amend the Constitution of India.

MR, CHAIRMAN : The question is :

""That leave be granted to introduce
a Bill further to amend the Consitu-
tion of India."”

The motion was adopred

SHRI NATH PAl: | intmduce the

Bill.

CONSTITUTION (AMENDMENT)
BILL*

‘(AMENDMEKT CF ARTICLE 356)

SHR1 NATH PAI (Rajapur) : I beg
to move for leave 10 introduce a Bill further
to amend the Constitwiion of India.

MR, CHAIRMAN : The question is ;

*“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India.”

The motion was adopted.

SHRI NATH PAl: 1 iotroduce the
Bill.

15.07 hrs.

PRESIDENTIAL AND VICE-PRESI.
DENTIAL ELECTIONS (AMEND-
MENT) BILL*

(AMENDMENT OF SECTION 5)

SHRI NATH PAT (Rajapur) : T beg to
move for leave to introduce a Bill to amend
the Presidential and  Viee-Presidential
Elections Act, 1952,

MR, CHAIRMAN : The question is :
“That leave be granted to introduce

~=—g Bill to amend the Presidential amd
* \lice-Presidential  Elections  Act,
1952

NOVEMBER 17, 1970
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The motion was adopre,

SHRI
Bill,

NATH PAI: 1 introduce the

SHRI S. M. BANERJEE (Kanpur) :
Sir, last time, perhaps when you were in
the Chair, a Bill introduced by Mr.
Bhogendra Jha for the abolition of the
Bibar Legislative Council was referred
back to the commitiee for categorisation
as “A". Unfortunately it was not done,

MR. CHAIRMAN :
stage to raise it,

This is not the

SHRI S, M, BANERJEE : |
know whether it will lapse or not,

waet to

MR. CHAIRMAN : When it comes up
for consideration. them you can raise it,
On that day, it was raised by Mr. Limaye
and it was sent back 10 the Committee on
Privale Members’ Bills and Resolutions,
Now again it bhas come in today's agenda,
Once a decision of any commitiee comes
before the House, there should not be any
question about it. This has already been
adopted,  So, I do not allow it.

st Wi W (97 AIY) TR O
qgT WA AT § |

wnafa wgam @ o9 wa 97 IA-
o | #F g e F faar g

o e W @ g Ak

wawfa Agaw - w9 g s
Fetm g ! A fedisw 2 fRar &

ot Hilr W agt wET AERT &
o &gr a1 fw fafy o 9@ 9T oy
wg ¥ &7 wiw a1 fIEre i 3
ot g & #fsT g 1 g ¥
i f¥aF afi @ g

wwmfa wgveg : oy famd ot dew

&1 ITAT 91 AT IEF 41T A AG 9T

U,
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™ AT By s 2 1 @ R g e
W FTA0 F & wrar @ zafae g7 @
I &Y g A3 fgadr g, g s
& A1 WIT FT FF 45 FZT |

ot AT W W 9T §IT FY HqIAT
a¥ I FT HIATE |

gTfa WERT : UF AdET HEA< g
foam mar g

15,10 hrs.

CONFERMENT OF DECORATIONS
ON PERSONS (ABOLITION)
BILL—Conid,

MR. CHAIRMAN : We will now take
up further discussion on the Conferment
of Decorations on Persons (Abolition) Bill.
Mr. Bedabrata Barua,

SHRI BEDABRATA BARUA (Kalia-
bor) : Sir, last time we had occasion to
discuss the subject in relation to the

genmeral fecling against even these feudal
decorations that were existing in our
country from the time of independence and
even earlier, [ had occusion to say that
these feudal decorations did have certain
respectability, Ewven then, we did well in
throwing away these privileges and honours
on the bland argument that a republican
and democratic system caonot possibly have
these incongruities and unachronisms. Now
that we have this Bill before use national
debate is inevitable on the merits of the
awards and decorations that had been
granied by the Government anpually, It
is ip the fitness of things that the whole
country has taken a very keen interest in
these awards and opinioas had been
expressed. What is very significant is that
a system which is republican, not in ihe
totaliration or socialist sense, but having a
parliamentary system is capable of accom-
modating itsclf to the grant of awards, This
bad bappened in America, [ gave examples
the other day, This is bound to happen in
our couatry also. The awards bave not
been fitted into and could not be fitted into
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the social structure that we have adopted
or the political atmosphere in which we
live today. There are signs of rejection by
the people. .. (Jnterruprions) This populas
rejection has been evident in the numerous
editorials and other opinions that had
been expressed. In fact from ihe time of
their institution the awards have come
down so much in public asteem that omly
when somebody has done something
wrong these titles are wused ina very
taunting sense. Otherwise these titles do
not come to be used, [ do npot say that
they were given with any inoleation of
brioging them into d srepute, I have no
doubt the inientions were good and thare
are also many things to be said in favour of
awarding these titles, It is also true thas
all systems including thar US system bave
found some way of awarding such tithes.
Even then we found how exactly hawe
worked out and how they hawe
been utilised. In our society where a lot
of things have to be destroyed and pulled
down, men who need to be hoooured bave
not been honoured; even in western or
English society, they had not been honoured
and could not possibly be honoured. Men
like Shaw. GH Cole and Aldous Huxley
and men of their type chalienzed practically
every institution that was socially accent-
able, inciuding marriage. They were
conoclasts and it is my personal view that
in India we require possibly a great number
of such iconoclasts who will pull down
sym bols and ideals because sometimes we
have a corpered society which is tied down
toa past out of which we must emerge
into the present and the furure. It would
never be possibie to honour an imnocent
man but a man of achievement; it would be
much more difficult to honour a man who
tries to revolutionise society,

s w1 (S AR) ¢ Wil
HEIET, FTIW § I ALY & | WIT K
AT A w4 ¥ faeg wEwmw
ST AW FTAT A |

avrafe Aglad : w1

SHRI BEDABRATA BARUA : [ bave
absolutely no doubt that only a man who
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[shri Bedabrata Barua ]

is beyond all controversy, whose contribu-
tions have become stale, can be honoured
with some possibility that there would be
no risk about that being challenged. In our
society as it is today, everything is being
challenged. When an honour is given in a
feudal society, it is all right, Even in a
communist society, it may be all right
because in a feudal or communist society,
the Government’s  prestigs is Dpever
questioned, When the prestige of the
Government is questioned, the honours
given would be considered to be given
under political influence. I do not thiok in
our couotry honours are given under
political influence, The list of honours would
show that quite a large number of them.
would be completely noncontroversial.
They may not be of highest quality of men,
but certainly they are mnon.controversial
and that should have gone in its favour,
Bul the point remains thatin our society
it is hardly possible to find a number of
non-controversial great men who can be
honoured,

1 would concede that when the honours
were started, the intentions were quite
laudable. We wanted 1o create a system
by which we could encourage service to
society and community, honest attempts
to pursu¢ the truth and also to give some
sort of rzspictabily to th: ru'ing class.
It is sometimes necessary in any sociely.
Though personally, I would not like to
give any respectability to any ruling class,
the ruling class, the ruling elass has
always created some respectability around
it. When King Gustov of Sweden went
to Germany onm a State visit, he was
compliment for the achievements of Scheele,
a scicntist who discovered magaesium, But
King Gustov, may be a great ruler, bad
absolute no idea of what Scheele was,
Heo a sent cable hom saying this man must
be honoured. He asked his ministers to
make Scheele a Couant, The ministers
also did not have any idea of who Scheele
was. They caught hold of one Scheele
who was a champion at billiards and made
him a Count. The real Scheele remained
uohonoured, [ do not say that these things
will bappen today. We are advanced, but
there is quite a likelihood that this may be
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used by businessinen for business advan-
tages; and by politicians for political advan-
tages. A political lead in a particular
State may think that the defector may be
the most honourable man to be honoured |

I would say, the system of honours,
the maoner in which we have given them,
requires to be reconsidered. As Acharyaji
pointed out, the Constitution is very clear
that we do pot honours in this manner
possibly. We call them awards. Even
then, possibly we cou'd not give a plethora
of awards every year. We have taken
it rather prosaically.” We have imitaled
the British tradi'ion. We need not imi-
tate a British practice which does not fit in
with our struciure of snciety. Today. we
have to re-examine the whole question aad
find out how these honours can b: given
only to a very few people and whether
they can be hoooured through universities
or academic or other methods.

So far as military honours are concer-
pned, they should continue. | beiieve that
a reconsideration of the whole matter is
called for, This has not really funztioned
very well and should be discontinued, 1
believe that we should not only reconsider
the mutter but should stop giving these
honours io  the fashion that we are
giving, )

ot g fomd (71R) : srd gw-
A St ¥ 9t fadas gw Al F @A
duw frar §, sawr & a3 faw & wwdw
FWI§ | §F a1 St QW FA
Ft grAeIFar AL g 1 @ g FEF
aATF AAi AT uT g5 g9 aw@ ¥
qaré 31 gfaqrA & qd@as 1 w7
TAE T F5A1 YT Y fFa@ @@ @
a1 | 33 g 1 F Y@ NF Afeea
g1 37311 fanq ara draqarz saremma
AT A AR A AT FF and A
Igix w31 ¢ 5 g@ ag &1 feafeamw
R §ET A qrEe IEN fEar mar g,
3% wArar FraEY Y a1z w1 x@ ag w7
warE AT, dfqard g FRAr g
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i 77 AT AR () o fe
gFgH § 93 U7 IR AI@ A g ?

st ayg fomd : 97F T A F A
wTy F1AF g Rz v @At ..

St AV §A wER : @fagE &
wrae # F g19F) AT Y SART FE FT
g =1e e T F gFES H

siag famd: ATy @ w3
faar & 5 & goar a2 few & awda s
g & g @i F1 Awd F facag
Fega1 argar ¢ fF g SF o aadify ®
FH & avT @ g, faw =& «w A
ag Ta ad} g afwa sro gaar wx W
AT gET AAATHw | gv &, gEeT
MqrarEd &, SAFT A1 ggr ug g s
waT T F9%g F FAC TGN AWL TETI,
wia & Fg | g | #19 To AT A
FaxHF WAz A Fam 5 oaz
4g7 a8 gmiEEr g ) afeF WA
Ty, geIfd @@ieg F ATAA § 99 UG
ST gATAY UF # FHrT /YT [WATT T
%% &, 9% w17 97 &1 & 1 gafag @@
A% o|r sqfFT Ar Fzar & Oy F «ar
IqA |4 § g8 FAr KT qFar g 5 ag
w94 oqig ® fog fow a© q@rd #

gs...

fafa am v weamr WA (AR
ggweamy) A WA A ¥ @ am
fafaeT &1 ag @swaz € )

‘st vy fom® : AfET w9F  HATI
F it Ta & ¢ 5 ag @fyam & sgg=
i ?eard T Fogw WAF @ @
I a7 F o gzl FaE F, A% 919
Y ag qrawr T 91 ?ogEdF ak ¥
w0 o9 gawr S0 7 A AN R
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SHRI NATH PAL (Rajapur) : Mz."Chalf-
man, there is a point of order. The polatd
Shri Madhu Limaye is raising arf very
importani. Dada Kripalani's motion is
of great imterest to us all. Now we afk
told by the Law Minister  that the reply
will be given by the Home Minister.’ Is
it showing suffizient respect to the Housd
that those who are going to reply are no
goiog to boiher to listen to the arguments
in support of the Bill 7 How s the reply
1o be given ? Tsthe reply to be a tailore
made one that since this is an Opposition
Bill it has to be opposed ? Why is there
not somebody to take note of the poiots
and aoswer them point by point ? 21t is
not e¢onough that there should be quorwm
but  you should direct the minister to be
present and till then m should guqund
the debate.

SHRI K HANUMANTHAIYA : Tho
Minister of State has just now gofe _out
only for two minutes,

=Y <fa 7@ (30) : wnafy ey,
g ez @ FwN A Fg 5 o3z
gl @, Wiemo w1 g -xﬁ-tmﬁ:m
waE ¥ | T

M) AT FATT WM wqmﬁmz
Ffagss s rr €

G e

awmfa wgRy & Tafet Ay

T AT § |

'_;; a

it wy fomd : fad 4 _FT ’E'v.'-j
@ a1 fF =it ggueaear @1ga gHAT srani
2y ardr § M gEifag ag ag 13 2 q’t(

gHIK il #Y g7 @ g e

arNd FOEMEL AT A a’wmmm
3 g wzagw @ rw § afwa ¥ @
18T wrtr @ s faaat ghaa afusre
Fg1 T & IW gﬁma’r ﬂfﬂ?ﬂ'{.ii a@;
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v wy farfird)

ug § fs 3o wiy ofednr ot s awa
€ O grea B e g o A @
wa o w7 ¢ fF dqafas & afeamw
e WA F @ E T g &
&1 ganfaw @ 0T e AL
OFA WA wt gy FgAr arige ) wd
wrar 6f W § gg whr ot sww f5
wedf s ) F gArm am SR Ag
HrgddR g g gfa ¥

:'?ﬁwarn’r 91 & fodas ) ggt O
]

A T ¥ w§ T wgE g6 F 9y
AT O AT N AT & W A
R o, 937 fyu, WA oqEw, s
T wifg 9 @ §, ¥ o« # fad
IR ! YA WIS ®T | R OEH
foard...

Q% WA wae ¢ 9411 fear &

o ny fomd : wiOE T W o=
faar, &wdl @ 00 ¥ [ & A oag
a7 off i7g & ardt § | weEd F a9
SR I wwEE § 5@ aig ) s owe
WERT HHT 9 AL GAAHTC § W oA
7T §, IFFT A W9 9qH #0733 E, fow
o WR W @ AT ™ W wifgg
o7 | W W AT AR A1 S WR
w2 g Yy afar far @
e T F FE 7qET ALY L | WA 0
wC A HEF & Fg WY R & ogw st
Hromgd iy ot ag & g% T
g {5 arfaet soogfa S AgE Fa9
w woit s faar §, afew wax famr
@y . )

wamfy W@ w9 ST’ TR
wiwmad)
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stoyg fomy : & 7 & §o &
aifaw s%ar )
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st oy fam? 30 Y7 A wE
IgR gwifs @t &7 Fw 9w @
FET § 1 T ERT ARG

mfear Feagfa wgm adEr § 1
IR gEs fear & 7 famr & @Y QEEr
FAg Az g AN L, /€T AL & 2w
¥ ot w3 damfas §, waw aifzasic
& AF wNaFR §, wgM  dwrw §,
T3 FT ATEAT H T W T ATE |7
sifge ar | &few o9 & @z weefa
¥ ®a F I Al #1337 &

¥ o o gad &y ke wEW fF
daefar qeg ¥ a1t ¥ g@ fadas ¥ #rg
aqNg A AT Aifgg S g A ¥
HZA FAIFIT A & IFF 019F qarel
T TTATFAT A & | AT F g A
FY fae AT @ | nFy AT AT WY
fam &, 77 gmfes R, gafaq w=r @™
s AT ag AT § 5 dfagm Wt
TafRr & Ay W Hq¢

SHRI N K.P, SALVE : Mr. Chairman,
Sir, though 1 rise to oppose the Bill......
{Interruption) 1 would make my submission
about constitutional provisions also to Mr,
Madhu Limaye for his consideration.

SHRI NATH PAI:
them.

You begin with

SHRI N. K. P. SALVE 1 I shall come
to them very shortly, But I must hasten
to add that any observer who has a fair
perspective of the history of India’s freedom
struggle will not fail to see the noble senti-
ments and the lofty motives behind this Bill,

The spirit of the Bill, 1 have to concede,
s its own merits becauso it focuses atten-
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tiom on certain facets, on certain facets, of
awards and decorations, specially soms of
the facets which have been referred to by
Mr, Madhu Limaye. because they are given
by a Government headed by politicians who
are mot likely to be free from pressures,
Whether they are there or we are there or
anyone else, as long as politician are there
anywhere in the world, they are likely 1o
be subjected to certain pressures which may
be pernicious and which may be undesirable
and specially, in India, it is not only the
politicians  but also the Governmzat
which unfortunately happens to be manned
by bureaucracy which is extremely corrupt
and one full of intrigues, Therefore, avard
of decorations. I also has its own limitations
se¢  the mover, a true  Gandhian,
has aversion to any pomp and ostemtation
and also  his dislike to vuolgarly
showiness and that is something which is
understandable. But | am unable to agree
with the content or the provisions of the
Bill because they hit at the very root of the
institution of the recogoition of human
merits, of noble deeds of distinguished
services, of meritorious record and of
exceptional talents. In fact, evean Mr.
Madhu Limaye and otbers do not say that
people in India have not performed these
noble deeds and exceptional acts waich
require recognition. He only said that the
way the whole thing is being dome is not
fair and proper. [ submit I bave something
different to say. I thiok, some adulation and
applause is necessary. to encourage talents
There is a certain  amount  of
incentive, a certain amount of
boosting, necessary for buman endeavours
and the recopnition, if properly handled, if
awards and decorations are properly handled,
it can give the necessary boosi to buman
endeavours, Sir, human, mind, bzing
what ft is —after all we ar: pot judging
tre entire position in a vacaum and when
1 amn speaking of human mind, | am speak-
ing of & pormal human mind, oot of a
peieon who is @ homan robot who is not
s eptible and who does not take into
account normal buman feelings, wbo to
indi flerent 10 anythiog that is going on Dext

to him peeds recogoition and decides
that merits and  great talents
bould be rewarded. The euntire wealth
sof the pation sometimes  cannot

o ) Bills
Bive joy, it cannot give the delight which
tbe recogaition caa give to an arust, Sir, 1
shall immediately coms to the question of
the ceastitutional provisions,

Art, 18 of the Coostitution has besn
relied upon by Mr. Madha Limaye, 1In
fact it has also besn relied upan by the
mover of the Bill and the mover of the Bifl
in the Objscts and Reasons has stated that
award of d:corations is nothing but
circumvention of the prohibition contempla-
ted in Art. 18. While dealing with this
aspect of the matter 1 wast to make clear
that there is no circumvestion  whatsoover
either in spirit or in the letter of Art, I8 in
awarding decorations. The mover has
stated in the Statement of Objects sod
Reasons that our Constitution (Art. 18) has
abolished all titles but thess titles are
sought to be brought ia by the backdoor
methods such as decorations introduced by
the Government of India by an esecutive
order, namely, Bharat Ratpa, Padma
Vibhushas, etc,

Art. 18 of our Constitation reads in
the following terms :

“Aboition 18 (c) tifles.

(1) No title, not being a military or
acadzmic distiactiom, shall be
conferred by the State

(2) No citizen of India shati accept
any title from any foreign State,”

(2, (3) and (4) are irrelowant. The
main phraseology for comsideration is that
Do uile not being 8 military or acedemic
distiaction shall be conferred by the State.
That means when military or acadessic
distinctions are conferced.  (Interruptions)
Titles to the extent of military and academic
distinctions are saved.

My submission is thet titles amd
decorations are eatirely different conoceps.
Title is one thing and decoration is different,
And Art. i4 does mot spsak of
decorations at all. What is a Decoration 1
What is a Title 7 The Dictionary measing
of ‘Tiue" states ; ‘‘a pame, & descriptive
desigonation; an appellaiion sigaificant of
office, rank eic; especially & desigaacion of
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ogbility *- The  Dictionary
‘Décoration’ srates. ““The act, process or
art of decoratirg; ornamentation; en orna-
ment; A  badge or emblem conferred as a
mﬁrk of honnur. a mrda} " Shri Madhu
Limaye is a very sensitive student of
Constitutiopal law and he will appreciate
the distinction. (Immmpn‘on) whether you
like it or not, this is the distinction I
mj_i:l;i like to draw your attention to.

N wy. fed: g A feammd @
m«mﬁt feemmr g 7

meaning of

SH'RI N. K. P. SALVE : This is from Funk

and Wagnalls Standard Dictionary. You can
refer 16° it You can refer to any Law Lexi-
cot. 1f I have created this definition merely
to “buttress; my contention, then you can
blame me but if this distlnciion is valid and
correct then, it'is absolutely irrefutable that
Titre and Decorations are absolutely two diffe-
rent ideas, two different concepts and Article
18 dcais with Titles and not with Decorations,
To say that awarding of Titles is repugnant
to or contrary either to the spirit or the
letter of the provisions of Article [8is,
1 submit, with all respect, complete
migreading of the Article itself. The Article
daes not contemplate that Decorations
could not be awarded. What Mr. Justice
Subba Rao says in this matter is his own
view:. May be, awarding of Decorations is
pot:liked by many people. We have seen
far 100 many decorations being awarded to
people some of whom are not deserviog.
Qs that point I don’t disagree at all with
Shri Madhu Limaye. 1 bave some instances
tor - parrate myself, of undeserving
decorations.

+ <Bat,-Sir, it is ope -thing 1o say that
even if we are permitted by the Constitution,
we do not like the granting of such Awards.
And, ic is quite a’ differest thing to say
thar Article 18 puts & complete bar on the
awarding of Ds=corations. 1 submit that
Anicle 18 does not put any such bar on the
awardiog of Decorations.
¢+ I:am tnable to understand why it is stated
idthc Statement of Objects and Reasons of
tBids Bill thatit is~ répugbant 1 the-concepis
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of Socialism and Democracy and that it make®

distin:tion between citizen and citizen.

This is given for meritorious services

performed by persons in all walks of life,

from the richest to the poorest sections.

SHRI NATH PAI: May I interrput
for a minuwe ? Mr, Chairman, the Hon,
Member, who is in possession of the floor,
quoted Article 18 and gave a farfetched
interpretation. The  Article reads : ‘No
title, not being a military or academic
distinction, shall be conferred.”  Title
includes distinction also, Please see the
very wording of Article 18, The word
‘Title’ also happens to be distinction when
it says—‘not being a military or academic
distinction.” | would like the hon. Member
to ponder a little more seriously apart from
the dictionary meaning becauss here itself
the word ‘Title' happens to includz ‘distinc-
tion." Distinction is like the awardiog of
‘Padma Bhushan’ ‘Padma Vibushan®,
‘Padma Shri’ etc. I wou'd like him to
say whether 1 am correct or mot.

SHRI N, K. P, SALVE ; [ am grateful
to Shri Nath Pai. The Article says:
“No title, not being a military or academic
distinction." Therefore under article 1+ it has
necessarily to be a tile; a distinction

to be in the mature of a title is pro-
bitited under article 18, ubnless it falls
within the exception Again, I will quote

the provision which says : ‘No title, not
being @ military or academic distinction’—
that means, an academic or military
distinction notwithstanding Article 18 can
be conferred. This is th: simple mzanuu
from the reading of this Article.

SHRI NATH PAI; Distinction ouly-:
in the military or academic fields,

SHRI N. K. P, SALVE : Title may be
a distinction and unless the distinction -is
academic or military it is pot saved, Bat
there is nothing repugnant to Article 18 in
awarding of decorations. At any rate,
Shri Nath Pai bas nothiog to say abouts
the two concepts being entirely different,:
Is it his claim that title also partakes of the
character of decorations, and, thercfore,
these decorations which are of academic.
and miliiary nature are saved 7 Here, 1.
must submit that with the ulmost respect, -
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disagree, because, as | have pointed ont,
titles and decorations are entirely two
different concepts.

The second aspect of the matter is that
this type of awarding of decorations is an
anachronism, and that this is opposed to
the priociples of democracy, As long as
we draw pcople who are 10 be honoured
from all walks of life, from the poor,
from the rich, from teachers, from artists,
from artisans, and irrespective of the social
status or the monetary staius that they
bave, I do not understand how it will go
cither against socialism or against
democracy.

AN HON. MEIMBER ; He wants Rao
Sahibs and Rai Sahibs again ?

SHRI N. K, P. SALVE : Do my hon,
friends understand the concept of equality ?
If they understand the concept of quality,
then they would understand what 1 am
sayiog, Lel me explain it. The concept
of equality is not that the law is the same
for each and everyone, The concept of
equality means that amopngst equals, the
law has to be the same.

SHRI RANGA  (Srikakulam) ; The
law should be the same for everyone.
SHRI N. K. P, SALVE: If my hoo.

friend does not understand coostitutional
law, thea let him keep quiet. Thne coacept
of equality ineans that amongst equals, the
law bhas to be the same ; the same law
does not.apply to everybody. That is what
1 mean by equality. If there are able mean,
artisans, artists and other people from
all walks of life, draw from them, decorate
them, aod certainly there is no discrimina-
tion in that, That is why a rational
classification bas been accepied.

SHRI RABI Was Modi an

artist 7

RAY :

- SHRI N. K, P. SALVE ;: Iam aware
that the decorations have been bestowed
indiscrimipately on businessmen and others,
In faci, one of my suggesiions is that any
decoraiion awarded ‘10 any person who is
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found guilty of any commercial offence
should be withdrawn, We should be
extremely, strict about the awarding of
decorations .....

SHRI KAMALNAYAN BAJAJ
(Wardha) : Why only commercial crimes 7
Let it be any crime,

ot tfe e . wifs O qrzg @
frar g &......

Sl SWT AT wATH : IT 9T A

Ffeg, 77 o sfiq

SHRL PILOO MODY (Godha)n:
Including election offences.

SHRI N, K. P, SALVE : 1 am entirely

agrecable that any types of offences excluding
those offences which are committed for politi
cal objectives—because Shri Madhu Limaye
has been convicled sometimes here and there
and such offeoces are in my opinion, no
offences as such—.....,

ot vy faed : 97 wddw ¥ fag
g% wfwm ¢ &R fax s qom qt
foT F T |

ot wrEe faw (T99) : fa
WA, WX WIgT 147 & @A A g
affgdaar ?

ot AT FAT AR : @Aty wQ-
T4, 9 §g AIAIT FAT 9IM HIT 4y-
iz ar fwar wq {5 agfomr o, arg-
arg off W fs o1 gz g

Lzt us have some more serious diseussion
on this, The next objection is that the
Boveroment of the day is not the best
judge about the merits of the recipieat, and
that the awards degrade both the Biver
and the recipient. The second part of the
matter is that the awards degrade both the
giver and the recipient, | shall make my
submissions on this aspect s littke later,
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But let us examine the earlier proposition
that the gevernment of the day is not the
best judge about the merits of the recipient.
I take it that the government of the day is
going to be as bad or as good in future
as it is today. Keeping that as the
assumption, let us examine this proposal
that the government of the day is not the
best judge of the merits of the
recipient. If the government of the elected
people of the country is not the best judge
to recognise the merits and exceptional
talents of & person or a cilizen of the
coumiry, who then is the best judge ?
Is it safer to leave this question of
recognition of talents and exceptional deeds
and outstanding performances in the hands
of any private organisation or some
institute or some vo luntray organisations ?
Would they be the best judge 7 Afer all, if
you accept that the awarding of the decora-
tions is an institution which does give some
incentives to human endeavours and does
give - some rccognition to human taleots,
hea I do sumit that it is one thing to say
the government, though capabl: of giviig the
best judgment io certain cases has not given
the best judgment, It is an other thing to
say that Government is not the best judge
of the merits of the mater, My dispute is
with the proposition 1hat the Gowvernment is
not the best judge of the merits of the reci-
pient, Not for a moment do I say that every
time a judgment is given about the merits
of a recipient it is the best judgment, Afier
all, jodges being what they are —they are

also buman beiogs—there are  always
inherent possibilities of errrors. The errors
can be mala fide or bona fide. 1f one w:re

to pare ioto all the judgements delivered
in all these years, decades and centuries.
there is bound to b: found ome error or
apother, The question is not that, whether
or not Government is fiee from that
inherent possibility of an error of judgment
The question is, is there anyornz else than
Government who can judge the merits
better 7 I should like to koow from
AcBaryaji as to who he thinks to bea
betfer judge than Government of the raerits
the recipient.

SHRI J.B. KRIPALANI (Guoa):
God' will be the judge. When tbey dis,
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they will get their merits or demerits
recognised, on the day of judgment,

AN HON. MEMBER : History,

SHRI PILOO MODY: Let him not allow
his heathen self to contradict Dada on that
score,

SHRI N. K.P, SALVE 1 Let Shri Mody
bear in mind that some day will come whea
he will be judged.

AN HON, MEMBER: The hoa.
member also.

SHRIN, K. P, SALVE ; All of us will
be judged.

SHRI PILOO MODY : The devil will
judge him !

SHRI N. K. P, SALVE ; It is contended
that it degrades or debases not only the
giver but also the receiver, So far as the
recipient is concerned, [ am entirely in agree-
ment with Shri Madhu Limaye that some
of them have received these decorations
without  deserving them in the least
If at all they deserved aaything, it was
something else, But thzy have received.
decorations. In fact, it is within my
knowledge that some of them have put
their decorations to commercial exploitation
In fact, a certain managing director of a
company wrote a letter 1o me somerime ago
On his letterhead was  written *Bx-Rai
Bahadar, Padma Vibhushan' so and so ..,

SHRI NATH PAl : May I answer Shri
Salve's point by quoting from the proceed-
ings of the Constituent Assembly ? His
contention is that distinciions and titles are
very different, His whole case is built on the
contention that titles are completely different
from distinctions.

SHRI N. K. P. SALVE : That iv not my
case.

SHRI NATH PAI ; No, no; he sald it,

BHRI N. K. P, SALVE : 1 said titie by
itself is a distinction,

SHRI NATH PAl: | made it wery
clear when I quoted art. 18; it was to drive -
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home the point that distinctions and titles
are the same. 1 will quote one paragraph
from the Constiuent Assembly proceedings
where Shri Sri Prakasa says °

“If they want to honour a leader,
then 1 will say, honour him, Bu! we
want 10 abolish this corroding, corrupt-
ing practice which makes individuals
go about currying favour with authority
to get particular distinctions’”.

This was the point 1 made earlier, but 1
understood Shri Salve 1o hold earlier that
distinctions end titles are not the same,
If he now shifts his siand, then of course it
is a different matter.

SHRI N, K. P, SALVE : Distinctions
in art, 18 may have been used in the same
senpe. | made it very clear—and ibat was
my coontention—1hat titles, to the extent
of military and academic distinciions,
are saved to the extent they are titles and can
be conferred, What | said was that utles
and decorations arc two different concepis.
That is my basic contention.

SHRI1 J. B KRIPALANI :
distinctions or not ?

Are awards

SHRI N. K. P, SALVE ;
be distinctions.

Awards could

SHRIJ. B. KRIPALANI:
he not go to school again ?

Why does

SHRI N. K. P. SALVE : 1 do not want
to reply to Dada, otherwise I could bave
told him how much more I bave learnt since
he went to school, 1 do not want to make
any irreverential reference to him. I would
request him to listen to others. We have got
great respect, reverence and affection for him
though we may have different opinion on
certain matlers,

SHRI J. B. KRIPALANI : This is a
question of plain English, It is not a ques-
tion of my hooour,

SHRI N. K .P. SALVE : It is as much
plain English for me as for him. He may not
agree.
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I was submitiing that ‘there has beS2-
commercial exploitation of this, and I thnk
what infuriated Kripalaniji to move this
Bill was the award of decorationst some film
producer who made some exiremely profane
and irreverential  reference to Mahaima
Gandhi and the award of this decoration, 1
am told, to the proprictor of a brewery,
I admit that these decorations have been
given to some of the film people, and that
is an aspect which has been causing a whole
lot of criticism of the Government, but some
of them are really great artistes, For instance
Subbulakkshmi was given Padma-Biblushan, It
has been conferred on, Lata Mangeshkar who
bas one of the finest and richest voices, What
is wrong with it ? The fact that she is
warking in films does not mean that she does
pot deserve this decoration.

The criteria for awarding these  decora-
tions are not very clear. The Bharat Ratna
is to be awarded for exceptional service
towards the advancement of art, literature
and science, whereas the Padma Vibhushan
is to be awarded for exceptiopal and
distinguished service, Bbarat Ratna is for
exceplional service and Padma Vibhushan is
for exceptional and  distinguished service.
Exceptional and distipguished service must be
given the number ope deccration and mot
pumber two. So, there is a patent fallacy in
this type of criteria which has been laid dowo.
It seems some bureaucrat has written this with-
out understanding all these enomalies in the
matter. 1 do hope that they do some amount
of ratiopalisation of this maiter. While so
rationalising, may I suggest to the Gowern-
ment to have an additional award on its list
called Pati Ratna, This should be given to
a political busband of a lady who, potwith-
standing the political opposition of the wife
renders  uninterrupted distinguished ‘and
exceptional service to the national cause.
When the husband and wife are in two
different parties, the claim must invariably
be conceded,

In view of this submission, 1 would
request Acharya Kripalani 10 withdraw this
Bill, and if he does not withdraw the Bill,
may [ request . ...

SHR1 NATH PAl: He bas moved an
amendment to the Bill, Amendment No, 1,
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[Shri Nath Pai]

An amendment canpot be 8 complete nega-
tion. An amendment means that he accepts
the Bill and he wants to improve or change the
Bill. 1s he withdrawing the amendment
or does he stick to it ?

SHRI J. B. KRIPALANI : I am going
to accept the amendment.
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“*‘Provided that this prohibition shail
not apply to cash awards by the State
for meritorious service in any field; and
other titles expressing spontaneols
appreciation or gratitude of the people
lhemsevles such as, ‘‘Mahatma”,
, “Deshbandhu™, "
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~ SHRIMATI SHARDA MUKERIJEE
(Ratoagiri) : Mr. Chairman, Sir, the
greatest thing in our coun'ry has been not
merely the attainmeat of political freedom
but the great challenge that has been there
for the peop'e to auain true freedom, and
self-respect. That is why, in this Coasti-
tution, our Constitution mak :rs have made
a very clear distinction betwesn what is
permissible, what falis within the concept
of democracy and socialism and what does
not.

It was in the pursuit of this spirit that
we got rid of old feudal titles and so oo,
And yet I am surprised to s=e that the wvery
people who bave fought tooth and nail
with princes’ privy purses, just receatly.
should now want to substitute those titles
with other titles that they want to give,

It is surprising to find this cooflict and
confusion of ideas amoog the same people.
(Interruptions) Now, if you create this new
kind of class, a class which is obligal:d to
those in authority, then 1 think you will
be hitting at the vary basis of man's self-
respect  These titles are becoming cheaper
By the dozen and those people who are really
Wwaorthy have gono so far-as to refuse these
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titles. Mr, Tendulkar who wrote the
Biography of Gandhiji, when he was offered
a title, said to Jawaharlal Nehru, ‘Do you
want to equate me with these people whom
you have given Padma Vibbhusna and
Padma  Bhushan? 1 do not  want
your title, In  recent years., Shrimati
Asha Devi Aryanayakam also refused to
accept the title. Does this Government
want these decorations are reduced to mere
trinkets 7 That is what it will mean when
the people will have no respect for the
decorations because the decorations will be
given to people who are not worthy of
those decorations, s this what you want
to reduced these decorations to ? 1 bave
nothing particular agiinst people being
enslaved by it because those slaves will

continue to be slaves and these who
have self-respect will continue
to  have self-respect. Does not

this Bill really reflect the spirit of the Consti-
tution 7 All the practice of the last few
years has been in violation of the spirit of
the Constitution, It is not really the words
that you put into your constitution which

matters. It is how you implem=at these
words with what meaning it has. If you
reduce these decorations to n»thing by

giving them to peaple who do not carry
respect of the people in general, thea you
will be reduciog the decorations to nothing.

Further, during the British time the Bri-
tish were here, you know Knighthood can
be get if you just gave a few thousands to
the War Fuod. Khan Bahadur and Rao
Bahadur were given to those people who

were informers or their own people,
Even 1 will go as far as to say that
people who shone in the military field
were not always decorated, but those,
who informed them of  their
colleagues, got the decorations,

We do not want those traditions and
those practices to continue when we are an
independent India. That is why I think
this Bill requires to be supported, [ dond
think that quibbling with words and mean-
ings bas anything to do with the spirit of
this Bill, 1 am in full agreement with whot
Acharya Kripalaniji has said and I am in’
full agreement with his Bill aod I hope
the House will support it. Because this is
moved by an Opposition Member, 1 dog't
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think, therefore, the Goveroment Party
should oppose it.
SHRIN. K. P. SALVE: He is an

independent Member,

SHRIMATI SHARDA MUKERIJEE :
Yes, be is an independent Member, but he
is not on the ruling side. But the fact that
it is moved by a Member who is not si'iing
on the rulinpg sid:, | don't thiok,
has anything to do with whether you
support this Bill or not. This Bill is one,
epe should look at objectively. 1 don't
even say that the Govenment will always
utilise it as a form of patronage because
partonage can only be given to those who
accept patronage, There are many in this
country who do not accept the patronage
of the Government. As far as the scientists
are concerned, as far as the intellectuals
are concerned acd as far as the artists are
concerned, 1 wish the Goveroment would
give them means aod wherewith all where
by they can promote their art, This is
done in more advanced countries, even in
Russia. If he is an ariist, tbe arist is
allowed to continue to progress in his art
by haviog that sort of life which will make
him free of economic worries, What have
we done for our artists 7 What have we
done for our scientists 7 The other day 1
am reading the life of the late Mr. C. V,
Raman who passed away recently, He also

said what political pressures came in his way.

Here was a great scientist and yet we could
not make it possible for him to have 4
sort of life where he can be free from
economic worries. If 1the Government
really wanted to do something like that,
then I will be one with them. 1 don’t
thivk these little toys and trinkets you will
be distributing will do honour to the man,
A man who deserves the honour will get it
from the people.

Sir I trust and hope that this Bill will
be passed with a large majority.
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T foar Sr7 g9 8T g AW & \rAR
Ffzard arir

s St WTe FIAM AL TH A
g giar i ag AR qEw ad g @
& z@sr amar & Agr

sl To io WoETt : Tl q@7 WX
AYHZ FT FATT & AL | Wl 7o

=l Ste WTo HYH : TF HGF QAT
®g 2 ot H gawr aar & i

At least I think you will not accept a
whip but ooly freedom of vote.

SHRI R, D. BHANDARE : There s
no question of whip or freedom of vote

SHRI J. B, KRIPALANI : | know you
bave overwhelming majority, you can
turn day into night and night into day.

SHRI R. D, BHANDARE :
want Lo join issue with Acharyaji.

1 do not

faa @ag gz &fqerq darx fean aar o
& qwwar § 5 ga wfaar Fwfarf 2
73 MR ¥ 39 9T sam fRar 1T ww
97 T wegw gwn g fe efawr ¥
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Y oF g @Y & gy @@ el
wew 59 97 QX iz ¥ faare e
g T asar g 5 ogg A ®
faare 37 & ar @iged &7 § wwdr 2w
T8 I § & dfaqa Froaru f
famsr gar & Adf g @g grsE ¥
fog ot wemifag & adi @ity M H
faod & goa §7r gu & fowsr @wwre
S &1 & &1 F11g0 | F THT waear
G &Y WA W wfagw § od qiw
a2Y it a1 T aw & aned sfeard dar
gnit 1+ 38 wfeaiE &1 fa=ie dfgq &
frmtamst & e frar a0 Sfs far
g, sifan dfagw & gz wrar @

i, UF 3T IR 471 FT § TH AT A
F1ET FT F1E FW I [ FWATHT F1

faama 2ar 2, agi #7 wadEe A g @
Zrged AT 8 A1 U§ IEEE F EEF
F & "igFwT -

gwMfa "gEd : {99 a9 gwdl aza
89 W@ A dT g UF ws FT qAA

fegr a1 1 vaF F17 "z f@adr arEdgy
St ¥ gaF1 A foar | #Y WY wew g2

fexr &1 v am feamr g s gy
TREAT I

&1 To Wio wogt : Hzx Tar &
w4 ferdt § aga wefont & a8 W
A g

# g g @ 91 fF wwe gai 3w &
IR oo T & Al 4y o ar ane-
za T Fr Fifow &Y @raY & &Y 37 orew
gy Gl W1 g marfeay f gEe
2l & geATT F7 ZgEd A¢t aar ;igy
WX gg fa=r s gar & AR oo ad
fasm =g FrEnAT F & A A
g fe w fam /1 @17 &1 mazawar 7@
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Prog AWy ¥ I ITF ATA F AT
o A1 § 1Y 7awg A8 & awAr g

st e fagr s . oF A ¥
g o1 73 §ifay =% 9§

st To ufo WoF : AT AL AW
woA doraifaat A zrgee 3 A wifaw
w0 4Y 3a%7 g9 fady #9 dR gy @
F1 3AFT geq faara a1 Mfgg 1 ganrk
2w # gz wedAd §, qwifaw § ar Wk
=g ar gf famar avme gar anfgd at
1 3781 g9 FeAIA ¥ afgq w@T e ?
& AT G wed fazrd araydy ot § A
& ax & o= Iot & qar fF aga
Ao §oeeee

ot wew fagrdt T 77T E 93
FT qar oAy 5 g § 7

ot To dfo WO :  FAFT FHC
war & 1 #feT amar o w1 e
frdtgg 3w H M sygeqr a9 wWr g
IqF AL § g1 wiaadzd e F
Aft g ag Qs ¥ ag NG
feqia fadir | 39 s=eqt ¥ a7 HOATA
gW F¥ HUr 7 v w0 & fAg oo

st A orf : frara o7 #¢) @ @
J ARg g

ot wew fgrdt aoa ;@ dE AT
9, ITY ST EATA FAM |

st Wo Wo WAR : ATEIQ & & Sy
= 9§ AT 97 o

wfaaa § guit &3 &1 fifem &
19 Al Faar 1 gafey F0 wgqar g fw
WTId ST w9 faw aifea & F
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SHRI J. B. KRIPALANI : Let his Prime
Minister come and say ‘we do not want
this.” Let Congressmen say that they have
lssued a whip to oppose this Bill,
I will withdraw it. That is all, 1 give
him a fair proposal. But let him pot go
about arguing this way and that,

ot Wo & AU : WX FIE FTFHAA-
9 AT § SF WA ;AR FAOATAT A
§ WX g9 I gFA FCA7 WA § A
Fa=T sageqr gAY & aifge, T Sl A
goE w0 F fag oF s §Aar
wifgw | gafag ¥ a8 widqr g fF ag
xa fas w1 arfag & &

SHRI NATH PAl : On a clarification,
The next speaker you bave called should
perhaps be the last speaker, My reason is
this, The recommendation of the Commit-
tee on Private Members' Bil's and Resolutions
was to allot one hour for this. Bill But look-
ing at the clock, 1 find that more than two
hours have so far been utilised on it. My
Bill which is pext due for coosideration
is equally important. It is a very impor-
tant Bill coocerning the ratification of
Goverpors nominations. I would like to
know wheiher without the consent of the
House, we can continue debating this Bill,
After the next speaker has spoken, [ shall
move for closure so that we may proceed
to a vote,

wwmafa wgEy i faaee ag & fr
ag g S 1 owt faw g oag sh
e oMz ¥ TG W SreAT ATy
& 1 sy w7 faa oo arfs & Siw &

SHRI NATH PAI . gaT da3 %7 g

g ag Ay wgEq@ @ Aew s
Mg & €9 JAFT SIFTT FT F4 |

I want at least (o begin my observa-
tions on my Bill today, May we bave
this understanding 7 1 want your help.
1 have won a ballot after four years and 1
do not want to miss it.
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SHRI B, P. MANDAL (Madhopura) :
On a point of order. Only one hour was
allotted for this Bill, It would have been
better if those who had tabled amendments
had been allowed to move them. But they
are not being allowed to do so. The time
for this Bill is now over. Whbar happens to
the amendments ?

SHR1 NATH PAIl; How long
we discuss this 7

awrafa wgFT ;. NF A A &
arer £, gARr @ ay Giffw ) W= ogw
Fifas o s &Y w9 g7 S )

A gAAIETg 19T |

W gesiEw wWew (FIAd) ¢
qrary FAATHIAT F A faF @ § gawr
ffig s S g mgrgam &1 gaer
cF Fn 9z & fr fergam &1 w9
ZHel gwel # fwsa & et 7 f, s
T 97 F T F A1 T WA AHT F
I FAAT AT E AN AT AERIT H AT
zq mafadl & @y saRt o ¥ 3 |
& 1 wrdsq 1T &1 g1 T AT A FI
g ar 1 T gy 1 IEY AT 7N A
21 afFa gz a3 swr e g fs
X FIE AT 4r 919 [9A 5% F AL A
g0 & frag megr @, a1 # @ W
gd & T% wat AgHt g=gr §, A g9
IaT weew A g, wfew wrr i v Ew
A faa w7 #g3 & fF sl At a=gr
g, ar ag IMF 1 FTAqT & | WA A
¥ ag qd®r /gt g1ar 971 I GHT FA-
szz ag fawifeor #2 ¥ ar 5 ot
HITHT 1 T T AT G TG TAT
fear a1 | 77 uF wAROE fow o
ar |

shall

@AATN & qG GATL W § 1 HH
# efaat a1 fayww (3@rae) fay
AT § | MW, 97R- e, gw- e
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oYT 9z | g avz fafaed § mrin
F, TCEIT 5% 912 417 9% f27 o §
g 9% 14 sufyagl &1 wra-w, St
srfagal F1 agu-fayam, 320 safeqai A
TEH-HEU HIT 469 sufFaat 1 qgw-st
F1 9241 &1 T g\ g 854 eqfaayi #Y ¥
qefagt 1 a5 § 1 gAC TW F a7 @il
1 g qzfagi & 7 & wdr 4% @
uF wog AT g 6 oAa gwi qW W gad
w1, faie svd Y F & oA,
I U W Fardi § fag deafag
fear smar g, sA%1 augar FY 9t g )

frat g o & fag @t TR
grue A e F @ B &, fomdl wre
TMEATR, & FXAA W WE W § |
o ggw aaan g, faasy IR dr A
q@AT & | AT 94 ag & fr wa A
faw w3 48 A 78 a8 7 5 &= sl
T w=gr a1 gwaAg F19 fear g1 gEd
faadr asarf WX qrsa e 8, 9T 79
v g o fRdr Fegfet fadm gwr
sraa1< 4 afeas difzn § fFE 1 v
T T IAFT A1 97GT A H ALY gt
&1 BOHET F7 JOFT I FgAC L

ghar & fFfeamm o, ag g o
EATH 9 H qAS1 OF &) 91 6% @A -
HET g & FTea Al F woy gL AT I
A &1 ¥z 74 fer st 30 Afew feg
v § [1gaw AT g - gwgil § fam-
F & Freor T wdia av g wiEEr F
#1€ qgat 7Y faa afdt 1 g wgt
AW & T2 a1 gHIUA RIAT HIT ATH-
2 AETUA F AW ¥ ww fEar mr,
A 9aF AFA-F19 § IAHT g WIT
AT FFT OSATAT AT | IWEH AT FT A
0T wegr & 5 g7 am fAas &3 ax
a7 ¢ & feaT w=gzr AT auzfig =w
fear g
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st wewt fagrdt maedY : @9 e
FC wgl dad § 7

ot g T . TIAEE F AT
A 7 of oY &9 9eT W T® A1E
wrl #1 fogR s @ E? ¥ ew W@
W T aEt wET g d83 1 agi
T FIAT A1 9 Fed §, W 99F A9
& i ag 37 g @ Af F19a &1 @@
aF 7 vafaal a1 qrawy @, qga 9@ &
FaweT fFel safea & ae ®§  fawrfar
FWE G SEFag @ F o a9,
®e Te & ¥z, fafre ok 9w
fafrecsad al ¥ wwit ww 2 &)
it smew fafrex o dfade =1 qefa
Y St & | gy WearHl s safeadl
g fra frr s & am & fadt &t
T gefemi & Wit E zafac
ot a1 A g #T g Aned
grar @ 1 St fret €7 wid &, 4t g
gfmar aaw s &1 o feel 7 e
WTAT 9ZAT &Y, A AR gfmr o e &y
A A g AT dArazafign g fw
9Tt Srd § F faq od & A
o s 1

=t se fagrdr amongd ;& gar

=it sy www (SErR) : efamar
Fogami o @ fay & s o
%1 ...(m)...

=it gase e g §
T &1 | Agris § Y Tar Adf gav
g1 gfmar & 125 a1 150 ar§E ¥ @A
TE G &1 AT IAH U O 7 T A<
g1 <, @Y g9 a8 74Y Fg and g 5 iy
1 9 & AT § AT WY G T B w47
& 1 efcaren & qan g gvm, dfer &
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[ geehiare s ]
agt gar @ 5 afs ar q@ gere Tar 3%
et # qedt famr € 80

wgIaeg § agy gre-gre fumsi w1
1% g 48 @1, FeifE ¥ qgw A
FEAFEY 79 Fafa g & o
F1 fafags ¥ S N fawrfon Far
AT wree agr aur fafreest orf 9 o
I F A WA O D A G W
feet miw st W wH FA &
faq e faear &, @ SR wafEa
TR & A wrow A g ek agt
dremgR & oF fpwreT w1 ofr qzd frsl
g, ¥ gw wrEF fag asm o
agi g

of sre fagrdt arogdt : gw wew-
91 #1 grarfAg @ &1 faQw a8 ¢
REITgau g, IR ATF ¥ W@
ST Ag

=t gesitara omea : § = @ arfew
#T IAETT 2 FHAT § 1 qG CF FTEAHIL
g, Y sarat faemr-ggAT A8 s €, ;Y
fax o g =1 o ataa €1 fggem
¥ gy qgy UF  Fr-wiedfer g el
g€ F7 ¥ frg IT9) qgw-yquw # 9zt
A ggaaar wag & Fa=
wgd ¥ @Y I o3-fay Sl A € 9=-
fatfrad aix W d N F 9=y
FTH T IUGT F D A |

FaTeE 7 3 Fg7 @ 6 e Afe
@ e warE aE 3 & oK ag A
I o g g & vy 9rga § e 3w
¥ fom fedt aret #1 o1 m@dz grm, ag
ST F A FAE AT IR 397 )

i1 qefagt 8% &Y qgfa &a=w gae 2w
& AE 1 o GHo TWoMITe ¥ &fa-
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a1 F wifesa 49 § IFrw I w0
sifasts & 1 gad &% & Zan fF adiad
Gaefedi # a1a #37 a1y wagd w1 Wy
&1 3 § fag aefaat & wnd § 1 fre
foet Aoge &1 agd fawdt 8, g wF
| 9T &% 1A ¥ 1 gA a<g QAT THT
"G 17 FLA a1 71 GUFAT F1 JET
€ | TAAAZ gTU A=\ FO FIA AT A
gearfag f6 S 9¢ 3qFr A ¥ S
AT fraar @1 g A1 aw ag wEe
qgar & fF #sgr 19 F 9 TIHC Y
¢ Y qraar faadt & 9IRS ot weayr
FH FW & S fAaar 0 F s
g 5 g oafedi & w=f w11 W o
%1 agrar faaar £

Saifs 39 99 F1 WG §, WA A1H
¥ wrr @1 Gy q3u-foqw, wga-Ew @
qgR F agdt @ 9 afaaeg @ 5w
fau %1€ safey 59w @ & o0 €7 q2-
faai 1 gEea™ AL FT gFAT E |

Fo UHo Uo H w=faal & a1t # 7g
feafy & : In USA where the  Constitution
forbids the grant of titles of nobility, decora-
tions such as the Conpgressional Medal of
Honour or Distioguished Service Cross are
given.

SHR1 BABURAO PATEL (Shajapur) ;
Mr. Nath Pai's is an important Bili. He
js aman with a weak heart. Anymore
postponement will injure him. we should
take up that Bill now . (Interruptions).

o gEEATR WuE @ T FEEIE
wiraet & x9 fawg g w=wi 9w G 4@,
At 2ro FTAT GIET HFATIF, AEIT TTaAN
ATE g WK ST FETAT ¥ qOT WwQy F
1 qafagt & wifeww §t gmfa & &
¥ frm g 7 R, &0 TrEe qeAd
t,&fﬂnma‘gfﬂi’f@ﬂm:w_
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ug g f& goenndl st W famam # #
g fada wzar §, #fFa amw & @g
Y oY ggeT arq et @ fw oAy e A
F faa &, oF W few 7w & fAgwar
2, 39 =g #1 q9F gy FET A0,
Iga fada s 71 FrOmw aE g

SHR1 HEM BARUA (Mangaldai) ; Sir
whatever my friend, Mr. Salve might say
in opposing this Bill, I'on behalf of the PSP
support it. We are trying to build up an
egalitarian society, a democratic and
socialist society, It is true that when the
honour was conferred on Rajaji, he told
the pressmen, “There is no real joy in a
democracy unless there is comparison.” He
might have said like that, but a democracy
does not function that way through compa-
risons, etc, This habit of giving awards
or titles to persons for so-called meritorious
service is an anachronism in the context of
freedom, This is a relic of the British,
The British had it as a symbol of feudalis-
tic rule and we have copied it.

copied the British in
s0 many ways, Even this Parliament is a
copy of the British. We continue to copy
the British in awarding titles to people,
Should we continue this British relic even in
the context of freedom ?

We have

The purpose of this is to buy the loyalty
of some people to certain organisations. [t
may be said that this has a corroding and
corrupting influence. Should we contioue
this British relic even after freedom 7 1If a
man has rendered.

Meritorious service, it is recognised by
the people. There should be no official
recognition of this sort. Mahatma Gandhi
was recognised not by the British rulers;
he was not given official recognition. But
be was recognised by the people. We have
so many illustrious sons and daughters of
this country who bhave been recognised by
the people,

I do not want to go into constitutional
miceties. - Article 18 as ] have understood
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it does not stand in the way of abolition of
these titles, as Mr, salve interpreted it.
Even if the Constitution is against the aboli-
tion, I wbuld say the Constitution should be
amended so as to fit into the proper spirit of
the times, viz,, that we have an egalitartian
society. That is why we have abolished the
privy purses and privileges of princes,
because the princes were an anachronism in
the context of freedom, We have derecog-
nised them. That shows everyone of us
wants an egalitarian society, Why should
we support the confirnment of titles on
individoals 7

It said that the confirment of titles is
done on the advice of State Governments,
I know a ceretain lady, a young woman,
who got official recognition, Some other
ladies were jealous of this lady getting
official recognition,

SHRI BABURAO PATEL :
a young woman be a lady ?

How can

SHRI HEM BARUA : The other ladies
were jealous and they started criticising her.
Then a man said she is very friendly with
the Chier Minister and therefore she got
it. That man says that she is not only
friendly with the Chief Minister but also
invites him for lunch and dinner,

Therefore, oo behalf of my  party, I
whole-heartedly support this Bill and I hope
and trust that this House, which believes in
socialism and democracy, would support
this Bill,

MR.
Mandal,

CHAIRMAN Shri B. P.

SHRI LOBO PRABHU (Udipi) : Sir, I
move “that the question be put”.

OR, RAM SUBHAG SINGH: It
should be after Shri B. P. Mandal's speech.

sit fte wo w¥s : wuafy o, ¥ 5@
fast 1 auiE Fxar g

SHRI NATH PAI : Mr, Chairman, 1
rise on a point of order under rules 297.

As usual, | am very keen to hear Shri
Mandal. It is not my intention to preveny
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aoybody from speaking. | would like the
House to be benefited by his speech.
Nonetheless, there is a constitutional obliga-
tion, May I read rule 297 at p, 1297 It
says ;

“At the appointed bour, in accord-
ance with the Allocation of Time
Order, the Speaker shall forthwith
put every question necessary to dis-
pose of all the outstanding matters
in connection with the completion of
particular stage of the Bill or the
resolution.”

The time allotted for this in ome hour
and that is over. If the time is to be extened
it can be done only with the consent of
the House, Since there has been adequate
debate on this Bill, 1 suggest that the
question be put after we have heard Shri
Mandal and then take up the mext item,
which is my Bill about Governors,

DR, RAM SUBHAG SINGH : 1 support
it,

SHRI LOBO PRABHU ; | also support
i,

=1 v are aga (faetem)
warsfa wEa, Wi & i @ g aE
wrgan g 1

avafa wENT @ W19 A TRy §
a1 awg ag ¥ fae g $ifad

= WETT ST WFC . gH TAF
wrgewA §1 feAroe FT @ §, # wgan
g & za fsde & (7 @97 aqrar w7 )

ol agT WO WEA  (HA&I9T) ¢
aTeTy ot &1 faw agT Agm@qT d, W R
o qma agrar a@T Fifed

awmfa wiam . feam e WmA
g?

ot wiwTe s ANgw ;. A T2 WA
=t
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it wew fagrdt amda . wY g9 9
qATE & Sy |

MR, CHAIRMAN : The question is ;
That the time for the debate on this

Bill be extended by two hours from
now."

Those in favour of it may say ‘Aye’
SEVERAL HON. MEMBERS : Aye.

MR. CHAIRMAN :
may say ‘MNo’,

Those against it

SOME HON; MEMBERS ; No.

MR. CHAIRMAN ! I think the ‘Ayes’
have it.

SOME HON, MEMBERS : The ‘Noes’
have it,

17.00 hrs,

MR. CHAIRMAN : All Right Let the
lobbies be cleared.

Order, Order.
eleared,

The lobbies have been

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Are you putting the closure
motion first ?

MR. CHAIRMAN : No, because no
formal motion was moved for closure,

SHRI NATH PAIL: 1said, [ move;

“That the question be now put.”

MR. CHAIRMAN : The motion was
maved for extension of time,

SHRI NATH PAI: Before 1 moved,
it, Shri Lobo Prabhu moved it,

MR. CHAIRMAN : That is out of
order.
SHRI NATH PAI: How? I quoisd

fule 257 and moved
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“That the question be now put.*

MR. CHAIRMAN © | had called for
division on the motion of. Shri Onkarlal

Bohra, Now, the question is :

“That the time for the debate on
this Bill be extended by two hours

from now."”

The Lok Sabha divided -

Division No. 11]  AYES  [17.05 brs.

Abmed, Shri F. A,
Basumatari, Shri

Bhagat, Shri B. R.
Bhandare, Shri R. D.
Bhattacharyya, Shri C. K.
Bohra, Shri OQuokarlal
Brahmrpandji, Shri Swami
Chbanda, Shrimati Jyotsna
Chaturvedi, Shri R, L.
Chaudhary, Shri Nitiraj Singh
Damani, Shri §, R,
Dhuleshwer Meena, Shri
Gandhi, Shrimati Indira
Ganpesh, Shri K. R,

Ganga Devi, Shrimati
Gautam, Shri C. D.

Gavit, Shri Tukaram

Girja Kumari, Shrimati
Gupta, Shri Lakban Lal
Igbal Singh, Shri

Jadbav, Shri Tulshidas
Jadbav, Shri V, N,

Jagjiwan Ram, Shri

Kamala Kumari, Kumari
Karan Sirgh, Dr.

Kasture, Shri A. S,

Khan, Shri Zulfiquar Ali
Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kureel, Shri B. N.

Kushok Bakula, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Yadav Shivram
Mahida, Shri Narendra Siogh
Mabhishi, Dr. Sarojini
Mandal, Shri Yamuna Prasad
Marandi, Shri

Mishra, Shri G, §:
*Mclabu Prasad, Shri
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Oraon, Shii Kartik
Palchaudhuri, Shrimati Ila
Pant, Shri K. C,
Paokai Haokip, Shri
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri Deorao
Qureshi, Shri Mohd, Shaffi
Radbabai, Shrimati B,
Raghu Ramaiab, Shri
Raj Deo Siogh, Shri
Ram Dhan, Shri
Ram Swarup, Shri
Rao, Shri Jaganath
Rao, Shri J, Ramapathi
Roy, Shrimati Uma
Sadhu Ram, Suri
Sa‘ve, Shri N, K. P,
Sen, Shri Dwaipayan
Shambhu Nath, Sbri
Shashi Bhushan, Shri
Shastri, Shri Biswinarayan
Sher Singh, Shri
Siddbeshwar Prasad, Shri
Sopavane. Shri
Sunder La', Shri
Tiwary, Shri D, N,
Tula Ram, Shri
Uikey, Shri M. G.
Vajpayee, Shri Atal Bihari
Virbhadra Singh, Shri
Yadav, Shri Chandra Jeet

NOES

Amat, Shri 1D,

Amin, Shri K. K.
Alumugam, Shri R. S,
Bijaj, Shii Kamalnayan
Banerjee, Shei S, M,

Barua, Shri lem

Basu, Shri Jyoiirinoy,
Chauban, Siri Bharat Siogh
Das, Shri N, T,

Den, Shri P. K.

Dwivedy, Shri Surendranah
tFernandes, Shri George

“Gowder, Shri MNanja

Goyal, Shri Shri Chand
Himaisingka, Shri

Jai Siogh, Shri

Jha, Shri Shiva Chandra -

*Wrongly voted for Ayes

{He voted by mistake from a wrong seat and later informed the speaker accordingly.
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Kripalani, Shrimati Suche:a

Kunte, Shrl Dattateraya

Kushwah, Shri Yashwant Singh

Limaye, Shri Madbu
Lobo Prabhu, Shri

Majhi, Shri Mahendra
Mandal, Shri B, P,
Masani, Shrl M, R.
Masuriya Din, Shri
Mehta, Shri Asoka

Mirza, Shri Bakar Ali
Misra, Shri Shrinibas
Mody, Shri Piloo
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Muthusami, Shri C,
Naik, Shri G. C.

Naik, Shri R, V,

Nath Pai, Shri

Nayar, Shrimati Shakuntla
Padmavati Devi, Shrimati
Patel, Shri J. H.
Patedia, Shri D. N,
Pramanik, ShriJ, N.
Raju Dr, D. S.

Ram Subbag Siogh, Dr.
Ramamoorthy, Shri 8. P.
Rapga, Shri

“*Rao, Dr. V. K. R. V.
Rao, Shri V. Narasimha
Ray, Shri Rabi

Sapre, Shrimati Tara

Sen, Shri P. G,

Shah Shri Shantilal

Sharda Nand, Shri

Sharma, Shri Beni Shanker
Sharma, Shri Yajna Datt
Shasiri, Shri Sheopujan
Sheo Marain, Shri

Singh, Shri D. N.

Somani, Shri N, K
Sreedharan, Shri A,
Supakar, Shri Sradhakar
Suraj Bhan, Shri

Vidyarthi, Shri Ram Swarup
Viswambbaran, Shri P,
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MR. CHAIRMAN : The result} of the
division is :

Ayes : 71 ; Noes ; 62;

The motion was adoptcd.

it fre 9o worw @ weqw WA, #
ar=rd FOTETEr St # faw w1 awdw s
g womg & wE ouw geyde N
For oamgar # fR owm T # oane
W@ W F ogra W A zigfem
o tERww fzr o & SEw
wx fogrdfes @%@ & 7
Ty Fraga wegt {1 AN T@wowww A
uF wHERe Wl faar § 9\ 97 aeeET.
feemma g &1 & woar wireAe WY AW
TEAT | WAAT F1 a1 95 ©F qifed 4
fr = agrgx, T TgIgE, U9 91EE AR
qar-agREn g F engfew 9 w9
=afaees §1 UF $IT qAX B ANF
fegema X Wy wEw wmEw @e #
FAH ATAET & 1 Ffww e & WA &
T AT AT T AT G TE R, T
Td FT 9T AT qAAT | WL HAAT ArOrar
g fF T oy A 1 7 femrioms e 1o
§ 9t 5 gervar fadmw £ gank fag
sr ¥ U geadar favaw # qgasdt v
arsfes faar 3 feedll & s ey
fafreee & agt ot @ & @1 3 gOfea
FAFL I AT 21 WK fe we
fafaeet 't guar grg fearar & &1 7 2
WFL AT I 5 AgF-HGF U@ @
¥ wie #fadz fafaeeg & ndd 1 R a2
Wt wrgw & 5 frad aet g 91E & oo
& faw sv% agf mu ) T faw

*\yropgly voted for Noes.

1 The following members also recorded their voles :

Ayes) Sarvashri Y. B, Chavan,
S Dr, V. K. R, V. Rao,

Swaran Siogh, K,

Hanumnth.niya and

Moes : Sarvashri Dinkar Desai, Molahu Prasad, Sltya Natain Smgh B.!mglban

Das, Baburao Patel,

and Atal Bihari Vejpayee.
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TAF! A F GEE FEHAT 471 AfwA
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BH AT T A HIX AT ASEr AT 31 AE
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g A Hawarg 5 w0 w& &
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FiF W £ 1 W9 TS BIRA 8§ e AN
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gagw f& e fomifes W s
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FOATT THHT HLT T T |
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= Azt faw @ we fawre ww@
s gag & agm s ae § o5 faww
F1 wirar § frar g o wsg awE
¥ fare fn w7 ) g faww aga mie
&, afeq #€ &I TS gred W q9TE
FeudT Y HAaomr g Fag
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[#r iFTTamm a7
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gurfaat & 7F g8 aw@ wiwl ¥ @ 2w
¥ oF Tar 9v 9 &G & Fifoaw Ay
foas @19 § t@ $1 FEHA w99 Frare
#1 #wwga fear 1 Y e & @A
sFEqT WL A9 ¥ @ g faaw a9
wgrawmt 4 fasaz snfawt wify @we
AT | gaamEar #i fagmar s §3
& JeT F

T TET H 97 g7 AT A FT 9ZH-
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wrezfoar agrear afdr w1 ot @
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faar &t awmifaa efez & 2ar | Eraw @
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@ § 5 w7 gufagl #t wgan A dka
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wifs it wrag gAFT A% 79 1 gfe
g @ gwtaal 1 wrow faa
BN | T gRn 3 sarfual s qefaa
AT T MR X A g R ogm
Faes fra o= w9 931 FF ar
¢ ey gfm o ow @y g,
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Ia%! g s AR Fa R geifaa ﬁw,
W, 9 & gl 9 AfEalae EHT&.
T nfaa s us A AT I,
ol § o7 W< 3 1 WA aF g gwifeat
ST T &Y ASGT FAT FT AAT § AR
e #3dt oY, affw ag. aw AT g
S AT A § | 70 97 g aafaat 3.
& ar O i #1739 faer Al A1
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agasT &1 gy faadt § @ ag Mz
=1 %1 fawg a7 Im@r &)
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amq & g gy 1 2w s w1, S
& WY ETH $ TI91 F AT T TEAT
T §7 W AR W A Enar M-
a7 F W W F@ I @R 6k
dvsi @ g, afeq ey A @
fear W@ &) W9 ETWARE 61T
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94T 2, 93 919 TN # oF a9t 77 faug
TSN § W FE FIT ATHIT T ArSAEAT
1 fasr 6t @argzar & wawEr
FERE fza s amar £ 5 ag
%1 34 zfez & @15 fr famr I qafaat
ST F1 1t § §47 WART 7 Far I9
ST F1 IET GrEA F Q19 W) 36 ara
& @ FEar 2 fam  wmW W
@ & @9 saaEdr  grEaqT &
et # gar Fam #1 @ Svar ar, #@t
SR AQr ¥, A owar gra g ¥
o srwrfae & A A ) afe w
mgam e g A e g fe ¥ ox-
fagr odifm 2t Y §, A% Age @
g wrar g1

= Wl & J19 WA FITAET A
7 &t frims war &, 39 yrAArAy w7
gfes awdq swar £
s agT wwlE WA A1 faugw
merd S 7 aw fRar g, IAF ait § &
=T wez ® FE1 fa@d ag /16 & g
f& gz fagas afza 1 aro & fagda
STAT AIGA E1AT § | §EF ATSAEE QU
Qo F g72ia wifews 18 & forw faar
2 W1 (2), (3) AT (4) wr & §, SR
AR R A adf g ge ¥ ) =R
few # dFwA  (weFw@) g | SfEA
TERWA W e O 6% |
gat W # Wt gFRwT (weww) fe¥
ara | Fifar F dfama & ag faear 3
“The awarding of decorations or
marks of honour in any form shall
be effective only for recipients and no
privileged status sball be created
thereby.””

aTd H A GEEHCT FT AGT g | o g
T aIaT 7 AT Wil w1 g e’
AT TaATE aT ERwA’ § FTE 6E §
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T o araar ot qar st fagr ot Sy
fafe Famsi & #g'm fF o9 o 3 72
W 191 el 1 ey wd U, A5
% wd Ay A\ a@rd 5 oFar I A
% g AT A & | gw gEe ey ¥y ¥
# ¥Ed & i qoae marE ok e
fair @ § 1 wwnd ot & few F of &)
g

@zt as "@fqum F @1wr 18 F:v
qEaTq 2, IOF graed §  Hfaary o H
gt agw g At oY 3E AW A A 3y
oW § FI9T 9gFT GAC@IE 1 A qTH-
Fem oRi ¥ IH T9T F2U AT

“We have time and again tried to
honour the dignitaries of this country
in so many ways. We call some one
‘Acharya’ and Mr. President, we

call you ‘Deshratna’, We call Mabatma
Gandhi by the pame of ‘Mahatma’.”.

ag I AT AL, AT FH § AW A
@ &, a7 ¥ 7 wex wfag & 1 A A7
o aar & & fF faaa @ ag ar
F & w12 ¥ favanfax &, ar s A,
o ¥ O WA W 4 fawnfa & el
grarRFn e @ H F4 ¥ & a1
W A §FAT § 1 7 F & fawrfan
gafg ey 1A fEAT 8 T A I IEAX A
9% fa3dr ®ar oar a1 | AT S A
¥z @A 4 IAFI TGALT FET AM@T 91|
€9 d<g ¥ E91wA #T qaErey v faze
GgA qUAT &1 1955 H SS¥T ERwA A
3% & g% fwar

dfqena @ar &1 oF qadr M A d
¥z FAT AT E | A9 A9 GA9A
awr & wr§ of | ward o 78§ ga
o ¥ ) g9 aga § W fearan) R
W} = aregey wyi o1 ¥ FE9 &1 dr
%% T 184Y qra w7 g5t wow-fade-
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far mar @1+t sfiwwrer 3 og FEr AT

“Criticising the stand taken by Shri
Sharma and maintaining that the
clause did not prevent the people or
even the State from  bestowing
appropriate honours on distinguished
individuals, Shri Shri Prakash observed
that what was intended was to make
a distinction  between titles and
honours, a title being something that
huog to one’s name.,.”

g9 | § fr gfaams awr § g8 a1¢
FIH qgw gt A1 gAR Aave A w7 E
TEET § FARA (AHF) H a5 T
2 OET A MTAATH & &

| F 13 OF FAEE 4T
AT FTH F TIREed HIT HAA & a9 &
AT fer M oww awgy, @@
Ty, ‘g7 (FrdE) #Rk U9 A ik
¥ ergzew & a9 g ik 9uF fawmw
TR FAT | IH a7 amt 7 qr s
a1 gurfaat & It § ¥ T A8 &1
TaE §, SRR §

& F1gar ar 5 =1 F=ET g9 98-
IF F1 920 FUF 4T 29 A9y ¢F [
ygmdt afys wav AW Af e @)
w=gr a1 | 919 IJGq 5 F1f “fag” #g-
arar g #1§ fag-arza”’ wgemar g6
#1f fFdl gat Sy A9 ¥ AT dEv
tiafaam anqgr & vy T E
g gaa d war g fFam & f ma @
arar & f& 3z et @m at &1 adf, ag
w1 agt, sufa &1 mEd & Fa ¥ =i
F1 7t 7w q@r & | “FIEE AN 178
trar @ 21gew & ) forg wer & A A
U qE g, IEE AH g g, fwoag
fadt &1 ag oF Tw1¢ &1 favew 1 wh
qar @ wmar g fv oag feedt @
T aTg & Zrezey B faerar g Il



MY Shifring of Industries

[t g s s |
2\ wmaa wrgw & fF it o gE
# o geaE A dfeq wEd §—

ety wERE ¢ IR A T
AT § VAT qOAAT A1 HGAT AT
Arft T | oF Arg o F == g

17.29 brs.

HALF-AN-HOUR  DISCUSSION
RE : SHIFTING OF INDUSTRIES
FROM WEST BENGAL TO UP

SHRI SAMAR GUHA (Contai) : As I
have not been well, if you permit, 1 would
like to more or less read out my speech and
that, sitting.

MR, CHAIRMAN :  Yes.

SHRI SAMAR GUHA : The stories
of the horrible picture of head-hunting and
blood-baths have very often been brought (0
the auention of the Parliament, But in my
opinion, these are only the outer symptoms
of the deeper malady that faces West Bengal
today, Woest Beagal is on the verge of a
struciural collapse in regard to its present
industry and its future potentialities. If the
deeper malady is not dealt with with the ut-
most urgency, the industrial collapse in West
Bengal will provide faster breeding ground
for more chaos, violence and more blood
batb,

West Bei.gal today faces on industrial
crisis hitherto unkmown in the life of the
pation. West Bengal produced 28 per cent
G. N. P. of the whole nation, but now it
has come down to only 14 per cent. Wast
Bengal is facing abpormal  industrial
uncertaintics, The head offices of the big
industrial houses are beiog shified out of
the Siate. Many industrial concerns are
shifited under the cemoulflage of opening
a second unit outside West Bengal, reducing
the industrial potentialities of the Stute.
Capital carned out of the labour and_
respurces in West Bzogal are bzing invested in
Haryana, Maha ashtra, U. P., Bibar and other
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States. New licences tor industrial concerns
have abnormally declined, and a number
of industrial concerns are under lock-outs,
closures and strikes or are getting liquidated
due to sick conditions. Expansion and
investment in iodustries are dangerously
shrinking and employment potential is
declining alarmingly. Private aod official
agencies [rom different States are offering
various inducements to small, and medium
and large scale industries in West Beagal
to shift to other States. 1f this condition
in West Bengal goes on, it will definitely
create further crisis for the State,

Though officially it has been denied that
there has been any shifting of industries
from West Bengal except for a dozen, ‘I
can give you a number of head offices of
big industrial houses like Birla Brothers,
Thapars, Sabu Jaios, K. K. Jijodia,
Binnis and other sugar mills which have
already shifted from West Beogal. Though
it is very diffizult to give exact figures about
the industrial concerns so far shified from
West Bzngal as Government has, not inves-
tigated in'o th: matter, | can cite thz names
of a few concerns like Jay EngineeringBengal
Lamps, Kiran Lamps, Anpapurna Sugar
Mills, Sulekha Inks, SUR, Refrigerators,
Bengal Enymels and many other industries
which have already started second units

outside West  Bengal. Strongly, Jay
Engineering is encouraging a strike o
its Calcutta concerns in order to

witimately kill itself, so that its second units
may prosper in Agra and Hyderabad,
If Jay Engineering is liquidated, 10,070
refugee families will be readered unemp-
loyed, creating serisus trouble for West
Bengal. As there is no control over transfer
of capiial, it is obvious that all the second
units of the industrial concerns outside West
Bengil are being op:n=d there with the capital

and th: resources caraed in the S:ate of
West Bangal.
Mo new investment and no fresh

expansion of industries are to be seen in
West B:ngal and applications for new licences
for starting new indusiries are rapidly
decliniog. This will be c'ear from the
following figures, In 1935 the number of
applications for starting new  industries
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in West Bengal was 158 and in 1968 it was
only 96. Letters of intent issued in 1966
were 34 and o 1968 it was only 18,
All these figures are not more than 10 per
cent of the figures for the whole country.
From 1st Jaovary, 1970 to 3Ist March,
1970 quite a few wuaits have shified to
States outsid= West Bengil, The authorised
capital of noa-Governm:nt companies shows
a dangerous declins from Rs. 244 crores in
1966 to Rs. 20.99 crores in 1959, whereas the
authorised capital rose in Maharashtra
during the same period from 26.7 crores
to Rs. 119 crores. In 1969 West Beogal
got only 69 licencas as against 76 for
Maharashtra and with the corresponding
12,5 crores as against Rs,
51,8 crores in Maharashtra. How fresh
investment in industries is dangerously
declining from West Bengal is clear from
the figures. In  April 1958 the apgeregate
paid up capital of joint stock companies in
West Bengal ahbout Rs, 645 crores but by April
1970 it had increased by one crore only,
The dangerous state of industrial bhealih
of West Bengal will further b= highlighted
by the fact tbat while the total growth rate of
industrial income for all India was five par
cent per year during the years 1950 to 19.8,
it was only 2.7 per cent in West Bzogal.
During the same period the total national
income grew at 3.7 per cent per annum,
but for West Bengal it was oanly 26 per

capitals of Rs.

cent. The npumber of new factories
registered in Waest Bengal  declined from
195 in 1966 to 154 in 1969. During the

1954 and 1938 the total
issued to Maharashira
was 593 but to B:ngal only 276. The
decline in industry of West Bengal s also
highlighted by the steep dec’ine of gross
tonnage handled by the Calcutta port from
13 million toones in 193364 10
6.2 million toones in 1938-69. As a result
of the op:ning of a te1 auclion czaire at
Gauhati West Beogal will los: Rs. T crores
and odd psr year and more than a lakh of
people will lose ther jobs. 292 such
conc:rns are no! funciioning at the moment
involving about 63,000 workers, Ia Gujarat
and Maharashtra all such sick and closed
mills have been taken over by the Govern-
meat, Although there are sevanteen such
sick mills in West Beagal none had been
taken over by the Goveromznt, Growth
of production and capital and outfil and

period beiwezn
number of licences

U.P.(H A H D)

value have gone down in Bengal from 18,3
per cent to 12,5 par cem: in 1956, The
growth of new factories is declining in
Bengal and it will also be evident from that
that it was 181 in 1966, but declined to 154
in 1969, Employment during this year
femains stagoani, only 8.5 lakhs., The All
India employment figure rose by ten
per cent but in the case of West Bengal it
declined, instead of increasing by ten per
cent, The backlog of the Third Plan of
unemployment in West Bengal is 1°5 million
and according (o the estimates of the
Planning Commission by the end of the
Fourth Plan the backlog will be about three
million, The educated unemployed waiting
for jobs number 1,90,000. The U. F, rule
no doubt created a disastrous situation in
West Bengal by indulging in strikes, Out
of 16,6 million man-days lost in 1969,
throughout India, about ten million man-
days were lost in  West Bengal alone,
There were fifty strikes in Durgapur
causing fifty per cenmt loss in production,
But these are not the only reasons for
decline of industries in West Bengal,

Even Mr, Dinesh Singh admitted that out
of 165 units closed in West Bengal, 74 were
due to the want of supply of raw materials,
In his answer hz said that there had been no
shift in indusiry from West Bengal to U.P,
I give the name INSOV Auto limited,
It asked for a licence from West Bengal in
1964, It was not given, Then when it entered
into collaboiation with a Moscow company
and asked for a lic:oce (0 opzn the unit in
U. P. permission was given in April 1970,
But when it wanted to open the unit in
West Bengal in 1964 it was  denied.
But now it has bezn given in UP. The
people of Bzogal have been taxed to the
testh, Unfortunately, ths Planning Commis-
sion and Finance Commission have not
shown any special fuvour to Woest Bengal.
Although in this House it has been sub-
mitted that the problem of West Bengal is
a special national problem, there has besn
no special pational formula evolved ip this
House to solve the problem of West
Bengal,

The situation in West Bxngal is so seri-
ous that day by day the employm:zat poten-
tial is going down, There has been 24 per
cent loss in employm:zat between 1956 and
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1969. Government tries to apportion blame
on strikes, But this is not the only reason.
The other reasons are lack of raw materi-
als, fiscal policy of the government finance-
giving offices beiog in Bombay etc. People
have to run to Bombay. 1 had some
talk with the directors of some foreign
companies. They mentioned about this
trouble. Now the licensing offices are at
Delhi and they have to run to Delhi to
get the licences, Licence is given according
to an inordinately slow process and in a
whimsical manner also. In Mabharashtra,
Haryana and other places, there are prefer
ential benefit given to the industries, but
unfortunately no such thing is dooe in
West Bengal.

I want to warn the Government, 1 am not
as much worried about the Naxalite and
Marxist violent activities, because there is
the traditional psychesits of the revolution
in west Bengal, as some politicians, There
we have the highest concentrztion of the
lower and middle class people from the
refugees in West Bengal, But if industry
is killed, if industrial potential is lost, if
there is mo fresh investment and expansion
in industry, the situation will further
deteriorate. By shooting left and right,
‘by’ premulgatiog curfews, by enacating
the P.D. Act or by mass arrests, you will
not be able to tackle the problems of West
Bepgal. It has to be tackled by removing
the root cause of the decp malady. You
bave to create an atmosphere of hope, a
new horizon of aspirations and a dream
in the minds of the yong unemployed who
number already 15 lakhs by the end of 3rd
plan. By the end of the fourih plan, there
will be 30 lakh of unemployed people, of
whom about 10 lakhs will be educated un-
employed, from postgraduates (o matric.
West Bengal controlled the complex of
industries of the whole of eastern India,
If Bengal is lost, the whole of India will
be lostand in Do time Nemesis will overs
take the rest of India. Again I waro the
Government © Instead of giving 3500 revol-
vers to the traffic police 10 shoot at sight,
they shoulo go deep into the problems and
see bow to solve the problems of a employ-
ment. how to develop industry and mak:

fresh invesiment, how to expand the indus-
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tries and prevent capital from being shifted
from there. They should see that the
industries are not reduced by other States
out of West Bengal. If the warning is not
beeded in time 1 repeat that if Bengal is lost
the whole of eastern India will be lost and
the Nemesis will overtake the fate of the
whole nation in no time.

ot fag @z W (wygadT) - @wafa
st aferdt dma w1 frgerm & At
fas fasme & aer g9 @y E—3@ w15
wF 7 5 gaudr A gred sifa ¥
SEFAY ) WA F M@ RN IA K
@ wefaal &1 savar 997 g O —uF &
ot gifesr Arg 2 oY gEY A = Tw
g | 38% AR fggmma ®qSanE
fagra &1 o mE 947, 344 S AT
St AYAErT S TET F1 qgE 2T @ |
afeq wiA F gEegT AR & A 3T @
& agi & {iafy agt #1 N 1 awx
fax o1 <@ &, zawt 7 T g

qWTIfT wFa, Ara o @S gzt &
T30 3, TE 7 T E—0F §—TT-HTF-
aiffe | go Tio WARATE uf@r & W%
amd 3gacs afar g | go o ¥ e
o wifee zia7 2, gafaa =zt & agir-
9fF go dYo § wraT WEF ¥, wqifE aai
SATST GATRI 97 A% & | ¥ =g g ®
w41 AERT FFAT—Zo Glo H od A Tz
o wifez aar & g dra § vdw w2
ars wifez #q1 7

ZHL AM—TAT 2T | AHEAT |
Fgt o< 71 ot 97 quE WE &Y gwedr
&, 3ud ff g'siafy aga owm 3w
araey # # qiz'm 5 941 afew qma
¥ fag¥ 33 gfrga fied & ¥ax et
g R Ffqefarza &, sa71 o ovlem
gard | R dr A Em F fauw wowy
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UF FIE AF  Feeae g, fefoce #1 0
1T § WYY FAGT &7 AT Fr% 2, Ffwm WA
& afcfenfa azi s Wi 2, s@mawr &
WAT @ &, g 3zt & W w@r g, IRE
AT @ FX AE K12 FAC ATfE N
g'slt agt & wir @ g 9 T A% |

drea g9 a8 § f Sma F1 @
<rar{ aneq FEGT T GHAT § | FA-
w1 ga & A g g we gfewr
fadt &1 ofwa 5@ Lo A wEFT 1
£ wiw gfear fedr & & § A
dar g—ag gt &1 & sg'm fw F9-
FuT AfF oF saeew ofan §, SEwt
WAETE 1 g9 FA F FC ] AL
ferzar RATTHZ SH FAT0 A% |G FIAI
't s srafaFar &t S 1,

»ft ¥oit siwe wwi (Fiwr) : @wrafa
agizy, & o fax ot g AW
aw & fog wgaig zar g 5 ot s
WO 59 e wawdr 7 At ofwaw dare
¥ grarw ¥ g AEEU S & A €2
Ft w9 % w9 & gerar 1 feg IR
ot firar za aw=an & fau 2, # 999 39
wiwm ¥ @gwa Ag g | w9 qfewdy Fare
¥ wrea a2 8 @ §, 98 ¥ A AL
seal ¥ o @ g, A F|go¥ sy
%< W @ §—7g oF dww e @
w7 gH 9% 9g g |MAT g | A
qfeadt gma ¥ GAAFAT FT AT B,
feagei? Figa 0 aGAar F wE A9 F
oTe AR 91 @ § agHi 9 famegs am-
faeaeit & warara 3@ & &, 9 g
FTHT W IF OF 4G G § | 09 @
FIHIT ¥ Gro Yo waz ot a1y fwar
A az foqar @%@ @ T A
LR CR CE
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st mi & araEan ® & Fiw
FUAT ¢, AfFa A1 ofwmdr ama #
O HAAHAT  FT J@TAQ §, TAA T
FY FTH T g6 &£ 9g CF A=
fama g1 gt e w1 § ag 5 g0
o ¥ = ore wifpe smar 3, zafag
W’aémﬁlmgo‘ﬁo ﬁﬁ(z’ft
@) afew gawr ag wew A% A
o owifee & waar ¥ Fgr F o @
T RE, g T Ay

afys Fre & S FLETAT a1 At
WA En YA @ EfF
I g Ay v A 8 ¥ oW
FTC@AT F o7 A AHA WX T ITEY
WA G FCEFT G A X wIg X
FTH A TFTE

# ATF1 FIF OF I AT 1RAT
g\ W A9gT wegd Az ¥ faq ge-
WA T ¢ AT AT GHE H AT qHAT g |
feg wfewax agi aoifes sl &
gEaTS a1l & | OF AT & gt A-
Az AT B W WIS WIS W AL A
| =7 Jam fawar & 1 e o 9@ gm-
o= g% | Fw ag a1 5 39 w1 aey
¥ fr agi ¥ g9 am@ wefaal w1, a9
F =i AefaEl &1, gTrEr a7 |

gET A gAY FT I H
agr ggaTa ¥ ;g am fFar afET ww-
g0 7gm #it agh #1€ I =¥ o ) it
w7 % g7 fFar 411wt gFE
AT | SEA AMAT T GIFT AT AGY
aq1, gafaq agi geara < & 15 | T-
#ifar® st & 99 A gt & &
TUSFAT FT qTATACW G237 § AT
IE! GIH T FX FAT EITT | /T
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[ ¥ wiw owi]

# gq Sefeafae & #f uF am@ F=T
& & wmurT< aftaw ama § aod It
q g2TC HI 7 FAL@AT F1 &) eqATafa
F Mg uF qfEw &7 &1 W@
ST | gEfAT IIATHY FT AT F I
frotad,

g § f1 & oF gigar = fw
wiefaeisr 9g a7 TH -qEAEQ TG
arfs wifa & qig g3 o ag F9 FT
iy b .

©wa & o T@ Q@A g | S A
AR qogd H W wAgeE w9 @ § WK
e a5 foadt guify dar S @ d
aF! g & fag @ 3 918 gefeaw
3 & wrafrs afrg aig ad a1 F9 ¥ w4
i ad § AT F27 77 F1E yavw 500 ¢
aifearde # 3t g FEx e 13
FH Az ¥ agi 17 wwwar § fw
L qrfedrie § Mg g Amy ¥ gu-
T wT g% a1 ofzEm Ama ¥ Amy
FIT TR &1 TEAT | F9T 979 TAT P
w8y F @ § fauy afsgd dmew § =
a1 of= @ & foq f&dr 9T 71 g2

feamzm @1 &%

AR AWGA H WA S ggarE &1
safe a5 @ & sEd oF a9g @AW R
& oty 5 o 9 A & faea g
I IAF At 1 ArAw@waEi w1 g
KT ST & | EW ATEN §I IR g9
g 9T 1 e w0 & wegd w1
S Td F € F wgagd & O g 38w
TG W F a7 A9 fwaee sefaw &
et garfs oF w7 SrEAERT FrEdr
& s a7 frel 9k Sfgal F arfast ¥
4 ey #i sygeqr ¢ HaQ 1 o
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% uar adl frar smar ofeqw qmw &
misr gt gfesa 21

SHRI M. R. KRISHNA

. MR. CHAIRMAN :  The hoa, Minis-
ter, ’

SHRI S, M. BANERJEE (Kaopur) ;
Sir, I have a submission to make. My
name is fifih in the list, The other day the
Speaker gave - a chance to oihsrs when
other, Members were absent. Today Shri
Kanwar Lal Gupta is not here.

. MR. CHAIRMAN : Tha: was oot t0
be- treated “as “a precedent, [t was said’
last time. . Those Members, who do not -
secure a position in the ballot, are nat to
be ‘accommodated at all, Now, the hod
Minister,

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIALIDEVELOP-
MENT AND INTERNAL 'TRADE
{SHRI M. R. KRISHNA) ; Mr.
Chairman, | am thankful to Shri Guha
for raising this discussion in the House
in order to focus the attention of Govern-
meznt on the conditions which are prevai-
lipg in West Bengal. It is really very sad
that West Bengal, which is one of the
foremost States in our country and which
has got major industries like jute, tea,
coal, steel, and enginzering the Calcutta
Metropolitan District has the largast “con-
centration of productive capacity and ac-
counts for about 15 per cent of India's
export a State like that has to suffer in
industry. Really, everyone will be concer-
ned about it and it is necessary for every-
body in the House to think about it and
find out what are the best possible methods
which could be adopted in order 1o briog
Bengal once again to the same position and
make it industrially very important,

This teadency for the units to be shifi-
ed from ope State to another is not some-
thing very peculiar to Bengal, Right
from 1965 till now a number of applications
have come from various States asking the
Government of India to permit them o
shift units to some other Siate, It is not
purely based om labour problems or any
other problems. Sheer technical matters,
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raw material maitters and some other
things sometimes compel the units to have
expansion in some State rather than in their
own. For instance if 1 give figures of
applications which we have received from
various States, Maharashtra is supposed
to be the highest in the lot, that is, about
15 applications have been received from
Maharashtra asking the Government to

permit them to shift to some other State,

West Dengal perhaps occupies the second
place in the ladder. From Bihar we hav:
receive about 4 applications. In total,
43 applications have been received from
various States,

In the name
S0 many umnits

SHRI SAMAR GUHA :
of opening second units,

are going out of West Bengal. That is
a camouflage,
SHRI M. R. KRISHNA : [ am pre-

pared to agree with whatever Mr, Samar
says because be and the Government of
India are also interested in seeing that the
units are not shifted out of West Beogal
out of sheer fear, Many of the officers
and even some of us, when we visited
Calcutta, told the industrialists it was
not necessary to get out of West Bengal
thinking that in some other State they
will be able to have a comfortable posi-

tion,

SHRI S. M. BANERIEE : The Cent-
ral Government undertakings like so of
the defence units have teen shifted out of
West Bengal. 1 am po talking about
private concerns. The Central Government
undertakings, including some defence units,
have been shift out of West Bengal,

SHRI M, R, KRISHNA : [t is mnot

just scoring a debating point,

In apy State, we will have to first
create conditions for the industries to
thrive, My hon. friend has rightly asked
the question as to why many of the
industrialists are not prepared to stay in
West Bengal. It may look a little unreaso-
pable to some of my friends who come from
West Bengal, But it is a question asked
by-almost every industrialist in West Bengal
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today. The Government of India. and
many other persons who are concerned are
definitely asking the industrialists to siay
in West Bengal, And they are not allowed
to get out of West Bengal......

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) ;: Will you give them
protection if they stay in West Bepgal 7

SHRI M. R. KRISHNA : Another
thing is, to get unpits shifted from West
Benal to another State......

SHRI SAMAR GUHA: It is a
diversion. Protection is oot the only ques-
tion. Out of 165 units, the Central Govern-
ment could not supply raw materials, to 74
of them, There is ihe question of ofiscal
policy also, All important offices are in
Bombay and the Central Gevernment offices
are in Delhi, The Licensing office is in
Delbi. There aie 80 many other questions,

SHRI M, R. KRISHNA : For the
benefit of the House and Mr. Samar Guha
I only want to say that in case a unit has
to be shifted from one State to another,
the process that bhas to be followed is
almost like getting a new licence because
when the licence is given, they have to
qualify certain conditions includiog the
area were it is going to be located, In case
it bas to be shifted from one location to
some other place, the entire process to be
gone into. Itis not so easy for anybody
to get permission to shift from one place to
another.

There are also ceriain industrialists in
West Benga! who want to start industries
outside West Bengal and about 111 applica-
tions have been received ... ...

SHRI SAMAR GUHA : [ want to
know about one specific case of INSOY
Auto Limited, They wanted a licence in
West Bengal in 1964, It was denied then,
The same company, the same persons, when
in collaboration with Soviet Union asked
to have a unit in U, P,, they were given
permission this year.

SHRI M. R. KRISHNA : Out of 111
companies which wanted to start new
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industries in areas other than in West
Bengal, only above 1 or 2 applications have
been accepted. The rest of them have
cither been rejected or they are still under
consideration, Therefore, it is not easy for
anybody to permit to shifts units from
West Bengal to some other Siwate. The
pumber of applications which are received
for new licences has come down from 15
per cent in 1964 10 5 per cent now. Now it
is really a wvery important thing and we
will not a like to allow this kind of thing
to happen. For that alone the Government
of India bave asked the Reserve Bank to
go into this aspect and also some of the
financial experts to see as to what are the
copeessions that should be immediately
given to the industries in Bengal so that
they cam utilise the full capacity of the
existing plants and also go in for
expansion, etc. This examination is going
on...(Intrruprions) The moment we get some
definited information, the Reserve Bank and
other financial rostitutions will be able to
come to the help of the existing units there,

18 hrs.

As 1 a1id earlier, the main problem at
least appears to be that an impression has
been created that noting is safe in Bepgal.
It was truz some time age but not it is
improving.  Therefore, 1 am sure that
condition . (Interruptions) Though it is true
that, as Mr, Banerjeec said, in the defence
factories there are various kinds of protec-
tion for employees, but in the private
factory that kind of protection is not there,
that is not the eotire thing. The private
industries in Dengal, though they are not
like the military who can withstand any
kind of harassment or threats, they will
have in any case to live with the present
conditions, All that we are t(rying to do
and fhat is what the Membs=rs of Parliament
are also expecied 10 do—is 10 create better
conditions

SHRT SAMAR GUHA : Law and
order question i3 not the most important
thing, The policy of the Central Govern-
ment is also important,

-v']:hi-c;u.h-you, Sir, I want to ask one
question which I have forgotten,
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MR. CHAIRMAN: I am worried
about your health,

SHRI SAMAR GUHA 1 With your
permission, | want to ask the Government
wheiher the Government will institute an
Economic Recovery and Improvement
Commission for West Bengal to go into
all matters and submit a report withio two
months so that on the basis of that steps
may be taken ?

SHRI M.R. KRISHNA : I do not
deny the fact that there is a fall in employ-
ment. [ do not deny the fact there is a
fall in production. I do mot even the
workers and  the Maogement are not
very safe in Bengal, That is why some of
our hon friends have suggested whether it
it is possible for us to bring the labour,
management and the Government to sit
together and find out some ways and
means to see that the labour attends the
factories. To-day the condition is that
when the labour or the officers of the
industries go to office or factory, the women
in the homes are not not safe and till the
man returns home, there is really fear and
kinds of uncasiness at home, Even if a man
works in the factory, his mind is not there
to really produce things. His mind is
always disturbed. This in the present
state of affairs in Bengal. [ pointed out to
the hon. Members that the situation as il
was sometime age is not there, Now it is
improviog aad it is our wish that very soon
the conditions will improve,

As far as the raw materials, etc,, which
Mr. Gubha poioted out, in Bengal are con-
ceroed there are a lot of engineering
industries which have suffered for want of
raw material, There was another point
that  durinpg the recession im the
engineeriog industry, the requirments in the
industry were npot assessed and later on
when the industries started to function and
when the market for the engineering goods
has improved, at that time the industries
started picking up and we had to provide
them the raw matenials, Therefore, there
was a little imbalance,

SHRI BENI SHANKER SHARMA
What about industrial truce about which |
asked ?
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SHRI M. R. KRISHNA: As |
said, that is a good supgestion.

SHRI SAMAR GUHA: Do you
know that 4000 cases are pending with the
Labour Tribunal, for j more than two
years 7 They always blame the labourers,

MR. CHAIRMAN 1 You bave alrcady

asked it.

SHRI M. R. KRISHNA ;: [ do not
say that labour alone is to be blamed in
Bengal, The politicians, the labour, the
rmanagement, almost everybody got a lesson
and this is a good lesson for everybody
to see that the industries in Bengal flourish
because it is not_only affecting the people
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of Bengal but it is going to affect the
whole country. Therefore, this realisation
will help Bengal and also it will help the
whole country,

I hope 1 have answered all the points
raised, If hon, Members want any more
information which may be available with
me, I will supply it later,

MR, CHAIRMAN . The House stands
adjourned to meet at 11 a,m, on Monday,

1806 hrs,
The Lok sabha then adjourned till

Elven of the Clock on Monday, November 30,
1976] Agrahayana 9, 1892 (Saka).



